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LOK SABHA DEBATES

LOK SABHA

Friday, August 7, 1987/Sravana 16,
1909 (Saka)

The Lok Sabha met at Eleven of th
Clock :

[MR. DEPUTY SPEAKER in the Chain
OBITUARY REFERENCES

MR. DEPUTY SPEAKER: It is my sad
duty to inform the House of the passing
away of three of our former colleagues,
namely. Sarvashri Lila Dhar Asthana, H.
Ajmal Khan and Mathura Prasad Mishra.

Shri Lila Dhar Asthana was a member of
the Second Lok Sabha during 1960-62 rep-
resenting Unnao constituency of the Uttar
Pradesh. He was also a member of Rajya
Sabhaduring 1962-68. Earlier, he had been
a member of the Uttar Pradesh State Legis-
lative Assembly during 1947-57.

A veteran freedom fighter, Shri Asthana

participated actively in the freedom struggle
while he was a student and suffered long
imprisonment. An advocate by profession,
he was associated with several educational
and social organisatibns. A dedicated social
worker, he worked for rural development
and for the spread of cooperative movement
and education among the weaker sections
of society.

Shri Asthana passed away at Unnao on
28 June, 1987, at the age of 85 years.

Shri H. Ajmal Khan was a member of the

Fourth Lok Sabha during 1967-70 repre-
senting Periyakulam constituency of the

then State of Madras.

An advocate by profession, Shri Ajmal
Khan served as member of the Madras State
Bar Council for a number of years. well
known social worker, he worked for the uplift
of weaker sections of the Society and for
social harmony.

Shri Ajmal Khan passed away at Madras
on 9 July, 1987, at the age of 62 years.

Shri Mathura Prasad Mishra was a
member of the Third Lok Sabha during
1962-67 representing Begusarai constitu-
ency of Bihar. Earlier, he had been a
member of the Provisional Parliament and
First and Second Lok Sabha during 1950-
52, 1952-57 and 1957-62 respectively.

A veteran freedom fighter, Shri Mishra
participated actively in the freedom struggle
and suffered imprisonment for a long period.
A journalist by profession and a well known
social worker, he evinceltl keen interest in
the spread of education and Kisan Move-
ment and ‘served as Secretary of Bihar
Pradesh Kisan Sabha during 1941-48.

Shri Mishra passed away at Pune on 17
July, 1987, at the age of 69 years.

We deeply moumn the loss of the these
friends and | am sure the House will join me
in conveying our condolences to the be-
reaved families.

The House may now stand in silence for
a short while as a mark of respect to the
deceased.

The Members then stood in silence for a
short while.
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ORAL ANSWERS TO QUESTIONS
[English}
lllegal Stay of Pak Nationais

*161. DR. A.K PATEL: Wilithe Minis-
ter of HOME AFFAIRS be pleased to state:

(a) the number of Pakistani nationals (as
on 1.4.1987) who were on a visit ot India but
after expiry of their visa are untraceable;

(b) how many of them have been found
involved in crimes;

(c) whether the existing legal privisions
and other procedures have proved any de-
terrentto curb such illegal stay of foreigners;
and

(d) if not, further steps contemplated by
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS: (SHRI P. CHIDAM-
BARM): (a) to (d). A statement is given
below.

STATEMENT

' According to the figures furnished by the
State Governments, 1766 Pak nationals
were untraceable as on 1.4.1987. Informa-
tion about the involvement of Pak nationals
in crimes is not available. Elaborate proce-
dure goveming the entry into India, stay and
exit from India in respect of Pakistani nation-
als has been prescribed. Pak nationals who
come on valid travel documents, do some-
times overstay with or without the approval
of the authorities. This is a continuing proc-
ess. State Governments have standing in-
structions to deal with them in accordance
with the privisions of Foreigners Act. Efforts
have been intensified to detect untraceable
Pak nationals.
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DR. A.K. PATEL: Mr. Deputy Speaker,
Sir, Idon't agree with the figures given by the
Hon'ble Home Minister. When [ say “I don’t
agree”, | have reasons to say so.

In my State of Gujarat, in one district
Kutch-Bhuj, my workers had surveyed dur-
ing the last Panchayat elections and Paki-
stani nationals’ population was found in-
creased from 60 per cent to 300 per cent,
that is, they were all Pak nationals. Also, Sir,
on 13th March, | had asked the same ques-
tion in the House. Hon'ble Chidambaramiji
replied that Government is vigilant in expel-
ling out the Pak nationals - those who have
overstayed in India.

Sir, these people who overstay here,
also indulge in anti-national activities, in
smuggling, rioting, etc. Some people were
found guilty and some case have been re-
corded, even though | am replied that no
information is available. In Gujarat (Walia
district), one chairman of the tribals commit-
tee was killed by Pak nationals ovetstaying
there. When such type of activities‘are going
on and the Government is not serious about
it, it is really very sad. What action are the
Government going to take against those
persons who are involved in anti-social ac-
tivities and crimes?

SHRI P. CHIDAMBARAM: | have given
figures based on information furnished to us
by the State Government. | certainly see the
point made by the hon. Member as to what
isthe dependability that we can put onthese
figures. Certainly. | cannot say that these
figures are wholly dependable, but the pro-
cedure is so elaborate that if only the State
Government strictly follow the procedure,
we should be able to rely upon the figures
furnished by them. These are the figures
furnished by the State Governments and we
share it with the hon. House, but | take the
point that we should improve the vigilance
machinery and certainly we will act upon that
suggestion.

DR A. K. PATEL: Is the Home Minister
aware of the news that appeared in a news-
paper that one person is Sarpanch both in
Pakistan and India? If not, will he try to find
out the facts and take action?
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" PROF: MADHU DANDAVATE: He is. a
symbol of Indo-Pak unity.

SHRI P. CHIDAMBARAM: | have not
seen that particular news item, which the
hon. Member is referring to. But | shall
certainly look into it and see what the facts
are. \

[ Translation)

SHRIMATI USHA THAKKAR: Mr. Dep-
uty Speaker, Sir, | want to inform the hon.
Minister that in the book titled ‘Myth and
Reality’ it has been written that spying activi-
ties are carried out in the border area of
Kutch and the name of Shumar Votal has
been mentioned in this connection. Later
two Pakistani spies named Shumar Votal
and Koka Koua were caught in Gandhi
Gram. |lwantto know as to what punishment
was awarded to both of them? | also want to
inform you that the Pakistani spies are
spreading riots in the border areas of
Gujarat. Therefore, more B.S.F. should be
stationed inthese areas. Will the hon. Minis-
ter inform as to what action is being taken in
this regard and what punishment has been
~ awarded to these two spies?

[English]

SHRI P. CHIDAMBARAM: | am sorry |
do not have the answer to that specific case
which the hon. Member is referring to, but |
shall try to find out the answer and furnish it
to here. | can, however, say that upto June
1987, 134 convictions were obtained in re-
spect of Pakistan nationals for indulging in
various crimes. If the case she is referring to
is one among them, | will find out.

SHRI BRAJAMOHAN MOHANTY: it
. was reported in the press that in the Meerut
communal riots, some Pakistani nationals
actively participated. What is the information
of the Government. Further, is the Govern-
merit considering to review the elaborate
procedure relating to entry and exit of the
Pakistani nationals in India, because the
existing procedure does not answer all the

problems?
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SHRI P, CHIDAMBARAM: As far as the
Meerut riots are concerned, the State Gov-
ernment did inform us that some Pakistani
nationals who were over-staying their visas
had been apprehended in and around
Meerut. But that is a matter which is being
enquired into by the Committee and if the
Committee finds that they were respongible
for anything, certainly we will take action.

As regards the elaborate procedure, this
does not yield dependable information and
results; we shall keep all the suggestions in
mind and look into this.

SHRI SYED SHAHABUDDIN: Mr. Dep-
uty Speaker, Sir, to the best of my informa-
tion, something of the order of 50,000 to
60,000 Pakistani nationals are granted vi-
sas by our mission in Pakistan to enter the
country every month. Now, obviously some
of them seek to over stay. If over stay is
granted, notified in the gap of time, that
obviously does not amount to illegal stay.
But a few of them either say on or disappear
inthe country. I would like to confirm from the
Hon. Minister whether this figure of 1,766,
which he has given, represents the figurefor
one year or is it the cumulative figure be-
cause every year some number of people
willcome and some number pof people will
go? So, there will be a balance and that
balance will accumulate over a period of
time. | would like to know precisely, whether
this figure refers to a specific year or it refers
to the cumulative figure as on a given date,
and if so the State-wise break-up?

SHRI P. CHIDAMBARAM: Sir, | dont
think it would be correct to say that 50,000
Pakistani nationals are granted visas every
month by the High Commission. | think the
number is too large, it is not correct.

SHRISYED SHAHABUDDIN: Oneyear,
the number of visas granted was nearly a
million.

SHRIP. CHIDAMBARAM: Just a minute,
| am answering. Sir, since the visa is for a
period of 3 months at any given time we think
that there are in India about 40,000 to
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50,000 people. Sir, thatis the measure of the
number of visas which are granted. The
figure of 1766, if you kindly see the State-
ment, is the figure of the number of persons
who came from Pakistan and who are un-
traceable, as on 1.4.87. Obviously, there-
fore, this is a cumulative figure.

SHRI SYED SHAHABUDDIN: What
about the State-wise break-up ?

SHRI P. CHIDAMBARAM: State-wise |
can give figures, but | would not attach too
much dependability to these figures. | can
show you later on.

SHRI K. RAMACHANDRA REDDY:
When the Pakistani national come here,
some of them disappear. You cannot expect
themto disappear in the air. There should be
somebody to back them up. Is:there any
organisation, or association organg working
forthem? Has the Governmentcome across
any association or gang which is helping
these people, which is harbouring these
people? If so, has any action been taken
against them or not?

SHRI P. CHIDAMBARAM: Sir, | am not
aware of the situation where any organisa-
tion gives them succour and help. | think alot
of people, who come here, have family
connections, families which were divided
during partition and then there are relation-
ships which have developed through mar-
riage. | think they somehow find people to
support them for a certain period of time, but
I am not aware of any organisation which
actively draws them here and support them.

Study on Sector-wise Targets of
cloth Production.

*164. SHRI B.'I_\tNWARI LAL PURO-
HITE
SHRI SREENIVASA PRASAD:

Will the Minister of TEXTILE be pleased to
state:

(a) whether Govemment have recently
constituted a Working Groupto examinethe
seclor-wise targets of cloth production inthe
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country during the Seventh Plan;

(b) if so, by whenthe Working Group will
complete its study and send recommenda-
tions to Government; and

(c) to what extent the target of the cloth
production in the country is achieved?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) to (c). A statement is
given below.

STATEMENT
(a) Yes, Sir.

(b) The Working Group has since sub-
mittedits report on revision of inte:- sectoral
targets of cloth production to be achieved by
the terminal year (1989-90) of the Seventh
Plan period.

(c) Atotal cloth production of 12777 mil-
lion metres has bean achieved during 1986-
87 as against the Seventh Plan target of
14,500 million metres. From the present
trend in production of cloth, it is expected
that the overall target of 14,500 million
metres will be achieved by the terminal year
(1989-90) of the Seventh Plan period.

[ Translation)

SHRI BANWARI! LAL PUROHIT: Mr.
Deputy Speakaer, Sir, the New Textile Policy
came into force one and a half year or two
years back. We had expected tht it would
bring about a revolution. But almost the -
opposite has happened. The condition of
the handloom industry is miserable. The
people are very unhappy inthis sector. They
are not able to earn even their daily bread.
Same is the position in regard to powerloom
sector also. The state of affairs in the cotton
mills is even worse. Has the hon. Minister
noticed the effects of the textile policy ? Ha
has stated that accordingto the reports, the
production will increase but | think that
adequate protection has not been granted to
the hand-loom sector. The state of the pow-
erloom sector is also worse and it is going on
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worsening day by day. The cotton milis are
becoming sick. The new mills manufacturing
polyster fibres have taken its full advantage
and are minting money. | want torequestthe
hon. Minister that the handloom and power-
loom sectors should be protected. The dete-
riorating situation in the cotton mills is ad-
versely gffecting our economy. Export of
fibres is also affecting the economy of the
country. in view of the above, | want to know
from the hon. Minister as to what concrete
steps are taken by the Government to pro-
tect trhe handloorh, powerloom and.mill
sectors?

[English)

THE DEPUTY MINISTER IN THE MIN-

ISTRY OF TEXTILES (SHRiI KRISHNA
KUMAR): Sir, the statement of the hon.
member is not true to facts. After the prom-
ulgation of the new Textile Policy in June
1985, the total cloth production has in-
creased from 12.498 million metres to
12,777 million metres in the very first year of
the operation of the Policy. The yarn produc-
tion has also increased. The per capita
availability of cloth has increased from 14.84
metres to 15.01 metres. The fundmental
objective of the Textile Policy, viz. increase
in the production of cloth and increase in the
availability of cloth to the growing popula-
tion, has been achieved. The Textile Policy
also mentions that the cloth we produce
should be distributed at reasonable prices.
Sir, | am quoting the wholesale price index
rise in two years (i) specific to cloth and (ii)
specific to all other commodities. The whole-
sale price index which was 286.6 at the time
of the announcement of the Policy for Tex-
tiles, stands now at 286.4 actually showing a
marginal decrease. Therefore, the price of
cloth has been stabilised. Whereas for alithe
othercommodities, it has risen by 7 percent,
from 354.7 to 379.7.

After the announcement of the Policy,
our performance on the export front in tex-
tiles, has been an outstanding success
story. In the first year of the implementation
of the Policy, the export of taxtiles has risen

by 28 per cent.
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Even though in the mill sector, employ-
ment has gone down by 50,000 due to clo-
sure of about 30 mills since the time of the
announcement of the policy, the overall em-
ployment in the textiles sector as a whole
has increased by 1.29 million or by 7.5 per
cent. Therefore, based onthe basicparame-
ters or the major objectives of the policy, the
Policy has been working successfully.

The hon. member has mentioned about
the relative claims and counter-claims
among the three different sectors of the
textile aconomy. The objective of the Policy
is harmonious growth of all the three sec-
tors. We can only achieve a dynamic equi-
librium. We do not want an equilibrium of
stagnation. We have initiated a series of
measures for protecting the handloom sec-
tor. The handloom production has gone up.
Production in powerloom sectors has gone
up by leaps and bounds, by 75 percentinthe
last three years.

PROF. N.G. RANGA: What about unsold
stocks?

SHRI S. KRISHNA KUMAR: Only inthe
mill sector, the production has shown a
marginal decrease. This is not necessarily
alarming because the Textile Policy aliows
terminally ill mills to close. That is part of the
Policy . To help the labour, who are affected
by such closures, we have instituted Textile
Workers’ Rehabilitation Fund.

As regards the cotton situation, the hon.
members are aware about the shortfallinthe
cotton crop. There is a little shortage and we
are contemplating import of viscose staple
tibre to tide over the ditficulty.

[ Translation)

SHRI BANWARI LAL PUROHIT: Mr.
Deputy Speaker, Sir, | have referred to the
miserable plight of thousand of workers in
the handloom units, particularly in Nagpur.
The New Textile Policy has been formu-
lated. A large sum of money is spemt on
increasing the production of textiles and %0
modernise the looms butthe situation is that
subsidy is not granted to them and as a
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result they are not able to manufacture more
than 5 metres of cloth while they have the
capacity to manufacture 10 metres. This is
because yarn is not made available to them.
Our societies have failed and their federa-
tions are suffering losses. Lakhs of workers
have been rendered unemployed. What
measures are being initiated for them? The
hon. Minister has also been approached in
this connection. Your deputation goes there
but nothing happens. No subsidy is being
gmn On the one hand, funds are given for
increasing the capacity of handlooms and
for modemising them but on the other, no
subsidy isgranted inthe case of yarn and we
cannot produce more than 5 metres of cloth.
This is the factual position which | wanted to
bring to your notice. | have submitted memos
several times in this regard but unfortunately
you do not read them. The situation is
critical. What action will you take in this
connection? Are you aware of all these
facts, and if so, the action proposed to be
taken in this regard?

[English}

SHRIS. KRISHNA KUMAR: Sir, as I said
earlier, the total production as well as the
employment in handlooms has marginally
increased after the introduction of the policy.
We have a host of schemes for increasing
handioom production as well as for the wel-
tare of the handioom workers. We have the
Thrift Fund scheme. We spend annually
about Rs. 100 crores on rebates. We have
gone through a year of modernisation of the
handlooms. We have also the Bunkar Se-
wak Scheme to improve the technical capa-
bility of the handloom workers. We have in-
troduced reservation order for handiooms
by which twentytwo items have been re-
served by the mills........

SHRI BANWARI LAL PUROHIT: What
about its implementation?

SHRI S. KRISHNA KUMAR: ... implem-
entation machinery is being progressively

established. There are some competing -

demands between these segments of the
economy. There are hundreds of represen-
tations received by us and we take prompt
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action on all of them, on merits.

SHRI S. JAIPAL REDDY: Mr. Deputy
Speaker, Sir, you will kindly recollect when
the New Textile Policy was announced, it
was mentioned here that it was based on a
Report of the Experts Committee, but it was
strangely classified as secret. | would like to
know from the hon. Minister whether this so-
called Experts Committee Report which has
been kept as super secret so far will at least
be released now?

Secondly, we have been questioning the
manner in which the figures of handioom
industry have been calculated because the
method and manner in which these figures
have been worked out have been foundto be
faulty. They have been questioned by many
experts. Will the Government look into this
aspect, instead of misleading the House
with faulty figures?

SHRI S. KRISHNA.KUMAR: Sir, the
Report of the Experts Committee is not
secret. It is available on Government rec-
ords.

SHRI S. JA|_PAL REDDY: We want to
sae for ourselves.

SHRI! S. KRISHNA KUMAR: There will
not be any problem.

Secondly, there is a need for more so-
phistication in the estimation of the use of
hank yarn -on the off-take of which the pro-
duction of handlooms is calculated. On the
one hand some hank yarn is used by the
powerloom sector and on the other hand,
certain types of yarn, including the sized
beam yarn and all that are used now by the
handloom sector also. There is a little cross
flow of the different types of yarn between
the two sectors . Sir, a Committee, headed
by the Textiles Commissioner is looking into
how the estimation of production of these
two sectors, which is calculated on the basis
of the off-take of different types of yarn can
be made more scientific and sophisticatéd.

SHRI S. JAIPAL REDDY: Sir, he has not
given me the full reply.
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SHRI MUKUL WASNIK: Mr. Deputy
Speakert, Sir, during the Sixth Plan period,
11 spinning mills were approved in the State
of Maharashtra, but today these spinning
mifls are incomplete because there has
been a stoppage of financial assistance
from the IDBI and the Industrial Finance
Corporation of India. Atthe same time it has
been reported, recently, that the Govern-
ment of India on its own, without the recom-
mendation of the Government of Maharash-
tra has approved and has given three spin-
ning mills, which will be purely export ori-
ented. May | know from the hon. Minister as
to where these export-oriented mills will be
situated in the State of Maharashtra? At the
sametime, | would like to know fromthe hon.
Minister as to what steps Government of
India will take to ensure early completion of
eleven spinning mills in the State of Mahar-
ashtra which are incomplete today because
of lack of funds.

SHRI S. KRISHNA KUMAR: The sanc-
tioning of new capacity for spinning mills as
well as enhancement of existing capacitv is
allowed in the New Textile Policy, subject to
the locational guidelines and other restric-
tions of the Industrial Policy. This does not
apply, of course, to purely export-oriented
units.

I required notice to say exactly where
these three export-oriented units are to be
located.

SHRI MUKUL WASNIK: What about the
eleven spinning mills?

[ Transiation)

SHRIMATI USHA CHOUDHARI (Amra-
vati) : Mr. Deputy Speaker, Sir, the hoh.
Minister while replying to the first question
had refetred to the cloth and its price in the
country. { think that a policy has a beaming
on the man and not on the thing. Now that
the textile policy has been formulated, it
should be stated as to how much cloth will be
manufactured and what willbe its price? The
cotton growers are discontented due to
lower retumns and the increasing use of
artificial fibres. if the farmer stops growing
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cotton what will he grow in its place?

[English]

SHRI S. KRISHNA KUMAR: As the hon.
Member is aware, we have had two bumper
crops inthe previous years. This cotton crop
is short; and you would not disagree with me
when | say that the pirce now obtained by
the cotton farmers, especially this season, is
quite good.

AN HON. MEMBER: No; this is not cor-
rect.

SHRI S. KRISHNA KUMAR: The Cotton
Corporation of India implements price sup-
port operations in order to ensure that the
cotton farmer gets a minimum price which is
fixedyearto year. infact, the complaint ofthe
industry is that the cotton prices are too high.

[ Translation)]

SHRI SATYANARAYAN PANWAR
(Ujjain) : The price of yam has increased
substantially and it is directly affecting hand-
loom and powerloom production. The
bundle of cotton yarn which was available tili
recently at Rs. 100 now costs Rs. 160. As
a result the handioom and powerioom units
are facing closure. What action are you
going to take to control this price rise and to
ensure proper employment for weavers of
handloom and powerloom units?

1English]

SHRIS. KRISHNA KUMAR: Itis true that
the price of yarn have increased in the last
one year; but that increase is only about
one-third of the increase in the price of
cotton; and 50% of the price of yam is the
price of the cotton which goes into ®. The
price of cotton has increased by 52% in the
lasttwo years, whereas the price of yarn has
increased only by 17%. Eventhoughthereis
this increase, the hon. Member would recall
the dip in the price of both the cotton as well
as yarn after 1985. After that it dipped it as
come up again. Now, the yam prices and the
cotton prices have just exceeded the price
level which was existing in 1985, though it
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would look like a big increase when com-
pared to last year.

As regards the control over the price of
yamn, you are aware that the handiooms
haveto operate through their apex coopera-
tive societies. The National Handloom de-
velopmemt Corporation has implemented a
y=m guarantee scheme, though this is not
being universally implemented in all the
States of the country.

[ Translation]

SHRlI GIRIDHAR! LAL VYAS: Mr.
Speaker, Sir, | want to submit to the hon.
Minister that he has been correct in saying
that the price of coiton has increased
enormously, but this increase has been
affected after the cotton has already been
sold to the middlemen. In this situation yarn
is not available at the minmum price and its
price has greatly increased in comparison to
that of cotton. The hon. Minister has been
requested several times to give sanction to
the mills for generating new spinning capaci-
ties so that yam can be available at cheap
rates. Will the hon. Minister assure us that
the textile mills in Rajasthan and other states
which have applied for in this connection will
get sanction so that yarn can be available at
cheap rates?

[English)

SHRI S. KRISHNA KUMAR: The total
spinning capacity in the organised mill sec-
tor which was targetted at 23 million
spindies by the end of the 7th Pian has
already been exceeded by 2 million, it
stands now at 26 millions. Even theugh , by
and large , the textile policy allows expantion
of capacity of each unit to its opiimum eco-
nomical level. There is also a condition that
it is circumscribed by the industrial policy
guidelines. Therefore, we are granting new
capacity for spinning only in category A dis-
tricts which are no ind stry districts or cate-
gory B districts where in any State category
A districts are not there. We are not infavour
of increasing the spinning capacity in an
unbidied manner because that will make the
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whole industry sick. Tha industrial Develop-
ment Bank, which is the main financing
agency is refusing to finance any spinning
capacity which is sanctioned in excess ofthe
7th Plan limit.

Measures to Enforce Export Obll-
gations

*167. SHRI S.M. GURADDIT:
SHR! H.N. NANJE GOWDA:

Willthe Minister of COMMERCE be pleased
to state:

(a) the total number of exporters who
have so far defaulted to fulfi their export
obligations;

(b) the action taken against such export-
ers;

(c) to what extent the action taken by
Government has helped in reaucing the
default on the exporters’ obligations;

(d) whether the existing legal provisions
are adequate to ensure compliance of @x-
port obligations and if not, whether any
amendments are contem.plated?

THE MINISTER OF STATE IN MINIS-
TRY OF COMMERCE (SHRI P.R. DAS
MUNSI) : (a) to (d).A statement is given
below.

STATEMENT

(a) and (b). 235 firms have been declared
defaulters as in May, 1987 on account of
failure to fulfil the export obligation within the
prescribed time in respect of Advance li-
cences issued in the years 1982-83, 1983-
84, 1984-85 and 1985-86. Declaration of a
firm as defaulter disentitles the party from
obtaining any type of licences or export
assistance from the CCI&E Organisation.

(c) As aresult of plugging of loopholes
in the policy and providing adequate safe-
guards, there iz a decline in the cases of
default. Tofurther streamiine the actiontobe
taken against defaulters detailed guidelines
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have been issued by Public Notice No. 182/
85-88 dated 1.6.1987 a copy of which.is
available in the Pariiament Library.

(d) Yes, Sir, Existing legal provisions are
adequate to ensure compliance of export
obligation in respect of advance licences.

SHRIS. M. GURADDI: Inyour statement
you have said 235 firms have been declared
defaulters. What action have you taken
against them under the Import- Export Act oi
19477 Have you issued orders thereunder
for debarring them from further import facili-
ties and imposing fiscal penalty and prose-
cution?

SHRI P. R. DAS MUNISI: Out of 235

firms found defaulters, from 1.4.85 to

31.7.87 ’47 firms have been debarred from
Penalty provisions of Rs. 735 crores. We
had referred in 198525 casesto CBI and in
1986 95 cases to CBI; and prosecution
started in 60 cases in 1985 and 34 cases in
1986.

SHRI S.M. GURADDI: There are wilful
defaulters and genuine defaulters. Are you
keeping the wiliul defaulters at. per with
genuine defaulters?

SHRI P. R. DAS MUNISL: | am thankful
tothe hon. member for raising this issue. We
have classified two kinds of defaulters -
bonafide defaulters and the wilful defaulters.
For wilful detaulters, stringent action we are
taking, apart from criminal prosecution - five
times of them duty they are imposing as a
penalty and debarring them from getting as
a penalty and debarring them from getting
any other export licence.

Not only that. The most strong provisicn
is if any of their directors are found in similar
other companies we also attach that particu-
lar company not to get any exportincentives
or licences from the Ministry.

SHRI AMAL DATTA: The Minister must
be aware that about Rs. 3,000 crores worth
of polyester filamentt yarn comes into the
country through clandestine channels and a
major part of this is being done through this
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advance linensing procedure which his
Ministry monitors — it suppoced to monitor.
Whatever is brought out, very small percent-
age of that is sent out by way of fulfilling the
export obligations. What are the organisa-
tions which monitor these advance licences
procedure export obligations and to what
extent havethey been ableto see whatisthe
quantum imported through this procedure
and what has been the corresponding ex-

port.

SHRI P.R. DAS MUNSI: | would like to
inform the hoh. Member that the monitoring
policy is controlled by the Controller of Im-
ports and Exports authority which is super-
vised by our Ministry.

Secondly, | would like to inform the hon.
Member that if somebody already obtained
an advance licence he does not need to
bring anything in a clandaestine manner
because he has the licence. And if some-
body brings anything in a clandestine man-
ner it is not the duty of the import and export
authority of the Ministry to detect. The Cus-
toms detect it as a case of smuggling hap-
pens in any part of the country. .

in terms of the acutal output and in put
requirements, in this import licence before
we grant it there are two provisions. In the
regional level, the regional licen~ing commit-
tee they look after up to 25 lakhs cost limit
and more than that we approve it at the
central controlling authority level. While
determining the actual requirements of the
inputs required by the licences a committee
comprising the DGTD itself helps the licens-
ing committee. They determine and accord-
ingly issue the licence in terms of the deter-
mination as to whether he performs the
obligations or not.

| have alieady stated that there are two
things. One is bona fide and another is wilful
defaulter or violation of the obligation
procedure. Bona fide is some instance of
power shortage or if there is a war in some
partof the world like the Middle Eastorsome
stifling hazards in marketing, for fulfilling the
obligations without utilising the import quan-
tum, that is bona fide. There we only simply
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askthem to pay some duty interms of the tax
actually levied. But sofar as wilful defaulters
are concemed, | mean if they use it for
domestic production or sell it otherwise or do
some thing, | have already said that we take
action. | have informed what action we take
also.

SHRI AMAL DATTA: What about moni-
toring?

SHRI P. R. DAS MUNSI: | have already
said that the Controller of Import and Export
authority does it.

SHRI MADHAYV REDDI: Several cases
have come to the notice of the Government
that the export obligations are fulfilled only in
terms of value not in terms of quantity and
then no action is being taken in such cases.
May | know whether the Government is
aware of this and whether any action is being
taken?

SHRI P. R. DAS MUNSI: While the
advance licence is given, it is not given
merely on value. it depends on quantity
also. And while we detect only defaulters,
wilful and bona fide defaulters we do deter-
mine whether in terms of value they have
defaulted, firstly. According to the merits of
the case we decide the issue, not in general.

MR. DEPUTY-SPEAKER: Shri Vijay
Kumar Yadav. Absent.

Shri Somnath Rath.

Rally in Deihi

t

*169. SHRI SOMNATH RATH :
SHRI MADAN PANDEY:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether a rally was organised in
Dethi on 30 June, 1987;

(b) whether some participants inthe rally
were reported to have indulged in anti-social
acts; and
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(c) itso,the numberof such persons and
action taken against them?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! P. CHIDAMBA-
RAM): (a)to (c). A statementis given below.

STATEMENT

The Lok Dal and the Bharatiya Janata
Party had organised a rally on 30th June,
1987 at Boat Club, to celebrate their victory
in the Haryana election. Elaborate police
and traffic arrangements were made to
maintain law and order at the venue, and
also for diversion of traffic. Stray incidents of
unruly behaviour on the part of the partici-
pants occurred at the time of dispersal. The
complaints generally relate to non-payment
for some of the eatables, water, beedis and
cigarettes consumed . 3 cases have been
registered in this connection.

SHRISOMNATH RATH: The hon. Minis-
ter mentioned in his statement that there
were elaborate Police arrangements and
some of the participants in the rally be came
unruly. | would like to know from the hon.
Minister how many shops of these small
shop owners and hawkers have been
looted. What is the estimated cost of the
loss and how many persons were arrested
on the spot?

SHRI P. CHIDAMBARAM : Sir, the un-
ruly incidents took place after the rally while
the persons participated in the rally were
dispersing. The first call regarding an unruly
incident came at about 11.30 hours on
30.6.1987. Several other calls came and po-
lice rushed to the scene where the incident
was taking place. We have registered three
cases against persons who were described
inthe FIRs as unknown persons. The cases
are being investigated. | cannot give any ac-
curate estimate of the number of shops
which were looted or the number of persons
involved. The cases are being investigated,
but a large number of unruly incidents took
place on that day.
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SHRI SOMNATH RATH: Sir, the hon.
Minister replied that there were elaborate
police arrangements. It is a pity that none
have bpen arrested on the spot. Further, the
hon. Minister replied that three cases have
been registered. | would like to know from
the hon. Minister what was the information in
those three cases, and if any person was
arrested in those cases. If arrested, whether
they were released. lf they were released,
by whom and under what sections these
cases have been reqistered?

SHRI P. CHIDAMBARAM : Sir, elabo-
rate arrangements were made for the rally.
One expectsthat the people who participate
in the political rally will behave themselves
when they disperse. But unfortunately , in
this case, a large number of unruly incidents
took place.

For the information of the hon. Member,
this rally was organised by Lok Dal and
Bharatiya Janata Party.

Three cases have registered. One was a
case where rally participants entered into
the residential houses in the area - Kalibari
Marg and Udyan Marg. Some of them had
not paid forthe eatables, water, beedis, and
cigarettes consumed.A case has been reg-
istered under Section 379 read with Clause
34 of the Indian Penal Code. Another com-
plaint was from a Cyclist, who was carrying
cigarette packets on his bicycle. Some
people deprived him of some cigarette pack-
ets. A case has been registered under Sec-
tion 379 read with clause 34 of the Indian
Penal Code. The third complaint was by a
fruitstall owner alleging that unidentified
persons have taken fruits from his stall, but
did not pay for the same. Another case has
been registered under Section 379 read
with Clause 34 of the Indian Penal Code.
Nobody has been arrested because the
complaints itself are against unidentified
persons. We are investigating the case.

( Translation]
SHRI MADAN PANDEY: Mr. Deputy

Speaker, Sir, we cannot ordinarly ignore the
unruly incidents in the rallies. The political
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parties have the right to organise railies but
it is also their duty to exercise control over
the people who pariticipate in the rallies so
that such incidents can be avoided.

Several rallies have been organised in
the past quite peacefully but the situation
was different in the rally organised by the
Lok Dal. Some of the participants indulged in
unruly behaviour. | want to know from the
hon. Minister whether any such legal provi-
sions are under his consideration by which
the organisers of the rally should give an
undertaking that such incidents will not take
place in the rallies to be organised in the
capital in future.

Secondly, whether there were any inci-
dents of eveteasting inthis rally and whether
some newsmen, who tried to intervene in
the incidents, were physically assaulted?
Will the hon. Minister kindly get these inci-
dents investigated?

[English]

SHRI P. CHIDAMBARAM : Sir, | am not
quite sure what value can be attached to an
undertaking taken from the Organisers of
the rally. | would only appeal that those who
organise the rallies should be able to exer-
cise control over the people who participate
in the rallies. In the same month, there was
anotherrally and that rally passed off peace-
fully.

This particular rally which took place on
30th June gave rise to large number of
unruly incidents. | think the sentiments of the
hon. member and the sentiments of the
House will reach the ears of those who

. organised this rally.

As far as specific complaints are con-
cerned, as | said, in cases where we have
received specific complaints we have regis-
tered cases. But in some other cases, wall,
there was a call. The women involved were
not willing to press the compiaints because
those were against unidentified persons.
Possibly they did not want to press the
charges. But wherever complaints were re-
ceived, we have registered the cases.
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SHRI DHARAM PAL SINGH MALIK: Mr.
Deputy Speaker Sir, the rally held on 30th
June 1987, was organised by **of Haryana.
This rally was organised after the Lok Dal
victory in the Haryana State Assembly
elections. Wherever rallies have been held
in Haryana, there have been incidents of loot
and the leaders of the Lok Dal in this rally.....

(Interruptions)
[English]

SHRI S. JAIPAL REDDY: No allegations
can be made.

(Interruptions)

MR. DEPUTY SPEAKER: if there is any

allegation | will not allow that He is saying
about the rally and not making any allega-
tion against any person.(/nterruptions)
Do not mention the name of the Chief Minis-
ter. You tell about the rally. That is enough.
I will not allow any allegation. Allegations will
not go on record. (Interruptions)

PROF. N.G. RANGA: He is asking for
information.

SHRI S. JAIPAL REDDY: During the
Youth Congress rally shops were looted...

(Interruptions)

SHRI DHARAM PAL SINGH MALIK: |
want to say that in every Lok Dal rally
whether organised inside the state or out-
side, there have been unruly incidents but
such incidents of loot have occured particu-
larly in the rallies organised in Haryana be-
forethe Assembly election. Similarly, in the
rally organised in Delhi after the victory of
the Lok Dal in Haryana, the leaders raised
slogans and instigated the unruly elements
toindulge in loot and plunder in Delhi. It was
dueto their encouragement that shops were
looted in Delhi. In this connection, | want to
know from the hon. Minister whether any
investigation has been conducted into the
incidents to identify the leaders who had
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raised slogan to the effect that Haryana has
been looted and now it is the turn of Delhito
be looted instigated the participants of the
rally to indulge in loot in Delhi?

[English)

SHRI P. CHIDAMBARAM: The' rally on
the 30th of June 1987 was organised by two
parties, namely, the Lok Dal and the BJP.
Unruly incidents took place while those who
participated were dispersing. The inference
is obvious. (Interruptions)

SHRI AMAL DATTA: How do you iden-
tify the persons? The places of incidents
were far away. The Minister is contradicting
his own reply.

SHRI P. CHIDAMBARAM: Let me com:-
plete the answaer. If any slogans have been
raised as mentioned by the hon. Member
and if it comes out in the course of the
investigation in the three cases which have
been registered, certainly we will take ac-
tion.

Developments in Fiji

*173. SHRI E. AYYAPU REDDVF:
SHRI VAKKOM PU-
RUSHOTHAMAN:

Willthe Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether on 14th May, 1987, in Fiji,
which is a member of Commonwealth and
has sizable population of Indian origin, a
democratically elected Government was
ousted as a result of a military coup;

(b) if so, the position of Government of
India on this development;

(c) whether Government of India have
received any request for help from the
ousted Government; it so, the response of
Government thereto;

(d) whether Government of India have
taken or propose to take any displomatic
initiatives in consultation with the other
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Commonwealth Countries for restoration of
freedom and democracy in Fiji; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
K. NATWAR SINGH) : (a) Yes.

(b) The Government of India has ex-
pressed its concern at the overthrow of the
elected Government and the abrogation of
the Constitution in Fiji. It has stated that
measures towards national reconciliation
and a return to democracy should fully take
into account the need to consult all sections
of the population so as to ensure that there
is no discriminaticn against any ethnic group
in Fiji's multi-racial society which has lived in
harmony for decades.

(c) to (e). Representatives of the de-
posed Government in Fiji visited India in

June' 87 and sought India’s support in mo-
bilising world opinion against the events in
Fiji. Even prior to the visit of these represen-
tatives, India had taken diplomatic initiatives
involving important world leaders. Myself
. and my colleague Shri Eduardo Faleiro,
visited UK, Australia and New Zealand to
mobilize opinion against the Military coup.
Prime Minister addressed messages to vari-
ous world leaders, including the Secretary
General of the Commonwealth, towards the
same end. The Government is closely fol-
lowing the efforts currently under way in Fiji
to resolve the constitutional crisis.

SHRI E. AYYAPU REDDY: Mr. Deputy
Speaker, Sir, a duly constitutionally elected
democratic government has been thrown
out by a military coup on the mere ground
that the Fijians of Indian origin are in a
majority and have come into the ruling party.
The Fijians of Indian origin are in majority.
They are 3.4 lakhs. Whereas the Fijians are
3.3 lakhs only. But the coalition government
of Dr. Bavadra, who himself is a Fijian, has
been turned out because the Ratus the tribal
chieftains want to perpstuate their feudal
hold. Even now the Fijian constitution pro-
hibits the Fijians of Indian origin from holding
any land. They are also prohibited from
entering the army. In spote of this, when the
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coalition government was trying to run it
smoothly, it has been overthrown by a mili-
tary coup.

So far as the response of the Common-
wealth Nations, except Australia and New
Zealand, is concerned, there has been prac-
tically not much ot a response against this
atrocity perpetuated against a democrati-
cally elected government. The U.K. Govern-
ment-the Thatcher Government-went to the
extent of not even giving an interview to Dr.
Bavadra with the Queen. What is the reac-
tion of the Indian Government towards U.K.
against this insult offered to a duly elected
Prime Minister? Has this Government
lodged a strong protest against the U.K.
Government and has it been forcing the U.K.
Governmentto rectify the matter. If not, then
what is the purpose of our staying in the-
Commonwealith where even duly elected
constitutional governments are overthrown?
Have we lodged our strong protest against
this with the U.K. Government? That is my
first question.

DR. G.S. RAJHANS: Sir, it.is a serious
matter and there should be a full discussion
on this.

SHRI K. NATWAR SINGH: Mr. Deputy
Speaker, Sir, the hon. Member’s question
was as wide ranging as it was in precise, but
| will try to put some intellectual discipline
into this particular matter.The views of the
Government of India have been made
known. We have thoroughly condemned the
events that took place on the fourteenth or
May when the duly elected government of
Dr. Bavadra was dislodged. As | said in my
answer, | wentto U.K. and my colleague Mr.
Faleiro went to Australia and New Zealand.
We have also been in touch with Dr.
Bavadra. His representatives came here. He
saw the Prime Minister and also met me. We
also sent a representative to the meeting of
the pacific region held in Western Samoa, to
put across our point of view on this particular
matter. We have also been in touch with the
Commonwealth Secretary General. He
himself has condemned this..

With regard to the reception that Dr.
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Bavadra recsived or did not receive in the
United kingdom, it is a matter on which the
Government of india cannot possibly take
any stand. When the representatives were
here and when | met them in Bombay, | did
mention to them that in my judgement it was
unlikely that Dr. Bavadra or his colleagues
would be received by the Queen. They were
probably received by the Private Secretary
to the Queen. This is what happened.

SHRI E. AYYAPU REDDY: We were
happy when there was instantaneous action
and when the hon. Minister and Shri Faleiro
visited Australia and New Zealand. But
thereafter your enthusiasm seems to have
cooled down. Nothing concrete came out of
your visit. What is the net result? Now the
position is that Fijians of Indian origin are
forced to leave the country. They are leav-
ing. They are going to the surrounding coun-
tries. They are finding it unsafe to remain in
Fiji and they are certainly not in a position to
stay there. There is a large scale reported
emigration. What is the net result of your
action? Have you pursued the matter? Have
you constituted any sub-Committee of the
Comon-wealth for the purpose of keeping
this issue alive and for the purpose of finding
a solution to this. Merely stating to have
visited these places will not give any satis-
faction. Are you trying to find any solution to
this?

SHRIK. NATWAR SINGH: The question
posed by the hon. Member is important. We
have ourselves posed these questions. After
all it is the duty of the Ministry of External
Affairs to reflect on various scenarios as to
what can be done in a situation of this kind
which is unprecedented, which is very dis-
agreeable, which militates against all the
concepts of the Common-wealth. The sub-
Committee that you suggested can be only
constituted by the Common-wealth as a
whole and the Heads of the Government of
the Common-wealth are meeting in Van-
cover in Canada in October. | am certain that
this matter will be taken up there. What you
say about the conditions in Fiji, the circum-
stances in whichthe coup took place and the
repercussions on our people is a very seri-
ous matter. That is why we have taken
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intiative that we did. At the same time we
have to be very careful and not to give the
impression that we are taking interest in the
matter simply because it concerns people of
the Indian origin. We are doing iton principle.
Any way in the Common-wealth country
where there is majority Government, and if
that is illegally over-thrown, then something
should be done about it.

(Interruptions)

SHRI SHANTARAM NAIK: Has Dr.
Bavadra or any of the representative offi-
cially informed the government of India that
they are satisfied with the present arrange-
ments made there? Or otherwise are you
satisfied with the arrangements made in Fiji
temporarily?

SHRI K. NATWAR SINGH: Neither is Dr.
Bavadra satisfied nor are we, nor is the
majority in the Commonwealth.

SHRI DINESH SINGH: What has hap-
pened in Fiji is not the coup to change the
Government but it is a attempt to deny its
majority its basic fundamental rights. |l would
like to know from the Government whether
they have got in touch with the leaders of
other Commonwealth countries. The hon.
Minister mentioned just now that the meet-
ing would be held in October. October is still
a few months ahead. All | want to know is
whether we have made any move to get in
touch withthe Commonwealth leaders to put
forward the case of the Fiji people and what
has been their reaction?

SHRI K. NATWAR SINGH: The hon.
Member has been the Minister of External
Affairs and knows has we function. When |
was answering the question | had mentioned
that the Prime Minister addressed mes-
sages to various world leaders including the
Secretary-General of Commonwealth. | do
not know whether he was in the House or not
when | said this: Prime Minister has ad-
dressed messages. We have been in touch
withthe Commonwealth Secretary-General.
As he knows a very ticklish stand has been
taken in some countries that the people of
Fiji are being our-numbered by the people
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who have been migrated there. | do not want
to go in details, the coup has racial over-
tones. This is what we have objected to.

SHRI! E. AYYAPU REDDY: Has the
Prime Minister contacted the Prime Minister
of U.K. on this issue?

\
SHRI K. NATWAR SINGH: Yes, he has.

WRITTEN ANSWERS TO QUESTIONS
[English]
Actlvities of Naga Insurgents

“162. SHRI K. PRADHANI: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) the number of para-military person-
nel killed by the Naga insurgents during the
last three months;

(b) whether the activities of the insur-
gents have increased in the recent past; and

(c) if so, the steps taken to control the
situation?

THE MINISTER OF HOME AFFAIRS:
(S. BUTA SINGH): (a) Nine para-military
personnel have been killed by the Naga in-
surgents during the last three months;

(b) The Naga insurgents have been ac-
tive in Manipur and Nagaland during the
current year also.

(c) The Government have taken steps to
check the activities of Naga insurgents
which include (i) utilisation of powers under
the Armed Forces (Special Powers) Act,
1958, (ii) gearing up the intelligence net-
work, (iii) arrangements for better coordina-
tion between different agencies involved in
the operations against the extremists, (iv)
increase in the vigil on the border, and (v)
strengthening of para-military forces suita-
bly, where necessary.
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Fall of Production in Organised
Textlles Industry

“165. SHRI VUAY N. PATIL: Will the
Minister of TEXTILES be pleased to state:

(a) whether Government have noted de-
terioration of production in the organised
textile industry;

(b) if so, whether this is due to failure of
modernisation of the industry to get finances
from the Industrial Development Bank of
India on favourable terms; and

(c) the steps Government are taking to
check slow disbursement of money from out
of the modernisation fund?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA): (a) Yes, Sir.

(b) No, Sir.

(c) Sanctions under the Textile Moder-
nisation Fund Scheme are satisfactory;
however disbursements are comparatively
slow. this is due to the fact that modernisa-
tion schemes envisage atimeframe of 12-18
months and the disbursements are linked to
raising of stipulated promoters’ contribution,
delivery schedule of machinery suppliers,
compliance with pre-disbursement condi-
tions of loans and obtaining sanction of
adequate working capital.

~

Expansion of Woollen Industry

*166. SHRIBHADRESHWAR TANTI:
Will the Minister of TEXTILES be pleased to
state:

(a) whether his Ministry he taken any
policy initiative for the growth of woollen
industry;

(b) if so, the salient features thereof;

(c) whether the existing restrictions have
stood in the way of the expansion of Woollen
Units; and
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(d) if so, the steps taken by Government
in this regard? i

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA): (a) Yes, Sir.

(b) The following initiatives have been
taken for the growth of woollen industry:-

(i) Delicensing limits in respect of spin-
ning capacity have been raised from
2,400 worsted and non-worsted
spindles to 4,800 worsted spindles in
areas other than backward areas,
5,600 worsted spindles for backward
areas and 3,200 non-worsted
spindles fol backward areas. The
only condition is that such facility will
not be available for the units under
MRTP/FERA and in a location where
the population is more than five lakhs
within a municipal limit of a city or
more than ten lakhs within the stan-
dard urban limit of a city as per 1981
census.

(i) Woollen units have been allowed full
fibre flexibility by endorsing the items
manufactured at entry 23(1) and
23(5) of the first schedule of the IDR
Act. In order to protect the Woollen
industry, cotton and man-made tex-
tile units are not aliowed to enter the
woollen sector.

(i) Expansion in the weaving sector of
the woollen textile industry has been
allowed more liberally by removing
the restriction of spinning units of a
waiting period of two years for setting
up powerlooms.

(iv) Import duty on synthetic rags has
been reduced from 80% to 20%.

(v) Excise duty atthe rate of Rs. 9.40 per
kg. on wool tops has been removed

altogether.

(vi) Excise duty atthe rate of Rs. 30/- per
kg. on polyester wool blended yarn
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has been reduced to Rs. 15/- per kg.

(vii) Earlier complete exemption of excise
duty was available in respect of
shoddy woollen fabric of assessable
value not exceeding Rs. 40/- per sq.
mtr. This limit has been raised to Rs.
60/- per sq. mtr.

(vii) Import duty on woollen machinery
has been reduced from 101% to
85%.

(ix) Government have recently consti-
tuted a Wool Development Board to
facilitate the harmonious develop-
ment of the Woollen Industry.

(¢) No, Sir.
(d) Does not arise.

Freedom Fighters Pensions to Partl-
cipants of Arya Sama] Movement in
Hyderabad

*168. SHRI VIJOY KUMAR YADAV:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the persons who had ap-
plied for freedom fighters’ pension along
with necessary documents for participating
in Arya Samaj movement in Hyderabad
State have not been sanctioned freedom
fighters’ pension so far;

(b) if so, the reasons therefor;

(c) whether all such applications have
been-referred to Andhra Pradesh Govern-
ment for verification; and

(d) if so, the number of such cases and
when these are likely to be cleared for pen-
sion?

THE MINISTER OF HOME AFFAIRS:
(S. BUTA SINGH): (a) Participants in Arya
Samaj Movement who have applied for
pension with necessary documents are
being sanctioned pension after verification
of the documents by the appropriate authori-
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ties of the State Governments concerned, if
they are found to have undergone the pre-
scribed period of suffering.

(b) Does not arise.

(c) Only the claim of suffering by the
applicants are being verified through the
concerned authorities of the three State
Governments concerned as in the cases of
other freedom fighters.

(d) Steps have been taken to expedite
disposal of Arya Samaj Movement cases.

Fencing Along Indo-Bangia Border

*174. SHRI BHATTAM SRI RAMA
MURTHY: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the progress achieved regarding the
border fence plan to check infiltration from
Bangladesh into Assam;

(b) whether any special steps are now
being taken to stop infiltration in the difficult
terrain and the 83 K.M. riverain stretch sepa-
rating Assam from Bangladesh;

(c) whether the infiltration from Bangla-
desh has been affecting allthe five bordering
States of Assam, West Bengal, Tripura,
Meghalaya and Mizoram in varying degres;
and

(d) whether any steps are being taken
recently to effectively check and prevent
infiltration in 1200 K.M. stretch; if so, the
details thereof?

THE MINISTER OF HOME AFFAIRS (S.
BUTA SINGH): (a) to (d). Survey work for
erection of barbed wire fence has been
taken up in Assam Meghalaya sectors of the
Indo- Bangladesh border along with survey
for construction of roads. The field survey
has almost been completed in Assam sector
and the same is in progress in Meghalaya
sector. The work of erection of barbed wire
fence will be taken up sector-wise after
construction of roads.
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Apart from taking up the project for con-
struction of roads all along the border with
Bangladesh and for erection of fenca in
sensitive sectors to check infiltration, a 5
year programme of expansion of BSF has
already been sanctioned by the Govt. Under
this programme as many as 29 Bns. of BSF
will be raised starting from the year 1986-87
ending 1991 for strengthening Indo-Bangla-
desh border. Of these, 5 Bns. have already
been deployed on Indo-Bangladesh border.
Two of these additional Bns. have been
deployed in West Bengal and one each in
Assam, Tripura and Meghalaya. In addition,
more border outposts and observation tow-
ers have been sanctioned. Work is in prog-
ress to construct both the border outposts
and observation towers.

In addition to above, BSF patrolling has
been intensified, both on the land and river-
ine border with Bangladesh. To augmentthe
existing river-police arrangement of the
BSF, one water -craft was sanctioned by the
Government in August, 1986.

In order to strengthen the PIF Scheme,
as many as 1280 additional posts have been
sanctioned for the State of Assam.

As aresult of increased vigil on the Indo-
Bangladesh border about 18,895 infiltrators
were apprehended by the BSF during the
first six months from January to June, 1987
on the Indo-Bangladesh border.

Representation of States in MPEDA
Delegations

*175. SHRIR. S. MANE: Will the Min-
ister of COMMERCE be pleased to state:

(a) whether alist has been submitted by
MPEDA for trips to various countries;

(b) the reasons for ignoring the Mahar-
ashtra fishing industry in such matters; and

(¢) whether any fresh guidelines are
being issued to the Marine Products Export
Development Authority (MPEDA) to widen
travel participation and export promotion?
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THE MINISTER OF FINANCE AND
MINISTER OF COMMERCE (SHRI NAR-
AYAN DATT TIWARI): (a) There is no pro-
posal pending with the Ministry for sponsor-
ing any delegation to foreign countries.

(b) The question does not arise in view of

(a).
(c) No, Sir.

Growth Rate in Exports

*176. SHRISHARAD DIGHE: Will the
Minister of COMMERCE be pleased to
state:

(a) the growth rate in exports during
1986-87 in terms of dollar;

(b) whether any break through has been
achieved in the non-traditional sector; and

(c) if not, the reasons thereof and the
measures Government propose to take to
rectify the situation?

THE MINISTER OF FINANCE AND
MINISTER OF COMMERCE (SHRI NAR-
AYAN DATT TIWARI): (a) to (c). According
to the provisional data, India's exports
measured in dollar terms as compared to
provisional data for 1985-86 registered an
increase of 15.3 per cent during 1986-87.

Exports of several non-traditional sec-
tors show a significantincrease during 1986-
87 as compared to 1985-86. Thus, Gems
and Jewellery (+Rs. 561 crores), Leather
and leather manufactures (+ Rs. 266
crores), Machinery, Transport eéquipment
and metal manufactures (+ Rs. 209 crores),
Chemicals and allied products (+ Rs. 189
crores), and readymade garments (+ Rs. 30
crores).

The growth in export earnings in these
sectors may be viewed as in response to a
series of policy measures the Government
has taken in the past two years.
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Revitalisation of Rajya and Zlia
Sainik Boards

*177. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of DEFENCE be
pleased to state:

(a) whether Government have under-
taken any revitalisation of the Rajya and Zila
Sainik Boards in the country during the last
three years;

(b) if so, the various steps taken in this
regards, including the assistance to the
States;

(c) the names of the States which do not
have any Rajya Sainik Boards or Zila Sainik
Boards in any of their districts with a suffi-
cient population of ex-servicemen and serv-
ing military personnel;

(d) whether it is proposed to ensure that
all such districts which have a sufficient
number of ex-servicemen, have separate
Zila Sainik Boards for them with full facilities
like transport and secretariat assistance
available to them; and

(e) if so, the likely date by which it would
be done?

THE MINISTER OF DEFENCE (SHRI
K.C. PANT): (a) and (b). The Rajya and Zila
sainik Boards are State Govt. Departments/
Organisations. The Central Government
bears 50% of the cost of the maintenance of
Rajya/Zila Sainik Boards. A Committee for
Revitalisation of the Sainik Board Organisa-
tion in India recommended in 1981 various
measures to revitalise the Rajya/Sainik
Boards. These include:

(i) Setting up of a Zila Sainik Board in
every Distt. having a population of
7500 or more of Ex-servicemen/fami-
lies of serving/deceased defence
personnel;

(i) The Secretary of Rajya Sainik Board
to be a Class | Gazetted Officer of the
status of a Head of Deptt. and Secre-
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tary of Zila Sainik Board to be a Class
| Gazetted Officer of the status of
Head of Office with appropriate
administrative and financial powers;

(iii) Norms of staff for Zila Sainik Boards;

(vi)Provision of telephones for Rajya
Sainik Boards and Zila Sainik
Boards; and transport to Rajya Sainik
Boards as well as Zila Sainik Board
with a population of 20000 or more
Ex-servicemen and families;

(v) A revised charter of duties for the Zila
Sainik Boards.

These recommondations were sent to
the State Govts. for adoption. The High
Level Committee on problems of Ex-service-
men in its report given in 1984 also recom-
mended that the revitalisation should be
completed within a period of one year. The
Central Govt. has been urging the State
Govts. from time to time to implement allthe
recommendations of the Committee on
Revitalisation. During the pastthree years, a
number of recommendations have been
implemented by many State Governments.
These include setting up of 31 Zila Sainik
Boards, provision of staff, telephones and
transport. The assistance given to the States
by the Central Gowvt. during the last three
years is given below::

Rs. in lakhs
1984-85 197.99
1985-86 269.39
1986-87 231.74

(c) to (e). There is no State which does
not have a Rajya Sainik Board and every
District with a population of 7500 or more Ex-
servicemen and families has a Zia Sainik
Bodrd coverage. The States have been
given guidelines to submit proposls for es-
tabligshing of new Zila Sainik Boards as and
when the Ex-servicemen population war-
rants. The estalishment of new Zila Sainik
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Boards is considered only on proposals from
State Govt. There is no such proposal pend-
ing with the Central Government.

Powerlooms Cooperatives

*178. DR. G.S. RAJHANS:
" SHRI M.V. CHANDRA-
SEKHARA MURTHY:

Will the Minister of TEXTILES be pleased to
state:

(a) whether Union Government have
asked the State Governments to speed up
thgformation of powerlooms cooperatives;

(b) if so, the guidelinesetc. issued in this
regard; and

(c) to what extent the condition of power-
loom workers in the country is being im-
proved? ’

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA): (a) and (b). The State
Governments have been asked to speed up
the formation of powerloom cooperatives so
asto provide adequate infrastructure for pro-
vision of credit and marketing facilities and
thus enable implementation of a package of
measures for healthy development of the
powerloom sector. As the number of forma-
tion of cooperatives is the concern of the
State Governments, the Central Govern-
ment have not issued any guidelines in this
regard.

(c) The State Governments have been
asked to review wages and working condi-
tions of workers in the decentralised power-
loom sector. They have been further re-
quested to consider new administrative and
legislative measures to improve the working
conditions of powerloom workers.

Loans to Tobacco Growers

*180. SHRI V. SOBHANADREES-
WARA RAO: Will the Minister of COM-
MERCE be pleased to state:
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{(a) whether Union Government have
sanctioned loans to help tobacco growers
whose bams were damaged due to cyclone
in November, 1977;

(b) the amount disbursed and the num-
ber of growers who received the loan;

(c) the number of farmers who failed to
pay back the loans and the amount out-
standing as principal and interest; and

(d) whether Government propose to
write off the interest part provided the grow-
ers remit the principal amount due?

»
THE MINISTER OF FINANCE AND
MINISTER OF COMMERCE (SHRi NAR-
AYAN DATT TIWARI): (a) Yes, Sir.

(b) Atotal sum of Rs. 296.61 lakhs was
disbursed as loan to 17000 growers.

(¢) A sum of Rs. 118.42 lakhs; compris-
ing of Rs. 66.99 lakhs as principal and Rs.
51.43 lakhs as interest is <till outstanding
from 4995 growers.

(d) No such proposal is under considera-
tion of the Government.

Setting up a Spinning Mill At Balia-
pal in Orissa

1733. SHRIMATI JAYANTI PATNAIK:
Will the Minister of TEXTILES be pleased to
state:

(a) whether Government have a pro-
posal to set up a spinning Mill at Baliapal in
Orissa;

(b) if so, whether the letter of intent has
been granted to the concerned applicant to
set up the spinning Mill at the above place;
and

(c) the steps taken to expedite the im-
plementation of the above proposal?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
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KUMARY): (a) Union Government do not set
up spinning mills.

(b) A letter of intent dated 27.12.85 was
granted to M/s. Shri Gopinath Weavers
Cooperative Spinning Mills Ltd. for setting
up of a spinning mills at Baliapal.

(c) Union Government is not concerned
with the physical implementation of the pro-

posal.

Purchase of Equipment and Chemi-
cals from India by USSR

1735. SHRI P.R.S. VENKATESAN:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether the U.S.S.R. has offered to
purchase the indian equipment and chemi-
cals for its oil sector; and

(b) if so, the details indicating the value
and the terms thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) and (b). During the Indo-
Soviet Joint Commission Meeting held in
Moscow in June, 1987, the question of
Soviet Union utilising Indian drilling equip-
ment, chemicals and services was dis-
cussed. No agreementon this, however, has
been finalised.

Protection to Handloom and Tradlo‘
tional Weavers

1736. SHRI SYED MASUDAL HOS-
SAIN: Will the Minister of TEXTILES be
pleased to state how Government are think-
ing to protect the handloom and traditional
weavers who are suffering due to competi-
tion from synthetic saris and other synthetic
products?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): The Government have under-
taken toreserve certain items exclusively for
production on handlooms. Atthe same time,
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Government is also encouraging production
of polyester/polyester blended fabrics on
handlooms to cater to consumer demand as
well as to provide better earings to the
weavers.

Import of Rubber

1737. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government have imported
rubber during the last three months;

(b) if so, the quantum imported and the
names of the countries from where im-
ported;

(c) whether any protests/representa-
tions have been received by his Ministry
from the rubber grovers from Kerala regard-
ing the decision; and

(d) if so, the response of Government?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) to (d). Yes, Sir. A quantity
of 6599 tonnes in May, "87, 6000 tonnes in
June '87 and 9192 tonnes in July '87 has
been imported from Singapore, Malaysia
and Thailand. Imports are made to meet the
demand-supply gap after a very careful
assessment of the estimated production and
likely consumption. Representations were
received for and against imports. Inregardto
imports Government are guided by the
demand-supply estimates made from time
to time.

Arrest of Chinese Nationals

1738. SHRIMAT! BASAVARAJES-
WARI: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Chinese nationals were ar-
rested on 17 June, 1987 in Indian territory at
Raxaul;

(b) ¥ so, the reasons therefor and other
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details; and

(c) whether any incriminating material
was found in their possession?

THE MINISTER OF STATE IN THE

.MINISTRY OF PERSONNEL, PUBLIC

GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS ( SHRI P. CHIDAMBA-
RAM): (a) to (c). Two Chinese nationals
were detained by the Custom officials at
Raxaul, Bihar on 13th June, 1987 for
unathorisedly entering into India. The local
authorities registered a case u/s 14 of the
Foreigners Act, on 14th June, 1987 for enter-
ing into India unauthorisedly and without
travel documents. However, after assessing
the circumstance of the case the two Chi-
nese nationals were released and sent back
to Nepal on 23rd June, 1987.

Survey of Organised/Unorganised
Sectors of Handloom and Handicraft

1739. SHRI MATILAL HANSDA: Will
the Minister of TEXTILES be pleased to
state:

(a) whether Government have made any
survey about the number of workers both in
organised and unorganised sectors en-
gaged in handloom and handicraft sectorin
the country, State-wise;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and
(d) whether it would be undertaken now?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): (a) No all India survey specifically
about the number of handloom and handi-
craft workers has been undertaken in the
past.

(b) Does not arise.

(c)and(d). As far as the handioom work-
ers are concerned, an All India census has
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As regards. handicraft workers, on the
basis of the Economic Census conducted by
the Central Statistical Organisation in 1980,
action has been initiated to undertake a
follow-up survey of the sector.

Expansion of Imports from USSR

1740. SHRI R.M. BHOYE: Will the
Minister of COMMERCE be pleased to
state:

(a) whether Union Government have
recently drawn up a large list of items to be
imported from the USSR to step up trade
manifold in the next 5 years; and

(b) if so, the items selected in this re-
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) and (b). Discussions have
been held between India and the USSR on
expanding lists of commodities to further di-
versify and increase the level of bilateral
trade. No list of items has, however, been
finalised for exports to or imports from the
USSR, recently.

Ranks in Defence

1741. SHRISRIBALLAV PANIGRAHI:
Will the Mimister of DEFENCE be pleased to
state:

(a) whether there is any proposal under
the consideration of Government for the
abolition of certain ranks in Defence Serv-
ices; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI SHIVRAJ V. PATIL):
(a) No, Sir.

(b) Does not arise.
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Re-Employment of Mentally Unfit
Employees After Being Mentally Fit

1742. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of DEFENCE be
pleased to state:

(a) whether the civilian and Defence
Service employees who had been removed
from service on ground of mentally unfit were
later on reinstated/re-employed; and

(b) if so, under what rules those employ-
ees were taken back?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI SHIVRAJ V. PATIL):
(a) and (b). Information is being collected
and will be laid on the Table of the House.

Turnover of Trade with China

1743. SHRIMOHANBHAIPATEL.: Will
the Minister of COMMERCE be pleased to
state:

(a) the turnover of trade with China dur-
ing 1985-86 and 1986-87;

(b) whether any fresh talks have taken
place for higher trade turnover during the
current year; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) As per DGCIS figures,
trade turnover between India and China
during 1985-86 was of the order of Rs.
194.14 crores and during 1986-87 Rs.
173.01 crores respectively.

(b)and (c). India signed a Trade
Protocol on 27th May, 1987 at Beining with
China envjsaging trade turnover of US § 150
to 200 million during 1st January, 1987 to
31st March, 1988. It includes iron Ore,
Tobacco, shellac, chemicals, engineering
products, plywood, jewels and processed



45 Written Answers

diamonds asitems of export interest to India
and raw silk, pulses, edible oil resin, metal
and minerals, chemicals and petroleum
products, fresh water cultivated pearls,
engineering products etc., as items of export
interest to China.

Export of Garments

1744. SHRISURESH KURUP: Willthe
Minister of TEXTILES be pleased to state:

(a) the total amount realised through
export of garments during the last five years
from different States, State-wise;

(b) whether Government propose to set
up Fashion Design Centres in different parts
of the country. in view of large garment
export potential; and

(c) i so, the details, thereof?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMARY): (a) Export statistics of textile items
are not maintained State-wise. The export
earings of readymade garments during the
last five years are as given below:-
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Year (Rs. in crores)
1982 634
1983 640
1984 850
1985 1068
1986 1323

(Source : Apparel Export Promotion
Councly)

(b) and (c). There are no such proposals
at present. However, the Govt. has setup a
National Institute of Fashion Technology at
New Delhi.
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Financlal Help to the Children of
Mentally Unfit Employees

1745. SHRI SODE RAMAIAH: Will the
Minister of DEFENCE be pleased to state:

(a) whether financial help is sanctioned
for the education of children of those civilian
and Defence Services employees wto are
declared mentally unfit and discharged from
service; and

(b) if so, the rules in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI SHIVRAJ V. PATIL):
(a) and (b). There are no rules in regard to
the grant 6t financial help for the education
of those Civilian and Defence Services em-
ployees who are declared mentally unfitand
discharged from service. However, there are
guidelines for giving financial assistance,
purely as ex-gratia, on compassionate
grounds as a welfare measure in deserving
cases. According to these guidelines, the
needy Defence personnel or their families
including those suffering from mental ail-
ment are given financial assistance to the
extent of Rs. 15/-per cuild per month for
maximum of three children upto Class Xll out
of Raksha Mantri's discrstionary fund after
necessary verifications through the Zila
Sainik Board. When final appeals from such
personnel or their families for grant of dis-
ability pension/special family pension are
rejected by Government after considertion
of such appeals by the Defence Minister's
Appellate Committee on Pensions
(DMACP), education grant at the rate of Rs.
25/- per month per child upto three children
for a period of 5 years or till completion of
Higher Secondary Education, whichever is
earlier and further subject to a maximum
amount of Rs. 3,000/- is given on the recom-
mendations of the DMACP on compassion-
ate grounds in some deserving cases.

Textlile Modernisation Fund Scheme

1746. SHRI G.M. BANATWALLA: Will
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the Minister of TEXTILES be pleased to
state:

(a) whether Government have estab-
lished Textile Modernisation Fund scheme
to cover the needs of sick but potentially
viable textile mills;

{b) wnether the operation of the said
Fund is restricted to private sector units; and

(c) whether in view of the fact that exclu-
sion of units in Centre and State public
sector is unjustified in view of State Govern-
ments not being in position to provided
adequate assistance for modemisation of
public sector units, the said restriction would
be removed and if not the reasons therefor?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): (a) The Textile Modemisation
Fund has been set up to meet the financial
needs for modernisation of healthy and
weak but viable units.

(b) No, Sir.
(c) Does not arise in view of (b) above.

Citizenship to Stateless Persons in
Slkkim

1747. SHRIJAGANNATH PATTNAIK:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Sikkim Government has re-
jected the Union Government’s proposal for
a ‘partial solution’ to the issue of citizenship
to 54,000 stateless persons in that State;
and

(b) if so, the position taken by Govern-
ment of Sikkim in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI): (a) and (b). A
Central team consisting of senior officers
visited Gangtok in January, 1987 and dis-
cussed with the Chief Minister, Sikkim vari-
ous aspects of the problem relating to ‘state-
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less’ citizens in Sikkim. The Central Govern-
ment are considering the matter keeping in
view the recommendations of the Central
team and the opinion now expressed by the
Government of Sikkim against the recom-
mendation of the Team.

Modernisation of Punjab Police

1748. SHRI AMARSINH RATHAWA:
Will the Minister of HOME AFFAIRS be
pleased to state the steps being taken to
provide the Punjab Police with sophisticated
weapons and requisite facilities to make it
more effective in the light of highincidence of
crimes in Punjab?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI): The demands
of the Punjab Police for the type of arms
required to meet the law and order situation
created by the extremistsiAerrorists are
being met by the Government of India.

Assistance to Indians Victims of
Iran-lraq War

1749. SHRI SALEEM |. SHERVANI:
Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether any assistance has been
provided by the Indian Government to the
India victims of Iran-Iraq war or to their de-
pendents during the past two years; and

(b) if so, the details thereof?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF EXTERNAL AFFAIRS (SHRI K.
NATWAR SINGH): (a) and (b). The informa-
tion is being collected and will be placed on
the Table of the House.

Appointment of Inquiry Commis-
sions

1750. SHRI C. JANGA REDDY: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) the names of Commissions ap-
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pointed under the Commissions of Inquiry
Act, 1952 during the last three years;

(b) the names of those Commission re-
ports which did not attract follow-up action;
and

i,

(c) whether subsequenttothe ordinance
enabling Government to withhold the reports
of any Inquiry Commission has been laid
before Parliament, if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND MINISTER OF STATE
IN THE MINISTRY OF HOME AFFAIRS
(SHRI P. CHIDAMBARAM): The informa-
tion is being collected and will be laid on the
Table of the House.

Closure of Poweriooms After the
New Textile Policy

1751. PROF. MADHU DANDAVATE:
Will the Minister of TEXTILES be pleased to
state:

(a) whether as a result of the new textile
policy large number ofthe powerlcoms inthe
country have been closed down;

(b) what is the total number of power-
looms closed down after the introduction of
the new textile policy;

(c) whether powerlooms Associations
have sent memoranda to the Government
making concrete suggestions to improve the
situation; and

(d) if so, what are the salient features of
these suggestions; and Government re-
sponse?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHR! S. KRISHNA
KUMARY): (a) No, Sir.

(b) The production figures indicate that
production cloth in the decentralised power-
loom sector has shown a steady increase
since June 1985. The levels of weaving ac-
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tivity in specific areas change from time to
time depending upon market conditions,
availability of electric supply and economic
decisions of the powerioom owners.

(c) and (d). The memoranda, inter alia,
seek relaxation in the reservation of certain
fabrics for exclusive production in the hand-
loom sector, allocation of controlled cloth for
production in the powerloom sector, restora-
tion of advantage in favour of powerlooms
vis-a-vis the organised mill sector, moder-
nisation of powerlooms, provision of credit
and formation ot corporations to promote
marketing and export of powerloom cloth.

Government do not propose to disturb
the policy of providing protection to hand-
looms by reserving articles for their exciu-
sive production in the handloom sector. It is
not proposed to allocate controlled cloth for
production in the powerloomsector as the
policy is to transfer this production to the
handloom sector. Government have consti-
tuted a Task Force to study the present flow
of credit and to suggest measures to aug-
ment the flow of credit both for working
capital and term loans for modernisation.
The State Govermnments' have been rse-
quested to encourage formation of power-
loom cooperatives so as to facilitate the
provision of credit and marketing facilities.
The existing policy provides that the healthy
development of the powerloom sector
should take place in the context of parity
between powerlooms in the organised mill
sector and in the unorganised powerlcom
sector.

india’'s Cement Export Potential

1752. DR. B.L. SHAILESH: Will the
Minister of COMMERCE be pleased to
state:

(a) whether India is now likely to emerge
as a potential cement exporterintheintemna-
tional market;

(b) if so, whether any scheme has been
chalked outto make export of cement viable;
and
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(c) if so, its broad outlines and how leng
will it take to make a start in the cement
export business?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) to (c). Some cement
compar.ies are exploring the possibilities of
exporting cement to neighbouring countries.
However, no plan for the purpose has been
worked out by the Government.

Supply of Foodstuffs, Canteen
Procvisions to Armed Forces

1753. SHRI INDRAJIT GUPTA: Wil
the Minister of DEFENCE be pleased to
state:

(a) whether foudstuffs, canteen provi-
sions, milk, etc. supply to the Armed Forces
are presently in the hands mainly of private
contractors;

(b) whether some agricultural coopera-
tives and State corporations of Punjab have
recently offered to supply the provisions
directly, thereby eliminating the need for
comtractors;

(c) if so, whether the matter has been
examined; and

(d) it so, the outcome thereot?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI! SEIVRAJ V. PATIL):
(a) No, Sir. A large number of items of
foodstuff are procured from Public Sector
Undertakings and Cooperative agencies of
the Central and State Governments.

(b) Yes, Sir.

(c) and (d). Procurement of foodstuff
items from Government/Cooperative agen-
cies, tothe extent possible, is an integral part
of the policy of the Ministry of Defence.
However, such procurement may not be
made only from one State. All interested
Government/Cooperative agencies of the

AUGUST 7, 1987

Written Answers 52

State and Central Governments have to
compete with each other to secure con-
tracts.

Census'in Assam

1754. SHRI SYED SHAHABUDDIN:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) likely date of publication of religious
and linguistic tables of 1981 census;

(b) the reasons for the delay in publica-
tion;

(c) likely date for holding the census in
Assam; and

(d) the reasons for the delay?

THE MINISTER OF HOME AFFAIRS (S.
BUTA SINGH): (a) and (b). The 1981 Cen-
sustable on religionbased oninformationon
religion of the head of the household col-
lected through the household schedules has
already been published in the volume, Cen-
sus of India, 1981, Series-1 India, Paper 3 of
1984. The language data regarding the lan-
guage mainly spoken in the household are
now under printing for publication. There has
been no delay taking into account the huge
volume of work involved.

(c) and (d). The 1981 Census could bot
be conducted in Assam alongwith other
States due to disturbed conditions prevailing
in that State then. The question of holding of
Census in Assam thereaftet has been con-
sidered in consultation with the Government
of Assam. That Government is currently
engaged in the implementation of the accord
and is not in a position to provide enumera-
tion agency for the conduct of the Census.
As such, it is not possible-to hold a census in
Assam at this stage..

Recruitment of Ex-servicemen in
Delhi Police

1755. SHRI S. PALAKONDRAYUDU:
Will the Minister of the HOME AFFAIRS be
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pleased to state:

(a) whether Government have decided
to recruit one thousand ex-servicemen as
Canstables in the Delhi Police; and

(b) if so, the number of ex-servicemen
already recruited in Delhi Police upto 30
June, 19877 i

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF THE STATE IN THE MINISTRY
OF HOME AFFAIRS (SHR! P. CHIDAMBA-
RAM): (a) Yes, Sir.

(b) 97, from 1.1.86 to 30.6.87.

Cell to Solve Exporters Problems

1756. SHRI SRIKANTA DATTA
NARASIMHARAJAWADIYAR: Will the Min-
ister of COMMERCE be pleased to state:

(a) whether Government have set up a
cell to solve exporters problems;

(b) if not, whether any such cell is pro-
posed to be set up; and

(c) the sailent features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI! P.R.
DAS MUNSI): (a) to (c). A Grievance Cell
headed by an officer of the rank of a Director
is functioning in the Ministry of Commerce. it
deals with grievances of the exporters and
trade including issues raised by exporters
relating to operation of various agencies in
their non-statutory functions.

Besides, inter-Ministerial Committees
with representatives of trade have been set
up for several sectors headed by Additional
Secretaries which meet from time to time
and interact with the exporters.
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Cases of liligal Construction in
Delhi Cantonment

1757. SHRI HAFIZ MOHD. SIDDIQ:
Willthe Minister of DEFENCE be pleasedto
refer to the reply given to Unstarred Ques-
tion No. 536 on 27 February, 1987 regarding
cases of illegal construction in Delhi Canton-
ment and state;

(a) the number of cases finalised so far,
with details and the details of the cases that
have been added to the list of 55 cases;

(b) how many of the persons listed are
not even the tenants of the Cantonment
Board and have been involved with litigation
with reasons; and

(c) reasons for compounding cases by
the Board when the same was not done
initially?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE(SHRI SHIVRAJ V. PATIL):
(a) 43. The details are given in statement-|
below, 4 new cases have been added to the
old list. The details are in statement-II.

(b) Out of the 59 properties, only 30 prop-
erties are Cantonment Fund properties and
out of the 30 cases on these properties, only
10 are tenants of the Board. The remaining
20 are not the allottees or the tenants of the
Board. Their details and reasons for involv-
ing in litigation are given in Statement-lIl.

(c) the cases are compounded by the
Board provided the person making un-
authorised construction applies for compo-
sition and such construction is in accor-
dance with the building bye-laws of the
Cantonment Board. Only one case in re-
spectof 1/66, Sadar Bazar, Delhi Cantt. was
compunded by the Cantonment Board in
May, 1982 and thereafter no fresh case has
been compounded by the Board.
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STATEMENT-!
List of Cases Finalised out of 55 Cases of Unauthorised Constructions

Sl. Unauthorised construction done by Since when At what stage

No. Pending

1 2 3 4

1.  Shri Inder Singh, 1/57, Sadar Bazar, 19-7-79 Acquitted
Delhi Cantt.

2.  Sh. Manohar Lal, Sadar 17-8-79 Acquitted
Bazar, Delhi Cantt.

3. Sh. Roop Chand, 1/86, Sadar Bazar, 17-8-79 Acquitted
Delhi Cantt.

4.  Shri Lakhi Ram, 1/166, Sadar Bazar, 24-11-80 Compounded by Board.
Delhi Cantt.

5. Sh. Badri, 1/118, Sadar Bazar, Delhi 3-8-82 Acquitted
Cantt.

6. Sh. Raj Kumar Jain, 11/24, Sadar Bazar, 12-2-85 Acquitted
Delhi Cantt.

7.  Shri Pehlad S/o Hanuman, Village Old 18-12-85 Fined Rs. 250/- by the
Nangal, Delhi Cantt. Court.

8. Sh. Singh Ram, S/o Nahar Singh, Village 18-12-85 Fined Rs. 300/- by the
Old Nangal, Delhi Cantt. Court.

9. Sh. Goverdhan Dass, I/30, Sadar Bazar 28-12-85 Fined Rs. 400/- by the
Delhi Cantt. Court.

10. Sh. Sita Ram, 1/206/22, Sadar Bazar 28-12-85 Fined Rs. 500/- by the
Delhi Cantt. Court.

11. Sh. Roshan Khan, CB-207, Village 18-12-85 Fined Rs. 500/- by the
Naraina, Delhi Cantt. Court.

12. Sh. Sat Pal Johar, CB-112, Village 31-12-85 Fined Rs. 500/- by the
Naraina, Delhi Cantt. Court.

13. Shri Kanwar Bhan S/o Mehnga Ram, 31-12-85 Fined Rs. 150/- by the
CD-135, Naraina, Delhi Cantt. Court.

14. Sh. Chander Bhan S/o Tulsi Ram, 10-1-86 Fined Rs. 200/- by the
II/52, Sadar Bazar, Delhi Cantt. Court.

15. Shri Jaspal Singh, CB-186, Village 10-1-86 Fined Rs. 500/- by the

Naraina, Delhi Cantt.

Court.



Jharera, Delhi Cantt.

'§7  Written Answers SRAVANA 16, 1909 (SAKA)  Written Answers 58

1 2 3 4

16. Shri Karam Singh, CB-202, Naraina, 10-1-86 Fined Rs. 500/- by the
Delhi Cantt. Court.

17. Smt. Labh Kaur W/o Ajit Singh, CB-130, 10-1-86 Fined Rs. 400/- by the
Village Naraina, Delhi Cantt. Court.

18. Shri K.K. Sharma, CB-287, Naraina, 10-1-86 Fined Rs. 400/- by the
Delhi Cantt. Court.

19. Sh. Rattan Lal Sood, 1/165, Sadar 10-1-86 Dismissed.
Bazar, Delhi Cantt.

20. Smt. Sitawanti, CB-32, Naraina, Delhi 27-1-86 Fined Rs. 400/- by the
Cantt. Court.

21. Sh. Siri Chand, CB-186, Naraina, 18-12-86 Fined Rs. 500/- by the
Delhi Cantt. Court.

22. Sh. Satpal Contractor, CB-266, Naraina, 27-1-86 Consigned to the record
Delhi Cantt. room

23. Smt. Kiran Anand, CB-230, Naraina, 27-1-86 Consigned to the record
Delhi Cantt. room.

24. Sh. Subhash S/o Bankey Lal, 1/160, 10-1-86 Fined Rs. 500/- by the
Sadar Bazar, Delhi Cantt. Court.

25. Sh. Kartar Singh Dhami, 1/158, Sadar 13-1-86 Fined Rs. 300/- by the
Bazar, Delhi Cantt. Court.

26. Shri Goverdhan Dass, I11/30 & 33, Sadar  13-2-86 Fined Rs. 400/- by.the
Bazar, Delhi Cantt. Court.

27. Smt. Munti Devi, I1/32 & 33, Sadar Bazar, 13-2-86 Fined Rs. 400/- by the
Delhi Cantt. Count.

28. Sh. Naveen Kumar, VIII/153, Village 7-4-86 Fined Rs. 1000/-by the -
Mehram Nagar, Delhi Cantt. Court.

29. Sh. Virender Kumar, VIII/150, Village 7-4-86 Fined Rs. 250/ by the
Mehram Nagar, Delhi Cantt. Court.

30. Sh. Mohinder, Village Mehram Nagar, 7-4-86 Fined Rs. 600/- by the
Delhi Cantt. Court.

31. Shri Chander S/o Bhartoo, VI/77, Village  7-10-86 Fined Rs. 200/- by the
Jharera, Delhi Cantt. Court.

32. Sh. Tara Chand S/o Laxman, Village 4-10-86 Fined Rs. 500/- by the

Court.
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1 2 3 4

33. Sh. Raghubir S/o Mangat Ram, VI/11, 4-10-86 Fined Rs. 300/- by the
Villave Jharera, Delhi Cantt. Court.

34. Shri Khoob Chand, VI/49, Village 4-10-86 Fined Rs. 350/- by the

Jharera, Delhi Cantt. Court.

35. Shri Pyara Lal, VV/12, Jharera, Delhi 4-10-86 Fined Rs. 300/- by the
Cantt. Court.

36. Sh. Man Singh, S/o Nathu Singh, CB-61, 4-10-86 Fined Rs. 500/- by the

37.

38.

39.

41.

42.

Naraina, Delhi Cantt.

Smt. Surmai w/o Babu Lal, CB-113, 4-10-86
Village Naraina, Delhi Cantt.

Sh. Chander Parkash S/o Parsadi near 4-10-86
CB-165, Naraina, Delhi Cantt.

Sh. Pyare Lal, S/o Badloo, Gurgaon Road, 4-10-86
East Mehram Nagar, Delhi Cantt.

Shri Ram Sewak, /74, Old Nangal, 4-10-86
Delhi Cantt.
Smt. Veeranwalim 1/187/3, Sadar Bazar, 4-10-86

Delhi Cantt.

Shri Harbans Singh, 1/187/4, Sadar 4-10-86
Bazar, Delhi Cantt.

Court.

Fined Rs. 200/- by the
Court.

Fined Rs. 300/- by the
Court.

Rined Rs. 200/- by the
Court.

Fined Rs. 300/- by the
Court.

Fined Rs. 500/- by the
Court.

Withdrawn.

VII/54, Village Mehram Nagar,
Delhi Cantt.

43. Shri Vijay Pal Singh, CB-78, Naraina, 4-10-86 Fined Rs. 200/- by the

Delhi Cantt. Court.
STATEMENT-II
New Cases Added to the List of 55 Cases of Unauthorised Construction

SI. Unauthorised construction done by Since when At what stage

No. pending

1 2 3 4

1.  Shri lshwar Singh S/o Mangey 4-10-1986 Fined Rs. 500/-
near CB-131 & CB-132, Naraina, by the Court.
Delhi Cantt.

2. Shri Ashok Kumar S/o. Hira Lal, 25-6-1987 Appearance
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1 2 3 4
3. Smt. Mota W/o. Chander Singh, 25-6-1987 Appearance
VIll/164, Mehram Nagar,
Delhi Cantt.
4. ' Shri Hardwari Lal S/o Jest, 25-6-1987 Appearance
VIl/37, Vill. Mehram Nagar,
Delhi Cantt.
STATEMENT-III

List of Cases of Unauthorised Construction where C. F. Property is involved

Sl.  Unauthorised construction done by Remarks
No.
1 2 3
1. Shri Inder Singh, 1/57, Sadar Bazar, He is the unauthorised occupier of the
Dethi Cantt. oremises.
2.  Shri Manohar Lal, Sadar Bazar -do-
H. No. 1/178, Delhi Cantt.
3. -do- -do-
4.  Shri Harbhajan Singh, 1/169, -do-
Sadar Bazar, Delhi Cantt.
5.  Shri Rattan Lal Sood, 1/165, -do-
Sadar Bazar, Delhi Cantt.
6.  Shri Subhash S/o Bankey Lal, 1/160, -do-
Sadar Bazar, Delhi Cantt.
7.  Shri Kartar Singh Dhami, 1/158, He is the unauthorised occupier of the
Sadar Bazar, Delhi Cantt. premises. The premises stands in the
name of his father, since expired.
8.  Smt. Murti Devi, V32 & 33, She is the unauthorised occupier of the
Sadar Bazar, Delhi Cantt. premises. Later on the property was mutated
in the name of Shri Om Prakash, her
husband.
9.  Shri Naveen Kumar, VIII/153, He is the unauthorised occupier of the prem-
Mehram Nagar, Delhi Cantt. ises. The same was allotted in the name of
his father who has sinca died.
10. Shri Mohinder, Village Mehram Nagar, He is the unauthorised occupier of the

Delhi Cantt.

premises.
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1 2

3

11. Shri Mohinder S/o Bhakhtawar,

12. Shri Harbans Singh, 1/187/4,
Sadar Bazar, Delhi Cantt.

13. Shri Madan Lal, S/o Ganga Mal,
Tonga Stand, S. Bazar, Delhi Cantt.

14. Shri Laxman Dass, 1.185/5, Tonga Stand,

Sadar Bazar, Delhi Cantt.

15. Shri Mangal Ram, S/o0 Budh Ram, 1/185-8,

Tonga Stand, S. Bazar.

16. Shri Mohinder Mittal, S/o Lakhi Ram,
1/166, Sadar Bazar.

17. Shri Ashok Kumar, S/o Hira Lal, VIII/
54, Village Mehram Nagar.

18. Smt. Mota W/o. Chandra Singh,
8/164, Mehram Nagar, Delhi Cantt.

19. Shri Hardwari Lal, S/o, Jeet, 8/37,
Mehram Nagar, Delhi Cantt.

20. Shri Virender Kumar, 8/150,
Mehram Nagar, Delhi Cantt.

-do-
The premises stands allotted in the name of
his son Shri Harcharan Singh. At the time of
inspection he was the unauthorised
occupant.

He is the unauthorised occupier of the
premises.

-do-

-do-

The premises stands allotted in the name of
his father. He is the unauthorised occupier of
the premises on 1st Floor.

He is the unauthoised occupier of the
premises.

-do-

-do-

World Bank Loan for Textile indus-
try

1758. SHRI PRAKASH V. PATIL: Will
the Minister of TEXTILES be pleased to
state:

(a) whether Governmnent have sought a
development loan of Rs. 2000 crores from
the World Bank for the Textile industry;

(b) whatis the progress of the matter; and

(c) the various Schemes drawn up for
which the loan has been requested with

details thereof?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR) : (a) No, Sir.

(b) and (c). Do not arise in view of (a)
above.

Task Force to Assess Credit to
Powerloom Sector

1759. SHRI MURLIDHAR MANE: Will
the Minister of TEXTILES be pleased to
state:
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(a) whether any task force has been set
up by Government to access the existing
development of credit to powerlooms in the
decentralised sectors and to augment its
availability for their modemisation and work-
ing capital; and

'(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): (a) Yes, Sir.

(b) This Task Force was set up by Gov-
emment Resolution dated 4th May, 1987
and was required to' submit its report within
four months from the date of its constitution.
The Task Force consists of 8 members,
including the Textile Commissioner who is
the Chairman.

Compensation for Land under Army
Occupation in Jammu

1760. SHRI LALA RAM KEN: Will the
Minister gf DEFENCE be pleased to refer to
the reply given to Unstarred Question No.
6309 on 10th April, 1987 regarding compen-
sation for land under Army occupation in
Jammu and state:

(a) the number of persons whom the
rental compensation have been paid dyring
the last three months in respect of land under
occupation of the army in Village Gigirial
Akhnoor in Jammu;

(b) the names of the persons whom the
2ayment has been made;

(c) the details of the actual payment
madae, amountof interest and dates on which
the payments were made;

(d) the number of cases still pendina,

(e) the number of cases pending formore
than 10 years; and

(f) whether Government will take ssme
immediate steps to avoid this prolonged
de'ay and expedite and payment?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION IN THE MINISTRY OF DEFENCE
(SHRi SHIVRAJ V. PATIL): (a) to (f). The
information is being collected and will be laid
on the table of the House.

Output of Milis'under National
Textile Corporation

1761. SHRI C. K. KUPPUSWAMY:: Will
the Minister of TEXTILES be pleased to
state:

(a)the production value of the mills under
the National Textlle Corporation in 1986-87;

(b) whether nationalised mill incurred
loss during the year 1986-87; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRIi S. KRISHNA
KUMAR): (a) The proauction value of all the
textile mills under National Textile Corpora-
tion during 1986-87 was about Rs. 854
crores.

(b) and (c). The nationalised mills under
National Textile Corporation incurred losses
amounting to about Rs. 176 crores during
1986-87.

Development of Tourism Centres In
‘Kerala

1762. SHRI P. A._ ANTONY: Wil the
Minister of TOURISM be pleased to state:

(a) whether the State Government of
Kerala has submitted any proposal for de-
velopment of tourism in that State; and

(b) if so, the action taken in this regard?

THE MINISTER OF STATE OF THE
MINISTER QF STATE OF THE MINISTRY
OF CIVIL AVIATION AND OF THE MINIS-
TRY OF TOURISM (SHRI JAGDISH
TYTLER): (a) and (b). Yes, Sir. During
1987-88, the Central Ministry of Tourism has
sanctioned the following ' projects in
Kerala:—
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(Rs. in lakhs)

Scheme Amount Sanctioned
1. Aquatic Sports at Malampuzha. 7.82
2. Purchase of Mini Buses for Parambhikulam 9.28

and Neyyar Wildlite Sanctuaries.

8.53 Purchase of Mini Buses for Wynad Wildlife Sanctuary.

4. Purchase of 2 Luxury Cruisers for Kovalam and Cochin. 190.00

5. Floodlighting of Trivandrum Museum at Kanakakannu Palace. 14.82

The following proposals have been pro-
visionally approved subject to completion of
formalities:—

1. Wayside Amenities at 5 Centres.

2. Yatri Niwases at Cochin, Trichur
and Cannanore.

The following proposals forwared by the
Government of Kerala are incomplete and
the Central Ministry of Tourism requires
more information in order to process them
for financial sanction:—

1. Beach Resort at Vakala.
2. Floating Restaurant at Veli.
3  Speed Boat at Pathiramanal.

Protest Lodged over Movement of
us War Ships around Sri Lanka

1763. SHRI HAROOBHAI MEHTA®
DR. SUDHIR ROY:
SHRI HANNAN MOLLAH:
SHRI SAIFUDDIN CHO-
WDHARY:

Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether there has been a steep in-
crease inthe movementof U. S. war shipsto
and around Sri Lanka recently;

(b) whether the ships are nuclear-pow-
ered; and

(c) whether any protest has been lodged
withU.S. A. ?

THE MINISTER OF STATE IN THE

MINISTRY OF EXTERNAL AFFAIRS (SHRI

K. NATWAR SINGH): (a) Yes, Sir. Over the
last eightyears the numberof U. S. war ships
visiting Sri Lanka has increased. The num-
berof U. S. war ships visiting Sri Lanka ports
in 1984, 1985 and 1986 and the first six
monthsof 1987 were 6,11, 15and 9, respec-
tively.

(b) Information available indicates that
the propulsion system used by the ships
which visited Sri Lanka was non-nuclear.

(c) No, Sir.

Floating of Tenders for Purchase of
Phosphate by MMTC

1764. SHRI RAM BAHADUR SINGH:
Will the Minister of COMMERCE be pleased
to state:

(a) whether the Minerals and Metals
Trading Corporation has floated tenders for
the purchaseof 100000 tonnes of Di-Ammo-
nium Phosphate (DAP) in 1984;

(b) if so, the details thereof;



69  Written Answers

(c) whether the contract was given to a
tirm which had quoted the lowest; and

(d) i not, at what rate the contract was
given?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DASMUNSI): (a) Yes Sir.

(b) In all 20 offers were received covering
a quantity of more than 4 lakh tonnes.
Among the valid offers the lowest offer was
at price of $ 188.20 per metric tonne.

(c) and (d). Order was placed after nego-
tiations at the rate of US $ 182/- per MT FOB
bulk US port. The party which had quoted
earlier at $ 188.20 did not agree to reduce its
price to the above level during the negotia-
tions. No order was, therefore, placed on its.

[Translation]
Amendment 6f Military Courts Rules

1765. SHRI JADISH AWASTHI: Will the
Minister of DEFENCE be pleased to state:

(a) whether Government are now con-
templating to amend the rules of Military
Courts;

(b) if so, the details thereof;

(c) whether accountability of the Army
authorities to the Judicial Magistrates is
proposed to be ensured; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI SHIVRAJ V. PATIL):
(a) There is at present no proposal under
consideration to amend the rules of Military
Courts.

(b) Does not arise.

(c) and (d). The aspect of accountability
already exists vide provisions contained in
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the Criminal Courts and Court Martial (Ad-
justment of Jurisdiction) Rules, 1978 framed
under Sub-Section (1) of Section 475 of the
Code of Criminal Procedure 1973.

[English ]
Uniform Code fo Foreigners

1766. SHRI BALASAHEB VIKHE
PATIL:
SHRI H. N. NANJE GOWDA:
SHRI G. S. BASAVARAJU:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Union Government are con-
sidering any new legisiation for a uniform
code to deal with foreigners in the country;

(b) if so, the broad features thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNAL, PUBLIC
GRIEVANCES AND MINISTER OF STATE
IN THE MINISTRY OF HOME AFFAIRS
tSHRI P. CHIDAMBARAM): (a) No, Sir.

(b) Does not arise.

(c) The existing rules/laws are consid-
ered adequate to deal with foreigners and
will be reviewed &s and when found neces-
sary.

Directives for Purchase of I1SI-
Marked Goods

1767. SHRI MOHD. MAHFOOZ ALI
KHAN: Will the Minister of COMMERCE be
pleased to state:

(a) Whether Union Government have
asked the State Governments to make their
purchases of Goods, as far as possible,
marked by IS|;

(b) if so, whetherthe State Governments
preferto buy goods non-certified and non IS|
products;
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{c) Whether the Directorate General of
Supplies & Disposals (DGS & D) also buy
non-certified goods excepting in few manda-
tory cases; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DASMUNSI): (a) The State Governments
had ben advised at the level of Chief Secre-
taries and Chief Ministers in July, 1986 and
February, 1987 respectively for increased
purchases of IS| marked goods.

(b) No monitoring of information about
goods purchased by State Governments, is
undertakin by Central Government. A few
State Governments have intimated that they
have instructed their Departments to follow

,the advice of the Central Government for
increased purchases of IS| marked goods.

(c) and (d). From May, 1986, as a matter
of policy the DGS&D are required to pur-
chase IS| marked goods, and to adhere to
ISI specifications in cases of non-availability
of I1SI marked goods. DGS&D have how-
ever, to go in for non-I1SI-marked goods in
some cases for reasons like (i) non-availabil-
ity of ISI marked goods in the required quan-
tity, (ii) un-competitive prices of 1SI-marked
goods, (iii) compliance to indentiors specifi-
cations (iv) specially earmarked sources of
supply like KVIC, NTC etc.

Port Blair as a Free Port

1768. SHRI SUBHASH YADAV:
SHRI MANIK REDDY:
SHRI DHARAM PAL SINGH
MALIK:
SHRI PRAKASH CHANDRA:
SHRI M. RAGHUMA REDDY:

Will the Minister of COMMERGCE be pleased
to state:

(2} whether Government propose to
declare Port Biair as a free port with a view
to increase the foreign earnings besides
enabling twenty thousand Indian families in
Hong Kong to return and settle in Port Blair;
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(b) if not, the reasons therefor; and

(c) the time by which, it is likely to be
declared a free port?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DASMUNSI): {a) and (b). Some suggestions
have been received for non-resident Indians
amongstothersforthe developmentof afree
portinthe Andaman and Nicobar Islands. No
decision has been taken on the proposal
which requires to be evaluated in-depth
having regard to various issues.

(c) Does not arise.
Export of Processed Foods

1769. SHRI YASHWANTRAO GAD-
AKH PATIL: Will the Minister of COM-
MERCE be pleased to state:

(a) the share of processed indgian foods
exported in the World market during 1986-
87; and

(b) the steps taken to boost exports of
processed and value added focus?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DASMUNSI): (a). Exports of Indian proc-
essed foods during 1986-87 as per provi-
sional estimates are placed at Rs. 298.58
crores. Since there is no universally ac-
cepted definition of processed food it is diffi-
cult to work out our share in world trade.

(b) Various steps have been taken to
boost the exports of processed foods and
value added food products.These include:

.  Grant of CCS
Il. Duty drawback against customs

and Excise Duty component.

lll. Grant of replenishment benefit to
cover inputs of raw material and

packing material.
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IV. Reduction of import duty on packag-
ing machinery.

V. Releaseoflevy sugarto meet part of
the requirement of sugar based
items manufactured for exports.

VI. Special commodity rates for air
transportation on various processed
food items.

In addition to the above ths institutional
framework for increasing exports of proc-
essed foods has been strengthened with the
setting up of the Agricultural and Processed
Food Products Exports Development Au-
thority (APEDA).

Infiltration from Pakistan and Bang-
ladesh

1770. SHRI SYED SHAHABUDDIN:
SHRI JAGDISH AWASTHI:
SHRI RAJ KUMAR RAI:

Will the Minister of HOME AFFAIRS be
pleased to state:
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(a) the number of infiltrators appre-
hended on our borders with Pakistan and
Bangladesh during the last three-calendar
years, State-wise and year-wise;

(b) the number of infiltrators killed during
border encounters during this period, State-
wise and year-wise;

(c) the number of infiltrators pushed back
during this period, State-wise and year-wise;
and

(d) the number of infiltrators handed over
to local authorities during this period, State-
wise and‘year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRTY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) to (d). Information is furnished. in
the Statements | and Il below.
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[Translatic:;

Bombs Found in Delhl and Unlon
Territories

1771. SHRI VILAS MUTTEMWAR: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) the number of bombs found in Delhi
and other Union Territoric;s during the last
one year;

(b) whether these bombs were indi-
genously manufactured or were foreign
countries procured;

(c) whether Government propose to ban
completely the sale of materials used in
bombs in order to prevent their illegal manu-
facturing; and

(d) if not, the reasons therefor?

THE MINISTER IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES
AND PENSION-AND MINISTER OF STATE
IN THE MINISTRY OF HOME AFFAIRS
(SHRI P. CHIDAMBARAM): (a) Inthe Union
Territory of Delhi, 11 bombs were found in
1986 and 18 during 1987 to-date. No such
recovery of bombs has been reported from
the other Union Territories.

(b) The bombs recovered in Delhi were
indigencusly manufactured.

(¢) No, Sir.

(d) The material used in bombs is also
utilised for various other purposes including
manufacture of fire works. As such, it is not
possible to ban the sale of these materials.

[English)

Unauthorised Constructions Iin
Trans-Yamuna area of Delhi

1772. SHRI RAM BHAGAT PASWAN:
Wiil the Minister of HOME AFFAIRS be
pleased to state:
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(a) the number of cases registered
against unauthorised constructions by po-
lice in trans-yamupa area of Delhi in particu-
lar and Delhi in general during the last one
year; and

(b) the progress of action taken in these
cases?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSION AND MINIS-
TER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) and (b). In Trans-Yamuna area
during 1986, 75 cases of unauthorised con-
struction/encroachment were registered.
Out of them, 2 have been cancelied and 4
filled as untraced. Challans have been filed
in 69 cases, and the same are pending trial.

During the year 1986, 640 cases of
unauthorised construction/encroachment in
the U.T. of Delhi were registered. Out of
them, 15 were cancelled and 13 filed as
untraced. 44 cases are pending investiga-
tion, and challans have been filed in 568

‘cases. 557 cascs are pending trial, and

conviction has been secured in 11 cases.

Master Plan For Goa on Tourism

1774. SHRI SHANTARAM NAIK: Will
the Minister of TOURISM be pleased to
state:

(a) whether his Ministry is aware of the
Master Plan on tourism prepared by Govern-
ment of Goa;

(b) it so, whether his Ministry has been
consulted by Goa Government;

(c) Salient features of this plan;

(d) whether Goa Government has
sought financial assistance for the plan; and
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(e) if so, the quantum of assistance
sought and reaction of his Ministry thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND THE
MINISTER OF STATE OF THE MINISTRY
OF TOURISM (SHRI JAGDISH TYTLER):
(a) andy(b). Pursuant to a suggestion by the
Ministry of Tourism for preparation of Per-
spective Plans, a Master Plan for tourism
development in Goa has been prepared by
the State Town and Country Planning De-
partment for the Goa Tourism Department.

' (¢) The Master- Plan reiates to the re-
gional planning of Goa, market forecast,
transportation requirements, infrastructure
planning, environment control and sugges-
tions for tourism development including
identification of tourism development areas
along the coastline, recommendation for
setting up a beach development authority
efc.

(d) No, Sir.
(e) Does not arise.

Fishing Rights of indian Fishermen
around Kachchativu

1775. SHRI M. RAGHUMA REDDY:
SHRI DHARAM PAL SINGH
"~ MALIK:
SHRI PRAKASH CHANDRA:
SHRI MANIK REDDY:

Willthe Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether according to the conditions
laid down in the agreement with Sri Lanka in
1974, Indian fishermen would continue to
enjoy their fishing rights around Kachchativu
and the use the Island for drying their nets
and fish;

() whether SriLanka Government have
not been allowing Indian fishermen to use
that Isiand;

(c) whether the Ramenathapuram Dis-
trict Fishermen's Association has ap-
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proached Union Governmentforthe abroga-
tion of the agreement entered with Sri Lanka
on Kachchativu; and

(d) if so, the reaction of Union Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
K. NATWAR SINGH): (a) The rights of the
Indian fishermen are laid down in article 5 of
the ‘Agreement between SriLanka and India
on the Boundary in Historic Waters between
the two countries and Related Matters’ of
1974 which states that ‘'subject to the forego-
ing Indian fishermen and pilgrims will enjoy
access to visit Kachchativu as hitherto and
will not be required by the Sri Larika Govern-
ment to obtain travel documents or visas for
these purposes’.

(b) In the disturbed conditions in the
island in the post-1983 period the Sri Lanka
Government had on many occasions Indian
fishermen access to the Island.

(c) Some fishermen’s associations have
in the past written to Government asking that
the Agreement should be renegotiated.

(d) This is an international Agreement
concluded after taking into account all as-
pects of the matter. It is hoped that now that
more settled conditions are returning to Sri
Lanka, the Agreement willbe properly imple-
mented.

Request for Refugee status in
Canada

1776. SHR! KAMAL NATH:
SHRIMATI KISHORI SINHA:
SHRI C. MADHAV REDDY:
SHRI P. M. SAYEED:
SHRI P. R. KUMARAMANGA-
LAM:

Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government are aware that
some good-number of persons claiming to
be Indian are seeking refugee in Canada;
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(b) if so, the details thereof;

(c) whether Government have taken up
the matter with the Canadian authorities;
and

(d) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
K. NATWAR SINGH): (a) Yes Sir.

(b) Agroupof 174 persons landed onthe
shore of Nova Scotia Canada, on 12 July
1987. 160 of them claimed to be Indians.
Most of them are Sikhs. Their correct identi-
ties are being established.

(c) and (d). Yes Sir. The Canadian au-
thorities have been in touch with Govern-
ment to establish the identity of the persons
claiming to be Indians.

Export Obligations bf Small Fishing
Companies

1777. SHRI DAULATSINHJI JADEJA:
Will the Minister of COMMERCE be pleased
to state:

(a) whether Government are aware of
the problems faced by fishing companies
regarding export obligations and the action
of the Chief Controller ¢f Imports and Ex-

ports;

(b) if so, the steps being taken to help
such companies in discharge of the export
obligations;

(c) whether his Ministry propose to re-
solve this veeatious issue of permitting boat
ownersiodeclare sales 1o registered export-
ers as “deemed exports™

(d) whether some temporary relief by
way of spare parts imports will be given to
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trawler owners; and

(e) if not, the steps being taken to ration-

- alise this procedure?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI): (a) Yes, Sir.

(b) and (c). The matter has been taken up
with Ministry of Agriculture and their views
are awaited.

(d) and (e). Manufacturers of trawlers as
waell as trawler owners are eligible to import
spares as per provisions contained in the
Import Export Policy.

[Translation)

" Cloth Manufactured Out-Put by
MHIs, Handloom secto and Khadi
Units

1779. SHRI VIRDHI CHANDER JAIN:
Will the Minister of TEXTILES be pleased to
state:

(a) the year-wise details of figures of
cloth manufactured by mills, handloom sec-
tor and Khadi units separately in the country
during the last three years;

(D) the total investment made in each of
these sectors year-wise during last three
years; and

(c) the number of workers employed in
mills, handloom sector and khadi industries
separately?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHR! S. KRISHNA
KUMAR): (a) The production of cloth by the
mill handloom and powerloom sectors of the
textile industry and khadi units during 1984-
85, 1985-86 and 1986-87 is as under:

Year Mill Sector Powerloom Handloom Khadi Units
(M. Mtrs) Sector (M.Mtrs) Sector (M.Mtrs) (M. Sq. M)
1 2 3 4 5
1984-85 3432 5445 3137 103.98
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1 2 3 4 5
1985-86 3376 5886 3236 104.94
1986-87 3303 6149 3325 N.A.

(b) " Year-wise investment made in
the handloom sector is as follows:

Year Rs. crores
1984-85 100.18
1985-86 113.72
1986-87 153.99

Information-in respect of other sectors is
being collected and will be laid on the Table
of the House.

(c) The number of workers employed in
mill sector, handloom sector and khadi sec-
tor is estimated at 12.05 lakhs, 82.86 lakhs
and 14.00 lakhs respectively.

[English]
Turn-over of Lotterles

1780. SHRI CHITTA MAHATA: Will the
Minister of HOME AFFAIRS be pleased to
state the annual turn-over of lotteries during
last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI): The matter is
the responsibility of the State Governments.
However, available information for the past
three years has been furnished to the House
in fulfiiment of an Assurance arising out of
Lok Sabha Question No. 88 for 23.7.1986.

Worid Bank’s Call for’Eliminating
Curbs on Textlle Exports from
Developing Countries

1731. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of TEXTILES be

pleased to state:-

(a) whether the World Bank has called
for eliminating curbs on textile exports from
developing nations;

(b) if so, whether this call had any impact
on the industrialised nations; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI! S. KRISHNA
KUMAR): (a) to (c). In its World Develop-
ment Report 1987, the World Bank has inter -
alia dealt with the adverse effects of the
system of managed trade in textiles and
clothing and the institutionalisation of pro-
tective measures in this sector in the form of
the Multifibre Arrangement (MFA). The
Report states that importing countries and
most of the developing countries have much
to gain from dismantling the MFA. its not
possible to assess the impact of the Report
of the World Bank on the industrialised na-
tions, at present.

indo-Bangladesh talk on Jute Trade

1782. CH. RAM PRAKASH: Will the
Minister of TFXTILES be pleased to state:

(a) whether Indo-Bangladesh talks on
Jute trade were held in June, 1987; and

(b) it so, the details thereot?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): (a) No, Sir.

(b) Does not arise.
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Non-Utilisation of Tourism Funds
Allocated to States for Schemes

1783. SHRIJITENDRA PRASADA: Will
the Minister of TOURISM be pleased to
state:

(a) the criteria for allocations of Tourism
funds to various States for the schemes and
funds allocated to each State inthe lastthree
years;

(b) the names of the States which have
not utilized the funds allocated or have not
implemented the schemes given to them,;
and

(c) the reasons for not utilizing the
funds?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND THE
MINISTER OF STATE OF THE MINISTRY
OF TOURISM (SHRI JAGDISH TYTLER):
(a)to (c). Allocation of funds tor development
of tourism infrastructure is not made on
State-wise basis. Funds are released in
instaiments on the basis of schemes sanc-
tioned for various tourist centres. The States
Governments/Union Territories’/CPWD act
as executing agencies for these schemes.
After release of first instalment, further re-
leases are made only on receipt of utilization
certificate for the instaiment aiready re-
leased. This is a continuous process by
which funds keep on being utilized.

Concessions To Tourists visiting
Lakshadweep

1784. SHRIP. M. SYEED: Will the Min-
ister of TOURISM be pleased to state:

(a) the number of tourists who visited
Lakshadweep during the year 1986-87;

(b) whether Government have initiated
some stepsto offerincentives inthe shape of
concessions to aftract tourists to visit the
islands;

(c) if so, the details thereof; and
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(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER): (a)
As per the statistics available from the
Administration, 527 tourists, both domestic
and foreign, visited Lakshadweep during
1986.

(b)to (d). With a view to promoting tourist
traffic to Lakshadweep the Central Govern-
ment have ‘sanctioned an amount of Rs.
40.10 lakhs for construction of accommoda-
tion at various islands. In addition, an airport
is also under construction. The question of

- offering specific incentives for visiting La-

kshadweep can be considered only after
creating the basic infra-structure.

[ Translation)]

Study on Textile Policy Implementa-
tion

1785. SHRI K. N. PRADHAN: Will the
Minister of TEXTILES be pleased to state:

(a) whether any study has been made
regarding the results of the textile policy
implemented in the year 1985;

(b) if so, the details there of; and

(c) whether after the implementation of
the said policy, incidence of sickness in the
textile industry has all the more increased ?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): (a) and (b). Although to Specific
study has been conducted regarding the
development in the textile industry, the re-
sults of the implementation of new textile
policy announced in June, 1985 are moni-
tored by the Government from time to time.
The overall cloth production of textile indus-
try has gone up over the lasttwo years since
the announcement of this policy.

(c) 111 cotton textile mills were lying
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closed on 30th June, 1987 as against 70
cotton mills as on 30th June, 1985. The
textile industry as a whole, is faced with the
problem of demand recession and high cot-
ton prices. Mill sector as well as decentral-
ised sector are affected, but this situation
can notbe attributed to the new textile policy.

[English]
Development of Tourism In Orissa

1786. SHRICHITAMANIJENA: Willthe
Minister of TOURISM be pleased to refer to
the news item published in the Hindustan
Times dated May 23, 1987 regarding pianto
promote Orissa tourism and state:

(a) whether the State Government of
Orissa had declared tourism as a:n industry
a few years ago, but had not been able to
make much headway in this direction due to
lack of publicity and finds;

(b) if so, the details of assistance allo-
cated and the amount granted to the State
Government of Orissa for the purpose;

(c) whether the State Government of
Orissa has requested for more funds for the
purpose; and
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(d) if so, the steps being taken by Union
Government in this direction and what steps
are being taken by Government for the
development of tourism in Orissa ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL AVIATION AND THE
MINISTER OF STATE IN TAE MINISTRY
OF TOURISM (SHRI JAGDISH TYTLER):
(a) The Government of Orissa has not de-
clared Tourism as Industry but has declared
Hotels as an Industry. The State Govern-
ment offers several concessions/incentives
for growth of hotel accommodation. As a
result of these, the total number of hotel beds
which were 6265 at the beginning of Sixth
Five Year Plan have gone upto 15378 by the
end of 1986.

(b) to (d). No assistance is given to State
Governments for declaring tourism/hotels
as an Industry. The concerned State offers
incentives to entrepreneurs in the form of
subridy for preparation of feasibility reports,
training local manpower, concessional elec-
tricity and water charges, land at conces-
sional rates, exemption from Octroil etc. A
statement showing the. schemes taken up
and amounts released for development of
tourism in Orissa from 2nd Five Year Plan
onwards is given below:

STATEMENT

Expenditure incurred on tourism schemes during Second, Third, Three annual Plans,
Fourth Plan, Fifth Plan (1974-78),1978-79, 1979-80, Sixth and Seventh Five Year Plans

Expenditure incurred
Secoond Five Year Plan
1 2 3
Part - |
1. Construction of Rest House at Konarak 47,664
2. Construction of Rest House at Bhubaneshwar 62,335

3. Tourist Bureau at Puri, Bhubaneshwar, Rourkela and Hirakund

34,195
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1 2 3

Part - Il

1. L.ILG. Rest House at Puri & Bhubaneshwar 1,47,850
Total 2,92,044

Third Five Year Plan

Part - il
1. L.1.G. Rest House at Konarak 1,30,895
2. L.I.G. Rest House at Rambha (Chilka Lake) 85,368
3. L.L.G. Rest House at Puri and Bhubaneshwar (Spill-over) 10,226
Total 2,26,489
Annual Plan 1966-67
1. L.I.G. Rest House at Konarak (Spill-over) 13,000
2. Expansion of Tourist Bungalow (Class.ll) at Puri 89,000
3. Construction of Tourist Bungalow at Rambha (Spill-over) 93,000
Total: 1,95,000
Annual Plan 1968-69
1. L.LG. Rest House at Konarak (Spill-over) 1,000
2. Expansion of Tourist Bungalow at Puri (Spill-over) 2,000
3. Construction of Tourist Bungalow at Rambha (Spill-over) 47,000
Total 50,000 X
Fourth Five Year Plan
Department of Tourism
Construction of Youth Hostel at Puri 1,20,000
LT.D.C

Renovation of Travellers Lodge at Bhubaneshwar 1,15,000
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1 2 3
Fifth Five Year Plan
. 1974-75
Department of Tourism
Construction of Youth Hostel at Puri 1,35,000
1975-76
LT.D.C.
1. Expansion of Travellers Lodge at Bhubaneshwar 12,000
2. Transport Unit at Bhubaneshwar 57,000
Total: 69,000
1976-77
Department of Tourism
1. Expansion of a motor launch at Chilka Lake 1,62,308
LT.D.C.
1. Expansion of Travellers Lodges at Bhubaneshwar 5,88,000
2. Transport Unit at Bhubaneshwar 1,000
Total 5,89,000
1977-78
LT.D.C.
1.  Travellers Lodge at Bhubaneshwar 6,63,000
2. Transport unit, Bhubaneshwar 1,000
Total 6,64,000
1978-79
LT.D.C.
1. Travellers Lodge at Konarak (Renovation) 1,000
2. Conversion of Bhubaneshwar Travellers Lodge into hotel 9,63,000
3. Transport Unit at Bhubaneshwar 1,13,000
Total: 10,77,000
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1 2 3
1979-80
LT.D.C.
1. Expansion of travellers lodge at Bhubaneshwar into a hotel 23,33,000
2. Transport Unit at Bhubaneshwar 4,65,000
Total: 27,98,000
Sixth Five Year Plan ( 1980-85)
1980-81
Department of Tourism Nil
LT.D.C.
1. Hotel Kalinga, Bhubaneshwar 2,98,000
2. Transport Unit, Bhubaneshwar 2,03,000
Total: 5,01,000
1981-82
Department of Tourism
Preparation of Master Plan of Lalitgiri, Udaigiri and Ratnagiri 1,60,000
LT.D.C.
1. Expansion of Hotel Kalinga, Bhubaneshwar 12,74,000
2. Hotel at Puri (JV) 7,000
3. Napdan Kanan Safari Park 3,00,000
4. Transport Unit, Bhubaneshwar 1,30,000
Total: 17,11,000
1982-83
Department of Tourism
1. Preparation of Master Plan of Lalitgiri, Udaigiri and Ratnagiri 1,60,000
2. Lion Safari Park, Nandan Kanan 17,73,000
Total: 19,33,000
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1 2 3
LT.D.C.,

1. Hotel Kalinga, Bhubaneshwar
2. Hotel at Puri (JV)
3. Transport Unit, Bhubaneshwar
Total:
1983-84
Department of Tourism
1. Forest Lodge at Similipal
2. Lion Safari Park Nandan Kanan
3. Purchase of Boats for Chilka Lake

4. Construction of Toilet Block near the Sun Temple at Konarak

Total:
LT.D.C.
1. Expansion of Hotel Kalinga, Bhubaneshwar
2. Hotel at Puri (JV)
Total:
1984-85
Department of Tourism
1. Master Plan for chilka Lake
2. Floodlighting at Khandagiri-Udaigiri
3. Fairs & Festivals - Chilka Boat Race
Total:

.T.D.C.

I.  Expansion of Hotel Kalinga, Bhubaneshwar

15,000
5,38,000

88,000

6,41,000

10,80,000
1,50,000
1,80,000

2,61,000

16,71,000

7,58,000

22,50,000

30,08,000

2,00,000
7,29,000

2,14,000

11,43,000

46,54,000
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1 2 3 B
2. Hotel at Puri (JV) 11,50,000
Total: 58,04,000
Seventh Five Year Pian (1985-90)
Department of Tourism
1985-86

1. Purchase of Motor Yatch for Chilka Lake 3,54,000
2. Forest Lodge at similipal National Park 16,00,000
3. Purchase of mini buses, wagonnette and elepharits for Similipal

Wildlife Sancturary 3,64,000
4. Boats for Nandan Kanan Zoological Park 1,35,000
5. Yatri Niwas at Satpada 5,00,000
6. Provision of toilet and drinking water facilities at Bhubaneshwar &

Konarak (through ASI) 2,00,000

Total: 31,53,000

LT1.D.C.

Expansion of Hotel Kalinga, Bhubaneshwar 34,46,000

1986-87

Department of Tourism
1. Forest Lodge at Similipal 6,30,000
2. Safari Park Nandan Kanan 35,000
3. Yatri Niwas at Konarak 8,00,000
4.  Open Air Theatre at Konarak 5,00,000
5. Wayside facilities at Sunabeda 5,00,000
6. Wayside facilities at Taptapani §,00,000
7. Wayside facilities at Angul 5,00,000
8. Wayide facilities at Rameswar 4,00,000
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1 2 3

9. For Fairs & Festivals 21,000

10. Boats for Chilka Lake 39,000

11. Boats for Bhitarkanika Wild Life Sanctuary 3,50,000
42,75,000

Adequate Facilities to Haj Piigrims

1787. SHRIG. BHOOPATHY: Will the
Minister of EXTERNAL AFFAIRS bse
" pleased to state:

(a) whether Haj piligrims have been put
to hardships without proper facilities either
for going to Haj pilgrimage or during their
return from the said pilgrimage; and

(b) if so, what are the additional facilities
that are proposed to be provided to the
pilgrims by Union Government?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
, EDUARDO FALEIRO): (a) the Haj Commit-
tee is responsible for providing proper facili-
ties for Haj pilgrims ontheir way to and return
from pilgrimage in Saudi Arabia. Govern-
ment are not aware of Haj pilgrims having
been put to hardships without proper facili-
ties either for going to or while returning from
Haj pilgrimage.

(b) Does not arise.
Development Board in Maharashtra

1788. SHRI D.B. PATIL: Willthe Minis-
ter of HOME AFFAIRS be pleased to state:

(a) whether Maharashtra Government
had recommended to Union Government for
setting up Statutory Development Board in
the state under aricle 371 (2) of the
Constitution;

(b) whether no action has been taken till
now in this regard; and-

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

CHINTAMANI PANIGRAHI) : (a) Yes, Sir.

(b) and (c). The matter is under consid-
eration in consultation with the Government
of Maharashtra.

Issue of Certificates to Sindhi
Freedom Fighters

1789. SHRI S.G. GHOLAP: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) whether it is a fact that the panel of
persons which was .appointed for issuing
certificates for Sindhi freedom fighters who
came from Pakistan is no longer in existence
as all of them have since expired;

(b) whether itis atactthatinthe absence
of proper panel prescribed by Government,
Sindhi freedom fighters from Ullaspur
{Maharashtra) are not getting certificates
required for freedom fighters pension; and

(c) if so, the alternative arrangement
made for issuing of such certificates?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAH]I) : (a) to (c). The
Central Government have not appointed any
panel of persons who could issue certifi-
cates for Sindhi freedom fighters who came
from Pakistan.The same procedure obtains
in their casa as in the case of freedom
tighters from other areas now falling in Paki-
stan/Bangladesh.
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[Translation)

Permission for Shifting of old Mills
from Bombay

1790. SHRI KAMLA PRASAD RAWAT:
Will the Minister of TEXTILES be pleased to
state:

(a) whether the textile mill owners of
Bombay have asked for the permission to
shifttheir old, obsolete and irrepairable spin-
ning and weaving units from Bombay to
some other place; and

(b) it so, whether Government have
taken any decision in the matter?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): (a) Some of the mills in Bombay
had approached the Prescribed Urban Land
Ceiling Authority and/or the State
Governemnt for permission to develop their
surplus land to generate resources for rais-
ing requisite funds for working capital and
modernisation by shifting the mills from
Bombay to interior growth centres.

(b) Permission to sell surplus land
comes within the purview of the competent
Land Ceiling Authority and/or the State
Government.

[English]
Construction of Border Roads

1791. SHRI THAMPAN THOMAS: Wil
the Minister of DEFENCE be pleased to
state:

(a) whether a comparative perspective
plan has been drawn up by his Ministry with
regard to the construction of border roads
and feeder roads;

(b) whether any estimate of the expendi-
ture has been made to implement this per-

spective plan; and
(c) if so, the details thereol?
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THE MINISTER OF DEFENCE (SHRI K.
C. PANT): (a) Yes, Sir.

(b) Yes; upto 1989-90 only.
(¢) The yearwise actual/estimated

expenditure for the period 1985-86 to 1989-
90 is as follows:

Year Actual/Estimated
expenditure
(Rs. in crores)
1985-86 205.31 (Actual)
1986-87 250.10 (Actual)
1987-88 283.00
1988-89 305.00
1989-90 322.00

Alternative Employment to Employ-
ees of NTC Show-Rooms

1792. SHRI K. RAMACHANDRA
REDDY: Will the Minister of TEXTILES be
pleased to state:

(a) whether the National Textile Corpo-
ration has decided to close down many
show-rooms out of 423 show-rooms, which
are incurring losses;

(b) how many show-room are likely to be
closed;

(c) witat are the total amount incurred in
maintaining these show-rooms; and

(d) the remedial steps taken to provide
alternative employment to these employ-
ees?

THE DEFUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMARY): (a) and (b). There is at present no
general proposal to close down losing retail
shops of NTC. Cases for closure of individ-
ual retail shops are examined from time to
time.
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(c) during the year 1986-87, amount of
Rs. 5.06 crores was incurred in maintaining
the showrooms of NTC.

(d) The possibility of providing alternate
employment to employees is kept in view
while deciding on closure of losing show-
rooms.

[Translation ]
Export of Yarn

1793. SHRI MADAN PANDEY: Will the
Minister of TEXTILES be pleased to state:

(a) whether export of yarn has increased
considerably;

(b) if so, the quantum of yarn exported
during the last year; country-wise;

(c) the foreign exchange earned from
export of yarn;

(d) whether Government propose to
export yarn in 1987-88 and if so, the details
thereof;

(e) whether Government proposetotake
any special steps to boost the export of yarn;
and

(f) if so, the details thereof; and if not, the
reasons therefor?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): (a) Yes, Sir.

(b) A statement is attached.

(¢) According to the Cotton Textiles
Export Promotion Council (TEXPROCIL),
foreign exchange worth Rs. 61.61 crores
was realized from exports of cotton yamn
during 1986.

(d) Yes, Sir. The Government have
decided to allow the exports of yarn in count
group 1 to 60s within a ceiling of 60 million
kgs. during 1987. There are no restrictions

SRAVANA 16, 1909 (SAKA )

Whritten Answers 106

on the export of yarn above 60s count.

(e) and (f). The Government have an-
nounced Cash Compensatory Support on
exports of cotton yarn. Imports of Rotor

inring machines at a concessional rate of
import duty linked with an export obligation
has also been allowed. In addition, the
Government have reduced the excise duty
on Auto-corners from 15% to 5% bringing
down the price of Auto-corners to facilitate
modernisation of the spinning industry.

[English]

Bichavaram as National Tourism
Centres in Tamil Nadu

1794. SHRIP. KO, ANDAIVELU: Will the
Minister of TOURISM be pleased to state:

(a) whether the Union Government are
taking steps to declare Bichavaram in Tamil
Nadu as a National Tourist Centre;

(b) if so, when it would be declared; and

(c) which are the other places to be
declared as National Tourist Centres in
Tamil Nadu?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL AVIATION AND THE
MINISTER OF STATE IN THE MINISTRY
OF TOURISM (SHRI JAGDISH TYTLER):
(a) The Central Ministry of Tourism does not
declare any tourist centre as a National
Tourist Centre. Development of tourism in-
frastructure at tourist centres is undertaken,
keeping in view the potential of the place,
number of tourists visiting the centre, availa-
bility of funds and interse priorities. During
1985-86, on the basis of a proposal for-
warded by the Government of Tamil Nadu,
the Central Ministry of Tourism sanctioned
Rs. 5.91 lakhs for construction of a Restau-
rant Complex at Pichavaram.

(b) Does not arise.

(c) Does not arise.
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Cheap Yarn to Handioom Weavers
in States

1705. SHRI N. TOMBI! SINGH: Will the
Minister of TEXTILES be pleased to state
the steps taken or being taken by Govern-
ment to ensure availability of cheap yarn to
handloom weavers in varinus States, with
special reference to the States in the Noith
Eastern region?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): There is no schemae of the Central
Government for supply of cheap/subsidised
yarn to handloom weavers. However, the
Government has taken/is taking the follow-
ing steps to ensure the availability of yarn to
handloom weavers:—

i) Government has imposed statutory
obligation on all spinning mills to pack 50%
of their marketable yarn in the form of hanks
which are used by handloom weavers. Out
of which, 85% should be in counts of 40s and
below.

ii) Government has set up the National
Handloom Development Corporation to ar-
range for supply of yarn to state handioom
agencies which have been asked to place
regular orders with the NHDC so that the

" NHDC could supply yarn at reasonable

prices by obtaining bulk order concessions
from the spinning mills.

i) In order to ensure regular supply of
yarn to the states of the North Eastern re-
gion, the NHDC has opened a branch office
in Guwahati.

Defence Establishments in Medak,
Andhra Pradesh

1796. SHRI MANIK REDDY: Will the
Minister of DEFENCE be pleased to state:

AUGUST 7, 1987

Written Answers 108

(a) the defence establishments in Me-
dak, Andhra Pradesh;

(b) whether Government propose to
establish some more defence establish-
ments there; and

(c) if so, the details and the employ-
ment potential thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI SHIVRAJ V. PATIL):
(a) Two projects are being set up at Medak,
one by Ordnance Factory Board and the
other by Bharat Dynamics Ltd., which is a
defence Public Sector Unit.

(b) There is no proposal to set up any
other production unit.

(c) Does not arise.
[Translation )

Countries Visited by Minister of
External Affairs

1797. SHRI SARFARAZ AHMAD: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the names of the countries visited by
the then External Affairs Minister during the
months of May, June and July, 1987; and

(b) the outcome of the visits?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
K. NATWAR SINGH): (a) and (b). The re-
quired information is given below.
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{English ]

Export of Engineering Goods from
Southern Region

1798. DR. V. VENKATESH: Will the
Minister of COMMERCE be pleased to
state:

(a) whether there has been record ex-
ports of engineering goods from Southern
region; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI! P. R.
DAS MUNSI): (a) and (b). Yes, Sir. The
preliminary figure of EEPC indicate that
exports from the Southern Region in 1986-
87 were Rs 180 crores, against the target of
Rs. 175 crores. This shows an increase of
31.6 % over the previous year.

[ Translation)
Loans to Weavers of Pithoragarh

1799. SHRI HARISH RAWAT: Will the
Minister of TEXTILES be pleased 1o state:

(a) the amount of grants and loans given
to weavers of woollen cloths in Pithoragarh
district in Uttar Pradesh to encouarge them
during the last three years;

_(b) whether this handicraft is disappear-
ing slowly in this district; and

(c) if so, the steps being takento promote
the handicraft in a well organised manner?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): (a) So far no grant or loan has
been distributed by the Government of Uttar
Pradesh to the weavers of Pithoragarh dis-
trict but they are being assisted by way of
modernising looms, providing raw material
and technical assistance and also procuring
their finished products to provide marketing
support to them.
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(b) and (c). It is not correct that this
handicraft in Pithoragarh district is disap-
pearing slowly. Khadi and Village Industries
Commission, Khadi and Village Industries
Board, Kumaon Anusuchit Janjati Vikas
Nigam, District Industries Centre and some
voluntary Institutions, besides U. P. State
Handloom Corporation, are engaged in the
development of woollen weaving in this dis-
trict. Inorder to promote this craft further, thie
State Government of UP has taken a num-
ber of steps. A detailed survey was con-
ducted last year. The State Govt. proposes
to provide new looms to the loomless weav-
ers and impart necessary training to them.

One training centre at Gothi in Tehsil
Dharchula has been established in which
weavers of this area are beingtrained. Three
production centres, one each at Dharchula,
Munshiari and Dedihat have also started.
The centres are supplying designs and
woollen yarn to the weavers and procuring
finished products for being sold through the
retail outlets of the State Handloom Corpo-
ration.

[English}

Extradition Treaty with Foreign
Countries

1800. SHRI V. TULSIRAM:
SHRI SHANTI DHARIWAL:

Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the countries with which India has
extradition treaty as on 30th June, 1987;

{b) the countries which are following up
this treaty in real spirit and nature;

(c) the names of the countries which are
not following the treaty property;

(d) the steps being taken for the proper
execution of the treaty; and

(e) the number of persons brought back
to India under this treaty during the last six
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months?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
K. NATWAR SINGH): (a) Nepal, Bhutan,
Uganda, Belgium, USA and Canada.

(b) All of them.

(c) Does not arise.

(d) Does not arise.

(e) None.

Trend of Exports
SHRI SATYENDRA NARAYAN

SINHA:
SHRI C. MADHAV REDDI:

1801.

Will the Minister of COMMERCE be pleased
to state:

(a) whether exports have shown encour-
aging trends in April-May 1987;

(b) if so, the details thereof;

(c) whether the trade gap has been
narrowed as a result thereof; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI): (a) to (d). According to the
provisional statistics, India’s exports during
April-May, 1987 amounted to Rs. 245.57.50
crores as compared fo Rs. 1909.27 crores
during April-May, 1986, thereby showing an
increase of 28.7 per cent. There was a
decline of Rs. 208.98 crores in the trade
deficit from Rs. 1057.38 crores during April-
May, 1986 to Rs. 848.40 crores during April-
May, 1987.

[ Transiation)
Value of imporu and Exports

1802. SHRIRAJ KUMAR RAI: Will the
Minister of COMMERCE be pleased to
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state:

(a) the value of import and export made
during 1986-87; separately; and

(b) the value of export and import likely
to be made during 1987-887?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) According to the provi-
sional statistics, India’s imports and exports
during 1986-87 amounted to Rs. 20062.57
crores and Rs. 12550.06 crores respec-
tively. These are provisional statistics. sub-
ject to revision.

(b) Export Target for the year 1987-88
has been fixed at Rs. 13800 crores. How-
ever, it is difficult to estimate precisely the
value of import likely to be effected during
1987-88 at this stage.

[English)
Import of Natural Rubber

1803. PROF. K. V. THOMAS: Will the
Minister of Commerge be pleased to state:

(a) the quantity of natural rubber im-
ported during 1986-87;

(b) whether the internal produce of rub-
ber is inadequate to meet the demand;

(c) if so, the difference between demand
and production of rubber; and

(d) whether the imported rubber is kept
as a buffer?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DASMUNSI): (a) to (d). The internal produc-
tion of rubber being inadequate to meet the
demand, the gap between demand and
supply is met through imports. STC imported
40228 tonnes of rubber for releases during
1986-87, which was the estimated demand-
supply gap. Out of this, about 34997 tonnes
was actually lited by actual users and the
rest was remained as a buffer stock.
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Production of Cardamo

1804. PROF. P. J. KURIEN : Will the
Minister of COMMERCE be pleased to
state:

(a) the figures of production of carda-
mom during the last three years; year-wise;

(b) whether there has been a decline in
the production;

(c) if so, the reasons therefor; and

(d) the steps taken to increase the pro-
duction?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DASMUNSI): (a) Production of Cardamom
small.

(Qty..in M.T.)
1984-85  1985-86. 1986-87
3900 4700 3800

(b) Yes, Sir, The productionduring 1986-
87 were lower than in 1985-86.

(c) Due to unfavourable climatic condi-
tions.

(d) The Spices Board is implementing
various schemes for increasing production
and productivity of cardamom in the country,
out of which the main schemes are Carda-
mom Replantation Scheme, Extension
Advisory Scheme, Departmental Nurseries,
Centified Nurseries, Subsidy for Copper
Sulphate Spray, Subsidy for irrigation Equip-
ments, Water Resources development, and
Research Activities etc.

Financial Assistance to Annual
Fairs

1805. SHRIMATI MADHUREE
SINGH: Will the Minister of COMMERCE be
pleased to state:

(a) whether under a central scheme
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important annual fairs held in different parts
in the country are given financial assistance;

(b) if so, the details of the assistance
provided; and

(c) whether the Chitrakat fair is also
provided such financial assistance?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DASMUNSI): (a) to (c). There is no Central
Plan Scheme to provide financial assistance
for important annual fairs.

Guidelines about Separation of
Women and Children Prisoners

1806. SHRIMATI USHA CH-
OUDHARY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Union Government have
recently laid down guidelines for separation
of.undertrials, women and children prisoners
and other reformative principles about
meals, clothing, medicine, parole etc.; and

(b) if so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI! PANIGRAHI): (a) and (b).
“Prisons” being a State subject, provisions
regarding segregation and other matters
pentaining to prisoners exist in the Codes
andJail Manuals ofthe States. However, the
Central Government has forwarded the rec-
ommendations of the All India Committee on
Jail Reforms (1980-83) which inter-alia cov-
ersthese itemstothe State Governments for
their consideration.

Steps for Improving Textile Mills

1807. SHRIK. S. RAO:
SHRI BANWAR! LAL PURO-
HIT:

Will the Minister of TEXTILES be pleased
to state:

(@) wh . “an after two years of the
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announcement and implementation of the
new textile palicy, the textile mills have not
shown improvement;

(b) whether the market for mill made
textile has declined considerably over the
years;

(c) if so, the details thereof;

(d) whether itis also a fact that the textile
mills contribution to excise revenue is only
35 per cent as against 65 per cent by man-
made fabrics; and

(e) if so, whether Government are con-
templating to take measures to make im-
provement in this regard and if so, the details
thereof?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): (a) to (c). The Textile Industry as a
whole, the organised mill industry in particu-
lar, is faced with the problem of demand
recession and high prices of cotton. There
has been a decline in the cloth production in
the mill sector over the last 2 years. The Mill
industry is also having problems in regard to
securing higher working capital finance for
its operation and this matter has been taken
up with the financial institutions

(d) and (e). Information is being collected
in this regard.
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Orders from Forelgn Countries and
Public Undertakings for N.T.C.
Cloth

1808. SHRI ANADI CHARAN DAS: Will
the Minister of TEXTILES be pleased to
state:

(a) the names of the countries which
have placed orders with the National Textile
Corporation for the supply of cloth during the
last one year;

(b) the total metre of cloth exported to
Hungry, Poland and U.S.S.R. during the last
three-years and the amount of Foreign ex-
change earned by the N.T.C.; and

(c) the names of the Public Sector
Undertakings in the country which have
placed orders with the N.T.C. for the supply
of clothes for the uniform o1 their employees
and the total amount of goods procured by
them during the last three years?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): (a) During the year 1986-87, NTC
has exported cloth to USSR, U.K,, Italy,
France, Holland, West Germany, Ireland,
GDR, U.S.A., Hungary, Singapore, Bel-
gium, Bahrain and Bangladesh.

(b) Cloth exported to Hungary, Po-

land and USSR during the lastthree years is
given below:

(Qty. in million mtrs.)

1984-85
Hungary 0.31
Poland - -
U.S.S.R. 38.47

1985-86 1986-87
1.21 0.38
41.43 33.44

The above exports to the countries concerned have been made through the medium of

merchant exporters.

(c) A Statement showing names of the
public sector undertakings which procured

cloth from NTG and the total value of goods
procured by them during the last three years
is given below:
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STATEMENT
S. No. Name of the Public 1984-85 1985-86 1986-87
Sector Undertaking (Value in Rs. lakhs)
1 2 3 4 5
1. Bharat Aluminium Ltd. 0.85 1.37 -
2. Bharat Heavy Electricals Ltd. 57.83 3.40 75.04
3. Fertilizer Corporation of india Ltd. 2.62 25.33 2.44
4. Indian Airlines Corporation 45.80 4.56 47.39
5. Indian Oil Corporation 100.79 61.52 58.59
6. indo-Petro Chemicals Ltd. 15.74 - 7.26
7. Indian Tourism Development
Corporation 3.47 - -
8. Maruti Udyog Ltd. 7.80 8.40 10.46
9. Rashtriya Chemical Fertilizers 14.98 23.69 51.60
10. Indian Drugs & Pharmaceuticals Ltd. - 10.64 10.14
11. Bharat Earth Movers Ltd. - 48.74 2.02
12. Bharat Electronics Ltd. - 8.64 97.52
13. Hindustan Petroleum Ltd. - 31.77 -
14. Oil & Natural Gas Commission - 1.1 2.66
15. Hindustan Fertilizer Corporation - 1.54 -
16. Air India - 4.09 -
17. Bhilai Steel Plant - - 42.84
18. Central Electronic Ltd. - - 3.69
19. Food Corporation of India - - 453
20. Hindustan Machine Tools - - 46.00
21. Instrumentation Limited - - 1.81
22. Indian Telephone Industries - - 46.87
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1 2 3 4 5
23. Minerals & Metals Trading Corporation - - 23.57
24. Punjab National Bank - - 1.10

249.88 234.80 535.53

v

Setting Up ITDC Hotel at Kotah

1809. SHRI SHANTI DHARIWAL: Will
the Minister of TOURISM be pleased to
state:

(a) whether Rajasthan is the most rich
State in the country in respect of places of
pilgrims and other tourist places;

(b) if so, whether there is some proposal
under consideration of Union Governmentto
set up some ITDC hotels in the State for the
benefit of pilgrims and tourist;

(c) the details of such hotels to be set up
in Kotah which is one of the best resorts for
tourists in River Chambal; and

(d) the details of financial assistance to
be given to the State of Rajasthan for the
develooment, proper maintenance and for
popularising the places of pilgrims and tour-
ism?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER): (a)
Rajasthan is one of the states in the country
rich in respect of places of pilgrimage and
other tourist interest.

(b) and (c). ITDC’s Seventh Five Year

Plan does not include any provision for set-
ting up any new hotel project in Rajasthan
including at Kotah.

(d) Funds are not allocated either State-
wise or for any particular segment of tourism
but scheme-wise. Financial assistance to
States is considered on the basis of propos-
als received from State Government, sub-
jecttothe proposals being within the purview
of the approved plan schemes of the Minis-
try, availability of funds and inter-se priori-
ties.

Export of Dry Fruits and Spices

DR. PHULRENU GUHA: Will the Minis-
ter of COMMERCE be pleased to state:

(a) the types of dry fruits and spices
exported during last three years, year-wise,
and the value thereof; and

(b) Whether the export of these com-
modities is controlled?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.R.DASMUNSI): (a) A statement indicating
exports of dry fruits and spices during the
last 3 years is given below.

(b) Exports of these commodities
are not controlled.
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STATEMENT
Exports of Dry Fruits and Spices
(a) Qty: M. Tonnes
(A) Dry Fruits Val: Rs. in Lakhs.
Year Walnuts in Shell Walnut Kernels Total
Qty. Val, Qty. Val. Qty. Val.
1984-85 731 120 4621 1027 5352 1147
1985-86 191 26 3518 794 3709 820
1986-87 300 58 4062 1194 4362 1152
(B) Spices Qty: in M.Tonnes
Val: Rs. in Lakhs
tems. 1984-85 1985-86 1986-87
Qty. Val. Qty. Val. Qty. Val.
1. Papper 25420 6045 37620 17248 40855 22351
2. Cardamom
(small) 2383 6481 3272 5346 1450 1054
3. Cardamom
(Large) 265 117 383 131 192 95
4. Chillies 8226 967 1241 202 3448 ‘378
5. Ginger 7328 1873 6816 1089 5249 607
6.  Tujrmeric 1280°" 1716 8562 1209 18643 1881
7. Curry Powder 3109 390 2527 366 2389 337
8. Misc. 32803 2344 13678 1124 11206 1145
9. Oils and 330 969 402 1487 415 1509
oleoresins
of spices.
Total: 89155 20902 74501 28252 83847 30198
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Setting up of Chawki Rearing
Centres by Slik Board

1811. SHRI NARSING SURYA WAN-
SHI : Will the Minister of TEXTILES be
pleased to state:

(a) whether the Central Silk Board pro-
pose to set up 262 Modern Chawki Rearing
Centres all over the country to increase silk
production; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): (a) and (b). The Central Silk Board
has established 243 Chawkirearing centres
in the country, the details of which are as
under

AUGUST 7, 1987

Sl. Institutes CRCS
No. established
1. CSR&TI, Mysore 95
2. CSR & Tl, Berhampore 33
3. RSRS, Titabar 10
4. RSRS, Pampore 20
5. CTR&TI, Ranchi 8
6. NSSP, Bangalore 63
7. ISDP, West Bengal 9
Total 243

Details regarding establishment of
Chawki-regarding centres during 1987-88
have not been finalised by the Board.

Extension of IPRS for Sports Goods

1812. SHRI VISHNU MODI: Will the
Minister of COMMERCE be pleased to
state:

(a) whether there is any proposal for
extension of the international Price Reim-
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bursement Scheme (IPRS) under which raw
material would be provided to sports goods
manufacturers at intemational price to pro-
mote exports of sports goods and to keep
pace with the technological advancement in
other countries;

(b) if so, the salient features of the
proposals;

(c) whether itis afact that a British expert
is visiting India to provide consultancy in the
manufacture and export of sports goods with
the technical help of European Economic
community (EEC); and

(d) if so, the terms and conditions
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHR! P.R.
DASMUNSI): (a) and (b). The International
Price Reimbursement Scheme has been
extended to cover steel based sports goods
items. Export of latex bladders is eligible for
benefits of the Natural Rubber Subsidy
Scheme. These measures have become
effective and aim at export production of
these goods being undertaken with inputs,
thus available at competitive prices.

(c) and (d). The services of European
experts to assist export production of certain
selected items of sports goods like camping
and hiking equipment, tennis racket, leather
sports gloves and ski goods are expected to
become available under EEC Technical
Assistance Programme.

Curbing Import of Luxury Goods

1813. SHRI Y.S. MAHAJAN: Will the
Minister of COMMERCE be pleased to
state:

(a) thetotal goods exported during 1986-
87; and during April to June, 1987;

(b) the balance of payments position as
on June 30, 1987; and

(c) the steps taken or proposed to be
taken to curb the import of luxury goods and
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non-essential tems to bring down the import
bill?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) According to the provi-
sional statistics, India’s exports during 1986-
87 and during April-May, 1987 (the latest
period for which date is available) amounted
to Rs. 12550.06 crores and Rs. 2457.50
crores respectively.

(b) The latest balance of payments
position, which is officially released by the
reserve Bank of India relates to 1985-86 ,
when the current account deficit amounted
to Rs. §927 crores.

() The import of luxury goods for
commercial purposes is not allowed as per
the present import Policy. In addition, a
number of measures have been taken to
eliminate non.essential imports to bring
down the total import bill with a view to
containing the widening trade gap. These
include: closer scrutiny of imports by Gov-
ernment Departments, closer scrutiny of
imports under Phased Manufacturing Pro-
gramme (PMP), raising the concessional
rate duty for imports of capital goods under
project import from §5% to 85% with a view
to reducing the Quantum of impoit of capital
goods, identification of sectors where im-
ports could be restricted and deletion of the
provision in the Import Policy which allowed
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import under Open General Licence (OGL)
of all components of machinery which are
allowed under OGL.

Fllling of Reserved Posts for SCs/
Sts In Delhi Administration

1814. SHRI RAM DHAN: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) whether only fifty percent posts re-
served for Scheduled Castes and Sched-
uled Tribes being filled by the Delhi Admini-
stration;

(b) if so, the number of vacancies avail-
able under SC and ST quotain Calss |, Il,
lll, and IV categories during last three years
and how many of them were remained un-
filled;

(c) the reasons for not filling posts re-
served for Scheduled Castes and Sched-
uled Tribes; and

(d) the action being taken to ensure that
the posts reserved for SC and ST are not
allowed to remain unfilled?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI CH-
INTAMANI PANIGRAHI): (a) and (b). The
requisite figures for the last three years viz.
1984 to 1986 are indicated below:-

Vacancies available

Vacancies
remained unfilled

SC
Class | 30
Class Il 53
Class Il 3683

Class IV 549

ST SC ST
20 1 15
23 37 23
2921 1390 2104
138 83 105
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(c) The shortfall is due to non-availability
of scheduled Castes and Scheduled Tribe
candidates for appointment against direct
recruitment posts and also for promotion

posts.

(d) A Special Cell has been set up to
monitor the progress made in filling up the
posts reserved for Scheduled Castes and
Scheduled Tribes in various departments. In
order that appropriately qualified SC/ST
candidates become available, reservations
have been effected in all technical, semi-
technical and professional courses, Free
examination-coaching centres have also
been set up to prepare the SC/ST candi-
dates for competitive examinations. Sepa-
rate hostel facilities have also been made
available for them.

Terms and Conditions of Service of
employees of Sainik Schools

1815. SHR!IKAMAL CHAUDHRY: Will
the Minister of DEFENCE be pleased to
state :

(a) the service rules under which the
employees of the Sainik Schools are gov-
erned;

(b) whether such rules provide better
service conditions and security of jobs of the
employees as in other autonomous bodies
under Contral Government;

(c) whether the employees of Sainik
Schools get benefits like pension, leve travel
concession, gratuity medical reimburse-
ment, encashment of earned leave, group
insurance and fanily pensions as are avail-
able to Central Government employees;

(d) if not, whether Government have any
proposal under consideration to provide
such proposal under consideration to pro-
vide such benefits to Sainik School employ-
ees; and

(e) whether Government intend to take
over Sainik Schools like Military Schools/
RIMC?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI SHIVRAJ V. PATIL) :
(a) the employees of Sainik Schools are
governed under the Rules & Regulations of
the Sainik Schools Society.

(b) Job security and conditions of service
of Sainik School employees are comparable
to their counterparts in autonomous bodies
under the Gentral Government. However,
such comparison is not always possible
because the conditions of service differ with
the nature of the services.

(c) The Sainik School employees are
covered by the Contributory Provident Fund
scheme in lieu of pension and the Society’s
gratuity scheme. They are provided free
accommodation or HRA in lieu thereof.
Benefits like encashment of earned leave,
group insurance, leave travel concession,
family pension and medical reimbursement
are, however, not available to them.

(d) Governmant had appointed an Aca-
demic Study Group to go into the working of
the Sainik and Military schools. The Study
Group has inter alia recommended
extension of some of the above benefits to
the Sainik School employees. These rec-
ommendations are under consideration.

(e) No, Sir.
Tea Plantation in Orissa

1816. SHRI RADHAKANTA DIGAL:
Willthe Minister of COMMERCE be pleased
to state:

(a) the hectares of land in Orissa cov-
ared under the tea plantation so far;

(b) the names of these areas;
(c) whether some more districts in Orissé
are proposed to be brought undertea Plan

tation; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) About 110 hectares has so
far been planted with Tea in the districrt of
Keonjhar in Orissa.

(b) Areds are situated in district of
Keonjhar.

(c) Two proposals for the tea planting in
Phulbani, Kalahandi districts are under
consideration.

(d) Tea Board hasgranted Rs. 5 lakhs for
setting up nursery in Phulbani and in case of
Kalahandi feasibility survey has been un-
dertaken.

Suspension of Financilal Assistance
to Co-operative Spinning Mliis in
Maharashtra

1817. SHRI HUSSAIN DALWAI: Will
the Minister of TEXTILES be pleased to
state:

(a) whether the unilateral suspension of
financial assistance to eleven co-operative
' spinning mills in Maharashtra by the central
financing institutions like IDBl and IFCI have
jeopardised the progress of these mijls
under construction;

(b) whetherthe letters of intent for these
eleven go-operative spinning mills were is-
sued by his Ministry during 1980-82;

(c) whether on account of the report
submitted by the Study Group of the Central
financing institutions to the effect that the
country has reached a saturation point sofar
as spinning capacity is concerned, the arbi-
trary suspension of financial assistance has
taken place; and

(d) if so, the steps being taken to restore
financial assistance to these mills?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): (a) The Maharashtra Government
have indicated that if institutional finance is
not tied up for 11 cooperative mills in
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Maharashtra, the investment already made
on them is likely to go waste.

(b) The licences to these units were
issued in 1985 and 1986.

(c) and (d). The financial institutions feel
that adequate spinning capacity has already
been created in the country and that new
units inthe spinning sector, capitalcost wise,
would not be a viable proposition. However,
the institutions have now taken up a fresh
review regarding financing of grassroot spin-
ning units.

Vacancies/AD-Hoc Appointments In
Armed Forces Headquarters and
Inter-Service Organisations

1818. SHRIKAMLA PRASAD SINGH:
Will the Miinister of DEFENCE be pleased
to state:

(a) whether a very large number of
vacancies in various categories of civilian
posts have beén lying vacant or people
appointed on ad-hocbasis in Armed Forces
Headquarters and Inter-Service Organisa-
tions for the last few years;

(b) whether any ban has been imposed
on filling up all such vacancies on regular
basis; and

(c) if not, the reasons to keep the posts
vacant for years or to make ad-hoc appoint-
ments against these vacancies?

THE MINISTER OF STATE .IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI SHIVRAJ V. PATIL) :
(a) Some posts in some of the grades like
Civilian Staff Officer, Statistical Investigator,
Statistical Assistant, Lecturer, Stenogra-
pher and Lower Division Clerk etc. have
been filled up on ad-hoc basis from time to
time.

(b) No, Sir.

(c) Due to exigencies of service, ad-hoc
appointments have been made on account
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of non-availability of eligible candidates or
regularly recruited incumben or on actount
of the posts being for a specific period.

Meeting of Advisory Panel for
Centre for Africa

1820. SHRIMATI D.K. BHANDARI: will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether advisory panelforthe Centre
for Africa had its meeting in New Dethi in
July, 1987;

(b) if so, the details of discussions held in
the meeting;

(c) the particulars of persons selected on
the advisory panel with criteria adopted for
their selection;

(d) the recommendations made by the
NAMEDIA foundation on Apartheid; and

(e) the reaction of Government on these
recommendations suggestions?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO) : (a) Yes, Sir."The
Advisory Panel for the Centre for Africa had
its Fifth mesting in New Delhi on 15th July ,
1987.

(b) The meeting discussed various Af-
rica related activities such as following:-

i) African Film Festival- it was agreed
that the Film festival planned to the organi-
sed in October this year by the Directorarte
of Film Festivals would also invite films
made by non African directors on Africa.

if) Ethnographic Exhibition- It was de-
cided that Department of Culture would be
approached to obtain funds for the proposed
exhibition of objects of daily use from Africa,
which is proposed to be held later this year.

i) Issual of Postage Stamps:- The
Postal Department was requested to issue
a commemorative postage stamp on 25th
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May, 1988, to mark the 25th Anniversary of
the DAU.

iv) African plays by the National School
of Drama:-

The meeting reviewed the successful
production of Africa plays in the Children's
Summer Workshop of the National School
of Drama and sought better projection in the
media for such projects.

v) Indian Artists against Apartheid:- A
proposal was discussed for putting together
graphics and posters by Indian artists on the
anti-apartheid theme.

vi) Afro Asian Philosophy Conference:
The arrangements underway to hold such a
Conference were discussed at the meeting.

vii) Africa in School text books and
African Stories for children:- NCERT s to
ensure inclusion of material on Africa in
School text-books and undertake printing of
African story books for children.

viii) Africa Quarterly:- The Advisory
Panel Committee for the ‘Africa Quarterly’
journal published by ICCR discussed ways
of improving the quality of the journal.

(c) The members of the Advisory Panel
for Centre for Africa are:-

1. Shri Eduardo Faleiro, Minister of
State for External Affairs.

2. ShriH.Y. Sharda Prasad, Informa-
tion Advisor to the PM.

3.  Shri K.P.S Menon, Foreign Secre-
tary.

4. ShriA. Gonsalves, Secretary, Min.
of External Affairs.

5. Shri Mulk Raj Anand, (Eminent
Writer)

6. Smt. Shanti Sadiq Ali, President,
African Studies Society of India.
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7. Shri M.K. Rasgotra, President,
Indo-Africa Society.

8. Prof. Sankho Chodhury, Chair-
man, Lalit Kala Akademy.

9. Smt. Veena Sharma, Swahili Unit,
All India Radio.

10. Shri K.S. Srinivasan, Author &
Crtic.

11. Shri Bhisham Sahni, President,
Afro-Asian Writers Union.

12. Col. B.H. Zaidi, former President
Indian Council for Africa.

13. Ms. C.B. Muthamma, Former Dip-
lomat.

14. Dr. Anirudh Gupta, Dean, School
of International Studies J.N.U.

15. Dr. Ramjee Singh, Head, Deptt. of
Gandhian Thought,

16. Shri Hari Sharan Chhabra, Editor,
Africa Diary.

17. Shri Vivan Sundaram, Artist.

18. Shri Rajiv Sethi, Director General,
National Cultural Festivals.

19. Shri E.S. Reddy, Former Director,
OUN Centre against Apartheid.

20. Shri Lalt Mansingh, Director,
General, ICCR.

The members of the Advisory Panel for
the Centrae for Africahave been selected on
the basis of the connection their work has
with the Cuiltural life of African countries.

(d) Atwo-day Seminar on “Madia and
the Struggle against Apartheid” was organi-
sed by the NAMEDIA Foundation in col-
laboration with the Centre for Africa in New
Delhion May 26 and 27, 1987. Thefollowing
recommendations were made to the Media
for the struggle against Apartheid:-
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(i) To obtain information about the inten-
sified repression by the apartheid regime
and about the mass upsurge against the
system.

(i) To reportonPretoria’s war of aggres-
sion, its activities of economic subversion
and political destabilisation against the
Front-line States.

(i) To counter the misinfermation and
disinformation campaigns, inside and out-
side South Africa, in which the racist regime
has invested enormous resources.

(iv) To emphasise the legitimacy of the
relentless, democratic and non-racial char-
acter of the struggle.

(v) To mobilise and sharpen world
opinion agajnst the inhuman repression and
the many dimensions of apartheid through
all media channels.

(e) The Government of India welcomed
the recommendations/suggestions.

Family Pension to Widows of
Military Personnel

1821. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of DEFENCE be
pleased to state :

(a) whether the family pension sanc-
tioned to the widows of the military person-
nel who died prior tc Ist January, 1964 have
been sanctioned and actually paid to the
surviving widows;

(b) if so, the date from which they have
been sanctioned along with the date from
which they have been paid;

(c) the total number of widows to whom
the pension had been paid, statewise; and

(d) if not, the likely date by which the
pension would be paid?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
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OF DEFENCE (SHRI SHIVRAJ V. PATIL) :
(a) to (d). The benefit of ordinary family
oension was extended with effect from
22.9.77 tothe families of those Government
employees who retried/died before
31.12.1963. The family pension in such
cases is payable with effect from 22.9.77 or
the date of death, whichever is later. Bene-
ficieries are required to submit applications
in the prescribed format for the grant of
family pension. It generally takes about 2-3
months time to sanction the family pension.
After such sanction, an intimation is sent to
the family pensioner who then reports to the
chosen Pension disbursing agency for ob-
taining payment of pension.

Family pension has since been sanc-
tioned-in 38,082 cases. 20.863 cases are
under process. Statewise statistics about
the total number of the widows to whom the
pension had been sanctioned in respect of
Naval and Air Force personnel is as under:-
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1 2 3
Rajasthan - 1
Tamil Nadu - 25
Tripura - 1
Uttar Pradesh - 28
West Bengal - 15

‘ 272

1 2 3
Andhra Pradesh - 4
Bihar - 4
Delhi - 5
Gujarat - 1
Himachal Pradesh - 2
Haryana - 12
Jammu & Kashmir - 2
Karataka - 14
Kerala - 66
Madhya Pradesh - 3
Maharashtra - 72
Mizoram - 2
Orissa - 1

Punjab - 14

As regards Army, Statewise Statistics
are not maintained.

Promotion of Sale of Handloom
Products

1822. SHRI SYED MASUDAL HOS-
SAIN : Willthe Minister of TEXTILES be
pleased to state:

(a) whether there is any proposal for
promoting the sale of handioom products;

(b) if so, the details thereof; and

(c) the steps taken by government so far
in this regard ?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): (a) to (c). The Government of India
is implementing several schemes for pro-
moting the sale of handloom products, such
as:-

(i) Organisation of Handloom Expos
in major cities of the country;

(i) Providing share capital assistance
to State Handloom organisations
for widening their market base and
opening of more retail outlets;

(i) Opening of handloom marketing
complexes through the National
Handloom Development Corpora-
tion;
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(iv) Giving assistance for National
Design Collection programmes for
the promotion of unique weaves
and designs through exhibition-
cum-sales;

(v) Ofeting 20% rebtate on the retail
sales of handioom goods.

Schemes of Central SI[k Board In
States

1823. SHRI SYED MASUDAL HOS-
SAIN: Will the Minister of TEXTILES be
pleased to state the names of the schemes
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taken up by the Central Silk Board in differ-
ent States, State-wise details?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S.KRISHNA
KUMAR): In order to Supplement the efforts
of the State Government for the develop-
ment of the Sik Industry, Central Silk Board
implements various schemes relating to
Research and Development, training, seed
supply, price stabilisation and other devel-
opmental projects.- A statement showing
state-wise details of CSB units implement-
ing such Schemes is given below.
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Allocation of Funds for Handloom
industry in States

1824. SHRI SYED MASUDAL HOS-
SAIN Will: the Minister of TEXTILES be
pleased to state:

(a) the annual allocations of funds ear-
marked for handloom industry to various
states: and

(b) State-wise details thereto ?

AUGUST 7, 1987
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THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI! S. KRISHNA
KUMARY): (a) and (b). Allocation of funds by
the Central Government for handloom sec-
tor is made scheme-wise and not State-
wise. Assistance to States under most of the
schemes is provided on matching basis
accordingtothe proposals received from the
State Governments. A statement showing
the funds released to various States during
1986-87 is given below
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Opening of Yarn Bank In Kerala

1825. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of TEXTILES
be pleased to state:

(a) whether Government propose to
start yarn banks in the near future; and

(b) if so, the details thereof and the
location of the proposed banks in Kerala?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMARY): (a) The Central Government does
not start any yarn banks directly but the
National Handloom Development Corpora-
tion operates a yarn guarantee scheme for
supply of yam.

(b) This is within the purview of the Stute
Government.

Jute Production and Export

1826. SHRIMATI BASAVARAJES-
WARI: Will the Minister of TEXTILE be
pleased to state:

(a) whether jute export has tallen vis-a-
vis jute production in recent years drasti-
cally;

{b) if so, whether the industry exported
about 50 per cent of its production in 1980-
81 but the export share dwindled to just 19
per cent in 1985-86; and

(c) it so, the reasons therefor?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): (a) Yes, Sir.

(b) Export of jute goods as a percentage
of its total production during 1980-81 was
31.6 while during 1985-86 it was 18.6.

(c) Two important factors that have af-
fected our share of jute goods exports are:

i) Adverse competition from Bangla-
desh jute goods.

if) Switch-over by the importing coun-
tries for the cheaper priced syn-
thetics substitutes.
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Opening of Mode Show-Rooms by
NTC

1827. SHRIMATILAL HANSDA: Willthe
Minister of TEXTILES be pleased o state:

(a) the number of show-rooms so far
oened by National Textile Corporation inthe
country, State-wise details;

(b) whetherthere is any proposalto open
more such show-rooms in the country:-

(c) if so, State-wise details there of; and

(d) the steps to be taken by Government
to attract more customers in National Textile
Corporation show-rooms?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): {a) At ‘present, there are 422
showrooms of NTC throughout the country.
The State-wise breakup is given below:

Name of the State/ Number of
Union Ternitory Showrooms
Assam 6
Andhra Pradesh 28
Bihar 25
Chandigarh 2
Delhi 15
Gujarat 10
Haryana 8
Himachal Pradesh 1
Jammu & Kashmir 4
Karnataka 22
Kerala 17
Madhya Pradesh 10
Meghalaya L
Orissa 7
Maharashtra 34
Punjab 6
* Rajasthan 12
Tamil Nadu 81
Pandicherry 1
Uttar Pradesh 57
West Bengal 74
Goa,Daman & Diu 1
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(b) and (c) At present, there is no pro-
posalto open any new showrcoms of NTCin
the country.

(d) Some of the important measures
taken to attract more customers in NTC
showrooms are given below:

i) Wider range of fabrics;

ii) House Keeping/Display of NCT fab-
rics in the showrooms have been
improved;

iii) publicity and-sales promotion support
have been stepped up.

Changes in Export Obligatidns

1828. SHRI SRIBALLAV PANIGRAHI:
Will the Minister of COMMERCE be pleased
to state:

(a) whether Government have an-
nounced changes in the export obligation
rules under the duty exemption scheme
providing some relief to those exporters who
defat It for reascns beyond their control; and

(b) if so, the details of the changes being
effected?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) Yes. Vide Public Notice
No. 182/1TC- (PN)/85-88 on 1.6.87 a copy of
which is available in the Parliament Library.

(b) In view of the change in the export
obligation guidelines, the cases of genuine
exporters who are unable to fulfil the export
obligation due to circumstances beyond
their control, will be regularised on payment
of customs duty plus interest on the unutil-
ised exempt material imported and surren-
der of valid REP licences as per the guide-
lines. In this manner, such exporters would
not be denied import licences and export
incentives by being declared defaulters
which could hinder their export efforts.
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Rebates on Government Loans for
Luxury Hotels

1829. SHRIMATI JAYANTI PATNAIK:
Will the Minister of TOURISM be pleased to
state:

(a) whether Government have granted
some rebates on Government loans for lux-
ury hotels;

(b) if so, the criteria fixed by Government
in this regard;

(c) the various kinds of luxury hotels on
which Government propose to give rebate
on loans; and

(d) the details thereof?

THE MINISTER OF STATE THE MINIS-
TRY OF CIVIL AVIATION AND MINISTRY
OF STATE OF THE MINISTRY OF TOUR-
ISM (SHRI JAGDISH TYTLER): (a) to (d).
The Industrial Development Bank of India
and other financial institutions have ex-
tended interest rebate scheme in respect of
hotels that-earn sizeable foreign exchange.
The Scheme is applicable to all star catego-
ries of hotels. As per this Scheme, the ap-
proved 5-Statr hotels will be entitled to inter-
est rebate tothe extent of 20% of the interest
payable by them on institutional loans during
any year if their foreign exchange earnings
in the particular year exceed 50% of their
total earnings. Hotels other than those be-
longing to 5-Star category will be eligible for
the interest rebate to the extent of 20% of the
interest payable on institutional loans if their
foreign exchange earnings constitute 25%
or more of their earnings during the particu-
lar year.

The Scheme is applicable in respect of
loans sanctioned by the institutions on or
after 24th March, 1987 and will be in
operation upto the end of March, 1990.

Increase in Textile Exports

1830. SHRIMATI JAYANTI PATNAIK:
Will the Minister of TEXTILES be pleased to
state.
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(a) the total amount worth textile ex-
ported during 1986-87;

(b) . whether Government propose to
increase the export of textiles during 1987-
88;

(c) if so, the details thereof; and

(d) the various steps taken to increase
textile export and the details thereof?

THE DEPUTY MINISTER IN THE IMIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA

KUMARY): (a) As per the information main--

tained by TEXPROCIL and AEPC, exports
of Cotton Textiles and Readymade Gar-
ments amounted to Rs. 726 crores and Rs.
1504 crores respectively during 1986-87.

(b) Yes, Sir.

(c) and (d). The steps taken to increase
export of textiles are in the Statement given
below.

STATEMENT

The Steps Taken to Increase Export of
Textiles

The following steps have taken to boost
the export of textile goods:-

i) Sophisticated garment manufactuing
machines not manufactured indigenously
are allowed to be imported on OGL. As many
as 113 machines for garment and hosiery
manufacture have been placed under OGL,
97 of them enoying concessional import
duty.

ii) The Government permits import of 4
types of sophisticated textile machines at a
concessional rate of import duty of 25% pro-
vided the importer exports 5 times the value
of machinery over and above the average
exports of the exporter during the preceding
3 years. In addition to the existing scheme,
the modified export obligation scheme per-
mits imports with an export obligation for ex-
porting 75% of the production for 5 years.
The importer is allowed to choose any one of
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the two export obligations.

iii) A textile modernisation fund of Rs.
750 crores has been created for facilitation
of modernisation of Textile industry.

iv) A long term policy for the export of
cotton yarn with liberal ceilings has been an-
nounced. The ceiling for the year 1987 has
recently been increased from 40 million kgs.
to 60 million kgs. for cotton yarn of counts
upto 60s. There is no restriction on the
\export of cotton yarn above counts 60s.

v) In order to encourage improvement in
the quality of cotton yarn, excise duty on
auto-coners manufactured domestically has
been reduced from 15% to 5% w.ef.
11.5.1987.

vi) Revised rates of CCS have been an-
nounced effective from 1st July, 1986.
These have been announced for a period of
3years and aregenerally higherthanbefore.
Slow moving items of garments on which
CCS was not admissible when exported to
quota countries have been made eligible for
CCS. CCS on export of cotton yarn of all
counts has been allowed @ 8% from 28th
August, 1986. CCS on export of grey fabrics
has been raised 1o 10% w.e.f. 13.2.1987.

vii) Cotton garments and . textiles have
been brought under the scheme of Contract
Registration ‘with a view to providing an
element of certainty to exporters in the mat-
ter of CCS.

vii) The Fashion Technology Institute
in Delhij for education, research and training
in the areas of fashion design for garment
manufacture has become operative in 1987.

ix) The duty drawback rates for cotton
garments have been increased to 10%.

x) The number of days of pre-shipment
credit has been increased from 90 days to
180 days. The rate of interest has also been
reduced by 2.5%.

xi) Many items of raw material/fabrics
are permitted to be imported under Duty
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Free REP Scheme and the Impornt-Export
Pass Book Scheme.

xii) The scope of Advance Lincesing and
Pass Book Schemes has been widened and
procedures simplified.

xiii) Under 100% Export Oriented Units
and Free Trade Zone Scheme, facilities tor
liberal import of capital goods anti raw mate-
rials alongwith many other concessions are
given.

xiv) Government has been, giving liberal
assistance for sponsoring and funding pro-
motional activities such as market studies,
buyer-seller meets, participation in interna-
tional fairs and exhibitions.

xv) Permission for use of foreign brand
names for domestic seles has been ap-
proved in the case of readymade garments
with the stipulation that only indigenous fab-
rics are used at least 75% of the production
is exported and no rugalties are allowed on
Domestic sales.

Share to North Western States in
Recruitment to Para Miiitary Forces

1832. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether there is any mechanism to
ensure that each of the North Westemn
States of Jammu and Kashmir, Punjab,
Himachal Pradesh and Haryaria are given
their adequate share in the recruitment to
various Central para-military forces like
BSF, Indo-Tibetan Border Police, Central
Industrial Security Force and Police in the
Union Territory of Dejhi;

(b) i so, the nature of mechanism
evolved of this purpose and the number of
persons recruited to these forces for each
one of the States mentioned above sepa-
rately for each force during the last three
years for each year separately; and

(c) if so, such mechanism exists at
present, whether any such provision would
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be made in the rules for recruitment te these
forces?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSION AND MINIS-
TER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI! P. CHIDAMBA-
RAM): (a) to (c). The information is being
collected and will be laid on the Table of the
House.a

Expansion in Indo-Tibetan Border
Police

1833. PROF. NARAIN CHAND PAR-
ASHAR:
SHRI HARISH RAWAT:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have decided
to raise some more battalions of Indo-Ti-
betan Border Police presently;

(b) if so, the exact number of battalions
to be raised along with the period during
which they would be raised and the pur-
poses for which they would be deployed; and

(c) whether adequate priority would be
given to the recruitment from State like
Himachal Pradesh and Jammu & Kashmir
which have suffered of account of depletion
of their strength in the armed forces as per
the new recruitment formula?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) and (b). The Government of India_
propose to raise 6 additional Bns. of ITBP for
deployment on J&K-Tibet and UP-Tibet
Borders for strengthening vigilance there.
These Bns. are proposed o be raised in a
period of 3 years starting from 1987-88.

(c) Recruitmentot personnel to the [TBP
will be made as in the past keeping in view
the rigour and stamina of the personnel
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required for performing duties at high afti-
tudes.

Review of Jodhpur Detenus Cases

1834. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of HOME AF-
FAIRS be pléased to refer to the the reply
given to the Starred Question No. 968 on 8
May, 1987 regarding review of Jodhpur
detenus cases and state:

(a) whether Government have taken any
decision on revewing the cases of Jodhpur
detenus;

(b) if so, the exact decision in this regard;
and

(c) if not, the likely date by which a
decision would be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM]): (a) to (c). Government of India hvae
takken a decision to review the cases of all
undertrial prisoners lodged in Jodhpur Jail in
connection with ‘waging of war' case pres-
ently pending in the additional Special Court
at Jodhpur. The matter is under considera-
tion.

Difficuities of Jute Exporters

1835. DR. B.L. SHAILESH: Will the
Minister of TEXTILES be pleased to state:

(a) whether as much as 10,000 tonnes of
jute goods valued at Rs. 10 crores remained
afloat at Calcutta for over a month thus
bringing 1o a virtual standstill jute exports
following a lock-out by barge-owning com-
panies;

(b) if so, the diffculties faced by the mills
concerned to transport the jute goods from
the moll premises to ships;

(c) whether such serious dislocation in
supplies of jJute goods from India has had a
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very bad impact on the foreign buyears re-
sulting in the cancellation of few export or-
ders entailing consequential loss of foreign
exchange; and -

(d) if so, the remedial action proposed to
be taken?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): (a) Yes, Sir.

(b) to (d). Traditionally jute goods meant
for export are moved from the mills by
barges to the Calcutta port. Due to
bargemen’s strike and subsequent lock-out
by Barge owning companies there is dislo-
cation in despatch of export consignments.
This problem has affected our jute goods
exports and foreign exchange earnings and
has also resulted in low placement of fresh
orders. Some of the Mills have been taking
their goods to Calcutta port by lorries and
trucks. NJMC Milis have also contacted the
Central Inand Water Transport Corporation
for facility of movement of products by their
Barges.Government of West Bengal has
also been requested to intervene and sort
out the matter.

Number of Export Processing Zones

1836. SHRIINDRAJIT GUPTA: Will the
Minister of COMMERCE be pleased to
state:

(a) the number of Export Processing
Zones (EPZ) declared so far and their loca-
tions;

(b) what are the concessions offered to
enterpreneurs to attractthemtoinvest inthe
EPZ's; and

(c) from which labour laws, if any, the
employers and workers in the EPZ’s have
been exempted?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) There are six Export Proc-
essing Zones in the country. These are:-
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1) KandlaFree Trade Zone,
Gandhidham, Gujarat.

2) Santacruz Electronics Export
Processing Zone, Bombay, Ma-
harashtra.

3) Falta Export Processing Zone,
Waest Bengal.

4) Madras Export Processing Zone,
Madras, Tamil Nadu.

5) Cochin Export Processing Zone,
Cochin, Kerala.

6) Noida Export Processing Zone,
Noida (U.P.)

(b) Concessions offered include duty
free import of capital goods, components
and raw-materials under Open General Li-
cence. Five-year Tax Holiday, exemption
from investment under the provisions of
FERA and MRTP Act, benefit of deemed
export on supplies from the domestic tariff
area, exemption from Central Excise Duty,
Sales Tax etc.

(c) The Zones are exempt from the
labour laws. Most of the Zones have been
declared as Public Utility Services underthe
Industrial Disputes Act, 1987 by the respec-
tive State Governments.

Export Rise

1837. SHRISYED SHAHABUDDIN: Will
the Minister of COMMERCE be pleased to
state:

(a) the value of exports in Indian rupees
at current prices for 1986-87;

(b) the percentage rise in exports as
compared to the previous year at current
prices;

(c) the percentage rise duly corrected for
the depreciation in the international value of
the rupee; and

(d) the estimated trade balance for 1986-
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87 and the actual balance for 1985-867 |

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) to (d). According to the
provisional statistics, India's expornts during
1986-87 amounted to Rs. 12550.06 crores
as compared to Rs. 10420.37 crores during
1985-86, thereby showing an increase of
20.4 per cent. In Dollar terms, which pro-
vides for the depreciation in the international
value of Rupee, India’s exports registered
an increase of 15.3 per cent during 1986-87
as compared to 1985-86.

According to the provisional statistics,
India’s trade deficit during 1986-87
amounted to Rs. 7512.51 crores as com-
paredto Rs. 7950.91 crores during 1985-86.

Utilization of Textile Modernisation
Fund

1838. SHRI PRAKASH V. PATIL: Will
the Minister of TEXTILES be pleased to
state:

(a) whether Government have set up a
textile modernisation fund of Rs. 750 crores;

(b) which are the plans drawn up for the
utilisation of this fund and the textile mills
chosen, if any, where these will be utilised;

(c) whetherthe scheme apart fromgiving
funds will also exercise adequate supervi-
sion and will have adequate technical know
how tie-up so that the money invested is not
diverted and the modernisation is kept really
uptodate; and

(d) if so, Government’s thinking in this
regard?

THE DEPUTY MINISTER IN THE MIN- -
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMARY): (a) Yes, Sir.

(b) Modernisation Assistance under the
Fund is available to units which are (a) in
good health and are making reasonable
profits and (b) units which, though potentially
viable, have been incurring losSes or just
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about breaking even.

(c) and (d). The Financial Institutions will
monitor the implementation of the Moder-
nisation Aséistance sanctioned by them
from all angles so that it is utilised
adequately and in a proper manner.

Major Exports

1839. SHRISYED SHAHABUDDIN: Will
the Minister of COMMERCE be pleased to
state:

(a) the major items of export which have
shown arise during 1986-87 higher than the
overall rise of exports by value;

(b) the major importing countries which
have shown a rise in their import from India
during 1986-87 higher than the overall rise
by value; and

(c) the major items which have shown a
higher unit realisation in terms of foreign
exchange as compared to the previous
year?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) The major items of export
which have increased by more than 20.4 per
cent, which is the overall rise of exports
during 1986-87 as compared to 1985-86
include: Coffee, Tobacco manufactured,
Cashew Kernels, Oil meals, Marine Prod-
ucts, Cotton Raw, Silk Fabrics, Leather &
Leather manufactures (incl. footwear),
Chemicals & Allied products, Gems & Jew-
ellery and Machinery, Transport equipment
& metal manufactures.

(b) The major importing countries which
have shown arise in their imports from India
by more than 20 per cent during 1986-87 as
compared to 1985-86 include: Belgium,
France, Federal Republic of Germany, ltaly,
Netherlands, U.K., Sweden, Switzerland,
Spain, Yugoslavia, Singapore and Brazil.

(c) Statistics on unit value realisation are
available only for a select number of prod-
ucts. Based on the information available, the
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maijor items which have shown a higher unit
value realisation in terms of foreign ex-
change as compared to the previous year
include: Coffee, Rice, Tobacco manufac-
tured, Cashow Kernels and Marine prod-
ucts.

Participation of india at UNCTAD
Conference

1840. DR. B.L. SHAILESH: Will the
Minister of COMMERCE be pleased to
state:

(a) whether India participated in the
recent 7th Session of the United Nations
Conference on Trade ‘and Development
(UNCTAD) held in Geneva; and

(b) if so, the outcome of this Conference
on the need for world consensus towards
revitalising development and growth
through multilateral co-operation in various
trade spheres and in North South relations?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) Yes, Sir.

(b) The Conference adopted the the
Final Act incorporating its conclusions.
These include an assessment of the global
economic situation as also a number of
general policy conclusions for achieving the
objectives of revitalising development,
growth and international trade. Inthe context
of the assessment and the general policy
conclusions, the Conference reviewed key
'issues arising in the four areas hsted in its
agenda viz. resources for development,
commodities, international trade and prob-
lems of least-developed countries. It agreed
upon the need for a number of policy ap-
proaches and concrete measures in these
areas.

Teaching of Mother Tongue in
Sainik Schools

1841. SHRISYED SHAHABUDDIN: Will
the Minister of DEFENCE be pleased to
state:
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(a) whether provision has been made for
the teaching of mother tongue to afl the
students of Sainik Schools; and

(b) if so, the relevant extracts from the
syllabi?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI SHIVRAJ V. PATIL):
(a) and (b). Thereis no provision forteaching
mother tongue in the Sainik Schools. How-
ever, official language of the State, in which
the school is located, is being taught to
students of Class VI to VIII.

Manufacture of Mirage-2000 and
MIG-29 Aircraft

1842. SHRIMATI N.P. JHANSI LA-
KSHMI.
SHRi T. BALA GOUD:
DR. T. KALPANA DEVI:

Will the Minister of DEFENCE be pleased
to state:

(a) whether France and the Soviet Union
have offered the Know-how and have pro-
posed to set up plants in India for the manu-
facture of Mirage-2000 and MIG-29 aircratft,
respectively; and

(b) if so, Govemment's reaction onthese
proposals?

THE MINISTER OF DEFENCE (SHRI
K.C. PANT): (a) and (b). On techno-eco-
nomic considerations, Government has
decided not to go in for licence production of
Mirage-2000 aircratft.

As for MIG-29 aircraft, the matter is under
consideration.

Security Belt Along Western Border
1843. SHRIMATI N.P. JHANSI LA
KSHMI:
DR. AK. PATEL:

Will the Minister of HOME AFFAIRS be
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pleaeed to state:

(a) whether Government have decided

not to purgue the proposal of having security .
beit along Western border;

(b) if so, the reasons therefor; and

(c) if not, by when tha security belt is
likely to be created?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) and (b). A proposal in this regard
was being considered in pursuance of a
Resolution passed by the Rajya Sabha on
August 13, 1986 under Article 249 of the
Constitution, enabling Parliament to make
laws in respect of matters enumerated
therein. Since then a number of develop-
ments have taken place and the Resolution
would expire on August 12, 1987. Punjab is
under President's rule. The Government do
not, therefore, propose to pursue the matte:
at present.

(c) Does not arise.
[ Translation)

,Activities of Foreigners In Uttar
Pradesh

1844. SHRI HARISH RAWAT: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) whether Governmerit are aware of
such Ashrams being run in Uttar Pradesh
where foreigners stay for a long period;

(b) whether these foreigners are in any
manner associated with local development
activities; and

(c) if so, the details thereof?
THE MINISTER OF STATE IN THE

MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES, PENSIONS AND MINIS-
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TER OF STATE IN THE MINISTRY OF
HOME *AFFAIRS (SHR! P. CHIDAMBA-
RAM): (a) Yes, Sir. According to information
available, there are some Ashrams in Uttar
Pradesh where foreigners have been stay-

(b) No such instances have come to
Govermment's notice.

(c) Does not arise.
[English]

Overstay of Foreigners in Indian In-
stitute of Advanced Studies, Shimla

1845. SHRI V.S. KRISHNA IYER: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether some foreigners are over-
staying in violation of the foreigners Act in
the Indian Institute of Advanced Studies,
Shimla;

(b) whether Government have taken a
decision to ban the entry of foreigners to the
above Institute. and

(c) whether Government are considering
to order a High level probe into the activities
of the foreigners in the said Institute?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) to (c). Information is being col-
lected from the State Government and will
be laid on the Table of the House.

Import of Agricultural Produce

1846. SHRI SOMNATH RATH: Will the
Minister of COMMERCE be pleased to
state:

(a) the names of agricultural produce
imported in 1986-87 and the value thereof;
and
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(b) the quantity and value of groundnut
imported?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI! P.R.
DAS MUNSI): (a) The names of principal
agricultural produce imported in 1986-87
and the value thereof are as under:-

ltem 1986-87 (P)
(Rs. Crores)
Wheat 37.27
Rice 0.79
Other Cereals 0.43
General Preparation 8.55
Milk and Cream 8.45
Cashew Nuts 65.63
Fruits & nuts excl. 59.21
cashew nuts
Copra 0.38
Other oil seeds 4.36
Cotton Raw 0.13
Jute Raw 1.49
P) :  Provisional
Source DGCI&S, Calcutta.

(b) There has been no import of ground
nut during 1986-87.

Silk Production

1847. SHRI VJAY N. PATIL: Will the
Minister of TEXTILES be pleased to state:

(a) the total silk production during 1986-
87 as against the targets fixed;

(b) how does it compare with silk produc-
tion in Japan;

(c) whether present production of sik is
sufficient to meet domestic and export re-
quirements; and

(d) if not, the steps taken by Government
to increase silk production?



171  Whritten Answers

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): (a) The total silk production during
1986-87 was 8787 tonnes (Provisional) as
against the target of 8000 tonnes.

(b) During the year 1985, silk production
in Japan was of the order of 9592 tonnes.
During the period 1985-86, silk production in
Indiawas 7897 tonnes. Production figures of
Japan for subsequent years are not yet
available.

(¢) No, Sir.

(d) In order to supplement the ertorts of
the State Governments to increase the pro-
duction of raw silk, the Central Silkk Board
has established the following major units in
the country for R & D and Extension support:

i) 3 Central Sericulture Research &
Training Institutes.

ii) 1 Central Technlogical Research &
Training Institute

iii) 15 Regional Sericulture Research
“Stations.

iv) 64 Research & Extension Centres.

v) 21 Silkkworm Seed Production
Centres under the National Silkworm
Seed Project.

Besides this, the following Sericulture
Development Projects are also being imple-
mented:

i) World Bank-assisted Karmnataka Seri-
culture Project.

ii) Intensive Sericulture Development
Project in West Bengal.

iii) Muga Seed Development Project in
the North-Eastern Regjon.

iv) Intensive Sericulture Develqgpment
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Project in Orissa.

v) Inter-State Tasar Project, Phase-ll, in
Orissa and Maharashtra.

Declining Supply of Jute Goods

1848. SHRI G.M. BANATWALLA: Will
the Minister of TEXTILES be pleased to
state:

(a) whether the supply of jute goods
declined during the jute period ending June
1986-87 as compared to the corresonding
period in 1985-86;

(b) if so, the extent of decline;

(c) whether Directorate General of Sup-
plies and Disposals (DGS&D) has not made
any purchases for the past three months,
despite Government orders;

(d) whether there is a decline in jute
exports and loss of foreign markets; and

(d) the measures contemplated by
Government to help the industry and
whether such measures include tax holiday
to the juta industry for a period of at least two
years?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): (a) and (b). Yes, Sir. The produc-
tion of jute goods in the countty has come
down from 14.49 lakh tonnes in 1985-86
(July-June) to 13.39 lakh tonpes in 1986-87
(July- June).

(c) Yes, Sir. DGS&D has placed orders
for purchase of B.Twill bags except for the
month of June, 1987.

(d) Export of jute goods during the finan-
cial year 1986-87 (April-March) were aimost
atthe same level as during the financial year
1985-86 (April-March) as would be seen
from the following figures:-



173  Whritten Answers

SRAVANA 16, 1909 (SAKA)

Written Answers 174

Year (April-March) Quantity (‘000 Tonnes) Value (Rs. /crores)

1985-86 251.3 269.60

1986-87" 250.0 275.00
*Estimated.

Howevaer, due to the recent Bargemen's
strike and subsequent lock-out by
Bargeowners with effect from 14th June,
1987, there is dislocation in despatch of
export consignments.

(e) A Statement is given below.
STATEMENT

There is no proposal under consideration
of the Government to provide tax holiday to
the jute industry. However, the Central Gov-
ernment has been taking various steps from
time to time to improve the working of jute in-
dustry. The important steps taken include:-

(i) Creation of Jute Modernisation
Fund of Rs. 150/- crores with effect from 1st
November, 1986 for modemisation of jute
mills;

(ii)- Creation of a Special Development
Fund of Rs. 100/- crores for restructuring/re-
opening/rehabilitation of jute industry as well
as for development of jute agriculture;

(iii) Enactment of a legislation i.e. Jute
Packaging Material (Compulsory Use in
Packing Commodities) Act, 1987 for manda-
tory usage of jute packaging material for
certain sectors of the economy;

(iv) Waiver of Customs Duty on import
of certain specified items of jute machinary
and accessories with a view to encourage
modermisation programme of jute mills;

(v) Purchase of jute goods by Govemn-
ment (DGS&D) from jute industry on cost
plus basis according to Palekar formula;

(vi) Providing higher cash compensa-

tory support for export of jute goods;

(vii) Export Price Stabilisation fund
Scheme has also been introduced to neu-
tralise the price differential of raw jute, as
compared to Bangladesh;

(vili) There is STC-Jute Industry con-
sortium on 50:50 loss sharing basis for
exports of carpet backing cloth in North
American market.

(ix) Abufferstock scheme of raw jute is
also in operation so as to bring stability in raw
jute prices;

(x) Vigorious efforts are being made to
participate in international tenders for jute
goods by offering competitive prices under
JMDC's Scheme for export promotion.

Lifting of Export Obligations

1849. DR. G.S. RAJHANS: Will the
Minister of COMMERCE be pleased to
state:

(a) whether there is a proposal under
consideration of Government to lift export
obligations which are now mandatory for all
units;

(b) if so, the details thereof; and

(c) to what extent the activities of the
import export will be boosted?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) No, Sir.

(b) and (c). Do not arise.
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Insurance Cover for Workers Iin
BEL, Ghazilabad

1850. SHRI INDRAJIT GUPTA:, Will
the Minister of DEFENCE be pleased to
state:

(a) whether attention of Government has
been drawn to the Supreme Court verdicts
directing the management of BEL, Ghazia-
bad to provide adequate insurance cover for
the workmen and officers of the firm;

(b) whether Union Government have
also been directed to carry out biannual
checks by a competent authority involved
with the working of safety devices; and

(c) if so, the details thereof and what
action is being taken by Government
thereon?

THE MINISTER OF STATE IN THE
DEPARTMENT-OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI SHIVRAJ V. PATIL):
(a) and (b). Yes, Sir.

(c) Non-executives and executives
have been covered by the special contin-
gency policy amounting to Rs. 1 lakh and 2
lakhs respectively for death/injury due to X-
ray radiation. Subsequent to the Supreme
Court judgement, a team from the Bhabha
Atomic Research Centre (BARC) Bombay,
who are the competent authority for under-
taking bi-annual checks, carried out the first
check of BEL site in July, 1987

Areas for Investment in Joint
Ventures

1851. SHRIMATI BASAVARAJESH-
WARI: Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have iden-
tified the areas in which Indians have been
allowed to invest cash in equity in select joint
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ventures abroad; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a)and (b). Normally Indian
equity participation in Joint ventures abroad
is allowed in the form of export of indigenous
plant, machinery and equipment required for
the joint venture. However, in hard and
deserving cases, equity participation by way
of cash contribution may also be considered
on merits. No specific areas as such have
been identified for the purpose.

Growth Rate of Imports

1852. SHRI G.M. BANATWALLA: Will
the Minister of COMMERCE be pleased to
state:

(a) the growth rate in the value of im-
ports during the year ending March, 1987;

(b)  whether there has been a sudden
spurt in the growth rate particularly during
the last two months of the year, and if so,
details thereof and reasons therefor;

(c) whether there is any move to re-
view the lists of items allowed to be imported
under OGL taking into account the domestic
availability and to transfer them to the re-
stricted categories; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) According to the provi-
sional statistics, India’s imports during 1986-
87 amounted to Rs. 20062.57 crores, as
compared to Rs. 18371.28 crores, thereby
registering an increase of 9.2 percent.

(b) The absolute change in total im-
ports at the end of each quarter during 1986-
87 is given below:
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(Value Rs. Crores)

Absolute changes over the corresponding period of previous year

Period Oil Non-Qil Total (Imports)
I Quarter - 75764 .+ 823.21 + 6557
I Quarter - 766.41 + 798.22 + 3181
Nl Quarter - 607.11 + 832.03 + 225.03
IV Quarter - 149.96 +1518.84 + 1368.88

There was an upsurage inthe totalimportsin
the later months, particularly in the last
quarter. 80% of the increase in total imports
during 1986-87 came in the last quarter. The
reasons for such an upsurage in the last
quarter were an increase in the oil bill due to
firming up of oil prices and overall increase in
the non-oil imports.

(c) and (d). There is standing arrange-

ment to review the import Policy from time to
time and take corrective measures as and
when the situation so warrants.

Action Plan to Deal With Naxalites

1853. DR. G.S. RAJHANS:
SHRI LALITESHWAR PRASAD
SHAHI:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Union Government have
prepared an action plan to deal with the
Naxalite problem in the States of Andhra
Pradesh, Madhya Pradesh and Bihar;

(b) if so, the details ofthe action plan; and

(c) to what extent the plan will envisage
development of areas to improve the eco-
nomic conditions of the Naxalites?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES, PENSIONS AND MINIS-
TER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) to (c). The Central Government
has not prepared any action plan to deal with

the problems of left wing extremists in the
three States as “Public Order” is a State
subject. However, a meeting was held inthe
Ministry of Home Affairs on 3rd July, 1987 in
which the officers of Andhra Pradesh, Bihar
and Madhya Pradesh were invited to con-
sider measuresto contain the activities of left
extremists.

Blind Persons Lathi Charged In
Delhi

1854. SHRI K. PRADHANL: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) whether a protest march by some
blind persons was lathi charged by the police
in New Delhi on 6th July, 1987; as reported
inthe Hindustan Times dated 7th July, 1987;

(b) if so, the details thereof?

(c) whether any enquiry has been held
into the matter; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES, PENSIONS AND MINIS-
TER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) and (b). It is not correct to say that
the participants in the protest march by blind
persons on the 6th July, 1987 were lathi
charged by the police. The police force
deployed for handling the protest march did
not carmry lathis. The participants forcibly
tried to break the police cordon for marching
to the Prime Minister's house and they were
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prevented from doing so for security rea-
sons. 5 of them sustained minor injuries in
the course of resistence offered by them. 31
police personnel also suffered injuries.

(c) and (d). Do not arise.
[ Translation)

Artillirery Range of Army Near
Itarsi, Madhya Pradesh

1855. DR. CHINTA MOHAN:
SHRI BALWANT SINGH RA-
MOOWALIA:

Will the Minister of DEFENCE be pleased
to state:

(a) whether there is an artillery range of
Army near ltarsi, Madhya Pradesh;

(b) whether many adivasis were died/
killed in the area of this range during the
recent years;

(c) if so, whether Madhya Pradesh State
Government has written a letter to his Minis-
try in this regard;

(d) if so, the details thereof; and

(c) the action taken by Union Govern-
ment in this regard and the reaction thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI! SHIVRAJ V. PATIL):
(a) to (e). A Statement is in given below.

STATEMENT

There is no Artillery Range of Army near
ltarsi, Madhya Pradesh. There is, however,
a Proof Range at ltarsi under the Directorate
General of Quality Assurance of the Depitt. of
Defence Production & Supplies.

According to available information the
following are the number of persons who
have met with accidental death since 1982,
due to explosion of metal scrap pilfered from
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Proof Range Area.

1982 - 7
1983 - 5
1984 - Nil
1985 - —_
1986 - 5
1987 (till

July 87) - Nil

The Chief Minister of Madhya Pradesh
had written a letter to the Raksha Mantri in
this regard, suggesting the following meas-
ures for prevention of accidents in the
Range:-

(i) Collection of metal scrap through a
suitable contractor/agent.

(i) Enclosing the entire range by a
suitable wallfencing.

(i) Making the penal provisions in the
Manoeuvres Field Firing and Artil-
lery Practices Act more stringent.

The following steps are being considered
by the Ministry of Defence in this regard:-

(a) Feasibility of organising collection
of scrap departmentally is being
examined.

(b) The construction of a high perime-
ter wall over the entire area was
considered but not found feasible.

(¢) The question of. making the penal
provisions inthe Manoeuvres Field
Firing and Antilery Practices Actfor
tresspassing in the range area and
the unauthorised collection of
scrap very stringent, is under ex-
amination in this Ministry. The
Madhya Pradesh State Govern-
ment have also been requested to
intensify police surveillance for
apprehending the tresspassers.
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Passport Appilcations Pending in
Chandigarh RPO

1856. DR. CHINTA MOHAN:
SHRI BALWANT SINGH RA-
MOOWALIA:

Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether about 25,000 passport
applications were pending in Chandigarh
Passport Office in the first week of July,
1987,

(b) if so, the reasons for such a long
waiting list;

(c) the steps taken by Government to
reduce this waiting list; and

(J) the time fixed to clear the backlog?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
K. NATWAR SINGH): -(a) The position of
arrears in the Regional Passport Office,
Chandigarh anon 01.7.1987 was as follows:

SRAVANA 16, 1909 (SAKA)

State to which No. of pending

pertain applications

Punjab: 15,448

(excluding District of

Jatandhar, Hoshiarpur,

Kapurthala, Gurdaspur

& Amvritsar)

Haryana: 5,470

Chandigarh (UT): 1,864

Himachal Pradesh: 1,149
Total 23,931

(b) and (c). The delay in disposal has
been mainly on account of non-receipt of
verification reports from the concerned po-
lice authorities.

Some arrears ‘were a!so due to non
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completion of certain formalities by the
applicants. The concerned State Police
authorities are being reminded regularly to
expadite their reports. Some improvement
has already been registered in the disposal
of pending cases.

(d) While no time limit can be fixed for
clearing the arrears as it mainly depends on
receipt of verification reports, the Chandi-
garh Passport Office is under standing in-
structions to:

(i) issue fresh passports within a week
of the receipt of clear reports; and

(ii) to continue issuing reminders in all
these cases where the delay is dusto
non-receipt of Police reports or non-
completion of formalities by appli-
cants.

[English]

Cost Escalation in Manutacture of
Main Battie Tank

1857. SHRIC. JANGA REDDY: Will the
Minister of DEFENCE be pleased to state:

(a) whether the foreign exchange expen-
diture in the design and manufacture of
prototype of Main Battle Tank (MBT) has
escalated;

(b) if so, how much cost escalation has
taken place; and

(c) the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI SHIVRAJ V. PATIL):
(a) There has been revision of cost esti-
mates. .

(b) The estimated cost in foreign ex-
change of the project has been revised from
Rs. 3.70crores in March, 1974to Rs. 102.32
crores in May, 1987.

(¢c) The revision of the project cost esti-
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mates is due to changes in qualitative re-
quirements projected by the Army, increa:e
in number of prototype tanks to befabricated
and manufacture of pre-production series
tanks. :

lllegal Stay of Foreigners

1858. SHRI BANWARI LAL PURORIT:
SHRI V. SREENIVASA
PRASAD:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether alarge number of foreigners
or such other persons who visited the coun-
try for higher studies are staying illegaly in
different parts of the country;

(b) if so, the steps Government propose
totake to crub such illegal stay to foreigners;

(c) whether existing legal provisions and
other procedures are adequate to meet the
situation; and

(d) if not, what changes are contem-

plated?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRiI P. CHIDAMBA-
RAM): (a) and (b). Whenever foreigners are
detected overstaying beyond the validity of
authorised visa, suitable action under the
Foreigners Act, is taken against them by the
State Governments who have been dele-
gated powers in this regard. No such statis-
tics are maintined by the Government of
India.

(c) Yes, Sir. The matter will be reviewed

as and when it is considered necessary.

_ (d) Does not arise.
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Formation of Cartel for Preventing

Developing Countries from Acquir-
ing Capacity to Bulld Missiles

1859. SHRI S.M. GURADD!:
SHRI H.N. NANJE GOWDA:

Wil the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether there is a move by some
developed countries to form a cartel for
preventing developing countries from ac-
quiring the capability to build intermediate
range ballistic missiles-as reported in the
Times of India dated 27 April, 1987; and

(b) if so, to what extent this move will
affect the devaloping countries including
India?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
K. NATWAR SINGH:) (a) Yes, Sir,

(b) Governmentare at present engaged
in an analysis of the new export control
regime announced by these countries.

Area in Dhubri District in Occupa-
tion of Bangladesh

1860. SHRI S.M. GURRADI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Bangladesh Government
has been approached to return the area in
the Dhubri sector of Western Assam whichis
presently under their occupation;

(b) if so, the reéponse of Bangladesh
Government thereto; and

{c) the time by which Indiais likely to get
back the said territory?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
K. NATWAR SINGH): (a) to (c). Baraibari in
the Dhubri District of Assam is under the
adverse possession of Bangladesh. Under
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the Land Boundary Agreement of 1974,
india and Bangladesh will take control of
territories in each other's adverse posses-
sion, once the Agreement s ratified. Accord-
ingly, Baraibari will come under Indian con-
trol after ratification of the Agreement. Till
that time, as provided for under the Agree-
ment, the status quo is to be maintained.
Therefore, the question of approaching the
Government of Bangladesh does not arise.

Tourlsm Advisory Board for Coordi-
nation Among States

1861. SHRI S.M. GURADDI: Will the
Minister of TOURISM be pleased to state:

(a) whether Tourism M:nistry are setting
up Tourism Advisory Board in five different
regions in the country for mutual cooperation
by the concerned States in tourism promo-
tion;

(b) if so, what will be the main functions
of this Board;

(c) to what extent setting up this Tourism
Advisory Board will help develop the tourism
in the country; and

(d) whether such boards are being es-
tablished in some other regions also?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND THE
MINISTER OF STATE OF THE MINISTRY
OF TOURISM (SHRI JAGDISH TYTLER):
(a) There is no proposal at this stage to set
up Tourism Advisory Boards in five different
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regions in the country.

(b) to (d). Do not arise in view of (a)
above.

Incidence of Robberies and Dacol-
ties

1862. SHRI SOMNATH RATH: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) the number of robberies and dacoi-
ties committed in the country from January
1987 uptodate (State and Union Territory
wise)

(b) the number of cases detected and the
number of persons arrested; and

(c) the number of cases filed in courts
and the results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND THE
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) Two statements (I & ) giving the
available information are given below.

(b) and (c). As the enforceinent of crimi-
nal laws is the responsibility of the State
Governments/Union Territory Administra-
tions, detection, investigation, arrest and
prosecution in crime cases fall within their
purview. Data in such cases are not com-
piled by the Central agencies.
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Production in Organised Textlle
industry

1863. SHRI SOMNATH RATH: Will the
Minister of TEXTILES be pleased to state:

(a) whether the production of textiles in
lasttwo years has increased; if so, the rate of
increase;

(b) what is the growth of unorganised
power-loom sector during the two years and
what is the percentage of total cloth produc-
tion; and

(c) whether there is fall of production in
the organised textile industry and sickness
growing; if so, what are the reasons?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): (a) The overall production of cloth
by the textile industry in 1985-86 and 1986-
87 registered an increase of 4.02% and
6.35% over the production in 1984-85.

(b) The production of cloth by the power-
loom sector during 1985-86 and 1986-87
registered an increase of 8.09% and
12.92% respectively over the cloth produc-
tion during 1984-85. The percentage of cloth
production by this sector of the total cloth
production during these two years was
47.09 and 48.12 respectively.

(c) The organised mill sector has shown
adecline in production of cloth which is due
to the problem of demand recession and
high cotton prices.

Export of Prawn from Orissa

1864. SHRI SOMNATH RATH: Will the
Minister of COMMERCE be pleased to
state:

(A) whether any scheme has been pre-
pared to export prawn from Orissaon alarge
scale;

(b) i so, the details thereof;

(c) the cost of prawn now exported from

AUGUST 7, 1987
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Orissa and the steps taken to develop the
same; and

(d) whetherthereis any proposalto have
a fishing harbour at Gopalpur in the
extension plan of existing harbour?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) to (c). Export of Prawn
from Orissa is to be promoted through pro-
duction in the Brackishwater area avzilable.

Various steps taken in this regardinclude
promotion of prawn farming by augmenting
production of cultured shrimp, establish-
ment of prawn hatchery at Gopalpur, in the
State of Orissa. Setting up a prawn seed
bank and technical assistance to tarmers for
transfer of technology, selection of sites,
preparation of detailed project report, con-
struction and installation of Machinery and
equipment and training etc.

The value of Prawns exported from
Orissa during the last three years is:-

Exports in Rs. lakhs

1984-85 2294.77
1985-86 1951.55
1986-87 2297.43

(d) The Central Institute of Coastal
Engineering for Fishery, Bangalore has
prepared a detailed Project Report for the
proposed fishing harbour at Gopalpur in
Orissa. This Report has been referred to the
State Government.

De-Linking of Jobs from Degrees in
ITDC

1865. SHRIMATI N.P. JHANSI LA-
KSHMI: Will the Minister of TOURISM be
pleased to state:

(a) whether Government have decided
to delink jobs from degrees in the Depart-
ment of Tourism, ITDC and other related
departments; and
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(b) if so, what are the details in this
regard?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER): (a)
No, Sir.

(b) Question does not arise in view of (a)
above.

ICCR Programmes for Latin Amerl-
can, East European and other
Countries

1866. SHRIMATI N.P. JHANSI LA-
KSHMI:
DR. T. KALPANA DEVI:

Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the major highlights of activities of the
Indian Council for Cultural Relations
planned forthe nexttwo years withreference

SRAVANA 16, 1909 (SAKA)
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to Latin American, East-European and Far
Eastern countries; and

(b) the revisions in programmes, if any,
for the ensuring festivals of India in view of
experiences gained in U.S.A. and France?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) Major activities of
the Indian Council for Cultural Relations are
planned and budgeted on a yearly basis,
according to the Plan of Action which
stretches from Ist April to 31st March of the
following years. Details for major activities
planned for 1987-88 with reference to Latin
American, East European and South &
South East Asian countries are given in the
Statement below.

(b) Programmes have been drawn up by
the Festival of India Directorate in the Minis-
try of Human Resource Development, keep-
ing in view the experience gained in U.S.A.
and France.
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Militarisation of Tibet

1867. DR. G. VWWAYA RAMA RAO:

SHRI T. BASHEER:

SHRI KAMAL NATH:

SHRIMATI KISHORI SINHA:

SHRIMATI JAYANTI PATNAIK:

SHRI JAGDISH AWASTHI:

SHRI A CHARLES:

SHRI P.M. SAYEED:

PROF. NIRMALA KUMARI
SHAKTAWAT:

SHRI MAHENDRA SINGH:

PROF. K.V. THOMAS:

SHRI K.V. SHANKARA
GOWDA:

SHRI HARI RAO:

SHRI M RAGHUMA REDDY:

SHRI BANWARI LAL PURO-
HIT:

SHRI DHARAM PAL SINGH
MALICK:

SHRI LAKSHMAN MALLICK:

SHRI KRISHNA SINGH:

SHRiI MANIK REDDY:

SHRI MOHD. MAHFOOZ ALI
KHAN:

SHRI VISHNU MODI:

SHRI SUBHASH YADAYV:

SHRI R.M. BHOYE:

SHRI G.S. BASAVARAJU:

SHRI PRAKASH CHANDRA :

SHRI JAGANNATH PATNAIK:

SHR! H.B. PATIL:

DR (MRS) T. KALPANA DEVI:

SHRI UTTAMBHAI H. PATEL:

SHRIMATI PATEL RAMABEN
RAMJIBHAI MAVANI:

Wilithe Minister of DEFENCE be pleased to
state:

(a) whether Government are aware of
the reports regarding the alleged heavy
militarisation of Tibet including deployment
of N-Missiles;

(b) if so, the details thereof; and

(c) the steps taken by Government of
India in this regard?

AUGUST 7, 1987
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THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI SHIVRAJ V. PATIL):
(a) to (c). Government have seen recent
press reports about military build-up and
deployment of missiles in Tibet. However, a
spokesman of the Chinese Foreign office
has denied the press reports regarding
deployment of missiles in Tibet against In-
dia. All developments having a bearing on
our security are constantly reviewed and
effective steps taken to meet the emerging
situation.

it would not be desireable to disclose
details in this regard.

Foreign Exchange Earnings from
Farm Produce

1868. SHRI E. AYYAPPU REDDY:
Willthe Minister of COMMERCE be pleased
to state:

(a) the foreign exchange earned from
the export of agricultural produce, fruits,
vegetables, tea, coffee, spices, poultry and
dairy farm products from 30th March, 1987
till 30th July, 1987; and

(b) whether any market survey has
been conducted for export of agricultural
produce?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) A statement indicating
foreign exchange earnings from export of
agricultural and agro-based products forthe
period April-June '87 for which provisional
export statistics are readily available is given
below.

(b) Market surveys for various agricul-
tural items are conducted from time to time
by various organisations such as Indian
Institute of Foreign Trade, Trade Develop-
ment Authority, etc. In the recent past, mar-
ket surveys have been conducted for export
of HPS groundnut kernels, roasted ground-
nutin shell, sesame seed, tobacco products,
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spices in consumer packs for West Euro-
pean market, Cardamom in respect of the
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Middle East market and fresh fruits and
vegetables for the European market.

STATEMENT

Foreign Exchange Eamings from
Farm Produce (April-June ‘'1987)

Value in Rs. Crores.

1. Cereals
(a) Wheat
(b) Rice
2. Tobacco
3. Spices

4. Cashew (Including CNSL)
5. HPS Groundnuts

6. Seeds (Niger & Sesame)

7. Sugar
8. Shellac
9, Processed Foods

(a) Vegetable (Including Onions)

(b) Fruits

(c) Poultry Products

(d) Dairy products
10. Tea

11. Coffee

18.91
95.88
50.25
102.50
96.40
4.63
1.44
.7.52
4.13
77.27
17.22
9.57
0.22
0.46
69.70

61.80

(Source: Commodity Board/Export Promotion Councils)

Infiltration of Foreign Nationals

1869. SHRI BHATTAM SRIRAMA
MURTY: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whetherthe presenceof large body
of Chakma Tribals in Tripura has been
causing problems; and

(b) the magnitude of similar problem of
infiltration of foreign nationals from across
the border in the neighbouring North-East-
em States and Bihar?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAH]I): (a) and (b). A
large number of Bangladesh Tribal refugees
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who crossed over to Tripura consequent on
the disturbed conditions in Bangladesh
have been given temporary shelter pending
their repatriation to Bangladesh. However,
Bangladeshi nationals who may have en-
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tered illegally into India after 1971 are not
treated as refugees. The number of infiltra-
tors apprehended by BSF deployed on the
Indo-Bangladesh border during the period
from 1st Jan, 87 to 30th June, 87 is givenin
the statement below.

STATEMENT
; 98gumben::f Infiltrators Apprehended by BSF on Indo-Bangladesh Border from 1st January
S.No. Name of the No. of Persons No. of Persons No. of Persons
State Apprehended Pushed back Handed over to
Police
1. Assam 157 118 39
2. Meghalaya 85 49 36
3 Tripura 2826 2674 152
4. West Bengal 15804 15171 633
5. Mizoram 23 — 23

Damage to Life and Property of
Fijlans of Indian Origin Due to
Military Coup

1870. SHRI SHARAD DIGHE:
SHRI UTTAM RATHOD:
SHRI SHANTARAM NAIK:
SHR!I PRAKASH V. PATIL:
SHRI SRI HARI RAO:
SHRI G.S. BASAVARAJU:
SHRI KUNWAR RAM:
SHRI SUBHASH YADAV:
SHRI MADAN PANDEY:
SHRI BRAJA MOHAN MO-

HANTY:
DR T. KALPANA DEVI:
SHRIMATI MADHUREE
SINGH:

Willthe Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government have re-
ceived reports about extensive loss of life
and property of Fijians of Indian origin during
and after the military coup in that country;

(b) the extent of such loss; and

(c) the efforts made, if any, at diplo-
matic levels to safeguard the interests of
Fijians of Indian origin and Indians in that
country?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
K. NATWAR SINGH): (a) Government is
aware of incidents of attacks on Fijians of
Indian origin and their properties before and
after the coup of 14th May, 1987 and the
resultant losses.

(b) Gowvt. has no information on the
exact extent of losses suffered by the Flji
indians. In the prevailing circumstances in
Fiji, it would be difficult to get this informa-
tion.

(c) Government of india has taken dip-
lomatic initiatives in order to mobilise inter-
nationalopinion in favour, inter alia, of ensur-
ing that no ethnic group in Fiji's multi-racial
society is discriminated against. As for in-
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dian citizens in Fiji, our High commissioner
has reiterated to the authorities their respon-
sibility for ensuring the safety of their lives

and property.

Study About Low Earning of For-
elgn Exchange From Tourist Traffic
1871. DR. G.S. RAJHANS:
SHRI M.V. CHANDRA-
SEKHARA MURTHY:

Will the Minister of TOURISM be pleased to
state:

(2) whether attention of Government
has been drawn to a news item captioned
"Earnings low despite heavy tourist traffic”
appearing in the Hindustan Times dated 7
July , 1987 pointing out as to why foreign
exchange earnings had not risen in propor-
tion to the increase in tourist traffic;

(b) if so, the reaction of Government
thereto and the steps contemplated to im-
prove the performance;

(¢) whetheranyindepth study has also
been conducted by Government to find out
the causaes of low earnings; and

(d) if so, the outcome thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER): (a)
Yes, Sir.

(b) Government does not agree with

the newspaper report and as such no action
is contemplted.

(c) and (d). Do not arise.

Measures to Boost Export of Drugs
and Pharmaceuticals

1872. DR. G.S. RAJHANS:

SHRI LALITESHWAR PRASAD
SHAHI:

Willthe Minister of COMMERCE be pleased
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to state:

(a) whether Government have re-
cently finalised certain significant measures
to boost export of drugs and pharmaceuti-
cals;

(b) lf s0, the details thereof;

(c) the names of the countries which
have a potential market for drugs and phar-
maceuticals from India and

(d) the foreign exchange likely to be
earned from such export?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) Yes, sir.

(b) Thefollowing significant measures
have been taken recently to boost export of
drugs and pharmaceuticals:

1)  Advance lincences under the duty
exemption scheme and import licences are
issued to various exporters against definite
export orders.

2) Inorder to provide stability for the
growth of exports, a scheme has been intro-
duced for the registration of contracts.

3) Special provision have been made

for 100% export oriented units.

4) A scheme has been introduced to
provide duty free import of raw materials
against REP licences issued on exports of
specified products. The scheme is appli-
cable to all registered exporters exporting
the product specified. REP lincences issued
under the scheme are freely transferable
like other REP licences.

5) Approval for export production of
drugs not yet approved within the country,
provided the drug is already registered in a
recognised country and export production is
undertaken by an established manufacturer
of repute for export only.

6) Rationalisation of duty structure
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for bulk drugs vis-a-vis intermediates.

7) Extension of cash compensatory
supporttothe export of 10 more items of bulk
drugs.

8) Inclusion of bulk drugs under EXIM
bank's commodity credit scheme.

9) with a view to boosting exports, an
Export Promotion Grouphas been consti-
tuted.

(c) USA, Canada, Japan, USSR,
West Europe, South East Asia, Middle East
and African countries.

(d) itis expected that export of drugs
and Pharmaceuticals, including medicinal
castor oil, during 1987-88 will be of the order
of about Rs. 273 crores.

UN Observers in Kashmir

1873.SHRI V.S. KRISHNA IYER: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@) how many UN military observers
are there at present in Jammu & Kashmir;

(b) since how long they are in J & K;

(c) whether they enjoy diplomatic
status;

(d) whetheritis necessary to have the
presence of UN observers in the State;

() whether Government have taken
any action for withdrawal of these observ-
ers; and

(fy if so, the progress made so far?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) 17 in July,
1987

(b) Since 1949, in varying numbers

{c) No, except for the Chief Military
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Observer who does.

(d) to (f). Government have not so far
made a formal request to the UN for with-
drawal of the UN Observers but have made
it clear that they do not have any role toplay
in Jammu and Kashmir.

Rope Way Project for Tourists
Visiting Ooty

1874.SHRI V.S. KRISHNA IYER: Will
the Minister of TOURISM be pleased to
state:

(a) whether Union Government have
taken up any schemes to attract Ooty, a hill
resort for foreign as well as domestic tour-
ists;

(b) whether any rope way project is
also proposed there; and

(c) if so, when it will be introduced?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
MINISTER OF STATE OF THE MINISTRY
OF TOURISM (SHRI JAGDISH TYTLER) :
(a) During the current Five Year Plan, the
Central Ministry of Tourism has released an
amount of Rs. 4. 07 lakhs for the purchase
of 26 boats for use in Ooty lake.

(b) and (c). There is no proposal under
consideration of this Ministry, at this stage ,
for the installation of rope-way at Ooty.

Development of Holy Koodala
Sangama Shrine In Karnataka

1875.SHRI V.S. KRISHNA IYER: Will
the Minister of TOURISM b;plaased to
state:

(a) whether Govemiment are aware
that Koodala Sangama, a holy place in
Karnataka is facing submersion under the
Upper Krishna Project;

(b) whether it ¥ a fact that thousands
of pilgrims from all parts of the dountry visit
his holy place; and
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(c) what steps Government propose

to take to preserve the Koodala Sangama-

Shrine and develop it as a holy place and
tourist resort of National importance?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
MINISTER OF STATE OF THE MINISTRY
OF TOURISM (SHRI JAGDISH TYTLER) :
(a) Yes, Sir.

(¢) The Central Ministry of Tourism
gives financial assistance to the States on
the Basis of proposals received from the
State Governments, subject to the proposal
being within the purview of the approved
plan schemes of the Ministry of Tourism,
merits of the proposal, availability of funds
and inter-se priorities. Preservation of
monuments/shrines does not fall within the
purview of the approved plan schemes ofthe
Ministry. The Ministry has not received any
proposal fromthe Government of Karnataka
for the development of Koodala Sangama.

[Translation)

Helicopter Service for Tourists
Visiting Pehalgam and Gulimarg

1876. DR. CHANDRA SHEKHAR TRI-
PATHI: Will the Minister of TOURISM be
pleased to state:

(a) whether Government propose to
provide the facility of helicopter service so as
lo enable the foreign and other,tourists
seeking quick service to make a visit to
Pehalgam and Guimarg in Kashmir;

(b) if so, by what time this service will
be introduced; and

(c) whether viability of this facility has
been examined and if so, the outcome
thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
MINISTER OF STATE OF THE MINISTRY
OF TOURISM (SHR!I JAGDISH TYTLER) :
(a) and (b). The Government of Jammu &
Kashmir has already been providing the
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facility of helicopter service to the foreign as
will as domestic tourists to visit Pehalgam
and Guimarg.

(c) The operation of helicopter service
for the tourists in the Kashmir valley has
been introduced to promote tourism to the
State of Jammu & Kashmir and there has
been good response from the tourists.

[English]
Economy Measures by NTC

1877. 'SHRI  YASHWANTRAO
GADAKH PATIL: Will the Minister of TEX-
TILES be pleased to state:

(a) whether the National Textile Cor-
poration propose to take any measures to
effect economy in operations, and

(b) if so, the details thereof and sav-
ings estimated?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S, KRISHNA
KUMAR): (a) and (b). Some of the impor-
tant steps taken/being taken to effect econ-
omy in operations of NTC are given below:

i) reductionin wage cost by imple-
menting labour rationalisation;

i) selective modernisation pro-
gramme/strategies have been
adopted forresult-oriented gains
within available resources;

iii) implementation of workers’ par-
ticipation scheme in the man-
agement of mills of NTC;

iv) improvement in product-mix;

v) strict control and supervision on
the filling up of vacant posts;

vi) market diversification. with bet-
ter marketing strategies.

In view of the current trend in in-
crease in cotton prices, it is likely that
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savings would be off-set by the increase in
cotton prices.

Joint Inspection of Atomic Plants

1878. SHRI BALASAHEB VIKHE
PATIL.
SHRI MADAN PANDEY:
SHRI KALI PRASAD PANDEY:

Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@) whether Government have re-
cently received a proposal from Pakistan
regarding inspection of each other’s Atomic
centres;

(b) ifso,theoutline of the proposal and
the reaction of Government thereto;

(c) whether his attention has been
drawn to a news item captioned ‘India can
inspect Kahuta Plant-Junejo’ appearing in
The Times of India’ dated Sth July, 1987;
and

(d) i so, Government’s
thereto?

reaction

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): (a) to (d).
Pakistan has for some time been proposing
mutual inspection by India and Pakistan of
eacheother’s nuclear installations. This pro-
posal was reiterated by the Pakistan Prime
MinisterJunejoin an interviewto aJapanese
News agency as reported in the Times of
India of the 9th July, 1987. The Pakistani
proposal is neither practicable nor workable.

Agreement Between India and
Norway on High Technology

1879. SHRI BALASAHEB VIKHE
PATIL:

DR. CHANDRA SHEKHAR TRI-
PATHI:

Willthe Minister of EXTERNAL AFFAIRS be
pleased to state:
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(a) whether any agreement was ar-
rived at on 4"July, 1987 at New Delhi
between India and Norway seeking coop-
eration in new and high technologies
through their joint ventures;

(b) if so, which are the fields that are
covered under the agreement; and

(c) the broad features thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO) : (a) A Memo-
randum of Understanding between India
and Norway on economic, industrial and
technological cooperation was signed on 6th
July, 1987 in New Delhi.

(b) and (c). This is an umberlla Memo-
randum providing for periodic consultations
at official level to consider ways and means
of promoting cooperation between the two
countries in specified areas such as joint
industrial ventures, technology transfer,
fisheries, forestry and agriculture, ship-
building, offshore maritime activities, elec-
tronics, tele-commuinications, power etc.

Schemes Like “Affordable India” To
Attract Tourists

1880. SHRI VAKKOM PURUSHOTHA-
MAN: Will the Minister of TOURISM be
pleased to state:

(a) whether the new schemes like
“Atfordable India”, etc. for promotion of India
abroad have succeeded in attracting more
tourists from abroad; and

(b) whatisthe rate of increase in tour-
ists during the last five years?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER): (a)
and (b). As a result of the various promo-
tional schemes undertaken abroad, India
has succeeded in attracting more tourists.
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The rate of increase in tourist amrivals
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during the last five years is as follows:

Year Tourist Arrivals excluding % of Change
Pakistan & Bangladesh

1982 860,178 «+ 08
1983 884,731 + 29
1984 835,503 - 56
1985 836,908 + 02
1986 1,080,050 + 29.1

A decline inthe year 1984 is attributed to 2. Cochin

the adverse media publicity’ given by the
overseas press to the incidents of sporadic
internal disturbances, and to the tragic death
of the former Prime Minister.

Development of Tourist centres In
Kerala

1881. SHRI VAKKOM PURUSHOTHA-
MAN: Will the Minister of TOURISM be
pleased to state:

(@) whether Government propose to
develop 80-100tourist centres inthe country
during the Seventh Five Year Plan;

(b) if so, how many such centres have
been indentified in Kerala for development;
and

(c) which are those centres?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER): (a)
¥es, Sir.

(b) Threecentres have been identified
in Kerala for development of tourism infra-
structure.

(¢) These centres are:-

1. Trivandrum-Kovalam

3. Thekkady Game Sanctuary
Functioning of Cochin EPZ

1882. SHRI VAKKOM PURUSHOTHA-
MAN: Will the Minister of COMMERCE be
pleased to state:

(a) the time by which Cochin Export
Processing Zone (EPZ) will be fully func-
tional; and

(b) whether Government propose to
take any new steps to expedite completion of
the project?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) and (b). The Cochin Export
Processing Zone has become functional
and exports have commenced. Bulk of the
infrastructure works including the standard
design factory sheds has been completed.
Water and power supply has been made
available. Some residuary works relating to
drainage and external infrastructure are in
progress. Government is monitoring the
progress of construction in order to expedite
the completion of all components of the
project.

Earnings from Colr Exports

1883. SHRI VAKKOM PURUSHOTHA-
MAN: Will the Minister of TEXTILES be
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pleased to state:

(a) the total amount earned on cair
exports during the last three years, year-
wise;

(b) thesteps taken by Governmentto
promote coir exports; and

() whether Government have initi-
ated some measures for increasing produc-
tion and improving quality of coir products so
that they can stand competition in the inter-
national market?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR) : (a) The year-wise value of coir
exports during the last three years has been
as follows

Year Value (in Rs. crores)
1984-85 26.41
1985-86 32.85
1986-87 31.44

Source: Coir Board

(b) Thevarious stepstakento promote
coir exports include sending trade delega-
tions, conducting market studies and re-
search, releasing advertisements in foreign
trade magazines, distribution of publicity
material, participation in fairs in major mar-
kets, quality improvement of coir products
and grant of Cash Compensatory Support.

(c) Yes, Sir. A number of R & D pro-
grammes aimed at improving productivity
and quality in areas of fibre extraction,
spinning and manufacture of finished prod-
ucts are being run under the auspices of Coir
Board.

Indian Diplomat Searched by Fiji
Military Forces

1884. SHRIM. RAGHUMA REDDY:
SHRI DHARAM PAL SINGH
MALIK:
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SHRI PRAKASH CHANDRA:
SHRI MANIK REBDY:

Willthe Ministerof EXTERNAL AFFAIRS be
pleased to state:

(a) whetherithascometothe notice of
Government thet an Indian Diplomat was
searched by the Fiii Military Forces recently;

(b) whether such a search is against
Vienna convention;

(c) whether Governmem nave i0agea
any protest with the Fiji Government; and

(d) if so, the reaction of the Fiji Gov-
ernment thereto?

THE MINISTER 'OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) On 4th
June, 1987, security personnel at Nadi air-
port in Fiji checked the baggage of Dr. V.K.
Verma, then First Secretary in the Indian
High Commission in Suva, on his arrival
from a visit abroad.

(b) The Vienna Convention does not
preclude search of a diplomat’s baggage in*
certain circumstances, but such action is
contrary to normal diplomatic practice.

(c) A strong protest was lodged by our
High Commissioner with the Fiji Foreign
Office.

(d) Fiji's Permanent Secretary for For-
eign Affairs in a letter to our High Commis-
sioner has regretted the incident and reaf-
firmed an assurance given earlier by the
Governor General that the Government of
Fiji was fully committed to comply with the
Vienna Convention as incorporated in Fiji's
Laws.

Sub-Committee on Restructuring of
Handioom Development Schemes

1885. SHRI ANIL BASU:
SHRI SUDHIR ROY:
SHRI AJIT KUMAR SAHA:

Willthe Minister of TEXTILES be pleased to
state:
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(a) the composition of the Sub-
Committee on restructuring of handloom
development schemes and programmes;

(b) whether the activity of the Sub-
committee cover both organised and unor-
ganised sector of the handloom weavers;
and
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(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR) : (a) The Sub-Committee con-
sisted of the following members:-

i) Shri S. Narayanan, Commissioner of Handlooms, Chairman
Gowt. of Andhra Prasesh.
ii) Shri P. Rajagopal Naidu, Member, All India Handloom Member
& Handicraféts Board.
iii) Shri Khalid Anwar Ansari, Member, AIHHB. “
iv) Shri Pragada Kotaiah, Member, AIHHB “
v) Shri S.S. Lenka, Director of Handlooms, Orissa .
vi) Shri C.K. Roy Chowdhary, Director of Handlooms, "
Govt. of West Bengal.
vii) Shri Ravi Mathur, Director of Handlooms, Govt. of UP. “
viii) Shri . G. Gupta, Director of Handlooms, Gowvt. of Assam. Member
iX) Shri Abdul Rahim, Director of Handlooms, Kerala. -
x) Shri Malyaswami, Director of Handlooms, Tamil Nadu. - .
xi) Shri A, Desai, Director of Handlooms, Guijarat. .
xii) Smt. Ranjana Sinha, Jt. Development Commissioner, Convenor

Office of the Development Commissioner for Handlooms.

(b) No, Sir. The Sub-Committee had to
examine the programmes and schemes, for
providing assistance to weavers covered by
the State Handloom Cooperatives and
Corporations.

() The main thrust of the schemes of
the Central Government for the handloom
sector is to strengthen the non-exploitative
organisational structure of cooperatives and
Corporations. The Sub-Committee was,
therefore, required to examine/evaluate the
effectiveness of these schemes and pro-
grammes meant for weavers covered by the
State Handloom Cooperatives and Corpora-
tions.

Measures to Increase Flow of
Foreign Tourists

1886.SHRIMATI JAYANTI PATNAIK:
Will the Minister of TOURISM be pleased to
state:

(a) whether Government have made
any assessment of the arrival of foreign
tourists into the country during the first six
months of the current year;

{b) whethergrowth rate of the arrival of
foreign tourists has been increased; and

(c) the various measures taken by
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Government to increase the flow of foreign
tourists into the country?

THE MINISTER OF STATE OF THE
MINISTRY OF CiVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRIJAGDISH TYTLER): (a)
and (b). The number of foreign tourists who
visited India during the first six months of
1987 was 538,580 excluding the nationals of
Pakistan and Bangladesh. This showed a
growth of about 9.3 per cent over the corre-
sponding period of previous year.

(c) The measures initiated by the
Government tc increase the flow of foreign
tourists into the country include vigorous
publicity campaigns with emphasis on con-
sumer’ advertising, stepping up of public
relations with overseas media agencies,
promotion of speical interest tourism,
launching of promotional schemes and off-
season schemes like ‘India on the House’
and ‘Affordablé India’ and development of
infrastructural facilities and transport sys-
tems including charter traffic, etc.

[ Translation]

Compensation to Victims of Terror-
ism

1887. SHRI JAGDISH AWASTHI: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government are paying
compensation to the persons affected by
terrorism in Delhi and Punjab on the same
basis on which it was paid to the riot affected
persons in November 1984;

(b) if so, the number of persons to
whom Government have paid the compen-
sation; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) (a) to (c). Next
ofkin of persons who died in November 1984
riots were paid at the rate of Rs. 20,000/-
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each in Punjab and Delhi.

In Punjab, next of kin of 1117 persons
who were killed by terrorists were paid at the
rate of Rs. 20,000/- each. In Delhi, next of
kins of 14 persons, who died in terrorist
attack on 13/14th June, 1987 were paid at
the rate of Rs. 20,000/- each. 33 persons
who died in Delhi in bomb blast cases in
1985, however, were paid at the rate of Rs.
10,000/- each.

[English ]

Opening of Passport Office at
Indore Madhya Pradesh

1888.SHRI SUBHASH YADAV: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government of Madhya
Pradesh has approached the Union Gov-
ernment to open a Passport Office in Indore
for the Convenience of the public;

(b) whether the proposal has been
turned down by the Union Government anc
if so, the reasons thereof;

() whether Union Government pro-
pose to re-consider the proposalfor opening
of a Passport Office in Indore; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
K. NATWAR SINGH): (a) Yes, Sir.

(b) to (d). For the Past few years, the
Government has been following the prin-
ciple of having one Passport Office in each
State unless the number of passport appli-
cations from that State is too small which
would not justify expenditure on opening a
Passport Office in that State.

As per the norms fixed by the Staff In-
spection Unit of the Ministry of Finance a
Passport Issuing Authority must deal with
atieast 3000 passport applications per
month. The total number of passport appli-
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cations received by the Passport Office,
Bhopal was 1177, on an average per month.
Thus, there is no justification for opening a
new Passport Office in Madhya Pradesh.

Tourism Promotion In Orissa

1889. 8HRI JAGANNATH PATNAIK:
Will the Minister of TOURISM be pleased to
state:

(a) whether the Orissa Government
and the Union Tourism ministry have de-
cided jointly to promote tourism in the State
of Orissa; and

(b) if sothe details regarding facilities
proposed to be extended by Union Govern-
ment as well as the State Government to
promote tourism in that State?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
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TOURISM (SHRI JAGDISH TYTLER): (a)
and (b). The Central Ministry of Tourism, in
consultation withthe Government of Orissa,
has identified the following Travel Circuits in
the State for integrated development of tour-
ism infrastructure with the combined re-
sources of the Centre, the State and the
Private Sector:-

1. Bhubaneswar-Puri-Konarak-
Dhauli-Ratnagiri-Lalitgiri-Udaygiri-
Bhadrak-Chandipur-Khiching-
Joshipur (Simlipal) and back.

2. Bhubaneswar-Chilka Lake-
Gopalpur-on-Sea-Taptapani-Ko-
raput-Bolangir-Jharsuguda-An-
gul-Tikkarpara-Talcher-Bhu-
baneswar.

During the Seventh Five Year Plan, the
Central Ministry of Tourism has sanctioned
the following projects for development of
tourism infrastructure:-

(Rs. in lakhs)

Name of the Scheme

Amount sanctioned

1.  Boats for Nandan Kanan Zoological Park near Bhubaneswar

2. Toilet and drinking water facilities at Bhubaneswar and Konarak

3. Wayside amentities at Taptapani
4. Wayside amenities at Sunabeda
5. Wayside amenities at Angul

6. Wayside amenities at Rameswar
7. Open Air Theatre at Konarak

8. Water Sports at Chilka Lake

9. Yatri Niwas at Satpada

10. Two Mini buses and two Elephants for $imlipal

11. Yatri Niwas at Konarak

12. Moftor Yatch for Bitarkanika Wild Life Santurary

1.50
3.00
6.96
6.96
6.96
7.27
7.10
21.96
26.50
4.04
29.25
4.30
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Persons Arrested Under ESMA

1890. SHRI CHITTA MAHATA:
SHRI AMAR ROYPRADHAN:

Will the Minister of HOME AFFAIRS be
pleased to state the number of persons
arrested, imprisoned under the Essential
Services Maintenance Act, 1981 (ESMA)
during last three years, State-wise and
Union territory wise?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRIP. CHIDAMBA-
RAM) : Information is being collected and
will be laid on the Table of the House.
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Special Development Fund to
Rehabllitate Sick ‘Jute Milis In
West Bengal

1891. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of TEXTILES be
pleased to state:

(a) whether a Rs. 100 crores special
development fund to rehabilitate sick jute
mills in West Bengal has been launched ;
and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES {SHRI S. KRISHNA
KUMAR): (a) and (b) Detailed schemes of
the Special Jute Development Fund of Rs.
100 crore have been worked out. Broadly
these schemes are:-

i) Raw Jute Agricultural Development Programme

i)  Assistance to Jute Corpn. of India and its State level

Cooperative Procurement Agencies

iii) Schemes for the benefit of jute industry workers

iv) Schemes for Research and Development and Product
Diversification activities in jute sector

Rs. 25 crore

Rs. 10 crore

Rs. 53.50 crore

Rs. 10 crore

Total Rs. 98.50 crore

Or say Rs. 100 crore.

Necessary approvals and sanction or-
ders are under issue in respect of some of
the schemes and some other schemes are
under examination.

Export of Wheat Products
1892. SHRI P.M. SAYEED: Will the
Minister of COMMERCE be pleased to
state: .
(a) whether Government have de-

cided to allow export of wheat products like
maida, suji and whole meal atta etc. etc.;

(b) # s0, the names of the countries

to which these are likely to be exported;

(c) whether there has been a de-
mand for wheat products from foreign coun-
tries; and

(d) whether the export price for such
products has been fixed by Government?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) It has been decided to
permit export of wheat products viz. maida
suji and whole meal atta within a limited
ceiling.

(b) and (c). The demand for wheat prod-
ucts in the international market is very lim-
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ited. It is not possible to indicate the names
of the countries to which wheat products are
likely to be exported. It will depend on the
international trading environment.

(d) No, sir.
Modification in EPZs Scheme

1893. SHRI P.M. SAYEED: Wioll the
Minister of COMMERCE be pleased to
state:

(a) whether Government propose to
modify the present scheme of Export Proc-
essing Zones in order to made it more attrac-
tive; and

(b) the main features of the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) and (b) There is no pro-
posal to modify the present Scheme of
Export Processing Zones inthe country. The
functioning of the Zones in reviewed from
time to time with a view 1o improving their
efficiency through appropriate infrastructu-
ral and iqput support.

Textlle Mills Closed and Working at
Present

1894. SHRI CHINTAMANI JENA:
SHRI SRIKANTHA DATTA

NARASIMHARAJA WA-

DIYAR:

Will the Minister of TEXTILES be pleasedto
state:

(a) the number of textile mills in the
country at present;

(b) the number of textile mills which
have been closed down and are not working
at present,

(c) whatarethe reasons therefor and
the number of workers rendered jobless;
and

(d) -what measures are being taken by
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Government to restart those closed sick
mills?

THE DEPUTY MINISTER IN THE MIN-,
ISTRY OF TEXTILES (SHR! S. KRISHNA
KUMAR): (a) The total number of textile units
in the country as on 31.3.87 was 1027.

(b) and (c). There were 99 cotton textile
units, with 133699 employees on roll, closed
as on 31.5.87. The reasons for closure are
obsolete plant and machinery, in-efficient
management, liquidity problem excess
labour force, lack of growth in demand etc.

(d) Govermment have set up a Nodal
Agency to examine sick textile units-in order
to ascertain whether they are potentially
viable or not. The Nodal Agency evolves and
manages rehabilitation packages in respect
of potentially viabale mills. Mills found to be
non-viable may have to be closed down
permanently.

Military/Sainik Schools
1895. SHRI CHINTAMANI JENA:
SHRI MOHANBHAI PATEL:

Willthe Minister of DEFENCE be pleased to
state:

(a) the number and location of military
and sainik schools functioning in the coun-

try;

(b) - the number of students passed
their course every year from these schools;

(c) whetherthereis agreatdemandto
open more such schools in the country and
whether a high level committee was ap-
pointed to look into the matter;

(d) if so, the decision taken by the high
level committee; and

(e) the number of sainik and military
schools likely to be opened in the country
during the next five years?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI SHIVRAJ V. PATIL):
(a) There are 5 Military Schools and 18
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Sainik Schools in the country. A statement
indicating location of these schools is given
below.

(b) The number of students who
passed out on completion of Class Xll during
1987 is as follows:

Sainik Schools : 518
Military Schools 1 129

(c) There are demands from some
States/public bodies for openinj of more
such schools. However. no high level
Committee has been appointed by Govern-
ment to look into this matter.

(d) Does not arise.

(e) Government have no proposal to
open any more Military Schools. There
States have shown interest in opening new
Sainik Schools. However, their detailed
proposals have not been received. It would
not be possible to say at this stage as to how
many new schools are likely to be opened
during the next 5 years.

STATEMENT

Military Schoois

1.  Military School, Chail

2. Military School, Aimer

3. Military School, Belgaum

4. Military School, Bangalore

5. Military School, Dholpur

Sainik Schools

1.  Sainik School, Satara

-2. Sainik School, Kunjpura

3. Sainik School, Balachadi

4. Saink School, Chittorgarh
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§. Sainik School, Kapurthala

6. Sainik School, xorukonda

7. Sainik School, Kazhakootam

8.  Sainik School, Purulia

9. Sainik School, Bhubaneswar

10. Sainik School, Amaravathinagar
11. Sainik School, Rewa

12. Sainik School, Tilaiya

13. Sainik School, Bijapur

14. Sainik School, Goalpara

15. Sainik School, Nagrota

16. Sainik School, Imphal

17. Sainik School, Sujanpur Tihra
18. Sainik School, Ghorakhal

Utilisation of Installed Capacity of
“Nhava Yard” Maharashtra

1896. SHRID.B. PATIL: Will the Minis-
ter of DEFENCE be pleased to state:

(a) whether despite nuge investment by
Union Government in ‘Nhava Yard’, Raigad
District, Maharashtra, the installed capacity
is not being used at present; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI SHIVRAJ V. PATIL):
(a) Yes, Sir.

(b) The underutilisation of capacity is
mainly due to poor order book position and
non-availability of skilled manpower locally
for high tech work.
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NTC Milis to Reduce Weaving
Production Capacity

1897. SHRI S.G. GHOLAP: Will the
Minister of TEXTILES be pleased to state:

(a) whether the National Textile Cor-
poration has directed their mills to reduce 20
per cent weaving production capacity every
year;

(b) whether production has been re-
duced but expenditure is the same; and

(c) whatsteps have been taken or re-
proposed to be taken for modernisation and
proper maintenance?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR,) : (a)No, Sir.

(b) In the first quarter of the current
financial year production value has de-
creased and cost of production increased as
compared to the previous year.

(c) During Seventh Plan Period, an
outlay of Rs. 117 crores has been made by
the Planning Commission for moderniza-
tion/labour rationalisation schemes of NTC.
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NTC has undertaken selective modemisa-
tion to achieve optimum gains with available
resources. for proper maintenance of ma-
chinery in the mills, NTC has formulated
machinery maintenance schedules for im-
plementation by its subsidiary corporations/
mills.

Export of Commercial Vehicles

1898. SHRI K. RAMACHANDRA
REDDY: Will the Minister of COMMERCE
be pleased to state:

(@) whether export of commercial
vehicles has suffered a sharp set-back in
recent years;

(b) if so, the target fixed for 1986-87
and actual export made;

(c) the reasons for such a sharp set-
back ; and

(d) the incentives contemplated for
boosting of export?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DASMUNSI) : (a) ard (b). Export of Com-
mercial vehicles during the last 4 years, have
been as follows:-

(Rs. in crores)

1983-84 1984-85

39.72 62.12

1985-86 1986-87

54.00 (Prov.) 50.00 (Prov.)

The exports have come down during the
last 2 years. Exports in 1986-87 were Rs. 50
crores against the target of Rs. 95 crores.

(c) Export of commercial vehicles
are facing severe competition from the de-
veloped countries. Balance of paymentsina
number of our traditional markets, have also
been responsible for decline in exports.

(d) The Government has an-
nounced a package of measures for boost-
ing exports. The measures, inter-alia, in-

clude liberalisation of licensing procedures
a new CCS regime to compensate for cas
cading effect of domestic taxation; supply o
some dome raw materials at internationa
prices, easier access to imported raw mate
rials and consumables; reduction in rates o
pre and post shipment credit, more libers
debt-equity ratio for thrust industries pet
mission to exporters to utilise 5-10% of thei
net foreign exchange earnings for identitie

export promotion activities, etc. Thes

measures are aiso appl'/ncable to the expor

ers of commercial vehicles.
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Market Survey for Increasing
Tobacco Export

1899. SHRI K. RAMACHANDRA
REDDY: Will the Minister of COMMERCE
be pleased to state:

{a) whether a market survey has been
conducted to assess opportunities for in-
creasing export of Tobacco products;

(b) if so, the details thereof; and

(c) the countries to which Tobacco prod-
ucts are likely to be exported more?

THE MINISTER OF STATE IN .THE
MINISTRY OF COMMERCE (SHRI P. R.
DASMUNSI) : (a) and (b). In June-July
1986, the Indian Institute of Foreign Trade
conducted a market survey of tobacco prod-
ucts in selected countries of Europe, United
States America and Canada. The survey
was undertaken interalia to (i) assess the
market size; (ii) identify the distribution chan-
nels; (ili) assess competition especially
emanating from the transnational conglom-
erates; (iv) evaluate the tariff and non-tariff
barriers; (v) examine the efficiency of anti-
smoking campaigns; and (vi) evolve an
appropriate strategy and action plan for
promoting exports to these countries.

(c) The Market Survey has revealed that
there could be a good demand for Indian
tobacco products in the above countries
subject to its competitiveness in terms of

quality packaging and prices.
[ Translation)

No-War Pact Beiween India and
Pakistan

1900. SHRI MADAN PANDEY: Will the
Minister of EXTERNAL AFFAIRS be

' pleased to state:

(a) whether a proposal regarding no-war
pact by Pakistan with India is under consid-
eration of Government;
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(b) if so, the details of the progress made
in this regard; and

(c) the reaction of Pakistan Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): (a) to (c). Dis-
cussions on adraft comprehensive Treaty of
Peace, Friendship and Cooperation are
continuing. Differences persist on some
important aspects of the proposed treaty.

[English)
NAM Conference
SHRI H.N. NANJE GOWDA:

SHRIG.S. BASAVARAJU:
SHRIJAGANNATH PATTNAIK:

1901.

Willthe Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Non-Aligned Movement
Zonference was held on 13th June, 1987 in
Pyongyang in North Korea;

(b) if so, the decisions taken in the Con-
ference; and

(c) to what extent the decision in regard
to economic cooperation among the devel-
oping countries and to the principlés of
collective self-reliance has been achieved in
the Conference?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): (a) Yes, Sir,
from the 9th to the 13th June, 1987.

(b) The Conference reviewed the entire
gamut of issues related to South-South
cooperation and adopted the Pyongyang
Declaration on South-South Cooperation.
The text of the Declaration will be made
available in the Parliament House Library.

(c) The Conference re-affirmed the cb-
jective of collective self-reliance among
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developing countries and outlined strate-
gies for promoting South-South cooperation
through action at the national, bilateral, re-
gional and international levels. It also re-
viewed progress in the implementation of
the Action Programme for Economic Coop-
eration of Nonaligned Countries and
adopted a programme of immediate meas-
ures in several sectors of activity, such as
Monetary. and Financial Cooperation, Re-
search and Information System of Non-
aligned Countries (RIS}, Science and Tech-
nology, Heatlth etc. These dacisions of the
Conference are aimed at promoting the
objective of collective self-reliance among
developing countries.

Review of Imports Vis-A-Vis Indus-
trial Growth

1902. SHRI H.N. NANJE GOWDA:
SHRI G.S. BASAVARAJU:

Willthe Minister of COMMERCE be pleased
to state:

(@) whether Government are con-
stantly examining measures necessary to
curb non-essential imports without in any
way curbing industrial growth and moder-
nisation of various sectors of the economy;
and

(b)  ifso, whetherthe matter hasbeen
gone into depth and whether steps are
being taken to curb such imports?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) Yes, Sir

(b) The matter is under constant re-
view and steps are taken as and when nec-
essary.

Production of Silk in the Country

1903. SHRIMAT! BASAVARAJES-
WARI: Will the Minister of TEXTILES be
pleased to state:
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(a) whether Union Government have
taken final decision to increase the produc-
tion of silk in different parts of the country;

(b) if so, whether a number of proj-
ects have been prepared and the World
Bank has offered for their help;

(c) if so, to what extent the produc-
tion of raw silk as well as productivity
through new techniques are being consid-
ered;

(d) whether during the Seventh
Plan, the production of silk has been
tragetted to be over 11000 tonnes; and

(e) if so, whetherinthe firsttwo years
of Seventh Plans the production of silk has
not increased?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): (a) Yes, Sir.

(b) TheCentral SilkBoard (CSB)has
prepared a Central Sericulture Project and
the same has been posed for assistance to
the World Bank. The Banks response is
awaited.

(c) and (d). The Seventh Plan target for
silk production has been'fixed at 10,900
tonnes. In order to increase the production
of silkin the country and also productivity per
unit area, CSB has established a net-work of
Research & Extension units to provide nec-
essary R & D and /Extension supportto the
State Sericulture Departments. in addition, a
number of Intensive Sericulture Develop-
ment Projects are also being implemented.

(e) No, Sir. As compared to 7673 tonnes
during 1984-85 the production of silk during
the first two yeats of the Seventh Plan is as
under:

1985-86 ... 7897 tonnes

1986-87 ... 8787 (Provi.)
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Ashok Yatri Niwas Type Hotels In
Metropolitan Cities

1904. SHRI N. TOMBI SINGH: Will the
Minister of TOURISM be pleased to state:

(a) whether Government are consider-
ing increase of cheaper hotals of the type of
Ashok Yatri Niwas in Delhi and other Metro-
politan cities;

(b) if so, details thereof; and

(c) whether already such facilities are
available in some of the Metropolitan cities
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other than Delhi; jf so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF THE CIVIL AVIATION AND
THE MINISTER OF STATE OF THE MINIS-
TRY OF TOURISM (SHRI JAGDISH
TYTLER): (a) The Annual Plan 1987-88 of
ITDC does not envisage any specific provi-
sion for construction of Ashok Yatri Niwas
type hotels in the country.

(b) Does not arise.
(c) The details regarding 1 and 2 star

hotels for use of budget tourists in metropoli-
tan cities are as under:-

Star - Category

1-STAR 2-STAR
No. of Hotels No. of No. of No. of
Rooms Hotels Rooms
Delhi 7 167 8 516
Bombay 5 153 15 665
Calcutta 1 41 2 47
Madras 7 285 5 225

Recruitment Rallies for Defence
Forces

1905. SHRI N. TOMBI SINGH: Will the
Minister of DEFENCE be pleased to state:

(a) whether Government hold recruit-
ment rallies in different parts of the country
as a regular programme to ensure wide
representation in the defence forces; and

(b) if so, the number of rallies in the
North Eastern region during the last three
years with reference to Manipur, Nagaland
and Mizoram?

MINISTEROF STATE IN THE DEPART-
MENT OF DEFENCE PRODUCTION AND

SUPPLIES IN THE MINISTRY OF DE-
FENCE (SHRI SHIVRAJ V. PATIL): (a)
Recruitment rallies are not held as a regular
programme. Recruitment is made mainly
through recruiting tours and Selection
Centres. Only when there are serious short-
falls in recruitment from a particular area,
rallies are organised. The Air Force also
organises rallies to cover remote areas from
where it is not possible for the candidates to
cover the difficult terrain to reach the Selec-
tion Centres.

(b) 17 Rallies were held for recruitment
in the Air Force during the last three years to
cover Manipur, Nagaland and Mizoram. Re-
cruitment to the Army and Navy in these
states was done only through tours.
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Charter of Domands by Employees’
Unions Functioning in ITDC

1906. SHRI G.M. BANATWALLA: Will
the Minister of TOURISM be pleased to
state:

(a) whether employees’ unions func-
tioning in L.T.D.C; have submitted any char-
ter of demands to the Corporation, and if so,
when;

(b) the main demands submitted by the
unions;

(c) thereaction of Government thereto;

(d) the efforts made by the Corporation
to remove the unrest among the employees
and also to avert their threatened strike; and

(e) whether there was any settiement
and note of understanding between the
Corporation and employees’ unions signed
on or about January, 1980 and November,
1983 and if so, the action that was taken on
each of the points incorporated in the said
settlement and note of understanding?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER): (a)
and (b). Charters of Demands were received
by ITDC from the Unions on 7-8-86.

Their main demands are as under:-

1. Revision of pay Scales & DA
formula.

2. Enhanc ement of House Rent
Allowance, city compensatory
Allowance, Meal Allowance, Shift

. Allowance, Night Duty Allowance,
Cash handling Allowance.‘ etc.

3. Liberalisation of Hill Allowance,
Leave Travel Concession, Leave
Encashment, working hours, etc.

(c) and (d). The demands were exam-
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ined by the ITDC and it was seen that the
INTUC had demanded a wage hike of about
70% and the Joint Action Committee over
110%. On 21 July 87, a consensus was
arrived at with the Unions/JAC that they
would await the outcome of the report of the
Committee set up by Government to exam-
ine the question of grant of Interim Relief to
the public sector employees getting indus-
trial DA.

(e) Yes Sir, necessary steps to imple-
ment the settlement note of understanding
singned were taken by the ITDC. A Commit-

ee of 2 representatives each of the INTUC,
JAC and the ITDC management, was setup
togo intothe cases of hardship arising out of
the settlement of 1980. A consensus was
arrived at separately with each Union, but
the agreement could not be signed on 3rd
July 1987 at the joint forum of the JAC and
the INTUC Federation due to inter-union
rivalry.

Difficuities of Cotfee Growers

1902. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government are aware that
coffee growers are putto financial difficulties
due to exhorbitant export duty on coffee;

(b) whether Government intend to take
any measure to ameliorate the hardships of
the growers; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) to (c). Recently the inter-
national prices of coffee have fallen steeply.
Keeping this in view, the export duty on
coffee has been reduced in stages from Rs.
10000 pertonne w.e.f. 21.10.86 to Rs. 1700
pertonnew.e.f. 19.5.1987. Aconstant watch
is kept on movement of international prices
of coffee so as to revise the export duty as
and when required.
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Permission for Import of Coconut
Oil

1908. SHRI MULLAPPALLY
RAMACHANDRAN:
SHRI SURESH KURUP:

“Will the Minister of COMMERCE be pleased
to state:

(a) whether Government have given
approval to import Coconut Qil during the
last six months;

(b)- if so, the details regarding the quan-
tum thus imported and the names of_the
countries from where these imports were
made;

(c) the quantity to be imported in 1987-
88;

(d) whetherhis Ministry as received any
complaint/representation from State Gov-
emment of Kerala regarding the import of
Coconut Oil; and

(e) if so, the reaction of Government in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) to (c). The import of Coco-
nut Oil, both edible and non-edible, is canal-
ised through STC/Hindustan Vegetable Oil
Corporation.

During last 6 months, no imports of
Coconut Oil have been made STC.

At present there is no proposal to import
Coconut Oil. However, Coconut Oil is im-
ported to a limited extent against replenish-
ment licences for exports of fatty acid.

(d) and (e). Yes, Sir. Since the policy of
'mport of Coconut Oil is already very restric-
ive, it has been decided to maintain
statusque.
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Proposal from Kerala Govt. About

Extension of Textile Modernisation

Funds Scheme by IDBI to Private
Sector Units

1909. SHRI MULLAPPALLY RAMA-
CHANDRAN: Willthe Minister of TEXTILES
be pleased to state:

(a) whether his Ministry is aware that
the Textile Modernisation Funds Scheme is
restricted by the IDBI to the private sector
units alone;

(b) whether Governmenthave received
any proposal from the Governmentof Kerala
to extend the above scheme to public sector
units also; and

(c) i so, what is the decision taken by
Government in the matter?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SFRI S. KRISHNA
KUMAR): (a) The Textile Modernisation
Fund Scheme is not restricted to private
units only.

(b) Yes, Sir.
(c) Does not arise in view of (a) above.

Assessment of Credit to Power-
looms

1910. SHRI P.R.S. VENKATESAN: Will

‘the Minister of TEXTILES be pleased to

state:

(a) whether Government have set up a
task forcg to assess the flow of credit to
powerlooms; and

(b) if so, the details thereof, sigges-
tions made and action taken thereon?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): (a) and (b). Government have
constituted a Task Force, under the Chair-
manship of the Textile Commissioner, to
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inter alia, assess the existing flow of creditto
the decentralised powerloom sector and the
make specific recommendations regarding
measures to augment the flow of credit. The
recommaendations of the task force have not
yet been received, as it is required to submit
its report within four months from the date of
its constitution (4th May, 1987).

[ Translation)

Faclilities for Tourists at Ranikhet in
U.p.

1911. SHRI HARISH RAWAT: Will the
Minister of TOURISM be pleased to state:

(a) whether Government are aware that
Ranikhet in Uttar Pradesh is one of the best
sports from the tourism point of view; and

(b) if so, the steps being taken to pro-
vide more facilities for the tourists at this
place?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER):(a)
and (b). Yes, Sir. The Central Ministry of
Tourism provides financial assistance to the
States on the basis of proposals received
from the State Governments, subject to
merits of the proposal, availability of funds
and inter-se priorities. the Ministry has not
received any proposal fromthe Govt. of Uttar
Pradesh for provision of tourist facilities at
Ranikhet.

Construction of an Indoor Stadium
at Ranikhet, U.P.

1912. SHRI HARISH RAWAT: Will the
Minister of DEFENCE be pleased to state:

(a) whether Government propose to
grant financial aid to the Cantonment Board
of Ranikhet (Uttar Pradesh) forthe construc-
tion of an indoor stadium there; and

(b) Ifriot, the steps proposedto betaken
by the Ministry to provide facilities of games
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and sports for the people living in the area of
this Cantonment Board?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI SHIVRAJ V. PATIL):
(a) No, Sir.

(b) The responsibility for provision of
tacilities for games and sports is not directly
of the Ministry, but of the Cantonment
Boards which receive grant-in-aid for their
requirements. It is left to the Cantonment
Boards to allocate funds including for sports,
out of the total funds available, depending
upon the priority they accord to such activi-
ties.

Aplay-ground over an area of 4.49 acres
popularly known as NCC ground is existing
in Ranikhet. A proposal for special grant-in-
aid of Rs. 2.5 lakhs submitted by the Canton-
ment Board to the GOC-in-C for develop-
ment of this ground could not be accepted for
paucity of funds.

[English)

Mica Export Orders

1913. SHRI V. TULSIRAM:
SHRI SHANTI DHARIWAL.:

Will the Minister of COMMERCE be
pleased to state:

(a) the names of the countries which
have placed export orders for mica;

(b) whetherfinal agreements withthose
countries have been settled;

(c) the exportorderof the minimum and
maximum values of, mica to be exported;

(d) the States from which mica will be
exported to those countries; and

(e) the contribution of Andhra Pradesh
in export of mica?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) The names of the countries
which have placed orders for supply of proc-
essed mica during 1986-87 are as under:

USSR, Czechoslovakia, GDR, Poland,
Romania, Bulgaria, Hungary, DPRK,
France, West Germany, Japan, UK, USA,
Switzerland, ltaly, Belgium, Australia, Hong
Kong, Netherlands, Spain, Yugoslavia,
Canada, Egypt, South Korea, Philippines,
Singapore, Greece, Thailand, Taiwan,
Chile, Malta, Libya, Pakistan, Lebanon,
Syria, Malaysia, Iraq, Iran, Brazil and Aus-
tria.

(b) While anuual contracts for supply of
mica are signed with Rupee Currency Coun-
tries like- USSR, GDR, Poland, Romania,
Czechoslovakia, individual export orders
are sent by buyers in GCA countries a3 per
their requirements, afd no agreements as
such, are signed by them.

(c) USSR is the largest buyer of mica
from India. Their offtake during 1986-87 is
appreximately Rs. 9.5 crores. Singapore
imported the minimum value of processed
mica worth Rs. 16,000 during 1986-87.

(d) Mica will be exported from Rajast-
han, Bihar:and Andhra Pradesh.

(e) It is estimated that contribution of
Andhra Pradesh is approximately 15% inthe
total export of mica from the country.

ITDC Hotels at Pilgrim Places in
Andhra Pradesh

1914. SHRI V. TULSIRAM: Will the Min-
ister of TOURISM be pleased to state:

(@) whether Andhra Pradesh is one of
the most rich States in respect of places of
pilgrims in the country;

(b) if so, whether there are some pro-
posals under consideration of Unidn Gov-
emment to set up ITDC hotels at pilgrim
places in the State for their benefits;
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(c) if so, the details thereof; and

(d) the financial assistance to be given
tothe State of Andhra Pradeshfor the devel-
opment of proper maintenance of those
places?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER): (a)
Yes, Sir.

(b) and (c). ITDC's Seventh Five Year
Plan doses not include any pnowsnon for set-
ting up any new hotel project in Andhra
Pradesh.

(d) Funds are not allocated either State-
wise or for any particular segment of tourism
but scheme-wise. Financial assistance to
States is given by the government on the
basis of proposals received from the State
Governments, subject to the proposals
being within the purview of the approved
plan schemes of the Ministry, availability of
funds and inter-se priorities. .

Balance of Trade Position

1915. PROF. MADHU DANDAVATE:
Will the Minister of COMMERCE be pleased
to state:

(a) what is the latest position of India’s
exports and imports;

(b) the present state of the balance of
trade position; and

(c) what efforts are being made both on
the import and export front to reduce the
trade gap?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) and (b). According to the
latest statistics, the overall trends in India’s
Foreign Trade during the first two months of
the current financial year i.e. April-May .
1987 are as under:-
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- (Value : Rs. Crores)

April-May, April-May , % variation April-
1988 (Prov.) 1987 (Prov.) May, 1987 over
April-May, 1986
Exports 1909.27 2457.50 +28.7
Imports 2966.65 3305.90 +114
Balance of
trade 1057.38 -848.40 -19.8

Source : DGCI&S, Calcutta.

(c) A series of initiatives have been
taken by the Gove¢ "nment to promote ex-
ports. These are designed to generate sur-
pluses for exports to induce the production
of goods contemporary in technology and
competitive in prices and to make the ex-
ports profitable. Simultaneously the Govern-
“ment has also initiated a series of steps to
promote efficient import substitution particu-
larly, in the sphere of bulk imports.

Issue of Working Capital Require-
ment of Sick Textlle Mills

1916. SHRI MOHANBHAI PATEL: Will
the Minister of TEXTILES be pleased to
state:

(a) whether the Textile Ministry pro-
pose to take up with the Reserve Bank of
India the issue of working capital require-
ments of silk mills in Gujarat, including the
possibility of relaxing of the norms and
margin money to prevent closure of sick mills
which are potentially vaible as reported in
the Hindustan Times dated 23 May, 1987;

(b) if so, the number of such mills;
(c) the final decision taken in this re-

spect; and

(d) what other measures are being
taken to save textile industry from being
ruined?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR):(a) to (c). The reserve Bank of
India have expressed their inability to revise
the norms of working capital requirements
for sick textile units "across the board’.
However, in order to help those units which
are confronting genuine hardships, guide-
lines have been issued to banks for consid-
ering relaxations in credit norms upto three
and a half month under finished goods and
receivables on the merits of individual cases
till end of June, 1988.

(d) Government have set up a Nodal
Agency to evlove and manage rehabilitation
packages in respect of sick mills found to be
potentially viable. In addition, a Textile
Modernisation Fund has also been set up to
finance the modernisation of textile units.

Changes Sought in Policy to Stop
Closure of Spinning Mills

1917. SHRI MOHANBHAI PATEL: Will
the Minister of TEXTILES be pleased to
state:

(a) the total number of spinning mills in
the country at present and their number,
State-wise;

(b) whether it is a fact that a large
number of spinning mills have been closed
down, if so, their number in each State;

(c) what are the main reasons for the
closures and the number of workers ren-
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dered jobless;

(d) what steps are being taken by Gov-
emment to restart those mills; and

(e) what is Government textile policy at
present and whether Government propose
to bnng some changes for the benefit of the
spmmng mills so that the spinning mills may
survive and the closure practice may be
stopped?

THE DEPUTY MINISTER IN THE ‘MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMARY: (a) and (b). A Statement is given
below.

(c) The main resons for closure «are
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shortage and uncertainties in the price of raw
materials, low productivity, inefficient man-
agement and liquidity problems, excess
labour force, obsolete plant and machinety
etc. The number of workers affected by the
closure as on 30th June, 1987, was 43947.

(d) and (a). Government have set up a
Nodal Agency to examine sick textile units in
order to ascertain whether they are poten-
tially viable or not. The Nodal Agency
evolves and manages rehabilitation pack-
ages in respect of those mills found by ittobe
potentially viable. Apart from this, a Textile
Modernisation Fund has also been set up to
finance the modemisation needs of textile
units.

STATEMENT

Total number of cotton/man-made fibre spinning mills in the couhtry, statewise and those
which are closed (as on 30.6.1987).

STATE NUMBER OF SPINNING NUMBER OF SPINNING
MILLS MILLS CLCSED

1 2 3

1. Andhra Pradesh 51 3
2. Assam 2 1
3. Bihar 4 1
4. Haryana 13 2
.5.  Guijarat 28 6
6. Himachal Pradesh 3 -
7. Jammu & Kashmir 2 -
8. Kamataka 31 5
9. Kerala 23 1
10. Madhya Pradesh 9 1
11. Maharashtra 40 4

12. Manipur
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1 . 2 3

13. Orissa 11 -
14. Punjab 19 -
15. Rajasthan 26 5
16. Tamilnadu 416 26
17. Uttar Pradesh 37 6

\ 18. West Bengal 24 3
19. Goa 1 -
20. Pondicherry 3 -
TOTAL 744 64

Fire-Fighting Equipments in Delhi
Fire Service

1918. PROF. P.J. KURIEN: Wil the
Minister of HOME AFFAIRS be ple/ased to
state:

(a) whether the Delhi Fire Service does
not have proper equipments such as ladder
etc. to fight fire in the Upper floor of high-rise
buildings in the capital;

(b) whether this has not hampered the
fire fighting operations in many cases; and

(c) if so, the steps being taken to equip
the fire service with all the modern equip-
ments?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI): (a) The Delhi
Fire Service is fairly well equippedtofightfire
in high-rise huildings. It has a ladder with a
height upto 44 mtrs.

(b) It has been quite effective in fire
fighting opetations.

“fc) Agrantof Rs. 11.83crores has been
sanctioned for the Delhi Fire Service for

opening 5 more fire stations and for acquir-
ing modern equipment, including a 50 meter
ladder. The Delhi Fire Service has occured a
number of sophisticated fire equipments
especially meant for fire fighting in high-rise
buildings.

l‘=lro In Godown in Khari Baoll, Delhi

1919. SHRI MOHD. MAHFOOZ ALI
KHAN: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are aware of
the death of some persons following a dev-
astating fire in a godown stocking un-
authorised stock of chemicals in the con-
gested locality of Khari Baoli, Delhi;

(b) if so, whether Government have
made any inquiry into the unauthorised
stocks of chemicals in the congested locali-
ties endangering the lives of the people;

(c) if so, the outcome thereof; and

(d) what action has been taken by
Government to fix responsibility for laxity on
the part of administrative machinery to en-
force rules and norms laid down in this
regard and also to ensure that such hazard-
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ous substances are not stocked in the con-
gested localities in future?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI! PANIGRAHI): (a) In this inci-
dent of fire on 23/6/87 in the premises lo-
cated in Khari Baoli, 4 persons lost their
lives.

(b)to (d). Acase under sections 285/336/
346/304-A IPC has been registered at the
Police Station Lahori Gate.

The Lt. Governor, Delhi has also ordered
an administrative review, to be counducted
by the Commissioner, Municipal Corpora-
tion of Delhi into the fire incident and other
related matters and suggest remedial meas-
ures.

Setting up of a Central Authority
for Overseeing EPZs

1920. SHRI K. RAMACHANDRA
REDDY: Will the Minister of COMMERCE
be pleased to state:

(a) whether the proposed decision to
set up a Central Authority to oversee various
Export Processing Zones has since been
taken;

(b) if so, the necessity to constitute such
an Authority; and

(c) the likely composition and other
details of the proposed Authority?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (1) No, Sir.

(b) The proposal for the constitution of
an Authority emerged having regard to pos-
sibility of accelerating and strengthening the
development of the various Zones through
the attention of a unified, multi-disciplinary,

specialised agency.

(c) No decision has been taken on the
mafter.
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Foreigners Settiing In Ahdaman and
Nicobar Island

1921. SHRIC. JANGA REDDY: Willthe
Minister of HOME AFFAIRS be pleased to
state:'

(a) whether a large number of foreign
nationals are entering into the Andaman and
Nicobar Islands;

(b) how many of them have already
settled in“the jungles of the tar off isolated
islands; and

(c) the steps taken to stop such infiltra-
tion and deport the infiltrators who have
settled or are trying to sgttie there?

R

THE MINISTER OF STTE IN THE MIN-
ISTRY OF PERSONNEL, PUBLIC GRIEV-
ANCES AND PENSIONS AND MINISTER
OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRtP. CHIDAMBARAM): (a) A
number of foreigners visit Andaman & Nico-
bar for tourism purpose with special pe:mit.

(o) and (c). Certain cases have been
detected-and dealt with in accordance, with
law. The local police has been asked to
maintain strict vigil on infiltration of foreign-
ers into the Islands. As and when any for-
eigner is detected overstaying, legal action
under the Foreigners Act is taken against
him by the State/U.T. Governments who
have been delegated necessary powers in
this behalf.

Mica Produced in Rajasthan

1922. SHRI SHANT! DHARIWAL.: Will
the Minister of COMMERCE be pleased to
state:

‘a) whether mica produced in Rajast-
han is one of the best;

(b) the quantity and quality of micato be
exported from Rajasthan and the names ot
the countries to which it will be exported; and

‘(c) the likely contribution of Rajasthan
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forthe entire export of mica for the next three
years?

" THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) No, Sir.

(b) Direct export of mica of Rajasthan
origin is very small. it is blended with mica of
Bihar origin and then exported. This mica is
mainly exported to USSR, GDR, Poland,
Romania, Bulgaria, Hungary, DPRK,
France, West Germany, Japan, U.K. and
USA etc. B

(c) Rajasthan accounts for approxi-
mately 15% of total exports from India.

Development of Digha In West
Bengal as a Tourist Place

1923. DR. PHULRENU GUHA: Will the
Minister of TOURISM be pleased to state:

(a) whether Union Government pro-
pose to develop Digha in West Bengal as a
tourist place;

(b) it so, the details of facilities pro-
posed to be provided; and

(c) whether it is proposed to introduce
Vayudoot service to attract both national and
foreign tourists?

THE MINISTER OF STATE OF THE
MINISTRY OF CiVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER): (a)
Yes, Sir.

(b) The Central Ministry of Tourism has
sanctioned an amount of Rs. 40.17 lakhs for

construction of a Tourist lodge and 5 Cot-
tages at Digha.

(c) Atpresent, Vayudoot has no planto
introduce services to Digha.

Production and Export of Tea

1926. SHRI MURLIDHAR MANE: Wil
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the Minister of COMMERCE be pledsed to
state:

(a) the figures of production of tea dur-
ing the last three years, years-wise;

(b) the quantity of tea exported during
last three years, year-wise and country-
wise, and the value thereof; and

(c) the steps being taken by Govern-
ment to improve export performance of this
item;

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) Yearwiso figures of pro-
duction of tea during the last three years are
as follows:-

‘ear Production (M. Kgs.)
1984 645
085 657
198€ (Estimated) 621

{b) A statement is given below.

.c) Some of the important steps taken
by Gowt. to boost up exports of tea are as
follows:-

1. The Board have been undertaking
generic and uninational promotional
campaign in different countries for
promotion of exports of tea.

2. Excise duty rebate of 50 paise of all
teas exported.

3. Full excise duty rebate on teas going
into packets as well as the duty on
packets. .

4. Abolition of customs duty on filter
paper used in the manufacture of tea

bags.

5. Exemption of tea bags from excise
duty.
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6. Provision of 10% of FOB realisation 7. Sanction of schemes under the
for advertising and promption by indi- Brand Promotion Fund and under
vidual companies abroad. Warehousing Subsidy Scheme.

STATEMENT

The total export of tea during the last three years is as follows:-

Qty. = Million Kgs.

Value=Rs. in Crores
Year Exports

Qty. Value

1984 217 740
1985 222 711
1986 201 601
(Estimated)

The Quantity of tea exported to some of the important countries during the last three years
and value therecf are as follows:-

Qty. :in Thousand Kgs.
Value: in Thousand Rs.

Country 1984 1985 1986

Qty. Value Qty. Value Qty.
(Actuals) (Actuals) (liceances

issued)

1 2 3 4 5 6

U.K. 39,839 132,35,24 25,276  65,20,55 34,984
Ireland 3,037 9,71,57 2,416 6,07,75 2,899
West Germany 5,589 23,64,43 3,061 13,67,54 4,235
Netherlands 3,364 11,78,90 1,356 4,213 1,801
USSR 76,228 262,21,78 96,598 305,70,86 87,853
Poland 6,533 21,70,55 7,408 24,33,74 3,451
USA 2,849 13,28,39 1,736 7,28,02 3,423

iran 22,839 74,94,30 18,939 78,85,63 10,906
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1 2 3 4 5 6
UAE 2,947 13,54,67 3,620 15,58,16 5,281
Iraq 10,393 32,46,96 3,780 24,92,18 9,156
Saudi Arabia 2,366 14,97,64 2,899 9,99,53 2,071
ARE 17,225 52,20,66 17,321 48,8152 14,732
Libya 2,316 7,73,12 5570 21,63,28 —
Morocco 949 2,29,04 2,144 6,40,10 1,018
Afghanistan 2,531 5,92,93 3,631 13,39,02 2,107
Japan 1,100 5,44,55 999  4,68,44 1,279
Australia 1,842 5,98,15 623 1,64,41 880

Country-wise value figures for 1986 are not yet available.

Counter Trade Arrangements

1927. SHRI Y.S. MAHAJAN: Wil the
Minister of COMMERCE be pleased to
state:

(a) whether Government propose to
enter into cou arrangements for boosting
export in consultation with ness community
and export organisations; and

(b) it so, the concrete steps being taken
or proposed to be taken in this direction?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) and (b). Within the provi-
sions of the prevalent Import and Export
Policy, the business community is free to
enter into counter trade deals for boosting

exports.
Rubber Plahtation on Orissa

1928. SHRI RADHAKANTA DIGAL:
Wittthe Minister of COMMERCE be pleased
to state:

(a) whether soil test and survey has
been undertaken in Orissa to find out the

area suitable for rubber plantation;
(b) it so, the result thereof;

(c) the total hectares of lands brought
under rubber cultivation in Orissa; and

(d) the future programme of rubber
plantation by Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) to (d). In Orissa, areas in
the districts of Mayurbhanj, Balasore, Cut-
tack, Puri, Dhenkenal, Ganjam and Koraput
districts are reportedly suitable for rubber
cultivation. Presently, 50 hectares are under
rubber. To premote rubber cultivation a
nursery for supply of planting materials has
been established extension services are
provided through technical officers and
subsidies for new plantation are provided.
The Rubber Board will render all assistance
to prospecive growers of rubber in Orissa.

Benefit to Rural Handloom Weavers
In Orissa

1929. SHRI RADHAKANTA DIGAL:
Will the Minister of TEXTILES be pleasad to
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state:

(a) whether any benefit has been ex-
tendedto rural weavers underthe newtextile

policy; and

(b) if so, the benefit extended to the
rural handloom weavers in Orissa?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): (a) and (b).-Under the new Textile
Policy the major benefits that have been
made available to all handioom weavers,
including rural weavers in Orissa, are g@s
follows:

i)  Contributory Thrift-Fund Scheme
to provide assistance to handioom
weavers during times of need;

ii)  Workshad-cum-Housing Scheme
to provide a better place for work
and living.

iii) Modernisation of looms and provi-
sion of technological and other
inputs for improving productivity
and the quality and finish of hand-
loom products.

iv) Procurement and supply of yarn
and other raw materials at reason-
able prices through the operations
of National Handloom Develop-
ment Corpn., and the State level
handloom agencies.

v)  Production of mixed and blended
fabrics, on handlooms under the
Susman Cloth Scheme, with aview
toimprove the wages and eamings
of the weavers.

vi) Providing protection to handlooms
by reserving articles for exclusive
production in the handioom sector
under the ‘Handloom (Reservation
of Articles for Production) Act,
1985'.

vii) Increase in the target for produc-

AUGUST 7, 1987

Written Answers 276 .
tion of Janata cloth.
Coffee Plantation in Orissa

1930. SHRI RADHAKANTA DIGAL:
Will the Minister of COMMERCE be pleased
to state:

(a) whether Union Government have
assessed the success made in Coffee culti-
vation in Orisga;

(b) if so, which part of Orissa has been
brought under Coffee plantation;

(c) whether Mayurbhanj district is suit-
able for Coffee plantation; and

(d) if so, the steps taken to start Coffee
plantation in that district?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) and (b). The Coffee Board
bad found the four districts in Orissa State,
namely, Koraput, Kalahandi, Phulbani and
Ganjam suitable for coffee cultivation.

The Soil Conservation Deptt. in Orissa
and a few tribals have been successful in
cultivation of coffee in about 1369 hectares
in Koraput, Kalahandi, Phulbani and
Ganjam districts in Orissa.

(c) No, Sir.

(d) Does not arise.

Shortage of Cotton Yarn

1931. SHRI HUSSAIN DALWAIL: Wil
the Minister of TEXTILES be pleased to
state:

(a) whether itis afact that on account of
liberal export policy for export of cotton the
powerloom industry is facing acute shortage
of indigenous cotton yarn at fair and reason-
able price;

(b) whether Government have taken an
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overall reveiw of the shortage of cottonyamn,
which is confronting powerloom industry;
and

(c) if so, the effective steps contem-
plated to solve the problem of non-availabil-
ity of cotton yarn at fair prices?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): (a) While there has been some
increase in the prices of cotton yarn, largely
on account of the increase in cotton prices,
there is no overall shortage of cotton yarn for
the decentralised powerloom sector.

(b) and (c). The situation regarding the
availability and prices of cotton yarn is under
constant review by the Government.

Quota to Powerioom Sector to
Manufacture janta Cloth

1932. SHRIHUSSAIN DALWAI: willthe
Minister of TEXTILES be pleased to state:

(a) whether Government have any pro-
posal for allocating fixed quota to powerioom
sector for manufacturing Janta cloth;

(b) I so, the quantum earmarked for
powerloom sector; and

(c) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): (a) No, Sir.

(b) Does notarise

(c) lItisindicated inthe textile policy that
the responsibility for the entire production of
controlied cloth shall be transferred to the
handloom sector by the end of the Seventh
Five Year Plan.

‘Suspension of Financlal ald to
Spinning Mills

1933. SHRI HUSSAIN DALWAI: Wil
the Minister of TEXTILES be pleased to
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state:

(a) whetherthe centralfinancinginstitu-
tions have suspended their financial assis-
tance to spinning mills promoted/en-
couratged by Union/State Governments;
and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): (a) the textile units promoted/
encouraged by State Governments are en-
titled to assistance under the Textile Moder-
nisation Fund Scheme. However, the finan-
cial institutions are reluctant to finance new
units in the spinning sector.

(b) The financial institutions feel that
adequate spinning capacity has already
been created in the country and that new
spinning mills would not be a viable proposi-
tion.

Export Orinented Mills for Mahar-
ashtra

1934. SHRI HUSSAIN DALWAI: Wil
the Minister of TEXTILES be pleased to
state:

(@) whether Government have been
laying emphasis on export of cotton and
cotton yarn recently;

(b) if so, whether Government have
sanctioned some export-oriented spinning
mills in Maharashtra;

(c) if so, the names of such mills; and

(d) whether it is a fact that these mills
are located in non-cotton growing areas?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): (a) Yes, Sir.

(b) and (c). The, names of 100% export-
oriented spinning mills in Maharashtra and
their location are as under:-



279 Written Answars

AUGUST 7, 1987

Written Answers 280

Sl. Names of the mills
No.

Locations

1. Nav Maharashrta Soot Girni Ltd.

inchalkaranji, Kolhapur.

2. Patodia Syntex Jainpur, ShirQl, Kolhapur.
3. Khanapur Taluka Coop. Spg. mills Khananpur , Sist. Sangli.
4. Shankarrao Mohite Sahakari Soot Girni Ltd. Akluj, Sholapur.

5. Shetkari Vinkar Sahakari Soot Girni Ltd. Islampur, Dist. Sangli.

6. Hatkaman Taluka Sahakari Soot Girni Ltd. Kolhapur.

7. Ratnagiri Powerloom Weavers' Coop. Spng. mills Ratnagiri.

8. The Ancient Rota Spg. Ltd.

Ichalkaranji Kagal,
Kolhapur.

(d) Generally cotton is not grown in the
locations mentioned above except in small
quantities in and around Akluj, Solapur,
Sangliand Kothapur. But the cotton grown in
these pockets is not entirely suitable for
spinning of exportable yarn. However, large
quantity and good quality of medium/long
staple varieties of cotton are grown in Ma-
harashtra and cotton fields are not far off
from locations of these spinning mills.

Criteria for Setting up Police Posts
and Beating Booths In Delhi

1936. SHRI PRATAPRAO B.
BHOSALE: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the present criteria for setting up of
police posts and boating booths under Delhi
Police;

(b) the names of places where police
posts and beating booths have been get up
at present in Dalhi; and

(c) the names of places where police

posts and beating booths are proposed to be
set up during current year in Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) For setting up of police posts,
factors like population, geographical loca-
tion, law & order situation, communal sensi-
tivity and the accessibility of the area to the
nearest Police Station are taken into consid-
eration. The beat booths are set up at impor-
tant road crossings, entry points, busy mar-
ket places, communally sensitiva areas, etc.

(b) A statement is given below.

(c) The need for setting up police posts/
beat booths at new places remains under
review and it is not possible to indicate
specific locations for setting up new police
posts beat booths. Delhi Police however,
proposes to set up 10 police posts and 28
beat booths during the current year.
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STATEMENT

List Showing the Names of Sanctioned/Temporary Police Posts and Beat Booths at
Present in Delhi

SIl. No.  Police of Posts Si. No. Beat Booths
1 2 3 4
SOUTH
DISTRICT
1. Palam Colony 1. II.T. Chowk
2. Dhuala Kuan 2. Malviya Nagar
3. Maya Puri 3. Waest Corner of Chaudhary
Harsukh Marg, Near DLTA
4. Sec. VIl R.K. Puram 4. Mahipal Pur Chowk
5. Sec. IV. R. K. Puram 5. Qutab Chowk
6. Saket 6. Sadar Bazar
7. Malviya Nagar 7. Dhaula Kuan
8. Mahipal Pur 8. Moti Bagh Chowk
9. Gulmohar Park 9. T. Point Ring Road Naraina
10. Jang Pura 10. Brar Square
1. Okhla Head " H. Block Narain Vihar
12. New Friends Colony 12 Community Centre,
Mayapuri
13. Sunlight Colony 13. Benita Marg Palam Marg.
14. Okhla Ind. Area li 14. Munirka Enclave
15. Nehru Place 15. Munirka D.D.A. Flats
16. Chittaranjan Park 16. Sadiq Nagar Market
17. Dakshin Puri 17. Defence Colony
18. Okhla ind. Area Phase-I 18. N.D.S.E. Part-i
19. I.N.A. Market NDSE Pt.
20. Zoological Park
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2 3 A
21.  Sunder Nagar.
22. Rajdoot Hotel
23. Patpar Ganj Bridge
24. Eros Cinema
25. Lajpat Nagar
26. Ashram Chowk
27. Sainik farm.
WEST
DISTRICT
1. Hari Nagar 1. Zakhira Chowk
2. MIG Flats Rajouri Garden 2. ESI Ganda Nala
3. Madi Pu 3. Maya Puri Chowk
4 Shakti Vihar 4, Patel Chowk Fly Over
5. Pachim Vihar 5. Raja Garden Chowk
6. Kapashera 6. Raghubir Nagar Ganda Nal:
7. Rani Bagh 7. Subash Nagar Mod.
8. East Uttam Nagar 8. B-| Block Check post
Janak Puri
9. Tilak Vihar 9. Lajwanti Chowk
10. Kesho Pur Vikas Puri
11. Kakrola Regulation
12. Delhi Gate Najaf Garh
13. Phatak Bijwasan
14. Kapashera Border
15. General Store
16. Punjabi Club
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2 3 4
17. Power House Nangloi
18. Rly P.hatak Nangloi
19. Phatak Sultan Puri
20. Madhuban Chowk
21. Outer Ring Rd. Mangol
Puri Road
NORTH
DISTRICT

1. .S.B.T. 1. Bara Jooti Chowk

2. Timar Pur 2. Narain Market

3. Tis Hazari 3. Qutab Road Chowk

4. Andha Mughal 4. Qutab Road near Kirori Mal

School

5. Gulabi Bagh 5. T. Points Idgah Road

6. Bawana 6. Motia Khan crossing

7. Inderiok 7. Qusab Purb Chowk

8. Shanti Nagar 8. Model Basti
9. Nala Road
10. Bara Comner
11. DCM Chowk
12. Azad Market Chowk
13. Kishan Ganj Chowk
14, Pul Mithai
15. Tikona Park Kashmere Gate
16. School Rd. Mori Gate
17. Ritz Cinema
18. Difference Bridge Mori Gate

Hamilton Road
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1, 3 4

19. Ring Road Yamuna Bazar

20. 1.S.B.T. Taxi Stand

21. Nagia Park

22. Mandolia Park

23.  Balmiki Bara

24. Pratap Nagar

25. Malka Ganj Chowk

26.  Burari Village

27. Wazirabad Crossing

28. Majnu Ka Tila

29. Shanti Nagar River Bridge

30. Industrial Area Wazirpur

31. Naya Bridge near Satyawat
College

32. Bharat Nagar Bridge

33. Fly over Bridge Sarai Rohill:

34. Old Rohtak Road Rly.
Colony Kishan Ganj

35. Shastri Nagar

36. T. Point Rd. No. 37

37. Community Centre Iindst.
area Lawrence Road

38. Main Rd. Bus Stand
Tri Nagar

39. Tota Ram Bazar, Tri Nagar

40. Main Rd. Ram Pura

41.

Khari Baoli
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42 Phatak Habash Khan Tilak
Bazar ‘

43.  Pili Khothi

44, Katra Briyan

45. Kath Ka Pull Shardanand
Marg.

46. Bankhandi Mandir

47. Kauriya Bridge

48. Gandhi Ground

49. Chowk Raijt

50. Chowk Ghanta Ghar

51. Espalanade Road

52. Bhagirath Place

53. Saleem Garh Chowk

54. R.P. Bagh Chambery

55. Modet Town-Il

56. Mukherjee Nagar.

57. Gujarawalan Town

58. AC-Block

59. AL Block Jahangir Puri

60. Vill. Shalimar

61. Haider Pur

62. U&V Block

63.  AE Block

64. BC- 3lock Jahangir Puri
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NEW DELHI DISTT.

1. North Avenue 1. Janpath
2. Boat Club. 2. Palika Bazaar
3. South Avenue 3. Tolstoy Marg Crossing

4, Gol.e Market
5. Birla Mandir
6. Yashwant Place

7. Jesus and Mary College,
Bapu Dham, Ch. Puri

8. Bengali Market
9. Khan Market

10.  Meena Bagh Flats

CENTRAL DISTT.
1. I.P. Estate 1. Asaf Ali Road
2. Lok Nayak Jai 2. _Ranijit Singh Fly Over
Prakash Hospital
3. Turkman Gate 3. Sir Saiyad Ahmed Road
4. Balimaran 4, Ghata Masjid
5. Gowvt. Quarters 5. Daya Nand Road
6. Shidhipura 6. Rly Crossing Petrol Pump
7. Parshad Nagar 7. Kalan Mahal
8. Pusa 8. Triha Beharam Khan
9. Snagtarashan 9. Dariba

10. Barsa Bulla
11. Kalan Cinema

12. Jagat Cinema



2a3 Written Answers

SRAVANA 16, 1909 (SAKA)

Written Answers 294

1 3 4
13 Subash Marg Dangal
Ground ‘
14, Chowk Hauz Qazi
15. Charkhewalan
16. Churasi Ghanta
17.  Chowk Barsa Bullaha
18. Lal Kuan
19. Churiwalan
20. Minto Thomson Road
Crossing

21. Ajmeri Gate Chowk
22. Gali Sitara
23. Chowk Shah Ganj

- 24, Doctor Munje Chowk
25. Chhe Tooti Chowk
26. Sadar Thana Road
27. M.M. Road Cherpbry
28. Jhandewalan Road
29. Pull Pahar Ganj
30. D.B. Gupta Road
31. Multani Dhanda
32. Punjab National Bank.
33. Main Bazar Multani Dhanda
34. Qutab Road Baki Billah
35. Shila Booth Qutab Road

Rani Jhansi Road
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37. Faiz Road_infront of Lal
Mas)id

38. Faiz Road Idgah Chembry

39. Shidi Pura main Market
chowk

40. Khalsa College

41. New Rohtak Road

42. Lakkar Pull

43. Doriwalan

44. Kalinidi College

45.  West Patel'Nagar

46. Baljit Nagar

47. Pusa Chembry

48. Loha Mandi

49, New Rohtak Road new
near Kamal Hotel

50. Inder Puri Chowk

51. C-Block, J.J. Colony

52. Upper Ridge Road

53. D-12, Pusa Road

54, Bara Bazar

55. Shankar Market

56. Link Road Round About

57. 100 quarters

58. Hardayan Singh Road

59. Ajmal Khan Road

- 80. Arya Samaj Crossing
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61. Padam Singh Road
62. Chapparwala Chowk

63. Bank Street. Gurdwara
Road

64. Rajindera Place

65. Kikkarwala Chowk

EAST DISTT.
1. Welcome 1. Lakshmi Nagar
2. Khajoori Khas 2. Lal Quarter
3. Anaj Mandi 3. Seelampur Chowk
4, Kailash Nagar 4. Shahadara Chowk
Border Check Posts Pickets Cum Check Posts
1. Loni Road 1. L.T.O.
2. G.T. Road 2. Karkar Duma
3. Maharaj Pur 3. L.T.L
4, Chilla Regulator 4. Theka Shrab
5. Bhopura
6. Gaji Puri

List Showing the Names of Places Where Police Posts/Beat Booths are Proposed o be
Set-up During Current Year in Delhi

Sl. No. Name of the Police Posts Sl. No. Name of the Beat Booths
1 2 3 4

SOUTH DISTT.
1. Bhatti Mines

2. Vasant Kunj
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WEST DISTT.
1. Rohini Section No. Vil 1. Maya Puri Chowk

2. Najaf Garh Drain Ringh
Road

3. Wazir Pur Depot.

4 Najaf Garh Rd. Outer Ring
Road Crossing

5. 31-CRPF Camp Otuter
RingRd.

6. Peera Garhi Chowk

7. Shakti Vihar

8. Patel Nagar Fly-Over

9. Moti Nagar Chowk

10. Ganda Nala Punjabi Bagh

11.  Ganda Nala Ragubir Naga

12. Subash Nagar More

13. Tilak Nagar Crossing

14. Hari Nagar Ganta Ghar.

15. Pankha Road/Najaf
Garh Rd.

16. Kashera

17. Dhansa

18.  Jharoda

19. Ordnance Depot Shakur
Basti

20. Railway Crossing Sultan
Puri

21. Khanjhawsala Road
near Budh

22.  Britania Chowk Ring Road
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1 2 3 4
NEW DELHI DISTT.
1. Lady harding Medical College
2. Madras Hotel Bus Stop
CENTRAL DISTT.
1. Rodgegran 1. Niyarain
2. Ballimaran 2. Chowk Prem Narian
3. Sanghtrasan 3. Chowk Godewalan
4, Pusa 4, Chowk Ganj Meer Khan
5. L.N.J.P. Hospita! S. Nukkar Faiz Road Lighting
6. Chowk Paiwalan
NORTH DISTT.
NIL NIL
EAST DISTT.
NIL NiIL

increase In CORVannco and
Washing Allowances to Home Guards

1937. SHRI PRATAPRAO B.
BHOSALE: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government propose to
increase conveyance and washing allow-
ances to Home Guards in Delhi who are
=alled for traffic duty;

(b) if so, the details thereof;

(c) if not, the reasons therefor:

(d) the criteria for selection of school
children for traffic traning by Institution of
Road Safety Patrol; and

(¢) the details of National service

Scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRi P. CHIDAMBA-
RAM): (a) and (b). There is no such proposal
under consideration at present

(c) Theredoes notseem to be any case
for varying duty allowance for ditferent du-
ties performed by the Home Guard person-
nel.

(d) Children above 10 years, with the
consent of parents, are selected by a Selec-
tion Board, which includes Principal of the
School and a senior Police Officer.

(e) Details of the scheme are available
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in educational institutions. Essential fea-
tures are enclosed.

STATEMENT
National Service Scheme (N.S.5.)

The N.S.S. was started during Fourth
Five Year Plan (1969) for University and
College Students on-a voluntary and selec-
tive basis. lts objects have been to enable
the students to participation, during their first
degree studies, in various programmes of
social service and national development to
help the community and at the same time to
provide them an opportunity to understand
and appreciate the conditions and problems
of the community and inculculate in them a
sense of social consciousness.

Under the scheme, any student studying
in college/universities who opt for and is
selected for NSS is expected to remain in it
for a continuous period of two years and is
required to render social service for a con-
tinuous period of two years and is required to
render social service for a period of 120
hours in a year besides participating in spe-
cial camps. The expenditure invioved in
implementation of the scheme is shared
between the Central and State Govern-
ments in the ratio of 7:5 except in the case
of J & K and Union Territories without Legis-
lature. The Activities and programmes un-
dertaken under NSS are varied depending
on the needs and requirements of the com-
munity.

Under the Scheme, there are two types
of programmes viz., (i) Regular programmes
undertaken by the volunteers during the
week ends and (i) Special Camping Pro-
grammes undertaken during long vacation
periods. 10% of the local youth population
are also involved in NSS special camps. The
Department of Youth Affairs & Sports
operates the Scheme through its 15 NSS
Regional Centres, located in various States
Capitals headed by Deputy/Assistant Pro-
gramme Adviser with a Programme Adviser
at the headquarters.
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Marketing of Consumer Goods to
USSR

1938. SHRIMATI D.K. BHANDARL:
Will the Minister of COMMERCE be pleased
to state:

(a) whether several Indian private sec-
tor industries have been permitted to market
several consumer goods to the U.S.S.R. ;

(b) it so, the names of industries and
consumer goods;

(c) what attributions are to be added
with this move to raise Indo-Soviet two-way
trade;

(d) the offers received from the
U.S.S.R. in this regard;

(e) whether some proposal to consider
trade balancing on a group-wise basis is
under cosideration;

(f) if so, the details thereof and how
India would be benefited from this proposal;
and

(@) thenameofconsultancy service unit
of India entrusted to locate new opportuni-
ties for Indo-Soviet Trade with terms of refer-
ence of this unit?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) to (d). A number of con-
sumer items are being exportedtothe USSR
under the Indo-Soviet Trade Agreement for
1986-90. These include textiles, readymade
garments, handicrafts, cosmetics, per-
fumes, etc. Contracts are signed through
negotiations between the individual export-
ers and the Soviet buying organisations.

(e) to (g). Trade with USSR is balanced
on an overall basis and not group-wise. lt is
proposed to diversify the structure of trade.
With this objective, market survey is being
done by IIFT, CEl and M/s. Tata Economic
Consultancy Services on behaif of India-
USSR Chamber of Commerce & Industry.
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Check on Growth of Unauthorised
Poweriooms

1939. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR: Willthe Min-
ister of TEXTILES be pleased to state:

(a) whether there has been a tremen-
dous growth of power-looms in the country;

(b) whether the unauthorised growth of
power-loom has also been increasing;

(c) ifso,the numberof powerloomason
30 June, 1987;

(d) the steps taken.to check the un-
authorised growth of power-looms; and

(e) the details thereof?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): (a) Yes, Sir.

(b) Yes, Sir, in the past, there has been
unauthorised growth of powerlooms.

(c) Thefigures regarding the number of
powerlooms as on 30th June, 1987 are not
available.as the process of the registration
under provisions of the Textile (Control)
Order, 1986 is yet to be completed by the
State Government and Union Territory au-
thorities. As on 31.3.86, there were 6.38
lakh powerlooms in the country. It is esti-
mated that this figure will increase substan-
tially due to grant of registration to un-
authorised powariooms.

(d) and (e). Registration of all power-
looms is mandatory under the provisions of
the Textile (Control) Order, 1986 which
came into force with effect from 11.4.1986.

Assistance to NTC Milis Running in
Loss

1940. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR: Will the
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Minister of TEXTILES be pleased to state:

(a) whether some National Textile
Corporation’s mills are running in loss;

{b) if so, how many NTC mills are run-
ning in loss and the tactors ressonsible for
1i»0 losses of these NTC mills;

(c) whether Government have given
assistance for the working of NTC mills; and

(d) it so, the details or amount ot assis-
tance provided for the NTC mills by Union
Government in the last three years?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMARY): (a) Yes, Sir.

(b) Duringthe year 1986-87, 94 nation-
alised and 15 managed mills suffered net
losses. The major reasons for losses of the
mills under NTC are as follows:-

() old and absolete machinery in
most of the mills;

(i) ncrease in the prices of cotton and
other inputs;

(iii) power-put and high cost of captive
power, resulting in under-utilisa-
tion of installed capdcity in various
mills;

(iv) increase in cost of coal, fuel, petro-
leum products etc.;

(v) increasein costof dyes and chemi-
cals;

(vi) wage increase on account of in-
creased DA efc.; and

(vii) excess labour forces.

(c) and (d). Yes, Sir. The Plan and Non-
Plan. assis tance, apart From subsidies
given by the Union Govemment to NTC milk
are given below:
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Year Plan & Non-Plan
Assistance
(Rs. crores)
1984-85 239.27
1985-86 146.66
1986-87 160.14

Export of Cotton During 1986-87

1941. SHR!C.K. KUPPUSWAMY: Will
the Minister of TEXTILES be pleased to
state:

(a)- the total quantity of cotton bales
contracted for export during 1986-87; and

(b) the quantity of bales actually ex-
ported during the year 1986-877?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): (a) and (b). During the current
cotton year a quantity of 3,91,664 bales of
long and extra long staple cotton and 46,052
bales of Bengal deshi cotton were registered
for export while the shipments were
12,91,226 bales of long and extra long staple
cotton and 52,988 bales of Bengal deshi.
These shipments include quantities ex-
ported against the previous year’s registra-
tion also.

Sick Textile Mills in West Bengal

1842. SHRIANIL BASU: Willthe Minis-
ter of TEXTILES be pleased to state:

(a) the names of sick textile mills in
Waest Bengal as on 31st March, 1987;

(b) the names of mills which have
been revamped during the lastthree years in
West Bengal.

(c) the names of mills to be revamped
during the Seventh Five Year Plan period;
and

(d) the amount spent by Government
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on revivalof each mill so far and propoaod fo
be spent during Seventh Five Year Plan
period?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): (a) The following cotton textile
mills in West Bangal were sick/closed as on
31st March, 1987: .

i) India Linoleums Ltd., Howrah; (ii)
Shree Durga Cotton Ltd., Konnagar; (iii) Shri
Hanuman Cotton Mills, Howrah; (iv) Bengo-
daya Cotton Mills, Panihatti; and (v)
Kesoram Industries and Cotton Mills Ltd.,
Calcutta.

(b) Revamping of textile mills is an ongo-
ing process and depends on factors like the
pace of implementation of rehabitation/mod-
ernisation packages etc. and a time-limit
cannot be set on it.

(c) h is difficult to say which mills will be
revamped during the Seventh Five Year
Plan Period because this is conditional on
the state of health of the mills.

(d) The Union Government do not fund
the revival of sick mills.

Concessions to Textile Milis in
Gujarat and in the Country

1943. SHRIMAT! PATEL RAMABEN
RAMJIBAHI MAVANI:
SHRI UTTAMBHAI H. PATEL:

Will the Minister of TEXTILES be pleased
to state:

(a) whether various concessions are
being given to the textile mills inthe country
and particularly in Gujarat;

(b) if so, the details thereof;
(c) the reasons for such concessions;
(d) whether these concessions are for

the benefit of thé consumer and for the
healthy growth of the industry;



309 .Written Answers

(e) whether any committee/study group
has been appointed to go into the matter so
that it is being used for the benefit of the
consumers and for the healthy growth of the
industry;

(f) if so, the recommendations of the
said committee/study group and the action
taken thereon; and

(g) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI! S. KRISHNA
KUMARY): (a) to (d). With a view to ensuring
healthy growth of the organised mill sector of
the textile industry and for the benefit of the
consumers, Union Government have taken
various steps in accordance with the Textile
policy of June, 1985. These measures in-
clude reduction in fiscal levies on certain
man-made fibres/Yarn, setting up of the
Textile Modernisation Fund of Rs. 750 crore,
allowing full flexibility in the use of fibres,
lifting of ban on creation or expansion in the
weaving capacity, removing unnecessary
controls and regulations and ancourage-
ment for production of cheap synthetic bi-
ended fabrics by National Textiles Coropra-
tion. Since Textile Industry occupies pivotal
role in the economy of its State, Govt. of
Gujarat have been also given concessions
to the textile mills in the State and these
include granting interest free lown subjectto
certain conditions, deferment of electricity
charges, deferment of sales tax recovered
by the mill companies on sale of yarn and
exemption from power cuts.

(e) No, Sir.
(f) and (g). Do not arise.

Discussion with Bangladesh About
TNV Extremists

1944. SHRI AJIT KUMAR SAHA: Will
the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) when the problem of Tripura Na-
tiona Volunteer extremists were taken up
with the Government of Bangladesh;

SRAVANA 16, 1909 (SAKA)

Written Answers 310

(b) whether any discussion was held
recently on the subject with Bangladesh;
and

(c) if so,the ouicome of the discussions
held?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
K. NATWAR SINGH): (a) Over the last few
years the Government has brought to the
attention of the Government of Bangtadesh
on a number of occasions the fact that TNV
insurgents are operating from their territory
and have requested the Government of
Bangladesh to prevent such activity.

(b) and (c). The Bangladesh Government
has consistently denied that training camps
or any other facilities for the TNV exist on its
territory.

Amount Released for Naval Project
at Karwar

1945. SHRIC. DEVARAYA NAIK: Will
the Minister of DEFENCE be pleased to
state:

(a) the total amount released for the
purpose of compensation and rehabilitation
work in “Sea Bird" navel project at Karwar in
Karnataka;

{b) whether the amount released has
been utilised properly; and

(c) ifnot,the actiontaken inthisregard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI SHIVRAJ V. PATLL):
(a) A sum of Rs. 15.87 crores towards 80%
of the compensation cost of the land to be
acquired as per the provisions of the Land
Acquisition Act, 1894, and Rs. 7.049 crores
towards the rehabilitation of the families to
be displaced, have been placed at the dis-
posal of the Government of Karnataka.

(b) and (c). The State Govemment is
progressing the acquisition of private land



"311 Written Answers

and the rehabilitation of displaced families.
They have constituted a Rehabilitation
Committee, consisting of official and non-
ofticial members; itis headed by the Minister
for Agriculture, Karnataka.

Entry of Foreign ers into India
Through Nepal Without Visa

1946. SHRI BRAJA MOHAN MO-
HANTY: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government are aware of
the cases of Indians holding foreign pass-
port coming to India through Nepal thereby
evading visa requirement;

(b) if so, the steps Government are
taking to prevent such travels; and

{c) whether any amendment in the rele-
vant laws are being proposed;

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAN;: (a) and (b). Underthe Passport (Entry
into India) Rules, 1950, no foreigner can
wter into India without valid trave! docu-
nents and visas granted by Indian Missions
abroad except Nepalies .and Bhutanese
nationals who have specifically been ex-
empted from visa requirements by Govern-
ment of India.

(c) Does ot arise.

Revamping of Police set up In
Capital

- 1947. SHRI MAHENDRA SINGH:
SHRI AMARSINH RATHAWA:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government propose to
revamp the police set-up in the capital as
reported in the ‘Hindustan Times' of 17 June,
1987; -
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{b) it so, what steps Government pro-
pose to take to meet challenge of terrorism
and other anti-national activities in the capi-
tal; and '

(c) the manner in which the police set up
will be revamped?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) to (c). The following steps have
beerf taken to meet the threat of terrorism
and the antinational activities:-

(i) The strength of the Delhi Police
control room vehicles have been
increased to 165 round-the-clock.

(i)  ThePolicepersonnelinthe Police
Control Room vehicles are now
equipped with sophisticated
weapons.

(i) Motor-cycle patrolling is carried
out in coordination with Police
Control Room vehicles.

(iv) 100 pickets, with strong barri-
cades and equipped with auto-
matic weapons and wireless sets
have been posted at stratgegic
points for effective blockade.

(v)  An operational cell to deal with
terrorists/extremists has been set
up in Delhi Police.

(vij Regular coordination meetings
are held with the authorities of
neighbouring States and the intel-
ligence agencies to monitor the
activities of terrorists.

(vii) The Delhi Police Officers and man
have been trained in the use of
modern weapons and regular fir-
ing practice is imparted.

(viii) The intelligence system has been
geared up.
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Guidelines on Sick Textile Mills

1948. SHRI RANJIT  SINGH
GAEKWAD: Will the Minister of TEXTILES
be pleased to state:

(a) whether Government propose 10 1s-
sue guidelines to. the respective State
Govemnments to make sick textile mills vi-
able; and

(b) if so, the details thereof and if not, the
reasons therefor?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): (a) No, Sir.

(b) The Guidelines are already con-
tained in the June 1985 Textile Policy State-
ment.

SAARC Meeting

1949. SHRIH.B. PATIL: Will the Minis-
ter of EXTERNAL AFFAIRS be pleased to
state:

(a) whether recently a meeting of
SAARC countries was held to finalise, the
rules regulations and guidelines regarding
the functioning of the newly-set-up SAARC
Secretariat at Kathmandu; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
K. NATWAR SINGH): (a) Yes, Sir. This was
one of the subjects besides others, dis-
cussed at the meeting.

(b) The Staff Rates and Financiai Regu-
lations forthe SAARC Secretariat were final-
ised. The discussion remained inconclusive
ondraft provisions relating to salaries, allow-
ances and other entitiements of the Secre-
tary General and members of staff of the
Secretariat and on some aspects dealing
with the role, powers and functions of the
Secretary General and the SAARC Secre-
tariat.
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Recovery of Strip of Land in Manka-
char Area in Assam From Bangla-
desh

1950. SHRI C. JANGA REDDY: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Assam Government have
asked the Union Government to take imme-
diate steps at appropriate level for recovery
of an eight kilometre strip of land in Man
Kachar area under DhubriDistrict, presently
under illegal occupation of Bangladesh; and

(b) if so, Union Government’s response
thereto and the action initiated in this regard
and the results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
K. NATWAR SINGH): (a) and (b). This Min-
istry has no knowledge about such a request
having been made by the Assam Govemn-
ment. When the Indo-Bangladesh Land
Boundary Agreement of 1974 is ratified,
termritories in the adverse possession of india
and Bangladesh, respectively, will come to
the other. Accordingly, Baraibari will come
into Indian control. Till that time the status
quo isto remain undisturbed, as provided for
under the Land Boundary Agreement.

Joint Efforts by India and UK to
Deal with Terrorism and Drug
Problems

1951. SHRI YASHWANTRAO
GADAKH PATIL: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether India and UK have agreed on
the joint efforts to deal with terrorism and
drug problems; and

(b) it so, the details of the agreement
reached in these matter? i

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) India and UK
have reached . broad understanding on
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measures to deal with trafficking in drugs
and economic offences.

(b) Officials of both countries will closely
limise with each other to achieve the aims of
the understanding.

Procurement of Rough Diamonds by
MMTC

1952. SHRI RAM BAHADUR SINGH:
Will the Minister of COMMERCE be pleased
to state-

(a) whether the Minerals & Metals Trad-
ing Corporation (MMTC) has been procuring
diamond roughs from primary producing
countries; '

(b) whether these are distributed to ex-
porters;

(c) if so, the details thereof;

(d) whether the M.M.T.C. has a list of
appraisers on its record;

(e) whether the appraisers have been
collecting huge amounts from exporters;
and

(f) # so, the steps being taken to protect
exporters?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI! P.R.
DAS MUNSI): (a) to (d). MMTC has been
procuring diamond roughs from primary
sources. Diamonds procured by MMTC,
including those from primary sources, are
placed on sale in its diamond division in
Bombay and sold to licence holders at mar-
ket prices asis being done by a large number

AUGUST 7, 1987

Written Answers 318

of other private companies in diamond busi-
ness. It does not have a list of appraisers on
its record. However, it has in:its employment
senior assorters.

(e) and (f). No, Sir.

Workers Rendered Surpius Due to
installation of Computers in De-
fence Departments

1953. DR. AK. PATEL: Will the Minis-
ter of DEFENCE be pleased to state:

(a) the number of computers installed in
the defence departments during the past two
years and the number of workers rendered
surplus as a result thereof;

(b) whether several defence items of low
technology are given for manufacture to
private contractors and firms; and

(c) it so, has it rendered ordnance factory
workers surplus?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI SHIVRAJ V. PATIL):
(a) Information relating to Army, Navy, Air
Force, Military Engineering Service, De-
fence (Finance) Division, Controller General
of Defence Accounts Directorate General
Quality Assurance is given in the below
statement. Information from other organisa-
tions under Ministry of Defence is being
collected and will be laid on the Table of the
House.

(b) A few low technology items have
been off-leaded from Ordnance Factories to
Civil Sector which include both Public Sector
and Private Sector Units.

(c) No, Sir.
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STATEMENT

Computers installed/  Manpower rendered

procured during the surplus

last two years
Army 98 Nill
Navy 5 Nill
Air Force 20 Nilt
Military Engineering Service 3 Nill
Defence (Finance) Division 5 Nill
Controlier General of Defence Accounts 2 Nill
Director General Quality Assurance 30 Nill

Joint Projects to Promote Tourism
in Orissa

1954. SHRI LAKSHMAN" MALLICK:
Will the Minister of TOURISM be pleased to
state:

(a) whether Union Government are
aware that Governmentof Orissa, which had
declared tourism as an industry a few years
ago has not been able to make much
headyway in this direction;

(b) if so, the reasons therefor;

(c) the details of the projects agreed to
jointly by the Centre and State which are to
take off; and

(d) the remedial steps proposed by

Union Government in this direction?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER): (a)
and (b). The Government of Orissa has not
declared Tourism as Industry but has de-
clared Hotels as industry and offers several
incentives which have resulted in a substan-
tial increase in accommodation facilities in
Orissa. The total number of beds which were
6265 atthe beginning of Sixth Five Year Plan
has gone upto 15378 by the end of 1986.

(c) and (d). The following projects are at
various stages of implementation jointly with
State Government for promotion of tourism
in Orissa:

(Rs. in {akhs)
S. No. Name of the Scheme - Amount Amount Date of
sanctioned released sanction
1 2 3 4 5
1. Forest Lodge at Similipal 36.76 33.10 23.3.84
2. Toilet Block at Konarak 3.49 2.61 19.3.84
3. Boats for Chilka Lake 2.00 1.80 19.3.84
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1 2 3 4 5

4. Flgodlighting of Khandagiri-Udaigiri 8.10 729 * 16.6.84
5. Transport facilities at Similipal 4.04 364 14.2.86
6. Boats for Nandankanan 1.50 1.356 6.3.86
7. Yatri Niwas at Satpada 26.50 5.00 31.3.86
8. Wayside amentties at Rameshwar 7.27 4.00 30.12.86
9. Wayside amenities at Taptapani 6.98 5.00.  30.12.86
10. Wayside amenities at Sunabeda 6.98 5.00 30.12.86
11. Wayside amenitias at Angul 6.98 5.00 30.12.86
12. Open Air Theatre at Konarak 710 5.00 9.12.86
13. Yatri Niwas at Konarak 29.25 8.00 3.1.1987
14, Moto Yatch for Chilka 4.30 350 March 1987
18. Water Sports at Chilka 21.96 20.00 26.6.87

In addition, Hotel Nilachal Ashok now
under construction at Puri, is a joint venture
of ITDC and Orissa Tourism Development
Corporation.

The Ministry of Tourism has taken sev-
eral steps to ensure expeditious implemen-
tation of Plan schemes. These include
undertaking regular review of physical and
financial progress of all schemes atthe ievel
of Secretary and Minister of Tourism. De-
tailed discusson are also held with the State
Government representatives and executing
agencies to review progress on each
scheme.

Pak Intruders in Punjab

1955. SHRIMATI BASAVARAJES-
WARI: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether during the month of May,
1987, after promulgation of the President’s
rule in Punjab, a number of Pakistani intrud-

——

ers have been killed or captured; and

(b) it so, the number of such Pakistani
intruders?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) and (b). During May, 1987, the
BSF had apprehended 33 illegal entrants on
the Indo-Pak border in Punjab. Of these, 15
persons were handed over tothe Stae Police
for taking further necessary action underthe
law, and the remaining 18 persons ware sent
back to Pakistan. During the same petiod 46
intruders were also killed in the encounters
with the BSF on the Punjab border. During
June, 1987, the BSF had apprehended 66
illegal entrants on the Punjab border, of
whom 8 were handed over to the State
Police and the remaining 58 persons were
sent back. 20 intruders were Kkilled in en-
counters with-the BSF on the Punjab border
during the same period.
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[ Transiation)
Incidents of Crime Against Women

1956.SHRIMATI PATEL RAMABEN
RAMJIBHAI MAVANI:
SHRI UTTAMBHAI H. PATEL:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether incidents of crime against
women are on the increase in Delhi and
other parts of the Country;

(b) if so, the number of cases of kidnap-
ping eveteasing, molestation and rape re-
ported during 1.1.86 to 30 June, 1987; in
various States and Union Territories; and
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(c)the number of persons arrested inthis
regard and the details of action taken against
them?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND THE
MIINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) and (b). Available information is
given in the Statements | & Il below.

(c) Enforcement of criminal laws is the re-
sponsibility of the State Governments/Union
Territory Administrations. The Information
regarding arrests and follow-up action in
crime cases is not compiled by the Central
agencies.

STATEMENT - |

Number of Cases Reported as Crime Against Women During the Year-1986

Sl. No. States/Union Rape Molestation Kidnapping of  Eve-Teasing
Territories Women & Girls
1 2 3 4 5 6

STATES -

1.  Andhra Pradesh 301 989 295 576
2.  Arunachal Pradesh 9 6 1 Nill
3. ,Assam 354 139 244 3
4. Bihar563 A11 **470 .

5. Gujarat 144 637 554 235
6. Haryana 144 265 170 155
7. Himachal Pradesh. 52 117 79 Nil
8. Jammu & Kashmir 187 899 508 274
9. Karnataka 137 557 105 40
10. Kerala 133 494 117 2
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1 2 3 4 5 6

11. Madhya Pradesh 1,526 4,698 936 477
12. Maharashtra 800 2,724 744 264

13. Manipur 10 27 138 Nil

14. Meghalaya 19 10 21 Nil

158. Mizoram 46 29 2 Nil

16. Nagaland 8 Nil 1 Nil

17. Orissa 164 583 158 49

18. Punjab 49 37 89 6

19. Rajasthan 598 939 1,287 22

20. Sikkim 5 6 4 Nil

21. Tamil Nadu 231 750 365 774
22. Tripura 38 26 49 Nil

23. Uttar Pradesh 1,192 1,591 1,630 1,446
24. West Bengal 503 304 362 123
TOTAL (STATES) 7,213 16,238 8,329 4,446
UNION TERRITORIES:

25. A& Nlslands 2 22 3 1

26. Chandigarh 4 1 18 2
27. D & N Haveli Nil 5 Nil Nil
28. Delhi 91 112 856 2021

29. Goa, Daman & Diu 8 8 10 3
30. Lakshadweep Nil Nil Nil Nil
31. Pondicherry 5 7 3 Nil
TOTAL (U.Ts) 93 138 528 612
GRAND TOTAL 7,306 16,376 . 8,857 5,058

NOTE: 1) Figures are based on monthly crime statistics and may be treated as provisional.

2) ** In the State of Bihar, Molestation figures include figures of Eve-Teasing aiso.
-Sanarate for eveteasing are not available.



325 Written Answers SRAVANA 16, 1909 (SAKA) Written Answers 326
STATEMENT-II

Number of Cases Reported as Crime Against Women During the Year , 1987.

S. No. States/Union Rape Molestation Kidnapping Eveteasing Remarks
Territories of Women &
Girls

1 2 3 4 5 6 7
STATES

1. Andhra Pradesh 121 353 76 338 upto April, '87
2. Arunachal Pradesh 1 4 6 Nill upto June, '87
3. Assam 20 14 23 Nill uptoJan., '87
4. Bihar NA NA NA NA NA

5. Gujarat 57 216 176 39 upto April, '87
6. Haryana 12 41 20 32 uptoFeb., '87
7. Himachal Pradesh 20 55 a4 1 upto June, '87
8. Jammu & Kashmir 10 79 70 24 upto Feb., '87
9. Karnataka 65 313 32 20 upto May, '87
0. Kerala 65 201 36 Nill upto May, '87
11. Madhya Pradesh NA NA NA NA NA

12. Maharashtra 247 851 212 102 upto April, '87
13. Manipur 3 10 74 Nil upto May, 87
14. Meghalaya 2 Nil 6 Nil upto Feb., '87
15. Mizoram 22 17 Nil Nil upto June, '87
16. Nagaland 4 Nil Nil Nil upto May, '87
17. Orissa 85 222 64 22 upto May, '87
18. Punjab 14 6 34 3 upto April, ‘87
19. Rajasthan 244 368 534 8 upto May, '87

20. Sikkim 4 9 1 Nil upto June, '87
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1 2 3 4 5 6 7

21.  Tamil Nadu 85 329 149 337 upto May, '87
22. Tripura 6 16 7 Nil upto June, '87
23. Uttar Pradesh 464 566 633 603 upto March’87
24. West Bengal o1 54 64 23 upto March’87
UNION TERRITORIES

25. A & N Islands 3 10 4 2 upto .lune, '87
26. Chandigarh 3 19 2 upto June, '87
27. D & N Haveli Nil 4 Nil Nil upto June, '87
28. Delhi 51 447 927 upto June, '87
29. Goa, Daman & Diu 6 Nil Nil upto June, ‘87
30. Lakshadweep Nil Nil Nil Nil upto June, '87
31. Pondicherry 2 4 1 Nil upto June, ‘87

Note: 1) Figures may be treated as provisional.

2) Goa attained the status ot statehood in May, 1987.

3) N.A. stands for Not Available.

Industrial Licences to Co-operative
Spinning Mills in Gujarat

1957. SHRIMATI PATEL RAMABEN
RAMJIBHAI MAVANI: Will the Minister of
TEXTILES be pleased to state:

(a) whether applications have been
received by Union Government from Gujarat
and other States for industrial licences in
spinning mills from January, 1985 to 15th
July, 1987:

(b) if so, the details thereof;
(c) the number of licences granted and

the number of licences rejected and the
reasons therefor;

(d) the number of licences under consid-
eration;

(e) the salients features of the policy-for
issuing fresh industrial licences;

(f) the incentives being given to this co-
operative sector and to make popular this
industry; and

(g) how many co-operative spinning
mills are existing in Gujarat and other parts
of the country and the details thereof and
what is the production of these mills during
the above period?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): (a) Yes, Sir, except Gujarat.
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(b) and (c). The number of applications
for grant of industrial licences received dur-
ing this period for establishing cooperative
spinning mills was 24. In 14 cases, the
licence was granted. In maining 10 cases
licence was not sanctioned as the applicants
did not fulfil conditions for grant of licence as
per policy on the subject.

(d) No application is pending at present.
However, several representations against
rejections have been received.

(e) The salient feature of the Licensing
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Policy are contained in Press Note No. 8
(1985 series) published on 19.3.85 by the
Department of Industrial Development.

(f) The National Cooperative Development
Corporation (NCDC) provides financial as-
sistance towards the equity of cooperative
units and for their expansion/modernisa-
tioon. Besides, NCDC also provides techni-
cal assistance and functions as a financial
coordiator.

(g) A Statement is given below

STATEMENT

List of Cooperative Textile Mills Licensed under the Industrial (Development and Regulation)

Act 1951. (As on 30.6.1986)

S. No. State/Union No. of Mills
Territory
1. Andhra Pradesg 7
2. Gujarat 5
3. Haryana 1
4, Karnataka 7
5 Kerala 3
6. Madhya Pradesh 1
7. Maharashtra 28
8. Orissa 6
9. Punjab 4
10. Rajasthan 3
11. Tamil Nadu 18
12. Uttar Pradesh 8
13. West Bengal 1
14. Pondicherry 1
Total 93

The total production of the cooperative mills in 1985-86 was 151629207 kg. of yam.
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Expenditure on Modernisation by
NTC

1958. SHRI C. K. KUPPUSWAMY: Will
the Minister of TEXTILES be pleased to
state the total amount spent by his Ministry
on modernisation/renovation of machinery
in the nationalised units under National
Textiles Corporation (NTC) during 1986-877?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMAR): The Ministry of Textiles released
durign 1986-87 an amount of Rs. 15 crores
for modernization/renovation of machinery
etc. in the nationalised units under NTC.

Jute Purchased by Jute Corporation
of india Ltd.

1959. SHRI C. K. KUPPUSWAMY: Will
the Minister of TEXTILES be pleased to
state:

(a) thetotal quantity of jute purchased
by the Jute Corporation of India Ltd. (JCI)
during 1986-87;

(b) thetarget fixed for purchase of jute
by JCI for the current year 1987-88; and

(c) the total quantrty of jute purchased
as on 30.6.87%

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF TEXTILES (SHRI S. KRISHNA
KUMARY): (a) and (c). The total quantity of
jute purchased by Jute Corporation of India
alongwith State-level Cooperatives as on
30th June, 1987 i.e. during 1986-87 season
is 22.21 lakh bales.
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(b) Under price support operation no
taget has been fixed for purchase of raw jute
during 1987-88 season and Jute Corpora-
tion of India undertakes to purchase what-
ever quantity of raw jute offered to it for sale
by growers at the statutory minimum price
fixed by the Government.

Cement-Packaging in Jute Bags

1960. SHRI V. SOBHANADREES-
WARA RAO: Will the Minister of TEXTILES
be pleased to state:

(a) the percentage in cement, fertiliz-
ers, foodgrains and sugar packagings re-
spectively for jute bags;

(b) whether Government are aware
that cement packaging in jute bags is leading
to exploitation of consumers by shortage of
some quantity of cement per bag of cement;
and

(c) if so, whether Government pro-
pose to reconsider its decision in respect of
cement packaging in jute bags in the larger
interest of the comsumer?

DEPUTY MINIS TER IN THE MINISTRY
OF TEXTILES (SHRI S. KRISHNA
KUMAR): (a) As per the Order dated 29th
May, 1987 issued under Sub-section (1) of
Section 3 of the Jute Packaging Materials
(Compulsory use in Packing Commodities)
Act, 1987, the percentage of total production
of cement, fertilizers, Fodgrains and Sugar
to be packed in jute Packaging materials is
as under.—

S. No. Commodities

Percentage of total Production of commo-
dityor class of commodities required to be
packed in jute packaging material.

1 2 3

1. Foodgrains Hunderd per cent.
2. Sugar Hundred per cent.
3. Cement Seventy per cent.
4. Fertilizers excluding; Fifty per cent.
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(a) Calcium Ammonium Nitrate
(b) Ammonium Nitrophosphate
(c) Single Superphosphate
(d) Suphala-prodiiced by RCF,

(e) Triple Superphosphate

(b) No, Sir.
(c) Does not arise.
12.00 hrs

MOTION FOR ADJOURNMENT

[English)
Killing of Innocent People by
Terrorists
(Interruptions)

MR. DEPUTY-SPEAKER: | have to in-
form the House that | have received a notice
of Adjounrment Motion regarding continu-
ous killings of innocent people by terrorists
and increasing terrorist activities in Punjab
from Shri Basudeb Acharya.

| give my consont to the moving of the
motion.

Shri Basudeb Acharia may ask for leave
of the House.

SHRI BASUDEB ACHARIA (Benkura): |
seek leave of the House to move my Ad-
journment Motion.

MR. DEPUTY-SPEAKER: Those in fa-
vour of leave being granted may rise in their
palces.

SHR!I C. MADHAV REDDI (Adilabad):
Are they opposina?

SHRI BASUDEB ACHARIA: Are they
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(CAN)
(ANP)
(SSP)
Trombav

(TSP)

el

opposing, Sir? (Interruptions)

MR. DEPUTY-SPEAKER: There is no
question of opposing. Those who are sup-
porting the motion may rise in their places.

(Interruptions)

SHRI. C. MADHAV REDDI: Kindly see
the rules. (Interruptions)

SHRI AMAL DATTA (Diamond Har-
bour): Nobody is opposing. (Interruptions)

MR. DEPUTY-SPEAKER: If they are
interested letthem rise in their places. If they
are sitting, they may neither support nor
oppose. What can | do for that.

SHRI C. MADHAV REDDI: The questian
is redundant because nobody is opposing.

MR. DEPUTY-SPEAKER: Those who
are for it may stad up. Some people may
abstain. They may vote this way or that way.
What can | do? Those in favour may rise in
their places.

(Interruptions)

SHRI S. JAIPAL REDDY (Mahbub-
nagar): If they want to make Punjab issue
also a partisan issue, than they stand self-
condemNed.

(Interruptions)
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THE MINISTER OF HOME AFFAIRS (S.
BUTA SINGH): The purpose of this motion is
to have a full discussion on the menace of
terrorism and also Punjab situation. We are
willing to have a discussion. But, Sir, this is
not the only way, the Adjournment Motion is
not the only way for that.

MR. DEPUTY-SPEAKER: The leave is
not granted because less than 50 Members
have stood up.

-(Interruptions)

SHRI BASUDEB ACHARIA: Allow it
under Rule 193.

SHRI SOMNATH CHATTERJEE
(Bolpur): Allow it under Rule 193.

MR. DEPUTY-SPEAKER: You can
make arequest in writing. It will be put before
the Business Advisory Committee and de-
cided.

(Interruptions)

MR. DEPUTY-SPEAKER: Plgase take
your seat. | never called you.

SHRI S. JAIPAL REDDY (Mahbub-
nagar): | wish to draw your attention to the
manner in which the speeches of the former
Prime Minister, Shri Morarji Desai, have
been censored by the Government in bring
out the volumes ...

MR. DEPUTY-SPEAKER: | will find out
the facts.

(Interruptions)

SHRI S. JAIPAL REDDY: They have
censored all references to emergency.

(Interruptions)

MR. DEPUTY-SPEAKER: We have al-
ready asked for information whether it is
correct or not. | have already asked for
information on that.

(Interruptions)
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SHRI SHANTARAM NAIK (Panaji): Sir,
we the Members of this House, for the last
several days are not allowed to participate
properly in the debates because of the ter-
rorism of the opposition parties in the House.
Are you going to ensure that this terrorism of
the Opposition Parties is stopped?

(Interruptions)
MR. DEPUTY-SPEAKER: Please order.
[ Translation]

SHRI DHARAM PAL SINGH MALIK
(Sonepat): Mr. Deputy Speaker, Sir, terror-
ism is a national problem and two incidents
took place in Haryana during the last few
days. (Interruptions) The Central Govern-
ment should intervene n this matter.

(Interruptions)
[English)

MR. DEPUTY SPEAKER: You give it in
writing.

[ Translation]

SHRI GIRDHARI LAL VYAS (Bhilwara):
The State Bank of india Branch functioning
in the premises of the Cement Factory at
Sawai Madhopur has stopped the payment
and as a result the workers are not begin
paid their wages and the cement factory has
come to a standstill. It is a quastion of life 2nd
death for the 10,000 workers. They may
please be made payment immediately.

[English]

MR. DEPUTY SPEAKER: Nothing is
going on record because everybdoy is
shouting. Nothing is going on record. | am
very sorry. | cannot allow.

xK

(Interruptions)

SHRI BASUDEB ACHARIA (Bankura):
What about the adjournment motion?

MR. DEPUTY SPEAKER: &t is not al-

** Not recorded.
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lowed. f havetold you. You give notice under
rule 193 and it can be considered. Adjourn-
ment motion is not allowed.

[ Transiation]

SHRI SHIV PRASAD SAHU (Ranchi):
The extremists have threatened the school
teachers in Delhi that they will kill school
children by 15th August. The Hon. Minister
of Home Affairs may please pay attention
towards it, otherwise a number of school
children will lose their lives. Life and property
of school children is in danger.

[English)

MR. DEPUTY SPEAKER: You give it in
writing.

Now, Papers to be alid. Shri Janardhana
Poojary.

12.06 hrs.
PAPERS LAID ON THE: TABLE
[English]

Notifications under Customs Act.
1962 and Central Excise Rules
1944

THE MINISTER OF STATE IN. THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): | beg to lay on
the Table—

(1) A copy each of the following
Notifications (Hindi and English
versions) under-section 159 of
the Customs Act, 1962:—

(i) G. S. R. 485(E) to 493(E) pub-
lished in Gazstte of India dated
the 12th May, 1987 together with
an explanatory memorandum re-
garding levy ot auxiliary duty of
customs on goods falling under
the First Schedule of the Cus-
toms Tariff Act, 1975.
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(ii)

(iii)

(v)

(v)

@)
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G. S. R. 856(E) and 657(E) pub-
lished in Gazette of India dzted
the 13th July, 1987 together with
an ex-planatory memorandum re-
garding exemption to coking coal
of ash content below 12 per cent
from the whole of the basic, addi-
tonal and auxiliary duties of cus-
toms leviable thereon.

G. S. R. 669(E) published in
Gazette of India dated the 22nd
July, 1987 together with an ex-
planatory memorandum regard-
ing exemption to thirty one speci-
fied video software generation
equipments from the basic cus-
toms duty in excess of 80 per cent
ad valorem and from the whole of
the additional duty of customs
leviable thereon.

G. S. R. 670(E) published in
Gazette of India dated the 22nd
July, 1987 together with an ex-
planatory memorandum seeking
to prescribe auxiliary duty of cus-
toms at the rate of 25 per cent on
the goods covered by Notification
No. 280/87-Customs dated the
22nd July, 1987.

G. S. R. 668(E) published in
Gazette of India dated the 22nd
July, 1987 together with an ex-
planatory memorandum making
certain amendments to Notifica-
tion Nos. 514/86-Customs to 516/
86-Customs all dated the 30th
Decemebr, 1986 so as to make
certain procedural changes with
regard to production of essential-
ity certificate for the purpase of
availing concessional rates of
import duty on various items im-
ported for the oil sector.

[Placed in library See No. LT-
4574/87]

A copy each of the following
Notifications (Hindi and English
versions) issued under the
Central Excise Rules, 1944:—
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@

(it)

(iif)

(v)

(v)

(vi)

G. S. R. 478(E) published in
Gazette of India dated the 12th
May, 1987 together with an ex-
planatery memorandum regard-
ing ex~mption to goods falling
under the Schedule to the Cen-
trgl Excise Tariff Act, 1985 from
the whole of the special duty of
excise leviable thereon.

G. S. R. 479(E) published in
Gazette of India dated the 12th
May, 1987 together with an ex-
planatory memorandum regard-
ing exemption to all goods pro-
duced on manufactured in a free
trade zone or in a hundred per
cent export-oriented undertak-
ing from the whole of the special
duty of excise leviable thereon.

G. S.-R. 480(E) published in
Gazette of India dated the 12th
May, 1987 together with an ex-
planatory memorandum re-
scinding Notification No. 55/87-
CE dated the 1st March, 1987. .

G. S. R. 481(E) published in
Gazette of India dated the 12th
May, 1987 together with an ex-
planatory memorandum making
certain amendments to Notifica-
tion No. 56/87-CE dated the 1st
March, 1987

G. S. R. 482(E) published in
Gazette of India dated the 12th
May, 1987 together with an ex-
planatory memorandum making
certain amendments to Notifica-
tion No. §7/87-CE dated the 1st
March, 1987.

G. S. R. 483(E) published in
Gazette of India dated the 12th
May, 1987 together with an ex-
planatory memorandum making
certain amendments to Notifica-
tion No. 60/87-CE dated the 1st
March, 1987.

(vii) G. S. R. 484(E) published in
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Gazette of India dated the 12th
May, 1987 together with an ex-
planatotry memorandum re-
scinding Notification No. 44/87-
CE dated the 1st March, 1987.

(viii) G. S. R. 680(E) published in
Gazette of India dated the 29th
July, 1987 together with an ex-
planatory memorandum pre-
scribing a concessional rate of
basic excise duty of Rupees
10.75 per kilogram on polypro-
pylenie filament yamn, no tex-
tured, of denierage not above
750.

[Placed in library See No. LT-
4575/87)

12.07 hrs.

Message from Rajya Sabha
[English]

SECRETARY-GENERAL: Sir, | have to
report the following message received from
the Secretary-General of Rajya Sabha:—

“In accordance with the provisions of
rule Il of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, | am directed to enclose a
copy of the Navy (Amendment) Bill,
1987, which has been passed by the
Rajya Sabha at its siting held on the
4th August, 1987.”

NAVY (AMENDMENT) BILL
As Passed by Rajya Sabha
SECRETARY GENERAL: Sir, | lay on

the Table the Navy (Amendment) Bill, 1987,
as passed by Rajya Sabha.

MR. DEPUTY-SPEAKER: Now, calling-
gttention. Shri Ajoy Biswas.

(Interruptions)
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MR. DEPUTY-SPEAKER: Orderplease.
Now, we are on call-attention motion.

SHRI AMAL DATTA (Diamond Harbou):
| am on a point of order. Please see rule 60
(2) regarding adjournment motion. it says:

“If objection to leave being granted-is
taken, the Speaker shall request
those Members who are in favour of
leave being granted to rise in their
places ...”

MR. DEPUTY-SPEAKER: Don't raise it
now. That is gone. We are on call-attention.

SHRI AMAL DATTA: If there is any ob-
jection from any quarter, then only counting
is done. But there was no objection. You
cannot brush aside rule 60(2) just like that.
Nobody has objected.

MR. DEPUTY-SPEAKER: That is over. |
have already gone to call-attention. There is
no pointinraising it. Don‘t raise it now. | have
come to call-attention.

SHRI C. MADHAV REDDI (Adilabad):
What about this ruie 607? (Interruptions)

MR. DEPUTY-SPEAKER: You did not
raise it at that time.

SHRI C. MADHAV REDDI: | raised it
even then. When you took up that motion,
immediately | raised that point. We shouid
follow the correct procedure. When nobody
has objected, there is no need to count.

THE MINISTER OF HOME AFFAIRS(S.
BUTA SINGH): | objected to it. | said, we are
willing to have this discussion under 193. |
said, we are willing to discuss discuss this
issue under 193. Let there be full-dress
discussion on it.

SHRI BASUDEB ‘ACHARIA: Why not
under adjournment motion?

S. BUTA SINGH: No. This will be a bad
precedent.

MR. DEPUTY-SPEAKER: When you
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raised this matter, at that time, Shri Buta
Singh said, he is ready to discuss this matter
not in this manner but in some other manner.
He told it at that time.

SHRI BASUDEB ACHARIA: He has not
opposed.

SHRI C. MADHAV REDDI: He has not
opposed.

SHRIAMAL DATTA: Sir, please read the
rule. :

MR. DEPUTY-SPEAKER: | have read
the rules. | have given my ruling and it is on
record.

SHRI BASUDEB ACHARIA: Are you al-
lowing the adjournment motion?

MR. DEPUTY-SPEAKER: No allowed. |
have already given my ruling.

SHRI AMAL DATTA: Did you allow the
motion? If you did not allow the motion first,
then there is no question of objection from

anybody.
(Interruptions)

MR. DEPUTY-SPEAKER: Mr. Buta
Singh has objected.

SHRIAMAL DATTA:No, Sir. You haveto
say that you have allowed the motion. Isiton
record that you have allowed the motion?
Only then, the question of objection comes.

MR. DEPUTY-SPEAKER: When | al-
lowed, at that time, Mr. Buta Singh immedi-
ately rose and told...

SHR! AMAL DATTA: Mr. Buta Singh
stood up much after you started counting
heads.

MR. DEPUTY-SPEAKER: No. He was
also on his legs. Then only, | cailled him. He
was also on his legs at that time.

(Interruptions)
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SHRIAMAL DATTA: You are first to say,
*! am willing to aliow this motion.” Then, the
question of objection comes. Then, the
question of head counting comes. You are
putting all these things topsyturvy. Kindly
see and follow the rule. | only ask you to
follow the rule. (/nterruptions)

SHRI BASUDEB ACHARIA: First you
dispose of the adjournment motion.

MR. DEPUTY-SPEAKER: Already |
have disposed of it. Leave is not granted.

SHRIAMAL DATTA: You must follow the
rules.

MR. DEPUTY-SPEAKER: | am following
the rules and | am going according to the
rules.

{Interruptions)
[ Translation)

H. RAM PRAKASH ( Ambala): Mr. Dep-
uty Speakaer, Sir, a great deal of injustice is
being done in Haryana and a lot of loot is
there.

(English]

MR. DEPUTY SPEAKER: Do you want
me to follow the whole procedure once
again?

SHRI AMAL DATTA (Diamond Har-
bour): You should follow the rule.

MR. DEPUTY SPFAKER: | have fol-
lowed the rule.

(Interruptions)

SHRIAMAL DATTA: Therule is definite
The rule is: if the Speaker says or the Chair
says’l am allowing this’, then thee is an
objection, then there is the question of head-
counting. You ask the people to rise in their
seats. None of the procedures have been
followed. Without the first two steps, you
cannot straightaway go to head- counting.
(interruptions) Please follow the rules.
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SHRI BHAGWAT JHA AZAD
(Bhagalpur): The rule has been followed.
We, on the Government side, are never
opposed to the discussion on issues like
Punjab or anything.... (Interruptions). Just a
minute.... .

(Interruptions)

SHRI BASUDEB ACHARIA (Bankura):
Then, why are you opposing?

(Interruptions)

SHRI BHAGWAT JHA AZAD: Just a
minute. Permit me to speak. All Adjournment
Motions contain an element of censure.
Therefore, we are opposedto it. This discus-
sion can tdke place, when you want it. It is
always taken that an element of censure is
there in the Adjournment Motion. Therefore
we are opposing it.

(Interruptions)

SHRI AMAL DATTA: Please see the
rule.

(Interruptions)

MR. DEPUTY SPEAKER: Mr. Acharia,
when | allowed this thing, at that time Shri
Buta Singh also rose.....

(/nterruptions)

SHRI AMAL DATTA: No. He rose much
after that.

MR. DEPUTY SPEAKER: | am telling
you that if you are having any doubt in this,
once again | will allow you, if you want......

(Interruptions)

THE MINISTER OF HOME AFFAIRS (S.
BUTA SINGH): With your permission, may |
clarify for the knowledge of the hon. Mem-
bers opposite? Under Rule 56, when you
gave you consent to Shri Achariaji, you
asked him to rise in his seat and when he
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looked back, he found that there were no 50
members....

(Interruptions)

SHRI AMAL DATTA: Without counting,
how can yoy say that there were not 50
members?

S. BUTA SINGH: Just a moment. Let me
complete my submission as to what has
happed in this House. Immediately, | got up.
He yielded in my favour. You asked me to
say what | have to say. Then, | said that
Adjournment Motion is not thie only modus in
this House. We are equally concened with
the situation in Punjab. The menace of ter-
rorism is not a subject matter of one party.
This i$ the concerm of the whole country.
The whole House is concerned about it. |
informed you that we are willing to have a
discussion under Rule 193;the Government
will come forward with a Statement; let there
be a full-dress discussion in this House. At
that point of time, Achariaji did not press.
After that they started raising all these nica-
ties in the rules......

(interruptions)

SHRIAMAL DATTA: What neceties? ltis
a question of following the rules.

S. BUTA SINGH: My stand and the
Government's stand is that this is a serious
matter concerning the lives of the innocent
people. We are fighting against the menace
of terrorism. | am glad that their party and all
other parties exceptthe Janata Party and the
BJP who have their reservations, all other
parties in Punjab are fighting jointly...

PROF. MADHU DANDAVATE (Ra-
japur): 1 have no reservation on this Adjourn-
ment Motion.

S. BUTA SINGH: You withdrew. The
publicly withdrew from the Joint Action. | am
not quarrelling with you. | am saying that this
is a menace which has to be fought across
the party lines. The nation has to fight it. The
whole House has to fight it and we are
fighting it. Therefore, there is nb question of
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having any disagreement. We are willing to
discuss this under Rule 193. We will have a
full-dress discussion on this. But, if the
Opposition parties are very keen to have
political mileage out of it, | cannot help it.

(Interruptions)

SHRI SOMNATH RATH (Aska): On a
point-of order. We are_concerned with the
rules of the House. The hon. Member
brought an Adjournment Motion. The Chair
admitted it subject to the required strength of
the Membaears supporting that motion...

SHRI AMAL DATTA: Please read the
rules carefully.

SHRI SOMNATH RATH: Please have
patience. Once the Chair has said that it is
going to admit the motion and wanted to test
the required strength of the Members sup-
porting it, where is the question of anybody
saying otherwise or anybody coming in be-
tween to speak? So, | want a ruling from you,
Sir. Since you admitted moving of the Ad-
journment Motion and asked the Members
supporting that Adjournment Motion to rise,
it is for the Chair to decide and not for
anybody else. | want a ruling from you, Sir.

SHRI BHAGWAT JHA AZAD: The hon.
Member presumes that on such a maotion
there are only two situations—either ‘yas’ or
‘no’. What we say is that we did not say ‘no’
to it because we did not want to debar the
discussion and we did not also say ‘yes’
because there is an element of censure
involved in that motion. Therefore, even if we
were silent, we were silent because the rule
does not demand the House to say ‘yés’ or
‘no’ only.

(Interruptions)

MR. DEPUTY-SPEAKER: | want to
make one thing very clear. | had given con-
sent only for the moving of the motion. |
never said that the motion had been admit-
ted. | only said, “| give my consent to the
moving of the motion by Mr. Basudeb
Acharia”. Thatis what | said. Atthat time Shri
Buta Singh rose and objected. Therefore,
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{Mr. Deputy Speaker]
there was no unanimity in the House regard-

ing that. But this can be discussed.

SHRIBHAGWAT JHA AZAD: Even with-
out anybody objecting, what | say is, there
are three situations on the board: there are
three buttons —'yes’, ‘no’ and ‘abstention’.
What | say s that when we did not say ‘no’, it
meant that we did not want to debar the
discussion and if we did nto say ‘yes; it was
because there was element of censure in-
volved in it.

(Interruptions)

SHRI C. MADHAV REDDI ( Adilabad):
This is just a technical matter. | will tell you
what actually happened. when you said that
you had admitted this....

MR. DEPUTY-SPEAKER: Not ‘admit-
ted’. | only gave my consent for moving the
motion. | never said, ‘admitted’. This is clear.
I never said that | had admitted the motion. |
only allowed moving the motion.

SHRiI C. MADHAV REDDI: We only say
that the rule had not been properly followed.
That is all. When the Member moved the
motion, you immediately asked those in
favour of the motion to rise. But the correc-
tion procedure is that you should have
waited till somebody objected to it. Nobody
at that time objected to it....(/nterruptions)

MR. DEPUTY-SPEAKER:-Immediately
he rose and objected.

SHRI C. MADHAV REDDI: We do not
wantto press it. But let the records show that
an objection was taken to this motion.

(Interruptions)
S. BUTA SINGH: | refer to rule 60....

SHRI SOMNATH RATH: You had given
consent as perrule. As perthe rule, the Chair
had to give its consent, and you, having
given the consent fo the Adjourment Mo-
tion...
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MR. DEPUTY-SPEAKER: | had not
given consent to the motion. | gave consent
only to moving of the motion. | never admit-
ted the motion.

SHRI SOMNATH RATH: Having given
the consent, it was for the Chair to see
whether the required number of Members
were supporting it.

MR. DEPUTY-SPEAKER: | never gave
the consent for the motion.

SHRI SOMNATH RATH: You gave con-
sent to move the motion.

S. BUTA SINGH: The hon. Members
opposite claim to be experts on the rules of
business of the House. A simple reading of
rule 56 makes it abundantly clear without
any iota of doubt. Rule 56 is very clear. If you
permit me, | can read it, but for the benefit of
the House, | will read rule 60 (1). It says:

“The Speaker, if he gives consent under
rule 56..." which you did.

*...and holds that the matter proposed
to be discussed is in order....”

which you did.

“...shall call the member con-
cerned...”

which you did.

“...who shall rise in his place and ask
for leave to move the adjourmment of the
House.”

This is the end of it. No proviso is required
here. That would have been required only if
he had refused his consent. He had given his
consent. The proviso under rule 60 (1)
comes only if he refuses consent. He has not
refusedhis consent Having given the con-
sent, there is no other course left buttofollow
Rule 60 (1) and that you have followed.
Unfortunately, there was no sufficient num-
ber. It is very clear. There cannot be two
readings. Proviso has to be read if the Chair
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refuses to give consent. He has not refused
the consent. He has given his consent under
Rule 56. Therefore, proviso is not appli-
cable. My contention is you have followed
the right course by giving your consent under
Rule 56. They were to move under Rule 61
which they have failed. This is the position.
Rule is very clear.

SHRI AMAL DATTA: Please read Rule
60 (2) —"If objection to leave being granted
is taken...

(Interruptions)

S. BUTA SINGH: That arises if you with-
hold the consent.

MR. DEPUTY-SPEAKER: | never re-
fused my consent.

S. BUTA SINGH: | have refused you
consent. Rule is very clear.

PROF. MADHU DANDAVATE: Sir, the
fact is even if you ask us to repeat the
procedure in all the three stages, there are
no SO0 members here. Adjournment motionis
not applicable. There is no point in discuss-
ing it.

MR. DEPUTY-SPEAKER: There is no
point in discusing this matter.

SHRI S. JAIPAL REDDY
(Mahbubnagar): The relevant fact, Sir, is on
issue like Panjab, the ruling party is parti-
san....

(Interruptions)

S. BUTA SINGH: | have oftered that the
Government is willing to have the matter
discussed.

MR. DEPUTY-SPEAKER: We are going
to take it up under Rule 193.

SHRI BASUDEB ACHARIA: Ary you
going to make a statement today on
yesterday's killings?

SHRI1 S. BUTA SINGH: Not today. But
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any day next week fixed by the Speaker.

12.23 hrs
[English]

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Strike by Junior Engineers of
C. P.W.D.

SHRI AJOY BISWAS (Tripura West): |
call the attention of the Minister oi Urban
Development to the following matter of ur-
gent public importance and request that she
rmay make a statement thereon:—

“Situation arising out of the continued
strike by junior engineers of the Cen-
tral Public Works Department all over
the country and the steps taken by the
Government to resolve the issues in-
volved amicably.”

THE MINISTER OF URBAN DEVELOP-
MENT (SHRIMATI MOHSINA KIDWAI): Mr.
Speaker Sir, The Junior Engineers of Cen-
tral P. W. D. are on an indefinite strike since

July 14, 1987. Their main demands are:—

() Removal of stagnation through
Cadre Review and promotion on
seniority-cum-merit basis;

(i) Fixed Travelling Allowance;

(i) Enhancement of special pay for
planning and design work;

(iv) Abolition of Class ll direct recruit-
ment and ban on class | recruit-
ment; and

(v) One single pay scale.

As a result of the Cadre Review, 559
additional posts of Assistant Engineer have
already been created. Normally, they wouid
have been filled up by promoting 50% Junior
Engineers on seniority-cum-merit basis and
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50% through a limited Departmental Com-
petitive Examination. However, it has been
decided to make an exception this time and
promote Junior Engineers on the basis of
seniority-cum-merit.

As regards the fixed travelling allowance,
there is already adequate provision in the
financial rules for the re-imbursement of
fPavelling expenses by Government ser-
vants who have to make frequent journeys
within 8 Kms. on duty.

Prasently, the Graduate Junior Engi-
neers get more special pay than Diploma
Holders for doing planning and design work.
it has been proposed that the Diploma Hold-
ors should get the same special pay as that
given to Graduate Junior Engineers

The demiand of the Junior Engineers for
not recruiting Graduate Engineers, both at
Class Il and Class | levels, cannot be ac-
ceded to. However, considering the stagna-
tion in the Cadre of the Junior Engineers,
direct recruitment to Clas Il has remained
suspensed since 1972.

_Prior to the 4th Pay commission, the

Junior Engineers were in a single scale of
Rs. 425-700 with a selection grade of 550-
900 for 15% of the posts. To improve the
service prospects of the Junior Engineers’
Cadre, the 4th Pay Commission had recom-
mended two revised scales of pay:

(a) Rs. 1400-2300
(b) Rs. 1640-2900.

The Pay Commission had recommended
these two scales on a 50: 50% basis of the
Carde posts. Government have decided that
25% posts may be kept in the junior scale
and,75% in the senior scale, which is evi-
dently an improvement to the benefit of the
Junior Engineers. Awarding a single uniform
scale to Junior Engineers by making a major
departure from the recommendation of the
4th Pay Commission has not been found
feasible.

All possible efforts have been and are
being made by the C. P. W. D. Officers to
maintain the essential services during this
period. The maintenance of all Government
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Offices and buildings, including vital installa-
tions, is an essential service under the Es-

-sential Services Maintenance Act. The strike

has been declared illegal under the provi-
sions of this Act.

For the last 6 months or so, the Junior
Engineers had resorted to work-to-rule.
They have been intimidating their officers
and neglecting their duties throughout this
period. During negotiations as well as
through written communications, they were
asked to desist from such activities. They
have always been assured that every effort
will be made to deal with their demands as
sympathetically as possible and their de-
mands have in fact been quite substantially
met.

| would, therefore, appeal to the Junior
Engineers to resume duty forthwith. | hope
the honourable members of this House will
prevail upon them to give up their agitational
approach.

SHRI AJOY BISWAS: Sir, | have gone
through the statement. Actually the state-
meqpt is evasive and the statement itself
shows that the Government had no intention
to settle the issue amicably. The strike was
started on 14th July and 25 days have now
been-elapsed. During this period the Gov-
ernment has not come forwardto settle the
issue. The Government has not even taken
any initiative to open a dialogue with the
striking workers.

Sir, the Junior EnginSers issued the
strike noticeon 8.5.1987 - 70 days before the
strike. They started the agitation from 1985
November. They also discussed their de-
mands with the secretariat of the Prime
Minister. Both the Prime Minister and the
Urban Development Minister assured them
to fulfil their demands. So, they even de-
ferred their strike decision twice at the re-
quest of the Prime Minister and the Urban
Development Minister. They have given
much time to the Government to come to a
settlement; but the Government for such a
long period, during these two years, did
nothing to settle the issue. They started the
strike - because they had no other alterna-
tive but to go on strike when the Government
did not implement these assurances
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Seven thousand Junicr Engineers are
now on strike forthe last 25 days. Instead of
settling the issue, the Government has de-
‘clared a war against its own employees.
They have promulgated MISA, they have
terminated the services of 1200 Junior
Engineers; one thousand police cases have
been launched against the Junior Engineers
and they have been harassed by the police.
Even the fathers, brothers and relatives of
the Junior Engineers are being detained by
the police. The Government has let loose a
reign of terror against the striking Junior
Engineers.

'y

Sir, what are the problems?Inspite of
your reign of terror the striking workers are
continuing on strike and the strike is total.
The problems are because of the bifurcation
of the pay scales. The junior engineers, the
draftsmen grade |l and the foremen are in
the same pay scale but the draftsman grade
Il and the foremen are to work under the
junior engineers. Even the junior engineers
are to supervise the duties of the foremen.
So how it can be that the pay-scales of the
supervising staff be at par with the subordi-
nate staff!

Secondily, the situation has become
complicated on account of raising the pay-
scale of the draftsmen. Now the pay-scale of
the draftsman grade | is Rs. 1600-2640. The
job and duties of the junior engineers are

superior to that of draftsman grade I. The

Government formed a job evaluation
committee and that committee -has also
given its report. | am quoting from the reply
to Unstarred Question No. 4694 dated 30th
March, 1987:

“The adhoc committee for undertaking a
comparative job evaluation of the duties
and responsibilities attached to the
posts of junior engineers and draftsman
grade linthe CPWD arrived at the follow-
ing conclusion unanimously:

On making a comparative study of the
duties of the two posts the Committee is
of the view that the duties of the junior
engineers in the CPWD are of more
complex and onerous nature than those
of the draftsman grade I. *
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The Government have accepted the
conclusion of the Committee. You have set-
up acommittee. The committee has given its
verdict unanimously that the duties of the
junior engineers are more complex and
onerous as compared 1o draftsman grade |.
You have also accepted the conclusion of
the committee. Then what you have to do.
You have to remove the anomalies. You
have 1o improve the pay scales of the junior
engineers. You have not done anything in
this period and the pay scales of the junior
engineers inspite of their more responsible
duties as compared to draftsman grade | are
lower. Virtually the pay-scale of the junior
engineers has been down-graded and, as
such, their feelings have been hurt.

The main probiem is that the junior engi-
neers who are supervising the duties of
draftsmen and foremen their pay-scales are
less. So, definitely they feel that their posi-
tion has been denigrated. Their prestige has
been denigrated. So definitely the situation
has been made more complex.

Another thing is that you are violating the
verdict of the Supreme Court. The Supreme
Court has given a verdict in the case of
Savita versus Union of India that there
shouid not be two pay scales where the
responsibilities and the nature of work are
the same. In the case of Junior Engineers
Grade - | (Rs. 1400-2300) and the promo-
tional Grade (Rs. 1640-2900), the nature of
duties is the same everything same. So, you
are violating the verdict of the Supreme
Court.

Then, Sir, inotherdepantments underthe
same Government, you are allowing higher
pay-scales for the Junior Engineers. In the
P & T Department, all the Junior Engineers
are getting the pay scale of Rs. 1640-2900.
There are no two pay scales in that depart-
ment. Only in the CPWD you have two
scales. You have bifurcated their pay scales.
It is Government which have created the
problems and the Junior Engineers are not
responsible for that.

The next point is about promotional
avenues. It is your statement that you are
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trying to open promotion avenues for the
Junior Engineers. That is not true. Promo-
tional avenues of the Junior Engineers are
limited. Stagnation in their cadre is acute.
You promised to create 559 posts at the
Assistant Engineer’s level to remove the
stagnation. Still you have not implemented
it. What is happening? The Junior Engineers
working for the last about 28 years are not
getting the promotion to the Assistant
Engineer's level. Even if you fill yp these 559
posts, only the Junior Engineers who have
served for 26 years will get the promotion.
So, that is the avenue of promotion for the
Junior Engineers.

Sir, the Minister has said that she tried
time and again to discuss with the striking
Junior Engineers. Actually it is'not true. You
told them to meet you on 14th July - the date
ofthe strike. They wentto your officebutyou
were not there. Then again they went to your
residence. But you did not meet the leaders
of the Juior Engineers. That is the attitude of
the Government. They served a notice of 70
days earlier. In spite of that, the Minister did
not even dare to discuss the issue with the
striking workers. It is not the attitude of the
Government to solve the problems.

So. my question is whether it is a factthat
the Urban Development Ministery has rec-
ommended the demands of Rs. 1640-2900
pay scale (basic grade) of Junior Engineers
with all sorts of justification but failed to
finalise the same even after 25 days of the
strike. If so, | would like to know the reasons
of such delay. The matter has already been
delayed and an immediate settlement of the
disputes is required in the interest of the
people and the development of the country.
Will the Government initiate discussions
with the representatives of the junior engi-
neers immediately and settle the issue? K
so, when is the Government going to discuss
it with the leaders of the junior engineers?
You must indicate the date and time here,
because the entire country wants to see the
end of the strike and creation of congenial
atmosphere. Further, will the Government
also withdraw all sorts of repressive meas-
ures?
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I shall give a way out. You can promote
all the junior engineers who had been ap-
pointed before Ist April, 1987 as astagnation
relief. If there are any problems to merge

.both the pay scales, my proposition is that

you just give all these junior engineers
higher pay scale as a stagnation relief, and
then you can discuss with them and settle
the issues. Are you ready for that?

Further, is it afact thatthe Job Evaluation
Committee unanimously pointed out that the
duties of the junior engineers are more
complex and onerous and the Government
have also accepted the recommendations. If-
that is the case, why are the junior engineers
not getting preferential treatment?

MR DEPUTY-SPEAKER: Shri Chinta-
mani Jena. only five minutes please.

SHRI MANORANJAN BHAKTA (An-
daman and Nicobar Islands): This is a very
important issue. You cannot put a restriction
like that. It is such a burning issue today-

MR DEPUTY SPEAKER: Your name is
not there. You have no right to ask any’
question. There is a procedure | have to
follow. If you think, it is very important, give
notice for some other motion.

In the calling attention, the first member
can take ten minutes and others five minutes
each only. | have to follow that procedure.

Shri Chintamani Jena.

SHRI CHINTAMANI JENA (Balasore):
Mr Deputy-Speaker, Sir, after going through
the statement made by the hon. Minister, |
convey my heart-felt thanks to her for her
sincere efforts to put an end to this very
unfortunate strike by 7000 or more junior
engineers of the CPWD. | am sure, the hoh.
Minister has a motherly affection for them.

Atthe same time, | would like to draw her
kind attention towards their demands and
the anomalies in their promotions, pay
scales etc, which have already been elabo-
rately stated by the previous speaker.
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Regarding their demands for cadre re-
view for removal of stagnation, you will be
surprised to know that for the last more than
26 years, not a single junior engineer has
been promoted 1o the next higher grade of
Assistant Engineers. Hon. Minister or the
Ministry has agreed to accept the report of
the Job Evaluation committee. Then also
you will see that only 2 years’ stagnation will
be given, i.e. the Junior Engineers who have
served for more than 24 years cannot be
promoted. Only after that period they willbe
promoted.

1 will not take much of your time because
you are giving me only 5 minutes to speak. |
would request the Hon. Minister that at least
as a temporary relief, remove such stagna-
tion. Those who have completed 15 years of
service, let they be given promotion. This is
not a new thing which | am submitting before
this august House because this system is
there in the P&T Department and in C.W.C.
In CWC, it is for Class-| officers.

Sir, regarding the anomalies in the pay
scales, | would like to draw the attention of
the Hon. Minister to the letter dated 2nd
April, 1986 of her Ministry in which the Min-
istry had recommended the case to the
Fourth Pay Commission. In the letter they
had strongly recommended the replace-
ment of scale of pay from Rs.550-900, which
is there at present, to Rs. 1640-2,900. if you
kindly allow me, | have the data with me and
| can read the relevant portion. | quote:

“It is a fact that the duties of the Junior
Engineer in the Central P.W.D. are more
difficult than the duties assigned to the
Draftsmen Gr.l. Draftsmen Fr. | have
mainly in-door duties. Their responsibil-
ity and accountability is limited to the
accuracy of their own work . On the other
hand J.Es basically have out - door work.
They have 1o deal with public contrac-
tors, labourers, etc whose work they are
required to supervise. They are also
accountable and answerable for the
measurements of works which form the
basis of payment to the contractors and
workers. Thus, their responsibilities are
much wider and their work more arduors
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than those of the Draftsmen Gr.l.

it is, therefore, recommended that the
Junior Engineers of the Departmet may
be placed in the scale higher than that of
the Draftsmen Gr.l. The Central P.W.D.
Junior Engineers Association has de-
manded the scale of Rs. 5§50-900.The
Junior engineers in the National Security
Guards, under the Ministry of Home Af-
fairs has been assigned this scale of Rs.
550-900. The duties are identical.” etc. |
guote.

So, in this connection, may | know from
the hen. Minister, that when they had recom-
mended this scale of pay to the Pay
Commission, whether her Ministry is reluc-
tant to accept this?

Sir, regarding the Job Evaluation
Committee, 1 wish to inform the House that
the job Evaluation Committee, was consti-
tuted because the Pay Commission had
expressed its ingbility to undertake the job of
evaluation. And the Committee in its report
unanimously recommended that the duties
and responsibilities of junior Engineers in
C.P.W.D. in comparison to draftsmen Gr. |
are more complete and arduous. In this
connection, my hon. friend Shri Ka-
maramanglam had put a question. While
replying the Minister had told that they had
accepted the report of Job Eoluation
Committee. So, what is the hunch in imple-
menting it? The hon. Minister has told that
they have upgraded some 550 and odd
posts. It will not solve the problem. Rather, it
will create more problems. For 25 years, one
Junior engineer has to work without any
promotion. When the Govemment has ac-
cepted the Report why wasn't it imple-
mented?

Before the Pay Commission’s Report
came, Secretary, Urban Development wrote
to the Secretary, Expenditure in the Ministry
of Finance to remove anomalies with regard
to draftsmen. | am not going to read out the
letter, | will just give you the date orthe letter.
It was written on 14th March, 1986. We all
have the bitter experience of the conse-
quences of strikes etc. For the last six
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months, these people have taken recourse
to such actions as ‘go slow’, ‘work to rule’,
etc. Even then, there was no action on the
part of the Ministry. No attempt was made by
arrive at a settlement.

One day before they proposed to go in
strike indefinitely, the then Minister of Urban
Development, Shri Abdul Ghafoor, wrote to
the then Finance Minister Shri V. P. Singh
requesting the removal of anomaies in con-
nection with Draftsmen Grade - [. | have a
copy of that letter also. It is a D.O. Letter
F.12011/1/85/EW-II (P&T), Dated 3rd June,
1986.

I will just cite one more example. On 21st
April, 1986, a decision was taken at the ievel
ofthe Prime Minister’s Secretariat. The Joint
Secretary inthe prime Minister's Secretariat
wrote a letter to the Joint Secretary in the
Ministry of Urban Development. The letter
No. is 45 (164) / 86 - PM Sectt. Dated: 2nd
April, 1986. Some decision was taken on
21st of February, 1986 and the joint Secre-
tary of the Prime Minister's secretariat also
wrote to her Ministry to implement the deci-
sion. But unfortunately, it could be pursued.
I think, therefore it was not implemented.

In her statement the hon. Minister told
that her Ministry was not going to accept one
pay scale by bifurcating all the junior Engi-
neers’ cadre. But it was done by her Ministry.
Previously, there was only one cadre and
also only one pay scale.

While coming to the other aspects, the
hon. Minister has told that alternative ar-
rangements are made to meet the require-
ments of the general public.

Sir, you might be knowing and we also
know that millions of people who are occu-
pants of Government accommodation are
experiencing lot of difficulties for the last
about one year in the absence of mainte-
nance assistance and also other facilities
which are provided by the CPWD. Even the
MPs and ailso the Union Ministers who are
occupying Government accommodation are
facing a lot of difficulties. Whenever we tried
to request the CPWD Service Centres, their
reply was that junior Engineers are on strike.

AUGLIST 7, 1987 Strike by Junior Engineers 360

of CPWD (Call Atten.)

Even for replacing an electric bulb, we have
to wait for five to six days. We have to
purchase it from our own pockets. Thatis the
reality . | am not talking about MPs and
Ministers only, but | am talking about millions
of people who are occupying Government
accommodation. You just see, what is going
on there. You kindly send a team of our
officers to R.K. Puram and other places in
Delhi where Government quarters are there,
then you will see how the Government ser-
vants living there are suffering in the
absence of maintenance assistance. | hope
the hon. Minister will appreciate that this is
not the proper way of negotiating with them.’
If we become rigid in our approach, then
there may not be an end to it or otherwise,
it will continue for ever and ultimately the
Government will have to lose and the na-
tional economy will be shattered.

Inthis Connection, my first submission is
that the junior Engineers who have put in
more than 15 years of sarvice may be given
promotions on temporary basis till a perma-
nent solution ic reached and this type of
agitation can be put an end to.

Similarly is the situation with the junior.
Engineers working in the Horticulture De-
partment. They are also stagnating. They
are also agitating like their counterparts in
the CPWD.

if the people working in the Horiticulture
Department also go on strike, then, it will
pollute the entire environment ofthe country.
so, | would requestthe hon. Minister to kindly
look into this problem, immediately, and try
to settle the matter a's quickly as possible.

With these words, | conclude.

[ Translation}

THE MINISTER OF URBAN DEVELOP-
MENT (SHRIMATI MOHSINA KIDWAI): Mr.
Deputy Speaker, Sir, the hon. Members
have either notbeentold the fullfacts orthey
have been provided distorted information.

| want to give a brief background of this
matter. As you have said, as per the Third
Pay Commission’s Report, the scales of pay
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of Draftsmen and those of the Junior Engi-
neers were equal. As per the report submit-
ted by the Third Pay Commission, the/scale
of pay of Draftsmen working in the depart-
ment of Urban Development had become a
little less and those working in other depart-
ments had been increased a little. Prior to
thatthe scales of pay of junior engineers and
those of the Draftsmen were equal. Thereat-
ter, the Draftsmen represented against re-
duction in their pay scales. Their case was
also referred to J.C.M. In the arbitration
award, it was stated that it was an anomaly
and the pay scales of these Draftsmen
should brought at par with other Draftsmen.

[English]
" MR DEPUTY SPEAKER: Madam Minis-
ter, you can continue your reply after lunch.
SHRIMATI MOHSINA KIDWAL: Sir, | will
complete within 15 minutes.

(Interruptions)

MR DEPUTY SPEAKER: We can ac-
journ for lunch now. Letthe Minister continue
her reply thereafter. We do not want to
restrict the time for her reply. Let us give a
lengthy reply, after 2 O’ clock.

Madam Minister, you can continue your
speech after the lunch hour is over.

13.00 hrs
The Lok Sabha adjourned for lunch till
Fourteen of the Clock
14.05 hrs
The Lok Sabha re-assembled after lunch
at five minutes past Fourteen of the Clock

[MR DEPUTY SPEAKER in the Chair]

CALLING ATTENTION TO MATTEROF
URGENT PUBLIC IMPORTANCE —
CONTD.

Strike by Junior Engineers of
C.P.W.D.

[ Translation)

THE MINISTER OF URBAN DEVELOP-
MENT (SHRIMATI MOHSINA KIDWAI) Mr.

Deputy Speaker, Sir, the Ministry of Urban
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development has full sympathy with the
demands of the Junior engineers. if you go
into the details, there was not a single occa-
sion when the ministry of urban Develop-
ment did not make every possible effort for
recommending their case either to the min-
istry of Finance or the Pay Commission. So
far as | know, the Junior Engineers have no
grievance against this Ministry. Shri Ajay
Biswas was saying that | did not meet their
representatives. It is a fact that | had made
an appointment for the 14th. Everybody
knows that elections to the post of President
were to be held on13th and all of us were
busy there. | gave appointment on the first
opportunity that was available to me on the
14th. Their leaders to had sought appoint-
ment met me. Your statement that | did not
meet them is totally incorrect. | met them at
my rasidence. | met all the leaders of their
association. Besides, the recommendations
made by us to the Pay Commission

(Interruptions)
[English)

SHRI AJOY BISWAS (Tripura West):
That was not correct. They went to your
residence. But even then you did notdiscuss
with them.

[ Translation)

SHRIMATI MOHSINA KIDWAL: Shri
D.P. Ray had sought an appointment which
| granted him. | have been meeting their
representatives frequently.l have never
declined to meet them......... {Interruptions)

KUMARI MAMATA BANERJEE
(Jadavpur): Please do not interrupt. They
have a genuine demand and it is to be
solved.

SHRIMATI MOHSINA KIDWAI: Shri
Biswas had also said that Shri Ghafoor had
written a letter to the Finance Minister. Shri
Ghafoor had written the letter at atime when
the pay Commission report had not come.
As aresult the Pay Commission took cogni-
zance of the letter. The Ministry of Urban
development had recommended higher pay



363 Strike by Junior
Engineers of CPWD (Call Atten.)

[Shrimati Mohsina Kidwai)

scale to the Pay Commission. But the Pay
Commission gave two scales, one higher
scale and other junior scale. The higher
scale was from Rs.1640 to 2900 and the
Junior scale was from Rs. 1400 to Rs. 2300.
We hed to agree to that. When the Pay
Commission recommended these two
scales and sent them, we wrote to the
Ministry bf Finance that we should be permit-
ted to adopt 100 per cent the higher scale
just as the Ministry of Telecommunication
has been permitted. But the then Finance
Minister turned it down. Just now Shri
Biswas was saying that the Ministry of Tele-
communication has done it. They have done
it for their graduate engineers and not for
diploma holders.

(Interruptions)
[English]

MR. DEPUTY SPEAKER: Do not inter-
fere. Let the Minister reply.

SHRI AJOY BISWAS: She is misleading
the House.

[ Translation)

SHRIMATI MOHSINA KIDWAI: The
Ministry of Urban Development, made all
possible efforts. You are under the impres-
sion that the ratio is 75 per cent and 25 per
cent. The Pay Commission had recom-
mended 50:50 ratio. We again raised this
issue and demanded that the higher scale be
adopted 100 per cent. We have not only to
look after the junior engineers of the Ministry
of Urban development, but aiso think about
engineers of the other departments. They
haverecommended 75 per cent in the higher
grade and 25 per cent in the lower grade.
This also provided them a lot of relief. | fully
agree with you that these were the grades in
the Ministry of Urban Development. there
was a good deal of stagnation in the Depart-
ment. It is fact that they were not getting
promotion after putting in 20 to 25 years of
service.

This step has been taken after consider-
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ing alithese aspécts. This isthe firsttime that
559 posts have been created in the Ministry
of Urban Development. Higher promotion
used to be given fifty per cent on examina-
tion and fifty per centon merit basis.We have
said that they should be given one time
benefit of filling these 559 posts without any
examination. There are two ways of promo-
tion for Junior Engineers. Those who came
through exams do not face any stagnation
and within fifteen years they are promoted
but those who are promoted by virtue of their
seniority, have to wait for a long time. But
examinations are open to everyone. On
paper we have done it 25 percent but in .
actual practise 85 to 90 per cerit people will
get promotion. The total strength is 5625.
Only those Junior Engineers will remain in
the Junior scale whose service period is less
than five years. We have accepted almost all
the demands. According to Shri Biswas, we
have violated the orders of the High Court or
the Supreme Court, but that is not the case.
Even after talking with us, the Junior engi-
neers wentto court. The Court suggested to
them to enter into negotiations with us. Talks
were again held on the 22nd July and the
next day their petition was rejected. Even
today we are ready to dicscuss with them
and settle this matter....

SHRI HARISH RAWAT (Almora): | have
talked to them but why you enacted adrama
with them.....

After the court orders, one of your Joint
secretaries remarked that only because of
Court orders have we invited you to taks
otherwise we don't want to talk with you.

SHRIMATI MOHSINA KIDWAL: No , this
is not true.

[English) .

MR DEPUTY SPEAKER: Don't
interfere.ls she replying or are you replying?
Let her finish. Madam, you can continue.

SHRI AJOY BISWAS; What is this? She
is misleading.

MR DEPUTY SPEAKER: Whether you
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are listening to her reply or are you making
your own statement? How can you say? I
she is misleading, you please give a privi-
lege. motion. You have a right for other
alternative. You can give in writing. Don’t
simply say in misleading’. What is this? You
can give a notice under 115. Therefore, you
wait, Let her finish. if you are not satisfied
with herreply. }f you are not satisfied with her
reply, | gave you. the rule. Why are you
interfering in her reply? Madam, you can
continue.

(/nterruptions)

MR. DEPUTY SPEAKER: Order. Order.
| am not permitting others to speak except
Madam.

[ Translation]

SHRIMA Il MOHSINA KIDWALI: As far
as the ministry is concerned, we have ac-
ceptad all the demands. Today; | can also
say that we shall accept all their genuine
demands. We have done our duty and we
have full sympathy with them.

SHRI AJOY BISWAS: But they are not
satisfied.

SHRIMATI MOHSINA KIDWAI: Shri
Jena has also conceded that a lot has been
done for the junior engineers. Regarding
other demands we are ready to discuss
them. They are most welcome. But the prob-
lem of the junior engineers is not new. For
the last one year they are resorting to ‘Go
Slow' and “Work to Rule”. This is not good.
Daily we receive a number of complaints
from M.P.s regarding repair works, water
and other problems. | would again request
the Junior Engineers to and their agitational
approach and co-operate with us.
[(English ]

SHRI BASUDEB ACHARIA: I you sit
with them and discuss with them, the prob-
lem would be solved.

[ Translation)

SHRIMATI MOHSINA KIDWAL We
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havd discussed it many times.

SHR! HARiSH RAWAT: You should at
least recommend their case and send it to

‘the Finance Ministry.

SHRIMATI MOHSINA KIDWAI: It is well
known that we have already recommended
hundred per cent senior scale and sent it to
Finance Ministry, and Shri Rawat and Shri
Kumarmanglam know it. But the Finance
Ministry has rechanged it to 75 and 25 per
cent. In spite of that, we shall try to cover
more and more personnel. What else do you
expect from our Ministry? We have taken
steps for removal of stagnation. We are
ready to help by all means but | will not
tolerate indiscipline and misbehaviour.

14.18. hrs

STATEMENT RESETTING UP OF
NATIONAL EQUITY FUND

[English]

THE MINISTER OF FINANCE AND THE
MINISTER OF COMMERCE (SHRI NAR-
AYAN DATT TIWARI):

Mr. Speaker Sir, | am happy to inform the
House that the Government has now taken
a decision to set up a National Equity Fund
which would provide seed capital assistance
to tiny and small enterpreneurs in the rural
areas ofthe country as wellasinurban areas
with a population below 5 lakhs. The details
of this Scheme have nowbeenfinalised and
are being announced to-day by the Industrial
Development Bank of India which will ad-
minister the Fund. To begin with the Fund
will have a capital of Rs. 10 crores. Govemn-
ment of India is making a provision of Rs.5
crores and the IDBl will be providing a
matching contribution. The assistance un-
der the Scheme will be available not only for
astablishing new projects but also for the
purpose of rehabilitation of small and tiny
viable sick units underthe given criteria. am
sure that this Scheme will contribute to
strengthening the policies of the Govern-
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ment for dispersal of industries and for en-
couraging the establishment of tiny and
small industries by new enterpreneursinour
smaller towns villages and thus create new
avenues of employment. Thus a long stand-
ing demand of cottage and small scale in-
dustries movement of the country is being
fulfilled. Further steps will be taken to
strengthen the scheme or augment the
Fund as and when required. | have pleasure
in laying a copy of the Scheme on the Tabie
of this House. (Placed in library. See No LT
4576/87)

14.20 hrs
BUSINESS OF THE HOUSE
[English}

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMATI SHEILA DIKSHIT) With
your permission, Sir, | rise to announce that
Government Business in this House during
the week commencing 10th August, 1987,
will consist of :-

() Consideration of any itme of Gov-
ernment Business carried over
from today’s Order paper.

(2) Consideration and passing of :-

(a) The Air (Prevention and Con-
trol of Pollution) Amendment
Bill, 1987.

(b) The Atomic Energy (amend-
ment) Bill, 1987 as passed by
Rajya Sabha.

(c) The Repealing and Amending
Bill, 1986,as passed by Rajya
sabha.

(d) The Navy (amendment) Bill,
1987 , as passed by Rajya
Sabha.
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(e) The Parsi Marriage and Di-
vorce (Amendment) Bill,
1987, as passed by Rajya
Sabha.

SHRI SOMNATH RATH (Aska): Sir, |
requestthat the following may be included in
the next week's agenda:-

The New Education Policy has given
impetus to the teacher training as that would
help the society to cope with the needs of the
time. The teacher training is considered to
be imperative in the present context and the
required fillip should be given to this aspect.
Some universities in Orissa, specially the
Berhampur University, have brought out an
advertisement on all India basis regarding
the correspondence course for B.Ed. A
candidate is required to pay one thousand
rupees towards admission charge and each
form is sold at Rs. 25. This step taken by
Berhampur University, when there are no
elected Senate Syndicate and Academic
Council, contravenes the Act and the stat-
utes of the University and also the spiritof the
New Education Policy. The New Education
Policy enshrines the spirit of empirical stud-
ies which are apparently neglected in the
correspondence course, especially in the
spherse of teacher training. This course may
help the candidate to get his B.Ed. degree
but cannot help him in any way to face the
students academically. The exhorbitant
collection is an encouragement for collecting
capitation fees to which Government is
deadly opposed. Government as well as the
University Grants Commission should give
direction to stop this correspondence
course. On the other hand, permanent con-
currence and affiliation should be given to
the B.Ed. College at Bhanjanagar. The
matter may be discussed in the House at an
early date.

DR. G.S. RAJHANS (Jhanjharpur): Sir, |

request that the following may be included in
the next week's agenda:

Incesant rains and swollen rivers like
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Kosi, Gandak, Kamla Balan, Gahuma,
Adhwara and Mahanada which originate in
Nepal and flow into North Bihar have caused
havoc in districts like Madhubani,
Darbhanga, Saharsa, Madhupura, Motihari,
Samastipur, Purnea and Katihar. Nearly
three million people have been affected.
Hardship of marooned people is beyond
description.

Central Government, on the request of
Bihar Government, has asked the army to
take up relief measures. Army helicopters
and jawans have started relief and rescue
operations in the flood ravaged areas of
Madhubani and Darbhanga districts. But
unfortunately, the relief is very inadequate.
There are at least sixteen blocks in Madhu-
bani and Darbhanga Districts where no relief
has been given by the army personnel as
yet. Hapless peopls are sitting on thatched
roofs and tree tops in the hope of being
rescued. They are undergoing this torture for
more than a week.

It is, therefore, earnestly requested that
the centre should ask a larger number of
army personnel to rescue the maroconed
people with the help of helicopters and army
boats. Besides, in view of the unprece-
dented floods, the Centre should grant
special aid to Bihar government 0 under-
take relief measures on a war-footing. The
time has come when the Government of
India should seriously discuss with the
Government of Nepal to tame these rivers
there.

[Translation)

SHRI HARISH RAWAT (Aimora): Mr.
Deputy Speaker, | requsst the hon. Minister
for Parliamentary Affairs to include the fol-
lowing subjects in the list of business for the
next week:-

1. All the railway employees are agi-
tated over the demand of produc-
tivity linked bonus for the current
year. In view of the profit eamed by
the Indian Railways, the employ-
ees are demanding minimum of

SRAVANA 16, 1909 (SAKA)

B.O.H 370

fifty days bonus. The delay on the
part of the Ministry of Railway is not
in the interest of either the Ministry
or the workers of the Railway de-
partment. Hence, the employees
of the Indian Railways should be
granted at least fifty days produc-
tivity linked bonus. Discussion may
be allowed in the House on this

question.

2. Severe drought conditions are
prevailing in Uttar Pradesh. Uttar
Pradesh government has asked
for Rs. 110 crores from the Central
Governemnt to meet this situation
but the Government of India has
not sent any study team to ascer-
tain the facts about the drought.

Therefore, it is necessary to dis-
cuss the measures undertaken to
meet the drought situation in the
biggest State of the country.

SHRI SHANTI DHARIWAL (Kota): Mr.
Deputy Speaker, Sir, | requet the hon. Min-
ister for Parliamentary Affairs to includa the
following subjects in the list of business for
the next week:-

Serious situation has developed due to
drought in the entire Rajasthan which has
been further aggravated due to continued
drought for the past few years. Farmers and
other citizens are scared over this situation.
Drinking water is also not available there.
Handpumps have dried. The rivers and
ponds are also drying up. The starvation
deaths may also start. There is acute short-
age of fodder.

I suggest that Rajasthan should get ad-
hoc grant. The study team adopts very
lengthy procedure and the aid comes very
late. They shouid be given central help
immediately.

SHRI MANKURAM SODI(Bastar): Mr.
Deputy Speaker, Sir, the following item may
be included in the next week’s agenda.
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In a road accident which took place at
condagaon- Mardapal on 27.6.87 in the
Bastar district of Madhya Fradesh, a truck
overturned resulting in the death of 19 per-
sons and injuries to others. In this way as
many as 21 persons were killed in the acci-
dent. It is one of the most grim accidents that
took place in the Bastar district uptil now.
Several demands were made by the rural
people to ply State Transport on this road.
On that day, there was the weekly bazar at
murdpal. As there was no passenger bus
plying on the road, the passengers had to
take a truck to reach their destination.

On behalf of the district administration
the collector reached the spot and sent the
wounded persons to the hospital. Besides
this, he, exercising his powers, sanctioned
Rs. 2,000 to the next of Kin of the dead
persons, Rs. 1,000 to the injured and Rs.
500 to persons with minor injuries. All the
dead persons belong to the poor families
and they were earning their livelihood by
selling their goods in the market. the
amounts which have been sanctioned to
them are very meagre.

| would request the Government that an
assistnace of Rs. Twenty housand should
be sanctioned to the families of those per-
sons who die in such road accidonts. The
Central Government should ask the State
Govemment to sanction at least this much
amount.

[English)

SHRI ANADI CHARAN DAS (JAJPUR):
| request that the following may be included
in the next week'’s agenda:-

According to the Gowt. report, at least 3
crores young people are still unemployed
when only 4 meagre 2 1/2 crores people are
serving in Government and semi-Governent
organisations. It is quite obvious that there
will be no development in family unless one
member of the family is assured a job.

So, it shoud be the policy of the Govern-
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ment to assist one member of a family in
providing him a job in Govemment and
semi-government organisations. Again in
view of providing one job for one family, the
government should adopt a policy of com-
pulsory retirement of Government servants
after the completion of 20 years of service.
The subsequent 10 years (consolidated)
pension should be given to the retired Gov-
ernment servants for a capital formation and
to be an entrepreneur:

SHRI SRIBALLAV PANIGRAHI (beog-
arh): | request that the following may bne
included in next weeks agenda:-

The recent out-break of communal vio-
lence at Meerut in U.P. and at Ahmedabad
and Baroda in Gujarat and some other
places have very much disturbed the com-
munal harmony of the country. This has
shattered our beloved principle of secular-
ism and his thus earned a bad name forour
country known as the abode of peace, non-
violance and communal harmony.

The communal riots have created an
atmosphere of distrust, hatred and a sense
of insecurity among people belonging to
ditferent religions and communities threat-
ening our much needed national solidarity
and integrity. Drastic measures af different
levels of administration together with com-
bined constructive efforts by the political and
social workers are urgently called for to
restore normalcy and sense of confidence
and security among different groups and
communities.

This being a matter of immediate na-
tional importance needs to be discussed
threadbare in the Lok Sabha in the next
week.

KUMARI MAMATA BANERJEE
(Jadavpur): | request that the following may
be included in the next Week’s agemda.

The West Bengal topped the list of sick
industiral units in the country which num-
bered 1,30,606 as on June 30, 1986, fol-
lowed by Tamil Nadu, etc. According to the
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latest information, cut of the total 1,17,783
sick units in the country as on december 31,
1985, West Bengal has 18,620, Tamil Nadu
15,171, U.P. 12,036 and the Union Territory
of Delhi 2271.

So as a Member from West Bengal, | am
very much concerned about this. Hence the
matter may be allowed to be discussedin the
House in the next week

[ Translation)

SHRIi KALI PRASAD PANDEY (Gopal-
ganj): Mr. Deputy Speaker, Sir, | request that
the following may be incliided in the week’s
agenda:-

Due to fioods in the rivers Gandak Kosi
and Ghagra and soil erosion caused as a
result thereof, great devastation has been
caused- in Gopalgan), Siwan, Saram, east-
ern champaran, western champaran, Ka-
tihar, Purnea, Saharsa, Muzaffarpur dis-
tricts in Bihar. Thousands of houses and
lakhs ot acres of land have been sumberged
in the river due to soil erosion and lakhs of
persons have taken shelter at elevated
places. The situation has become extere-
mely grave.

Therefore in this gnm situation | would
request the Government of India to provide
maximum Central assistnace to Bihar so
that the State government may be able to
face the situation caused by the flood and
soil erosion. Adiscussion shoud also be held
in the situation caused by the floods iinmedi-
ately.

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMATI SHEILA DIKSHIT): Sir, |
have listened to the submissions that have

.been made by the hon. Member and we
would try to accommodate as many subjects
as we possibly can.
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& Prev. of Smug.
Activities (Amdt.) Bill
CONVERSATION OF FOREIGN EX-
CHANGE AND PREVENTION OF SMUG-
GLING ACTNITIES (AMENDEMENT)
BILL— Contd.

[English]

MR. DEPUTY SPEAKER: Now, we shall
take up ltem No. 8inthe list of Business, that
is, further consideration of the motion moved
by Shri Janardhana Poojary regarding the
Conservation of Foreign Exchange and
Prevention of Smuggling Activities Act,
1974. Shri Vyas to continue his speech.

[ Translation]

SHRI GIRDHARI LAL VYAS (Bhilwara):
Mr. Deputy Speakaer Sir, section 9 of the Act
says:-

[English]

Who are engaged in areas of highly vul-
nerable.....

[ Translation)

{ would like to know what is the definition
of vulnerable areas which have been men-
tioned in it? Besides this, Kamataka, Mahar-
ashtra, Goa, Daman and Diu and Gujarat
etc. are regarded as costal areas but West
Bengal has been left whereas it is a coastal
area. Assam has also been left. Other east-
ern States have also been left. Do they not
come uncer vuinerable areas?

Another thing is that you have treated
desert areas in wesiemn side and border
areas like Rajasthan, Punjab, Kashmir as
vulnerable areas. May | Know what is the
reason behind it? The figures given to you in
regard to the smuggling of hasish, heroin
gold, cloth and other items last year pertains
to coastal areas. But you have not given
figures about the smuggling activitiés that
take place in these areas and neither have
you stated the action taken by you. So, | say
that the COFEPOSA Act is incomplete and
in order to plug the loopholes, it would be
necessary 1o include a number of areas
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which you have left and which come under
vulnerable areas wheter they are in coastal
areas or areas within 50 miles radius in
which the areas of west Bengal, Assam,
Maghalaya, other eastern states, Bihar and
Orissacome. Sothat alithese States may be
treated as vuinerable areas. Besides, the
entire border areabetween Nepal and Bihar,
where smuggling takes place shoud be
treated as vulnerable areas so that smug-
gling could be checked in the whole of the
country. Therefore, it is my Sbmission that
this Actis incomplete. It seems thatyou have
not studied ti properly. Many more areas
should be included in the list of vulnerable
areas.

The hon. Minister has stated that this Act
has proved very effective. He said that
goods worth Rs. 101 crores were seized in
1984, Rs. 195 crores in 1985, Rs. 216 crores
in 1986, Rs. 109 crores in 1987. It seems
that you have detailed only afewitems. Inmy
view if all the items are included in this
definition, these figures will become astro-
nomical and will reveal the actual magnitude
of the smuggling which is increasing day by
day. You have no control over them and
neither you take strict action against them.
Therefore, it is ncessary to strengthen this
law.

You have formed a committee which has
been empowered to produce the person
after his arrest before the advisory Board.
The Advisory Board mustwork in the interest
of country. The big smugglers should not be
let off on technical or family grounds. These
loopholes prove helpful to the smuggler and
they resort to large scale smuggling.

Another thing | would like to tell that
smugglers do not operate only in coastal
areas. They also operate inthe interior. They
carry out smuggling activities from a remote
distance. You have treated coastal areas as
vulnerable areas 8o as to arrest them but
instead the Act should be made applicable to
them irrespective of their place of residence.
Only then strict action can be taken against
smuggling. The provision should be made
more stringent in view of all these things.
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You have quoted explanation (i) from an
old Actof 1974. It says:

[English)

‘the Indian Customs Waters contiguous
to the States of Gujarat, Karnataka, Kerala,
Maharashtra and Tamil Nadu and the Union
Territories of Goa, Daman and Diu and
Pondicherr y.”

“The inland area fifty kilometers in width
from the coast of India falling within the
territories of the State of Gujarat, Karnataka,
Ketala, Maharashtra and Tamil Nadu and
the Union Territories of Goa, Daman and Diu
and Pondicherry.”

[ Transiation ]

| had submitted to you that instead those
coastal areas which fall near the coast
should be included in it. There is need to
enclude areas like Rajasthan, Punjab and
Kashmir in the western side. Smuggling
activities are taking.place on a very large
scale there. If the smuggling activities are
checked properly, the economic situation of
the country can be improved a lot. There is a
nexus betweenthe movementin Punjab and
the smuggling activities. Crores of rupees
obtained through these activities are being
utilised against the Government of the coun-
try and for creating Khalistan. The reason
behind it is that the Khalistan activists are
getting assistance through smugglers. They
get funds, armaments and all kind of assis-
tance. There is need to check these things is
not effective. There is need to strengthen'it.
The State Police cannot maintain security
along the border properly. You cannot con-
trol the state effectively. Therefore, you
should create a post to control the border
areas and coastal areas effectively. There is

.agreat need to control the smuggling activi-

ties with a heavy hahd.

You have said that the period of deten-
tion is three months and it can be increased
to six months if there is some reason. inthe
vuinerable areas, this period can be in-
creased to two years. Such traitors do great
harm to the country. You say that the two .
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years period of detention is quite effective.
The smugglers get all kinds of facilities in-
side the jail. The contact man can approach
them and provide all help to the smugglers.
They can even carry on smuggling activities
from there. In my view they should be
awarded life imprisonment. By making such
a provision, the smuggling activities can be
crubed. The country is suffering a great loss
due to this. The economic condition‘is dete-
riorating. All the money is being sent to the
foreign countri~s. You can save that money
by checking smuggling activities and it will
have good eftect on the economy of the
country. Therefore, there is a great need to
strengthen this provision.

It it is proved that the person was in-
volved in the smuggling, his entire property
should be confiscated. These people have
established their empire in Bombay and
other places.

You enact stringent laws to put all the
smugglers in India behind the bars. They
should not be allowed to mix with the people.
These people get encouragement because
of their affluence. If you check their activities
and seize their property, it will definitely curb
their activities. Therefore, you may please
enact stringent laws which may check all
smuggling activities and the traitors may not
get a chance to flourish. It is my submission
to you and | hope that the hon. Minister of
Finance will consider it and try to solve this
problem, so that the traitors, engaged in
smuggling are awarded deterrent punish-
ment.

[English)

SHRI AMAL DATTA (Diamond Har-
bour): Sir, nobody can object to the Govern-
ment taking stern action against the smug-
glers. The Government says that it is doing
something. But, in fact, it does not do, which
is apparent from the reasons given by the
Government itself in the Statement of Ob-
jects and Reasons, appended to the Bill. In
this the Government says that, in spite of the
provisions which have been there for a
number of years already, the smuggling
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activities are going up. In the next sentence
it says that it is necessary to have such an
Act because this has proved to be a deter-
rent. Now, how does it prove to be a deter-
rent as well as it increases the smuggling
activities. They cannot biow hot and cold at
the same time. In fact, what happens when
such a power of proventive detention is
given in the hands of any authority? It be-
comes very lax. Its investigative and detec-
tive agencies do not work any more. It
catches hold of anybody it can lay its hands
on and it also becomes corrupt itself. Our
practical experience in the field has shown
that the prewentive detention Acts under
various names-now it is under the name of
N. S. A. - have wrought havoc in the ordinary
crime detection agencies of all the States
because the police are no longer required to
detect and get evidence of crimes and ap-
prehend the criminals and bring them béfore
courts of law where they are required to
produce legaily acceptable proof. There-
fore, they can go and apprehend anybody
and say that this person is put behind the _
bars for having committed such and such
crime. In fact, what happens? Even if they
are able to spot the person who is respon-
sible for a crime, and in this case for a
smuggling activity, they will call him to the
Police Station or to their office, show him
some proof which they may have got, which
may not be an acceptable proof, show him
the draft of the order which-has been written
and tell him, “Well, for Rs. 5,000 we will let
you off”. He being a smuggler is in a position
to pay Rs. 5,000 or Rs. 50,000 or even Rs. 1
lakh, whateveris demanded, and heis let off.
But when an innocent person is caught, he is
unable to pay and such a person is put
behind the bars on the strength of such an
order; only the name is changed. What is the
remedy against that? The Advisor Board.
Any kind of fabricated evidence is put before
the Advisory Board. They cannot check by
cross-examination or anything like that. The
officers write down notes and on the basis of
the written notes, at the most on the basis of
asking one or two questions to the officer
concerned, without any proof, the Advisory
Board confirms the detention. So, what Mr.
Poojary is wanting us to support is some-
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thing which is unacceptable in any demo-
cratic country. The Act is already there. That
Act itself is bad. It has been made worse by
having the period of detention enlarged to
two years from one year. He says that the
smuggling activities have increased in spite
of this Act. | am 1eading out from the State-
ment of Objects and Reasons:

“A comparative analysis of the figures
in regard to seizures of contraband
goods effected in the said highly vul-
nerable areas.....

for which the two-year period is appli-
cable

“during the last three years had re-
vealed that the menace of smuggling
has not abated in any way in the said
areas.”

Then what is the use of having this two-year
period instead of one year? Itis notthat | am
supporting the one-year period. But why this
extraordinary measure when your own ex-
perience has shown that the menace of
smuggling has not abated in any way-in your
own language. In the next sentence he says
that the longer period of detention for a
period of two years has, however, proved to
be a deterrent effect. How is it? It cannot be
both. | hope Mr. Poojary will have something
to prove that he can blow hot and cold at the
same time.

Now, Sir, | say, this is an unacceptable
thing in a democratic country. Not only that,
it is bad for effectiveness and efficiency of
the Governemnt as such. We cannot go, we
cannot live with such preventive detention
laws for ever. In the meantime, there has
been a complete break-down of the law and
order machinery, of the ordinary machinery
for detection of smugglers. Where are the
intelligence agencies who are supposed to
bring information about what kind of smug-
gling activities are going on; who are operat-
ing them; who are the beneficiaries of them;
where the money is coming from; and where
the precedure is going to? Nothing is avail-
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able. Whom can they catch under this? Only
those who are, maybe, caught red-handed,
giving them the bensfit of doubt that they
have all the best intentions and best offices
toimplement this kind of act. Al thattheycan
do is to put behind the bars for a period of 3
years those paid agents or servants of the
real smugglers. ltis not possible through this
kind of machinism to catch hold of a big fish
who is operating from behindthe screen. So,
it is an ineffective act. If put to use, only one
set of persons are put behind the bars to be
replaced by another set of persons who,
because there is not enough for them to eat
or maintain the family, can take any type of
hazardous job which has got in it the risk of
even going behing the bar. They will come
and doitin order to maintain themselves and
maintain their family. In effect, Mr. Poojary’s
whole Objects and Reasons defeats the
purpose ot the Bill itself. When once said
that it has not abated, thenthere is no further
reason for supporting the additional period
of two years which is, what this Bill is for.

Sir, lastly-there is nothing much to say
because this is absolutely unacceptable-|
come to the procedural propriety. Up to 31st
July the previous Act remained valid. Now
what happened was, according to them on
22nd of July, they pronuigated an ordinance
for the purpose of continuation of this Act for
a period of three years beyound 31st July,
1987 knowing full well that the Parliament is
going to meet. Lok Sabha is going to meet
before the end of the period of previous Act,
i.e. before 31st July. They could have
brought it and got it passed in Lok Sabha.
Nothing would have happened had they
even not got it passed on 31st or before 31st
July. Even if there was a gap, as it happens
inthe case of this Bill, he may say Lok Sabha
was so busy. He apprehended that Lok
Sabha will be busy with the Bofors ‘Rs. 50
crores kickbacks. Therefore, he appre-
hended that the Bill may not be taken up,
may not be given priority and, therefore,
there will be a gap of 7 days. How does it
matter? it has a gap of 7 days.

DR. CHINTA MOHAN: it was brought on
2nd July.
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SHRI AMAL DATTA: On 2nd July, they
apprehended, when we did not know, when
the Lok Sabha is giong to meet because
usually it meets on 25th or 26th of July, and
there whs a clear period on all counts, of 10
days or so. It.50 happned, it was laid on that
day. Before that they had brought this ordi-
nance for a period of extension for 3 years.
Why? This is highly improper. it should not
be resorted to in future. This is not at all
concerned with the tenet of democracy
according to which the House is supposed to
function.

Sir, 1 therefore, on this count, oppose the
present Bill for the extension of the period as
amendment of Section 9. That is all, Sir.

SHRI Y.S. MAHAJAN (Jalgaon): Mr.
Deputy Speaker Sir: | rise to support the
conservation of Foreign Exchange and Pre-
vention of Smuggling Act 1974 (Amend-
ment) Bill.

it is an important piece of -legislation
meant to deal with the growing menace of
smuggling. Section 9 of the original Act
provides for detention of any person who is
engaging in smuggling activities in areas
considered vulnerable for this purpose. The
areas which are vuinerable are defined inthe
Act.

One Hon. Member on this side said as to
why should other areas be not included
among the vulnerable areas. Perhaps these
areas which are defined as vulnerable be-
cause they have greater incidents of smug-
gling than in other areas. It persons engaged
inother areas are caught, they are subjected
to detention for one year. This section pro-
vides for detention only in cases of orders
made before 31st July 1987. This Amend-
ment Bill provides for continuation of the
provisions of the Section 9in cases of orders
which may be passed during the period of
three years after 31st August 1987.

An objection has been raised by the Hon.
rember Shri Amal Datta to the Ordinance
ed in this behalf on the procedural

.ground that if the Government had waited till
the Bill was brought in this Session-even ¥
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there had been a break of seven days-what
would have happened. | am afraid the smug-
glers would have had to be let off and the
work done during these previous years
would have come to nought. In trying to
defend the freedom of the individual, he has
in fact argued which is in support of the
smugglers themselves! It is very surprising
the way people oppose the actions of the
Government.

In the case of persons who are detained,
the authority or the competent officer who
passes the orders has t6 make declaration
that the person is guilty of smuggling or i
likely to smuggle, that he abets or is likely to
abet the smuggling or he is guilty of engag-
ing in transporting or concealing or keeping
smuggling goods in the near future. Pro-
vided such a declaration is made he can be
detained for a period of three years. In the
case of such preventive detentions, the
opinion, of the Advisory Committee under
sub-section 1 of Section 4 of Section 22 of
the Constitution need not be obtained. This
Advisory Committee is meant to protect the
freedom of the individual. But in this particu-
lar case, the opinion of the Advisory Commit-
tee need not be obtained if such a declara-
tion is made by the competent officer .

it must be admitted that but for these
provisions of this Act, the activities of smug-
glers would have been on a much larger
scale. ltisinthat sense that the this provision
has beendescribed deterrent. t detersinthe
sense that but for it the activities would have
been much larger. The objection to this
provision on the ground that it violates the
fundamental right of freedom is not correct.

Smuggling and related activities not only
make it difficult to maintain law and order,
they disrupt the economic life of the cougtry.
Because of these reasons, Entry 3 of List
Three of the Constitution confers imposes
on the Centre and States Legislatures-the
right to make laws on preventive detention
for reasons connected with the security of
the State, the maintenance of public order
and the maintenance of supplies and serv-
ices essential to the community. That had

some effect in saving the foreign exchange
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or in reducing the potential scale of smug-
gling. This cannot be denied. But still, inspite
of this Act and the vigil of our Customs
authorities, it cannot be denied that the
magnitude of the smuggling operation is
vast. It has increased tremendously. It
threatens seriously the law and order posi-
tion of our country and threatens to disrupt
the economic life of the community.

The beneficiaries of these harmful and
concealed activities spread right upto the big
villages or towns to cities of our country.
Wherever there are jewellery shops or mar-
ket of foreign goods, you can be sure that
smugglers have spread their tentacles to
these establishments.

15.00 hrs.

Recently becayse of the smuggled imports
of narcotics and other dangerous drugs,
such as, heroin and brown sugar even stu-
dents in universities have fallen a prey to
them. According to a recent survey 37 per
cent of the students of the Calcutta Univer-
sity and 33 per cent students of the Delhi
University have been afflicted by this mal-
ady. All this is happening because these
drugs are being smuggled on a large scale
and made available fo the people at reduced
prices.

Sir, among the goods smuggled gold is
the most attractive commodity because of
our traditional love for it and because of the
fact that internal price of gold is higher than
that outside by about Rs. 800 per unit of 10
gms. | think we could reduce this price difter-
ential by stepping up the production of gold
internally and secondly we could have gold
bank or gold unit trust which could undertake
the supply of gold or gold units and return
physical gold at a future date. That will make
possible greater re-cycling of gold supplies
within the country.

Sir, much can be said about the other
items which are smuggled, such as, syn-
thetic fibre, electronic goods, watches, etc
Perhaps ways can be found to make illicit
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trade in these goods 1ess attractive first by
producing these goods inside on a large
scale and secondly by reducing the price
differential between_the internal price *of
these commodities and-the-prices at which
they are available abroad. Perhaps these
methods would yield better results it used
along with the provisions of this Bill.

- So far as narcotics are concerned the
only way is to educate our young meén and
women, wean them away and also use the
provisions of this Act more vigorously. If we
do all these things, | am sure, the Bill as
amended will be in their interest of the
community.

SHRI RAM SINGH YADAV(Alwar): Sir, |
rise to support the Conservation of Foreign
Exchange and Prevention of Smuggling
Activities (Amendment) Bill. At the outset |
support the contention which was raised by
Shri Girdhari Lal Vyas that the definition
which has been appended with Section 9,
which is sought to be amended by this Bill,
needs to be re-considered at the hands-of
the hon. Minister because smuggling of
narcotics, electronic goods and gold have
been possible and during the last three-four
years in Punjab and Rajasthan the smug-
gling of arms from our neighbouring coun-
tries has been causing a concern and giving
rise to terrorist activities in various parts of
the country. In view of these circumstances
the hon. Minister needs to re-consider the
definition of vulnerable areas. The vulner-
able area does not mean that speedier ac-
cesstothe country canonly be possiblefrom
the sea. It can be possible through inland
areas also, such as the border areas of
Rajasthan and Punjab alortg the Pakistan
border. Sir, you are quite aware of the fact
that our para-military forces and Customs &
Excise personnel are doing their best. In
spite of that, valuable goods in large quanti-
ties have been smuggled into our country
from other parts of the world through Paki-
stan.

So far as drugs are concerned, Pakistan
is re-routing them throught india.Opium,
charas, hashish and smack are brought to
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India. In Pakistan, a number of persons are
engaged in ths trade. it is also adversely
effecting India. What is smuggling? Smug-
gling means import and export of ccmmodi-
ties or goid, etc., into the country from neigh-
bouring or other countries. That may be
through the sea or inland routes. Here | will
stress upon the Hon’ble Minister that Expla-
nation 1, sub-clause (i) and (ii) should, as a
matter of fact, be amended. There should be
separate clauses. In the initial Act of 1974,
thiere was a provision of sub-clause:

*(iii) such further or other inland ar-
eas not exceeding one hundred
kilometres in width from any
coast or other border of India, as
the Central Government may,
having regard to the vulnerability
of that area to smuggling, by
notification in the Official Ga-
zette specify in this behalf.”

Now, by amendment, you have nar-
rowed down the distance from 100 RUOm-
etres to 50 kilometres. What is the reason
and why you have done it? Thare was no
need for narrowing it down. You should have
expanded it. In the original Act, there was an
explanation clause (ii) also in the case of any
person detained under the preventive order.
All the original sections and sub-sections
appended to the “Explanation” have been
done away with by way of amendments. |
think the Hon'ble Minister will give due con-
sideration to all this.

) expect that there should be amend-
ments of a wider nature to cover up all the
eventualities which have been experienced
by the Customs & Excise Departmentas well
as the para-military forces-BSF, CRPF or
the Indo-Tibetan Border Police-posted on
the border. They have got their own experi-
ences to deal with the smuggling.

Sir, you want that drugs should not be.
smuggled into our country. At the very out-
set, it is very necessary that we stop produc-
tion of drugs in our country. In my State of
Rajasthan, Madhya Pradesh and some
other parts of the country, poppy plants are
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being grown. From poppy, the opium is
being produced. Unless you discourage the
cultivation of poppy or opium in those areas,
this menace of drug addiction cannot be
eliminated.

There is the programme of the UNO
called UN Fund for Drug Abuse Control. This
body is giving funds to the countries where
poppy, etc., are grown. Therefore, those
cultivators whose income is based on poppy
cultivation should be given some alternative
jobs.

They shouid be given some alternative
holdings or some other provision should be
made for them so that they can eam their
livelihood and give up this poppy cultivation.
The hon. Minister should consider this as-
pect also and he should have provided for
the drug abuse control as well.

Another point is drug addiction. Social
Welfare Minister is here and she knows and
has also given astatementto what extentthe
drug addiction has spread in the nation.
There has been one survey conducted by
tHe Crime Branch of Delhi Police under the
supervision of Shri A.K. Kanth. They inter-
viewed about six thousand drug addicts and
they have come to the conclusion that major-
ity of them were reguar drug addicts and
peddiers. if that is the situation in the capital
of India, we can well imagine the plight in the
other parts of the country. The other revela-
tion is that all the persons who were inter-
viewed were in the age group of 16 to 30
years. Thus, the younger generation is very
badly invioved in drug addiction and the hon.
Minister has to very carefully consider as to
how the drug de-addiction programme can
be emplemented, specially in areas like
educational institutions, hostels and other
similar areas where these drugs are sold,
used and consumed.

Then, pumping in of the foreign money is
one of the very important factors as regards
the economy of our country. There are so
many voluntary welfare institutions in the
country. | have read about them in the news-
papers. There is one such institution known
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as Lokayan. These institutions function only
on the foreign donations. As far as | know,
these foreign donations, when these come
to the country, even the Intelligence agen-
cies cannot question the person concerned
it to find out from where the foreign money
has come. That cannot be enquired into.
You, as the Finance Minister of our country,
should give powers at least to the intelli-
gence agencies of our country so that they
can find out from which country that foreign
cheque has been received. Who is the man
and for what purpose has the money been
sent to this country? it is not only this institu-
tion, there are a number of other institutions
also, who in the name of social welfare
activities, in the name of religion, and in the
name of other benevolent activities, receive
foreign money. How do you control it? It is
causing not only concern, but it causes un-
rest, communal nots and other niots, This is
all happening because of the pumping in the
foreign money into this country. There
should have been some eftective measures
in this Bill. The hon. Minister should provide
it now by means of some amendments.

Lastly, whatever goods are being seized
by.the Customs indicates that the incidents
of smugglings are increasing day by day at
the border. Hon. Minister needs to take very
harsh steps. Whatever provisions he has
made are quite relevant. | suggest that the
definition of vulnerable area may be recon-
sidered. There is no necessity at all. All the
border areas of the country are to be equally
treated. You cannot distinguish smuggling at
Jaisalmer or Barmer border areas from
smuggling in the borders in Punjab. All the
persons are guilty of the same offence and
they should be meted out with the same
punishment.

Therefore, it is very necessary, in view of
the tactthat smuggling activities are increas-
ing day-by-day. With these words, | submitto
the Hoh. Minister that he may reconsider it
and suggestions which have been given
may be incorporated whenever he comes
again with the amendment in the present Act
because it is the need of the society and
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these amendments are very necessary for
the welfare of the indian society.

DR. CHINTA MOHAN (Tirupati): Sir,
smuggling in our country is nottoday’s aftair
but it is continuing since long time back. To
control the smuggling activities in our coun-
try and to keep a check on the smugglers, in
1974 we amended Article 359 of the
Constitution and brought the Preventive
Detention Act saying that some of the smug-
glers in the country are creating have for the
economy of this country and so, we must
keep a check on these people. in 1974 itsblf,
we broughtthe COFEPOSA Act and in 1984
we again broughtthe same Bill and sent if for
an ordinance to the President on the 2nd
July. Today again we are amending the
Section 9 of the COFEPOSA Act. The expla-
nation of the statement given to the Bill is not
very clear. The Minister said that some of the
areas, particularly Gujarat, West coast,
Kerala, Karnataka and Tamil Nadu are very
vulnerable to the smuggling activities. We
have no doubt about it, but other parts of the
country like Indo-Nepal border, Indo-Tibet
border and also the West Bengal, are
equally vulnerable tothese smuggling activi-
ties. | wish to refer to the 3 or 4 forms of
smuggling that is going on in our country.

Very recently, there were so many
seizures of goid that was being smuggled
from Bombay. | congratulate the Customs
Authority for seizing 1 Kg. of gold from the
rectum of a person. It is very difficult but our
Customs Authority has done it and finally
that man was detained. Every year about
120 tonnes of goid is smuggled in our coun-
try, and gold smugglers are running the
parallel economy in our nation.

Coming to the Polyester cloth, particu-
larly from the Japan about 300 worth crores
of polyester fibre is brought in our country.

The ball-bearings of worth Rs. 250
crores are brought to our country through
these smuggling activities.

Abourt 1 lakh people in our country are
daily taking the narcotics like Opium and
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Heroin. All these drugs are smuggled in our
country and there are some religious scen-
turies in Delhi which are looking after all
these activities.

I would like to know as to which section of
this Bill is going to solve all these problems.
The smugglers are bringing about 10,000
crores worth of goods, may be in the form of
Polyester, Gold, or narcotics, into our coun-
try and are running the parallel economy.
They are able to do away with all these
activities only with the help of politicians.

A kingpin of smugglers by the name of
lgbal was arrested in Bombay and on the
same day he was released. Which Section of
this Act helped him to release, | would like to
know from the Minister.

Secondly, some of the smugglers in
Bombay during the day time are detained in
the prison and in the night they are allowed
togototheirresidences. Inthe morning, they
go back to the prison. Which section of the
Billis going to solve this problem? Sometime
back in Tamil Nadu, a man called Varadara-
jan was arrested for smuggling activities. He
was given the detention orders in Hindi. He
did notknow Hindi. He went to the High Court
on the ground that he was given the deten-
tion order in Hindi and that he did not under-
stand that language. The High Court gave a
judgment that the ordr was not valid. | want
to know as to which section of the Bill is going
to solve this language problem. Finally, last
year, one Central Minister's house was
raided at one o’ clock by one lady customs
officer. At about two 0’ clock, one important
officer, who is not working in the present
Government any more, rang up and directed
to stop the action that was being taken. The
very next day, the lady customs officer was
transferred to some other place. | do not
understand this sort of double standards.

DR. G.S. RAJHANS ( Jhanjharpur): ltis
wild allegation. He should substantiate.

SHRIP.M. SAYEED (Lakshadweep): He
should not be allowed to speak like that.
these are all wild allegations.
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MR. DEPUTY-SPEAKER: Mentioning
names of persons is not allowed.

SHRI SRIBALLAV PANIGRAHI (Deog-
arh): It is a very wild allegation. He should
either substantiate it or withdraw it.

MR. DEPUTY-SPEAKER: [ will go
through the record to see if there is anything
objectionable in it.

DR. CHINTA MOHAN: We are bringing
all these laws to conserve our foreign ex-
change. But when we see the foreign ex-
changereserve position, we find thatthere is
not much improvement. if we see the foreign
exchange reserves, we find that in 1979 the
reserves stood at Rs. 6,000 crores. In 1984,
itincreased to Rs. 7,200 crores. In 1987, itis
only Rs. 7,600 crores. Even though we have
all these Acts and Bills, we are not able to
improve the foreign exchange reserves’
position. At the same time, we are aiso not
able to stop the smuaqgling activities. We are
not going to stop the 'smuggling activities in
the country, just by bringing out amend-
ments to Acts, or even new Bills on the
subject. So, we would like to know from the
hon. Minister as to how he is going to check
allthese activities and see that the economy
of the nation will improve.

With these words, | conclude.

SHRIA. CHARLES (Trivandrum): Thank
you for giving me an opportunity to speak on
this piece of legislation. | stand to supportthe
COFEPOSA (Amendment) Bill, 1987 -which
has been brought forward with the limited
purpose of giving statutory validity to the
ordinance already promulgated for preven-
tive detention of any person who is engaged
in smuggling activities in vuinerable areas.

Sir, the need for taking stringent action
against such offeders cannot be over-em-
phasised. It is estimated that goods such as
gold, textiles, opium, charas, and other in-
toxicants and narcotics worth about Rs.
12,000 crores are smuggled into the country
avery year. Apart from the vast damage
caused to our national econamy, this large
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scale inflow of narcotic drugs is ruining the
future of several thousands of youth in this
country. All kinds of narcoticdrugs which are
smuggled into this country are easily avail-
able everywhere. They are made available
very close even to the educational institu-
tions-schools and colleges-of our country.
Our children without realising the serious-
ness of it, get used to it and gradually be-
come slaves of this very dangerous addic-
tion.

In Kerala, very recently, two instances
have come up. In yesterday’s paper-Kera-
lakaumdr a very leading Malayalam Daily
published from the Capital city, a photo-
graph of a university class room is given.
There, these narcotic drugs are supplied.
Even injections are being given. Surpris-
ingly, just two weeks' back, from Kovalam-
an international tourist centre-one foreign
woman was arrested. Her identity was not
known. She had a false Passport. She was
trying to sell Charas. After medical examina-
tion, a shocking news came that she is
afflicted with AIDS. So, immediately, she
was taken to the Medical College Hospital.
After interrogation, it was revealed that four
persons of that town had even illegal con-
nections with her. That has created a great
furore. Sir, now you yourself can understand
how this is ruining the very social structure
and the life of our State. Therefore, defi-
nitely, we have to take very serious action to
prevent these things.

In each and every newspaper, when we
turn, there are news items that such goods
worth several lakhs are daily being seized
by the customs’ officers. So, even a parallel
economy is running. One of the reasons for
this huge blackmoney is because of large
scale smuggling. | share the feelings of one
of the Members regarding the vulnerable
area, which is defined in the Act. | do no
think, it is sufficient to limit this exclusively for
this area alone because especially in the
border areas, the possibility of smuggling is
more compared to other places. The goods
may come from Pakistan, Bangladesh or for
that matter any other nation, bordering India.
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Sir, | am very much in doubt whether any
serious action is being taken there. Be-
cause, from the statement of the hon. Minis-
ter, it seems that about 90 per cent drug
addiction cases come from thé vulnerable
area alone. So my doubt'is that no serious
effortis being made in other areastofind out,
who is the real culprit and to see that this
drug trafficking is put an end to. It is reported
that thousands of criminals accused of traf-
ficking in opium, charas and other narcotics
are conwvicted under Narcotic Drugs and
Psychotropic Substance Act but finally they
are acquitted on minor technical grounds.
Under the Act, one of.the provision is that,
when such a person is taken into custody,
the report should reach his immediate supe-
rior office within 48 hours. Onlyforthis lapse
several thousands of accused persons who
are punished in the Lower Courts are acquit-
ted. So, there is a doubt whether accused
have any connections with the officers so
that they finally come out of the court, taking
advantage of the loopholss. 1 think in Hary-
ana and Punjab High Courts, several deci-
sions have come and even strictures have
been passed by the judges against the offi-
cers.

Theretfore, | would request the hon. Min-
ister to look into these cases and see
whether these officers could be punished for
their lapses.

Lastly, | want to bring to the notice of the
hon. Minister that these provisions should
not be in any way misused. There are occa-
sions when Customs Officers and Enforce-
ment Officers charged with the responsibility
of taking action on these, probably with a
view to get illegal gratification harass people
and they are in trouble. So, an appropriate
administrative machinery should be laid
down, so that any possible misuse of this Act
is prevented.

With these suggestions, | wholeheart-
edly support the amendment now being
moved with a view to giving validity to the
existing provisions for three more years.
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COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS,

Thirty-Eighth Report
[ Translation]

SHRIMATI USHA RANI TOMAR (Ali-
garh): Mr. Deputy Speaker, Sir, with your
permission, | beg to move:

“That this House do agree with the
Thrity-eighth Report of the Committee
on Private Members’ Bills and Resolu-
tions presented to the House on 6th
August, 1987."

[English]

MR. DEPUTY SPEAKER: The ques-
tions:

“That this House do agree with the
Thirty-eighth Report of the Committee
on Private Members’ Bills and Resolu-
tions presented to the House on 6th
August, 1987."

The motion was adopted.

15.32 hrs.

RESOLUTION RE: MEASURES FOR
UPLIFTMENT OF TRIBAL PEOPLE—
Contd.

[English)

MR. DEPUTY SPEAKER: We will now
take up further discussion on the following
Resolution moved by Shri Dileep Singh
Bhuria on the 16th April, 1987:

“This House expresses its concern
over the continued backwardness of
tribal people in the country even after
thiny-nine years of independence and
in order to prevent their exploitation
and uplift them economically, socially
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culturally and educationally, recom-
mends to the Government to—

(i) take necessary measures for proper
and effective implementation of
various tribal wejfare schemes in
tribal regions;

(i) open more schools and adult edu-
cation centres in the tribal regions;

(iii) give priority in employment to tirbal
people in various "Government
developmental schemes viz. con-
struction and other works under-
taken through the Departments of
Irrigation, Public Works, Forest
Development, Public Health and
Rural Engineering, etc. in tribal
regions; and

(iv) purchase their, forest-produce at
reasonable prices.”

[ Translation)]

SHRI’MANKURAM SODI. (Bastar): Mr
Deputy Speaker, Sir, | support the Resolu-
tion moved by Shri Bhuria. In the Resolution
it has been mentioned that a lot of progress
has been made due to the &fforts made and
plans executed in the country to remove
backwardness of the Adivasis. We have
marched a ahead from what we were thou-
sands of years ago. This has brought aware-
ness in the adivasi areas. As a result of that
awareness they have made efforts to march
on the road to progress. Even then we are
still quite backward vis-a-vis the rest of th@
world. In order to remove this backwardness
in the adivasi areas, first of all we have to
construct roads for them to facilitate easy
movement. In the absence of roads the
hamlets of the adivasis remain isolated and
there Is no communication or interaction
among them. Due to non-availability of
roads good teachers also are not able to
cometo those areas. If goods teachers do
not reach their areas, the condition of these
Adivasis in those backward areés will rest at
the very place they had been thousands of
years ago. The. non-availability of roads
poses great difficulties for them in receiving
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education, because goodteachers do notga
there. Even if you are concerned about their
progress and you may be spending huge
sums on the plans for their uplift, but if good
teachers do not go there, all our program-
mes connected with education will not be
fruitful. Even now all yout programmes are
not fully implemented because due to non-
availability of roads good teachers are not
going there. When good teachers do not
come they attend duty only for two to three
days in seven months. When teachers at-
tend duty for two to three days, how the
students in the backward areas can receive
their education? Due to shortage of roads,
We are not able to make use of our develop-
ment programmes. It is, therefore, very
essantial that roads may be made available
inthe backward areas to facilitate communi-
cation. The producers in these places are
facing difficulties due to this exploitation.
The middle-men purchase the produces of
small farmers at throw away prices because
they are not able to market their produce due
to non-availability of roads. Thef are being
exploited in this manner. It is essential to
construct roads in order to check exploita-
tion. And now when attention has been paid
towards constructing roads under the devel-
opment schemes, the Forest Actcame inthe
way. Due to the Forest Act, it is not possible
to construct roads at any place because the
roads pass through the forests. As a resutt,
it has not been possible to construct even a
mile long road. Under the provisions of this
Act, neither can we dig the earth anywhere
nor remove it. If at all the work of removing
soil is done and work is done in the block
inadvertently and if some of the employees
of the block orthe engineers say thatthere is
no big forest and this village may be con-
nected with that village they seize all the
implements. In this way, the money provided
to the various schemes by Government for
development of any area is shown on paper
only. Butin real sense no work is being done.
This is the situation at several places. This
needs to be changed.

if an epidemic breaks out in any village
andthere is a hospital at the block headquar-
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ters, no help is made available due to non-
availability of roads. f at all the message
reaches within 10 to 15 days, half of the
village is wiped out. Therefore, keeping all
these factors in view wherever roads are not
available, it is essential to provide means of
communication for the development of the
villages.

The second problem is that of drinking
water. We have not been able to provide as
much drinking water as we desire and as
envisaged in our programmes. A hand
pumps has been provided taking the entire
village as a unit whereas its mohallas are
situated at a distance of 1 to 2 miles. The
Government have directed that one village
may be provided with one hand pump.
Thereafter, the question of raising its num-,
ber will be considered. Moreover, one of the
conditions of providing;a hand pump is that
the village population should be 250 to 300.
In our area, the number of villages coprising
250 to 300 population is very less. There-
fore, hand pump is not installed in that vil-
lage. In this way, even today the position of
drinking water is such that people take water
from rivers, rivulets and other such places.
As aresult, people suffer from dysentry and
diarrhoea. The Collector sends his staff
asking them to make on the spot visit and
check it. Had roads been available, there is
no doubt that it could have been checked to
some extent. But due to non-availability of
roads and villages being surrounded by riv-
ers and revulets, diarrhoea causes a lot of
damage in these areas and a number of
people die. Even today we have not been
able to provide drinking water at several
places. The Government have provided
hand pumps in villages. But this provision
also has not been extended to all villages. If
people continue to drink water from rivers
and rivulets, this di¢sease will continue to
spread every year after the rainy season
rerulting in death of children and people. It is,
therefore, necessary that provision of drink-
ing water be made available in every village
especially in the villages in Adivasi areas
and in that case the population of the village
may not be taken into account. A hand pump
may be provided 10 every muhalia and in this
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case, population of the Muhalla may not be
taken into account.

if you cannot provide a hand pump in
every hamilet, then the aim of providing po-
table water cannot be achieved and people
will continue to drink poliuted water.

SHRI VIRDHI CHANDER JAIN
(Barmer): | think it will be proper to provided
a hand pump to every population of 100.

SHRI MANKURAM SODI: if you can do
this, many people will be benefited. As | have
already said, if this programme continues we
will be able to provide potable water.

Now we come to medical help. In ali the
mini hospitals or block level hospitals
opened by us, the doctors do not join their
duty because there is no arrangement of
board and lodging for the doctors. There;
fore, when they do not join their duty there,
people cannot avail the facility of medicines
provided by the Government and the sub-
sidy given by the administration is misused
by the employees. People are deprived of
the arrangements made for them. Arrange-
ments should be made to attract more and
mére doctors so that the people are bene-
fited. They should be given special allow-
ances. if you send them there as a punish-
ment they will not work wholeheartedly. First
of all, you will have 1o improve the system.
Many times it has been declared by the
administration that good and willing workers
will be posted in the tribal areas. But only
those persons are posted there who are to
be punished and as a result they commit all
kinds of irregularities.

In our entire Bastar district workers were
posted as a punishment under the IRD pro-
gramme. Some of them committed many
irregularities. They produced a fictitious
beneficiary. Another person was asked to
bring his buliocks for sale in the bazar on a
fixed day. The fake beneficiary was asked to
make a deal to purchase the bullocks and
sign an agreement. Everything was fake.
The seller came back with his bullocks and
was given some money for his role. The fake
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beneficiary was also given some amount
and a fake deal was concluded in this way.
When the deal has been concluded the
beneficiary is called after four-six months
and is asked to bring the head of dead
animal. That head of a dead animal is pro-
duced as a proof for claiming the Life insur-
ance and like this the procedure of insurance
is completed and the money is divided
among workers and fake beneficiaries.
Those who are sent there as a punishment
indulge in these irregularities. Advancement
of loans is shown against fictitious names
and subsidy is distributed among the em-
ployees. A committee consisting of MLA’s
was formed and after thorough investigation
these irregularities came to light. Otherwise
these would never have come out. the work-
ers posted there as a punishment commit all
kinds of irregularities. After sometime these
officers and workers are transferred to some
other place. They cannot be caught because
no documentary evidence can be found
against them. Steps should be taken to
check these irregularities and then only
development will'take piace there.

SHRI KEYUR BHUSHAN (Raipur): Mr.
Deputy Speaker, Sir, the private members
resolution moved by Shri Dileep Singh
Bhuria is a very important resolution. One
third of the population of our country belongs
to scheduled castes and scheduled tribes.
These communities are the back-bone of the
entire development of our country and our
future is also in their hands. All the family
members of these communities are en-
gaged in labour unlike other comunities.
there is no comparision of these communi-
ties with other communities. They are fully
cmmitted to the work of nation building. the
feelings expressed in this resolution are
true.

The hon. Minister has said that they will
evaluate the extent of development made by
these communities after independence. But
itcannot proved by means of data. They had
made the greatest contribution to the free-
dom struggle. Without their participation no
movement can succeed. It is only after par-
ticipation in the freedom struggle that it
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became the people’s struggle and we got
independence. Just now Mankuramji was
talking about Bastar district. | want to relate
alittle bit of its history. Even before the 1942
struggle, the Scheduled Tribes of this area
had waged a war of independence against
feudal lords kings and the Britishers before
1011. They tought against them eleven
times But this region is still the most back-
ward region. lf these areas are not fully
developed then the development of remain-
ing 25-30 percent population will be mean-
ingless. Will it be possible for the caste
Hindus, who have taken upon themselves
the responsibility to make progress without
the advancement of the working class, ‘har-
ijans and adivasis. You will have to look after
every aspect. It is these communities which
have preserved the culture of India. They are
still making great sacrifices to save our cul-
ture and heritage. We are not doing anything
to protect that culture. As Shri Sodi has said,
if a dam is constructed in their region, it is
they who suffer because their entire land is
taken over and others flourish at their cost.
Will you consider their position that they
make sacrificaes for our development? Their
economic condition is not satisfactory. We
will have to pay special attention to it.

It is only in the adivasi areas that the
mineral deposits have still not been ex-
ploited and the Government has every inten-
tion to exploit the minerals there. If the
Government requires copper, mica or iron-
ore, it can be taken from here and the re-
quirements of the whole country can be
fulfilled. But what will happen to the Adiva-
sis? You do not think about them at all. The
hon. Minister should get a survey conducted
of the Adivasis at Bastar district. What per-
centage of the Adivasi population will get
employment in the iron factory to be set up
here? Not even one per cent of the tribals will
be absorbed. Their land will be acquired but
they will not be rehabilitated. Several indus-
tries are being set up in these areas and as
a result their culture is being eroded. kt is as
if the hermits and the sages will not be there
to protect the Sitas. What is happening is
that the adivasi women are being abducted.
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Their land, property and culture are
being attached. They should also be pro-
tected. If their songs, their dances are lost,
then a significant aspect of the Indian culture
will be destroyed. We will no longer enjoy
their song and dance and it will pe lost for
ever.

16.01 hrs.
[SHRI SOMNATH.RATH in the Chair]

The culture in the big cities is not Indian
culture. the cabaret dances in the big hotels
are shameful for our country. The happy
family life is the most important part of our
tradition and when it is destroyed our culture
will also be lost. Just as universities are
being astablished for the propagation of
classical dances like Kathak and Qdissi,
schools should also be established for pre-
serving our tribal culture. The Sculptors
belonging to the hill areas of Nagaland,
Arunachal Pradesh, Himachal Pradesh etc.
are living under miserable conditions. Their
art is vanishing gradually. Attention shou'd
be paid in that direction also. Their sculp-
tures are valued abroad but they are facing
starvation here. No one is prepared to pro-
tect them and their art. The Government will
have to protect them. Only then we will be
able to preserve their art.

We should also pay attention to their
economic and social conditions. | want to
make a few proposals about their economic
development. Their economic well-being is
dependent on the forest resources. indus-
tries are being established in the forest ar-
eas. itis all right to develop these areas but
along with it they should also not be deprived
of their sources of income. They are more
dependent on the forests than on agricul-
ture. It is notonly important to develop indus-
tries there but also bring abouttheir develop-
ment. It is essential to develop the forest
produce scientifically. lts scientific exploita-
ton yields good results in agriculture as well.
For example, the cross-breeding of the fruit
cheeku with ‘mahua’ a produce found in our
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forests in abundence, results in enhancing
the swestness of the fruit and it will fetch
good price to the cheeku growers, we can
make further progress by scientific research
in this field. Again there are many kinds of
edible roots which can fetch good price out-
side but they are sold very cheap inthe forest
area. There is a fruit called Teekhur, grown
in Bastar which people eat when they keep
fast and these fruits are very expensive in
the market. However, in the forests these
fruits are sold at very cheaprates. We should
help them in the farming of ‘Teekhur on a
large scale and assist in making them get a
fair price for their produca like Char, Tendu
etc.We should not allow the cutting of even
one bush of these fruits because the forest
dewellers possess one bush each as their
own. They willtake care ofthem and if we are
able to make them get a fair price for the
produce they will becme well-off by owning
just a single bush each.

Again, we will have to see as to where
their agriculture land has gone. InBastarand
inotherareas, |have seenthattheland inthe
Terai region has passed off into the hands of
the zamindars and the tribals are in posses-
sion of barren, rocky land where water also
cannot be retained due to their steep slopes>
iwantto request you to ensurethat the fertile
land in the Terai region is restored to the
adivasis. The people who had gone there as
traders have grabbed all the fertile land. The
poorinhabitants of the forests have shifted to
the hill areas. Even if they eke out a living in
the hill areas, still they have to come down
thousands of feet to fetch water. Such is the
condition of their lives inthe hills. Itis our duty
to supply water in the hill areas and make
arrangements for a bund in the Terai region
and help in making the lands in the lower
regions fertile by ensuring the smooth flow of
water from above.

Apart from this, we will have to make
special arrangements for their education.
They are exploited from all sides and as a
result their economic condition is critical.
‘Chironji’ seeds are grown there in abun-
dance and they are bartered for satt in these
areas. ‘Chironji’ seeds are very expensive
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but in the hill areas their value is the same as
that of salt here. ‘Chironji’ seeds sell at Rs.
70to Rs. 80 per kg. in the market and in this
way they are doubly exploited. | want to
request you to make arrangements through
cooperative societies or some other means
to ensure that they get a fair price for their
produce and that they are able to get articles
of daily uss like salt, kerosene oil etc. at the
rate at which these are available to us. the
Government should set up centres in these
areas where they can sell their items and
also get other articles in exchange.

Similarly, it is also essential to spread
education in these areas. Shri Sodi has
stated rightly that imparting education in the
Adivasi areas has become a problem be-
cause techers are not prepared to go there
due to non-availability of the basic ameni-
ties. Therefore, the children in the Adivasi
areas are deprived of ducation. | want to
request that only ashram schools should be
opened in these areas. If a large number of
‘ashram schools are opened, it will enable a
large number of children to get education.in
addition, arrangements should be made for
the board and lodging of the teachers in the
schools. It is important to accelerte the pace
of the work done in this regard as the pace of
this work is very slow at present. The areas
of Bastar is equal to that of the whole of
Kerela and Shri Arvind Netam was one of the
first advocates from this area. Today, if we
count the total number of advocates from
Bastar then we will be able to find hardly 40
or 50 of them. Similarly, the number of doc-
tors is also very samll. if this is the situation
after 40 years of independence then you can
imagine that it will take thousnds of years to
educate the entire populationinthese areas.
However, if this work is taken up on a war
footing then we may get the desired result.
The pace of the work has to be accelerated,
if we want to enter the 21st century, and all
the facilities of education must reach there
and the teachers should get all the facilities
so that they are able to give their best.

Mr. Chairman, Sir, | had submitted earlier
that our culture is being destroyed. You will
be surprised to know that before independ-
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ence when the tribal areas were included in
the Princely States, outsiders who went to
work there were compelled to learn the vari-
ous dialects of these areas. These dialects
were understood and spoken by everyone in
these areas. But unfortunately, after inde-
pendence, these dialects are vanishing. The
Adivasis now have to master the languages
of the outsiders because they have to serve
in their homes as servents to earn their
living. What a misfortune the masters are
becoming servants and the servants are
becoming masters. The local people are
forced to learn the language of the officials
who come here to earn their daily bread.

‘I heir languages and dialects have found
place in our literature and in our vedas. But
today there is no one to protect them. There-
fore, we want to submit to the Minister that
the tribal dialects like the Haldi, Gaundi,
Maria-Maria etc. in which culture spanning
Thousands of years is enshrined will have to
be preserved, otherwise our ancient culture
will ba lost for ever. Their songs have to be
settotuneinordertopreserve them. You will
have to protect these ancient and great
traditions. Otherwise, the foreign culture
which has invaded our tountry and is de-
stroying our culture will destroy the tribal
traditions as weli. No trace will be left of it.
What is happening today? Attempts are
being made to destroy the foundations of
India culture and also the culture of the
adivasis. If we tried to find out traces of
Indian culture it will be found in the adivasi
culture. To sdve such a culture we must
make economic, educational, social and
cultural progress. The development made in
thesefields will be ameasure of the develop-
ment made by India. If the culture of the
adivasis, the scheduled castes and the
scheduled tribes is lost. There willbe no one
to appreciate and understand this culture
and make others appreciate and understand
it. You will have to preserve this heritage. As
regards the scheduled castes, if we evaluate
the way of life of this community, will we find
that the ideals of Mahatama Gandhi and Dr.
Ambedkar have been implemented?
Gandhiji also had chalked out 19 point pro-
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gramme in which the development and serv-
ice of the adivasis, harijans and the lepers
was emphasised but we have not made any
progress in this matter so far and not much
attention is being paid towards them. Even if
they have made some progress some-
where, there is no change of attitude towards
them. Even after 40 years of independence,
the educated persons from these communi-
ties have to live a life of humiliation and
disgrace and -naturally they think only of
rebellion.

What was that concept which took shape
in 1932 and was known as the Poona Pact?
What were the visions of Baba Saheb
Ambedkar and Mahatma Gandhi ? They
believed that disparities will be removed
within a period of 10 years but when we see
the same even after 40 years, we cannot
help feeling concerned about it. if we are not
able to fulfil the wishes of Mahatma Gandhi
even after 40 years of freedom we are not fit
to be called Indians. Today also we have
such temples where the harijans are not
allowed to enter. They are physically as-
saulted if they attempt to do so. If it touches
your heart, then you should ensure that the
practioe is stopped. | want to repeat it again
and again that the temples, maths or gu-
rudwaras where everybody cannot freely
enter and offer pfayers have no right to be
called a place of worship. Until everyone is
allowed to enter the temples our laws and
social system are of no value. We must
ensure that all are able to enter the temples
with dignity. Of course, a harijan can enter a
place without disclosing his identity but he
cannot do so after revealing that he is a
harijan.

Baba Saheb Ambedkar and Gandhiji had
said that the country will develop and prog-
ress only when the two societies merge in
the manner in which sugar mixes with milk
and makes the milk sweeter. Only the sched-
uled castes and the scheduled tribas have
the capacity to mix with other communities.
Which other section can really make such a
claim? However, there are two sections
which can make such a claim. We want to
request the upper castes to take pledge in
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the name of Mahatma. Gandhi and Baba
Ambedkar to treat everybody as their own
and march together towards progress. lf we
fail to do so we shall never be forgiven for it.
The powers of the world intend to destroy our
culture and balkanise us. We should make
efforts to remove these shortcomings. To-
days proposal is based entirely on these
points. | want to request that the work done
by the Welfare Ministry in regard to the
economic, social and cultural development
of the Harijans and Adivasis should be
evaluated and steps should be taken to
accelerate the developmental work.

SHRI VIRDHI CHANDER JAIN
(Barmer): Mr. Chairman, Sir, | rise to support
the proposal of hon. Shri Dileep Singh Bhu-
ria. The economic condition of our Sched-
uled castes and Tribes is very poor and they
form the weaker sections of our society. We
have made efforts to improve their economic
conditions and we have achieved some
measure of success. But the condition of the
adivasis and the Bhils is the worsttoday. The
adivasis as well as the Bhils live in the
forests. However, the Bhils are found in the
desert areas as well

it has often been seen that the adivasis
are allotted the worst type land and that they
have been serving the feudal lords tradition-
ally. | do not know about other states but in
the state of Rajasthan they have been serv-
ing the feudal lords for ages. These feudal
lords have given them the worst pieces of
land and it is the main reason of their back-
wardness.

| am one of the members of the Parlia-
mentary consultative committee. Today a
number of programmes for alleviating pov-
erty are being implemented. Our Hon. Prime
Minister wants to eliminate poverty and that
is why he has initiated many programmes for
alleviating poverty. On finding that the bene-
fit of these programmes is not reaching the
poor he toured Madhya Pradesh to see the
situation for himself. Subsequently, he went
to Rajasthan to see the condition of the poor
.people. Under one of the programmes,
wheat was supplied at the rate of Rs. 150 per
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quintal and rice was supplied at the rate of
Rs. 185 per quintal. It has benefited the poor
people considerably.

Today the Adivasis are finding it difficult
to get loans. If they get the loans easily and
on time then fair economic condition can
improve substantially....They do not take
loans from the banks. They approach the
zimandars who exploit them after lending
them money. You can see such situations in
my constituency and in other constituencies
as well. They do not get the loans for the
purpose for which they require them. That is
why they borrow money from the money-
lenders and are caught in their net.

it has been seen that the adivasis con-
sume excessive liquor and marry several
times. In our Udaipur area, most of them
have 3or4 wives. Therefore, it is essentiaito
bring about reform in their society. The pery
son who spoke before me also said a lot
about making social reforms. which | fully
support. If you want to uplift the poor adiva-
sis, they must be weaned away from their
drinking habits. lf they do not stop drinking,
then their economic condition will not im-
prove. As regards other social reforms, big-
amy should be prohibited. And if we are able
to bring about their social reforms, they will
not resort to bigamy.

They will have to be engaged in other
works. People belonging to scheduled
castes in our area have taken to cottage
industries and have improved their eco-
nomic conditions in this way. But the adiva-
sis do not take to cottage industry or learn
any skill either. If they wish they can under-
take the job of weaving. When people be-
longing to scheduled castes can do this work
why the people belonging to scheduled
tribes cannot do this work? But do they not
take up this work. In Rajasthan these people
are not engaged in avocations such as spin-
ning or weaving of handloom cloth. If at all
they undertake farming, they do it on a very
small scale.’ They are also not adept in
agriculture. They will have to be trained in
agriculture. There is need to train them about
the forest producei.e. above the fruits grown
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in those forests so that they may improved
their economic condition.

So far as schooling is concerned,
Ashram schools have been opened. But the
fact is that teachers are available at 75 per
cent places. There are no teachers in 25 per
cent places. There are no compunders in 25
per cent places and no doctors in 50 per
cent. places. | am of the view that until and
unless you give some special alfowance for
the desert and hill areas, no teacher, com-
pounder or doctor will be prepared to go to
those areas. Now the prevailing situation if
that is anybody is to be transferred, he is
being sentto sesert or hill areas. In this way,
it is we who are punished. As a result there
has been no uplift of the Scheduled Castes.

There is one more peculiar situation in
Rajasthan. Thereis no I.A.S. orl.P.S. Officer
from among the Bhils, who are in fact adiva-
sis. If at all anybody has become such an
Officer, he belongs to the Meena Commu-
nity. 1 do not understand how the Meena
Community, who are Zamindars, have been
included in the list of Scheduled Castes.
Their conditions is far better than that of Jats
and Gujars. In the district of Alwar and
Sawai-Madhopur district they have been
included in the list of Scheduled Castes.
They corner most of the benefits, but the
Bhils, who are poor and who ought to have
gotthese benefits are denied these benefits.
Some Meenas live in Mount Abu. They are
chowkidars. Previously, theft and robbery
used to be their occupation. In fact, they are
adivasis, but they are not getting any benefit.
They remain deprived of this benefit. On the
other hand, those Meenas, who are Zam-
indars, whose economic condition is far
better and live in the districts of Alwar and
Sawai-Madhopur corner these benefits. |
had raised this issue in the committee on the
Walfare of Scheduled Castes and Sched-
uled Tribes, | had expected these people to
raise their voice? The benefits which ought

-to have been received by these poor tribals,
do not reach there and other people who
actually do not belong to Scheduled Castes
but have been deemed to be so avail ofthese
benefits. in this connection, | would request
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the hon. Minister to order an enquiry to find

outtheir economiccondition. If itis found that”
they are not entitled to the benefits being

availed by them, they should be made ineli-

gible forthe same. If you do notdo so, itis an

anjustice to those people who belong to
scheduled castes and who are very poor.

We have prepared integrated Development
Programmes for the removal of poverty. We
say that within a period of 5 years, we have

been able to raise 11 per cent of the people
above the poverty line. | do not agree with it.

There has been no improvement in their
condition, on the contrary the poor have
become poorer. What are the reasons there-

for? One of the reasons for this is that the
people belonging to Scheduled Castes and

Scheduled Tribes do not observe the Family
Planning norms so much so that even the
high officers belonging to these communi-
ties do not observe these norms. If they do
not follow the Family Planning norms it will
not be possible to eliminate their poverty: If
poverty is to be eliminated, we shall have to
adopt Family Planning. For this, the con-
gress workers and social workers will have
to implement these Family Planning Pro-
grammes with vigour. Then only can poverty
be eliminated. Otherwise, it cannot be elimi-
nated. Whatever programmes we may pre-
pare, whatever development programmes
we may chalk out, no programme will be
successful unless the Family Planning Pro-
grammes is implemented properly. We will
have to achieve success‘in it. Then only can
we eliminate poverty.

With these words, | would like to submit
that the people belonging to scheduled
tribes.....(Interruptions) tamily planning is for
all. But these people do not follow it. There-
fore, | say this as a special case. It has been
found that the poor produce more children
and the rich are generally not blessed with
children. They long very much for a chg;ib
This is the situation. The people belonging
Scheduled Tribes are very poor. Therefore,
| made a mention of it. | wantthat poverty and
unemployment should be eliminated from
our country. And efforts should be made to
solve the problems of the people belonging
to Scheduled Tribes. They may also get the
banefits of reservation.
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With these words, | support this Resolu-
tion.

[English]

SHRI SYED SHAHABUDDIN (Kishan-
ganj): Mr. Chairman Sir: When we look at
our tribal population we have the experience
of a variety of emotions. We are thinking of
perhaps a primitive people, a people who
add to the picturesque quality of Indian life.
Wae are speaking of a brutal existence; but
the tribal India has a beauty of its own. We
are speaking of a people who are poor by
material standards; but they live on a land
which is perhaps the richest part of our
common heritage.

Sir, after the dawn of independence, out
of mixed emotions-perhaps out of a sense of
gratitude toour ancestors-wefeltindebted to
the people who were the original inhabitants
of India. Perhaps, as a matter of compas-
sion, we, who call ourselves civilised, felt
drawn towards those whom we consider to
be under-civilised' or primitive. Perhaps
stirred by the great emotions of equality that
was nurtured by our independence move-
ment which conceived of India as a tamily of
equal members we decided that the back-
ward among us; that the tribes among us; the
poor among us and the weaker sections of
our society shall enjoy protection. We have
provided for this in the Constitution and the
Directive Principles of State Policy and with
your permission | would like to read out just
to remind ourselves what we promised toour
brethren in the tribal part of India. | quote:

*The State shall promote with special
care the educational and economic
interests off the weaker sections of the
people and in particular of the sched-
uled castes and scheduled tribes and
shall protect them from social injustice
and all forms of exploitation.”

Sir, we promised them protection from social
injustice and from exploitation but they are
still subject to social injustice. They are still
subjectto all forms of exploitation. We prom-
ised them that we shall promote their educa-
tion and economic interests. If you analyse
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Indian society today the tribal India is still
among the poorest of the poor and among
the most exploited sections of our society. if
you lock at it from the educational point of
view you will find-despite the tall talk about
the Special Component Programme in our
latest Five Year Plan-they still remain
among the most backward educationally
and perhaps with the lowest level of educa-
tional and material facilities for their ad-
vancement. lf we justtake a measure of what
has been done on the ground, the number of
roads constructed per square kilometer or
take a measure of the number of educational
classes made available to them on perthou-
sand population you will find by any parame-
ter they remain among the most backward
sections of our society. My humble point,
therefore, is that we have not fulfilled the
promise we made by our tribal people. That
is a fact that we must adniit today before we
can make any advancement towards the
fulfilment of those promises and towards the
realisation of the vision come through.

lfind also in the Constitution therg is Part
X ahd Part XVLI. In Part X we talk about the
scheduled and tribal areas. Under Article
244 ceme Schedule V and Schedule VI. | will
come to the distinction later but the primary
fact is that hereagain we have to district
approaches. Schedule VI gives a far greater
measure of autonomy thus and a far greater
possibility of self-development the than
Schedule V. But neither Schedule V nor the
Scheduled and tribal areas have come into
existence, for example, in my State of Bihar
in which Jharkhand is largely a tribal area |
do not think that we have yet constituted in a
real practical sense any scheduled area
especially for tribal development except jn
Assam. There, as you know, the experiment
really failed. it is a measure of the failure of
that experiment that finally dis-intergrated
and seven sisters have come into Assam
their own and more are struggling to come
into their own because we have not been
able to work out a modus operandi under
which these ethnic units could make prog-
ress within the framework of these same
States. This is failure of the Constitutional
idea. Therefore, we must go into it as to why
we have tried to skip from the delimitation
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which we ought to have done of the tribal
areas in the real sense and given them
greater authority over the course of their
development.Why have we denied them
that? It is this denial which is the crux of the
problem and not whether we have allocated
a crore more or a crore less towards these
so-called development programmes. So
what is the issue, therefore, in my mind itis
that these tribal communities need, desire
and demand an autonomous development.
We must admit, every such sub society in a
social system has its own-ules of develop-
ment, has its own social dynamics. You
cannot put them on a forced march against
their will. You must provide them with the
necessary conditions in which they can
develop organically and evolve, as a whole,
at their own pace, with their own momentum
because they know what momentum would
do. No sort of whipping would do. No sort of
coersion would do. You will have to provide
them with conditions and facilities which are
important and, at the same time, give them
this power to decide the course and quantum
of development by themselves. This is what
| call autonomous development.

Here we come across one problem that |
am conscious of. We have certain tribal
communities which are dispersed over a
wide area and interzmixed with a variety of
other people. On the other hand, you have
concentrations of a particular identity over a
piece of land. There is a more organic rela-
tionship between man and land.
Therefore,an essential principle of human
living the territorial imperative cgmes ,into
‘bperation. These people, whom we have
sometimes regarded as an object of pity or
an object of reform, also feel this imperative
sense of attachment to their land. Because
they are backward, therefore, in any bargain
they are likely to be at the receiving end. In
any social transaction, they are likely to be
exploited. Therefore, they need to have a far
greater measure of control over their land
and resources than we have allowed them
so far. This is their precise complaint. This is
what breeds bitterness. The distinction
arises between the locals and the outsiders.
The outsiders are looked upon as predators
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and as peopie who have not come to benefit
the local people. They have come there
primarily to benefit themselves at the cost of
the local people. This leads to a higher léve!
of social tension than what was aiready
implicity present in the situation. In a way, |
think, we have tended to disregard these
sensitivities.

Sometimes we have taken the plea that
these areas and these people have to be
integrated. Nobody is against integration.
But many societies, many sub-societies,
which are at a different level of development,
are afraid of assimilation. They are afraiad of
losing their identity. They are afraid of being
de-tribalised. They, therefore, become an-
tagonistic to the forces of change. They
resist the onslaught of outside cuitures.
Here, to my mind again the nation, as a
whole, has to reorient its vision. What vision
do we have? What our vision of thé future
India dowe have? Do we have monochrome
or polychroma vision? Do we want a garden
full of colourtul flowers or do we want flowers
of the same colour and one specie only? Do
we want diversity or do we want yniformity?
it we are really committed to the Nehruvian
concept of unity in diversity, which is the
essence of Indian culture, then in that case,
we have to grant that right of diversity to our
tribal people also without any hesitation at
all. Let them develop theirown culture. Once
secure, in their own self-interest when they
shall come together as the citizens of a
larger country, a patriotic sense will grow in
them. The need shali not have any compart-
ments or any water-tight partitions between
them and the others. There shall be social
security. There shall be cultural inter pene-
tration. But again in its own ways, not in the
name of the shibboleths of national interga-
tion which is being forced upon them really in
terms of total assimilation.

Sir, | must mention that in these Sched-
ules V and VI, we have talked even of their
personal laws; we have talked about inheri-
tance laws; we have talked about village
institutions. But in practice they have been
shattered particularly inthe States wherethe
tribal identity has not been recognised just
as in Bihar. That is why you have'got a rising
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Again, Sir, in the field of economics, as |
mentioned to you a while ago, any analysis,
any economic census will prove that the
tribal population is stitl among the poorest of
the country.

They are among the most deprived and
the most exploited. They, in my view, shouid
have the first claim on the resources with
which the nature has endowed them in their
areas, for example the forest wealth, the
mineral wealth, the water wealth and the
power wealth. These are the four essentials
that are there and because of the low con-
centration of population, perhaps much
more can be derived in an economically
useful sense, but all these resources are
being exploited. Their grievance is whethe:
it is in Rajasthan, wheter it is in Madhye
Pradesh, or whether it is in Gujarat or Bihar,
you go and talk to tiffem and they will tell you:
*Yes, our areas are being devaloped, but not
_in our interest. Our areas are being devel-
opod but not for us. We are not the benefi-
ciaries of development.” We have a very
peculiar situation in which we find tribal

population putting themselves physically

againstthe process of develpment. They will
not allow a factory to come up. Why? Let us
go into these reasons. Why is this refusal on
their part? Why is this reluctance and resis-
tance on their part? This would continune
unless we understand that psychology.

To my mind, the essénce of their psycho-
logical perception would be that unless we
develop that particular land, that particular
region,. that particular area primarily in the
interest ofthe people primarily who live on i,
there shall be no real democracy. | do not
wish to give you the example of a part of our
country which is today under fire, the hills of
Darjeeling, which has been so much in the
news. There are so many personal ambi-
tions, personal aspirations and personal
interest and the power factors are aiso in-
volved. But the two basic factors remain.
Whatever is being done for developmerit of
that region is nat being done through the
people of that region. When they go into any
Government office, from tap to bottom, they
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find aliens. They think that they are not the
masters of their desting. They do not have
the levers of powers in their hand. The offi-
cers and staff whom they consider to be
outsiders.

Secondly, they have a cultural complex.
Their language is not being given due recog-
nition. Therefore, from the economic, Icame
to the educational factore. In our
Constitution, we made yet another categori-
cal promise.

We did recognize fourteen or fifteen
national languages of india, and at the same
time, we said that every child would have the
possibility of learning his mother-tongue and
learning through his mother-tongue. Any
child psychologist or educationist will tell you
that the process of learning is expedited, is
made faster, when achiid learns through his
mother-tongue and when the child com-
mands one language, then the process of
acquisition of second language is also
faster. With the linguistic base, which can”
only be the mother-tongue, any child can
really take advantage of the educational
process. This is the verdict of psychology
and the.verdict of educational method, and
yet we have in our mind the creationof asort -
of unilingual culture and we have tried to
impose that upon.them to the detriment of
their languages. Under the imperialist Raj,
languages which were dielects were devel-
oped into languages and the languages
which did not have a script were given a
script. We have the example of the Soviet
Union, where the language of a few hundred
thousand people got equal status and got an
opportunity to devalop it self and it get’s
recognition in education, in administration
and as vehicle of development. And here we
try in a sense to detribalise the tribals
through the process of education, wich is
forced upon them. My plea wouid be that in
order to give them asense of confidence, our
entire approach in the field of education must
also change.Not only-that, it should be more
basically changed. We have said that in this
rasolution that there should be more
schools. We should also see to it that the
education meets with their approval, desire,
self-perception, accords with their cultural
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personality and is not antagonistic to their
existence as community. My plea would be
that the educational process must also be
looked into.

Education leads me tq the problem of
employment. This is not o?\\!y a problem, if 1
may say so, of tribal areas, we have a large
number of people unemployed throughout
the country. Everywhere we have these
pressures of the local peoplse, of the resident
people. The question of domicile comes in
and | have sympathy with it because what is
the point in having, at the clerical level or at
the menial level, people who are transfer-
rable throughout the country. There is no
point in it. if a factory is being established
somewhere and if local workers are avail-
able, they should have the first claim. Ifthere
is a Central Government establishment and
there are clerical or menial posts are cre-
ated, why should not the local people, who
through the process of education are en-
abled to claim these positions, be given first
preference. Of course, | do recognise there
is a certain level of policy planning. There is
a certain level of higher management, for
national management there has to be a
some sort of pool, a pool in which every
section of the community, every part of the
country, every region of our nation contrib-
utes. But thatcan be limited only towards the
policy planning level. At the working level, at
the grass-rootlevel, perhaps the Administra-
tion will be more efficient, more effective,
there shall be less gap between the paople
and the administration if to a large extent this
principle is followed that as far as possible
the local people should have preferences. Itis
coming in its own way; you cannot refuse it.
Whether it is Maharashtra, Karnataka or
Jharkhand, it is coming. It is better to work
out a national policy instead of this to come
through a process of agitation. Let this be
recognised that at the first level the jobs will
be filled by local people, at the second level
the jobs will be filled within district; at the third
level perhaps within the region and only at
the fourth level they will be filled at the State
or at the national level:

| would not like to take more of your time.
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Ifeelthat the way we have gone about in the
last 40 years, the new tribal elite that has
comse up, it has not been able to provide a
catalyst for the development of the tribal
society. The few who come up, of course
they get their place in the national system,
they-get stuck up and disperse throughout
the country. The youngmen are up-rooted,
the educated elite is displaced from their
area and instead of devoting themselves to
the development of their own people whom
they understand best they who can be our
real instrument for a transformation, are
dispersed and on the other hand, as | men-
tioned a little while ago, non-tribals are con-
centrated in the tribal areas which as | said,
breeds the bitterness and a certain reac-
tions. So, the employment policy must be
changed.

Sir, my suggestion is that we should think
in terms of developing new political institu-
tions and carry out slogan of decentralisa-
tion to its logical limits. | am not only for the
application of the principles that are already
there in our Constitution, the creation of
scheduled areas and tribal areas and cloth-
ing them with real responsibility and a large
measure of autonomy, | am in act pleading
for the whole country. No outside force can
transform a society and this applies to a
nation as muchtothevillage or aregion. You
must allow a local will to develop for change,
for reform, for transformation and, theretfore,
you must give them power. You must give
them resources. This is where decentralisa-
tion must be made into a reality. Our whole
political structure must be decentralised.
Power must go down to the level at which
people should decide whether they want a
road or a school or where resources are on
their command. They can hire and fire the
people whom they have to engage for their
services. As it is, a citizen feels, whether it is
atribalvillage or anordinary village, helpless
against the local doctor, banker, policeman,
local authorities, revenue collector, local
teacher, who are all employees of a very
distant far of State on whom he has no
control; whether they work or don't work,
whether they deliver the goods or not,
whether they treat the people with equality or
whether they treat them, as | said, as an



417 Resl. re. Uplift of

object of pity or as an object of ridicule,
whether they have any commitment 1o de-
velopment or they don't have any such
commitment, whether they are only finan-
cially motivated or whether they have a
social purpose behind their service. There is
absolutely no love lost, at the grass root level
between the people and the Administration.
This is true of India as a whole, but this is
much more true of Tribal India. And this
dichotomy must cease. Unless it ceases, no
amount of planning will transform the tribal
society or the backward regions of our na-
tion.

MR. CHAIRMAN: Since the time allotted
is over, is it the pleasure of the House to
extend it?

SEVERAL HON. MEMBERS: Yes, Sir.
Please extend it by. three hours.

MR. CHAIRMAN: The time for debate on
this is extended for three hours. You may
please continue.

SHRI SYED SHAHABUDDIN: My sec-
ond suggestion is that the big difference
between the Scheduled Castes and Sched-
uled Tribes should be reviewed. A uniform
pattern for the ‘administration of tribal areas
should be brought about. We should apply it
equally in all parts of the country. Infact, if we
had done so, this disintegration of the East-
ern Region of India would not have taken
place other many disintegrations could be
avoided. What | am thinking about, Mr:
Chairman-and | am thinking aloud-is that we
should have a system in which you do not
have atwo-levelfederation, but athree-level
federation, where you have a micro state
within the ambit of a larger state. And each of
the micro states has a life of its own and
cultural and social personality of its awn with
certain built-in safeguards for the economic,
cultural and social interest of the people of
that particular region, whether it be in terms
of regulation of entry and settlement of out-
siders, whether it be in terms of transfer and
ownership of land and its resources or
whether it be in the management of forest
wealth and mineral wealth. Sir, even a con-
stituent unit of the Unionof india like Jammu
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& Kashmir, or even a big State like Assam
wants such safeguards, Jammu & Kashmir
is not prepared to part with Article 370 and no
force can make the people of the State part
with it, until they develop a sense of security.
Therefore, in this interregunm, you will have
tothink interms of giving sufficient protection
even to the ethnic groups that are found in
various parts of our country.

In the field of social and cultural evolu-
tion. | would plead in one word that we must
universalise all our schemes of welfare. Let
there be no limitation based on numbers.
Anything that the State has resources to do
for the people, it must do for all without any
distinction. We have adopted, for example,
the National Education Policy, and we made
a promise to our children to provide free and
compulsory primary educatien.upto the age
of fourteen. it should be.fulfiled. We have
promised that there will be a primary schobl
for every 500 people. Let that be so in Tribal
India also. But | am afraid Sirthat Tribal India
shall not get the attentiomand the priority that
it deserves. Again the ffeople who matter,
the people who shout, the people who
demonstrate, the people who hold the keys
of the kingdom in their hands, the people
who control the legislature and the govern-
ments only they get their share and our
backward sections of areas remain back-
ward. Our deprived people remain deprived.
Unless we make an institutional reform, | do
not think that we can do much for the tribal

people.

With these words, | support the Resolu-
tion as it stands. But | feel that much more
intensive thinking should go into the ques-
tion of development of Tribal India and the
betterment of the tribal people and in evoiv-
ing measures for the integration of our back-
ward people into our national society this
must be taken up as a matter of national

priority..

SHRI K. P. SINGH DEO (Dhenkanal):
Mr. Chairman Sir, | am extremely thankful to
youfor extending the time for this debate and
also for giving me an opportunity to partici-
pate inthis debate on the Resolution brought
forward by my hon. friend Shri Dileep Singh
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Bhuria. This resolution is regarding the
simple, straight forward, honest and brave
people who have been facing the adversities
of life all on their own. The resolution is very
thought provoking and it focuses attention
on four very impprtant aspects of develop-
ment with regard to the tribals of our country.

Since our Constitution came into being,
not only has it enshrined in the Directive
Principles of State Policy of our Constitution,
but the Government has also been making
allocations through various five year plans
for newer and more concerted efforts to
improve the lot of our tribal people.

17.00 HRS

If one goes through the plan documents,
one sees that higher allocation, higher
emphasis and also administrative machin-
ery geared to that has been set into motion.
But the fact still remains that the resolution
brought by my friends, Mr. Bhuria also has a
lot of validity because not whithstanding all
the legislations, all the steps taken by the
Planning Commission, by the various action
groups, by the various study groups, work-
ing groups, the lot of the tribal still remains
unchanged in lot of spheres of activities. It is
therefore very laudable on his part to focus
the attention of the House. | do hope, the
Government and the hon. Minister will co-
operate with the hon. Members and accept
the spirit with which this Resolution has been
brought. Because in spite of our administra-
tive and economic measures we have taken,
the fact still remains that the tribals are an
impoverished lot. As my friend said and also
the distinguished speakers before me also
enumerated that the tribals do form the
poorest of the poor of our segment of the
society and people living below the poverty
line.

In this context, | would just like to quote
from a study made by a very eminentjournal-
ist, who has been with The Times of India
and other well-known newspapers and
whose special field of specialisationisonthe
study of tribals. He had been to Madhya
Pradesh, Andhra Pradesh, Orissa, Bihar,
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Rajasthan, Gujarat and other predominently
tribal areas. The name of the book is
“Tribals-The Island of Deprivation.” It i3 a
very recent study. It begins with a forward,
which has also been written by a Advisor to
the Planning Commission, who is an emi-
nent person in the study of the subject of
tribals. He got a Doctorate also. He is an
serving officer of the Government of India so
| would not like to take his name. But suffice
to say that he was an Advisor to Planning
Commission and he still remains as Secre-
tary to the Government. This book says:

“Geographically, island is an isolated
place of land from the main land. But in
the context of society, it indicates al-
1ienation of people from people. It un-
folds another world of miseries sutfer-
ings, wretchedness, drudgery and
poverty, surrounded by oceans of
oppression, deprivation, exploitation
and prosperity.”

This book took more than three years for its
compilation. A study was aiso conducted in
various parts of India, has very lucidly, very
logically, and very clearly brought out some
of the oppressions and the sufferings of
section of our population known as tribals.
First is the indebtedness which brings in an
atmosphere of constant fear, where power
drunk money lenders, who isterests are
upheld and promoted by arrogant bureau-
crats leads to other forms of exploitation
culminatinginthe loss of land in 90 out of 100
persons. Land is the only asset which these
poor tribals have. Landlessness signifies
distitution. In the tribal world, it means de
basement of a humanbeing.

The second is landlessness and land
alienation

Land alienation, whether by legal or ille-
gal means-although legislation has been
passed, although land ceiling laws have
beenbroughtin, and land reforms have been
brought in-which earlier on was due to greed
and mischief by immigrants, has now taken
on serious proportions, where even laws are
being bent, and illegally the tribal is forced
out of his land and his possessions.
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The third is industrialization. This also
intensifies and adds to the alienation of land,
and transforms the tribals into landless
labour, or as industrial proletariats. The tribal
land, grabbed through legal and illegal
means, thus adds to the sufferings and
destitution of this impoverished section of
our society.

Industrialization also leads to a certain
influx of migrants, who also introduce non-
traditional, urban habits and cultures, includ-
ing crimes: murders, dacoities, gambling,
loot and boot-legging. In an areas refresh-
ingly free from molestation of women who
hold their heads high in dignity, today the
order of the day is sexual exploitation, rape
and flesh trade. These are the gifts of mod-
ern society and the influx or ingress of
immigrants and modernity.

A proud culture is now being devalued
and debased through an assault on the
sterling qualities of the tribal, viz. innocence,
honesty, frankness, laughter, fun and happy
human relations. These are now being re-
placed by vice and vulgarity.

Then the fourth, ironically, is the survey
of lands and settlement operations, includ-
ing consolidation. This, apart from helping
the tribals, has led to dispossession, lan-
dlessness and resourcelessness.

This is the question we have to ask: Is it
in our national interest? Teday, our industrial
policy both at the Centre and in some of the
States which follow the policies of the
Centre, offers rapid industrialization in back-
ward areas, where huge nucleus plants are
put up, mother plants which give rise tc
ancillary industries, medium industries and
small scale industries, with the hope of tak-
ing prosperity to the rural and backward
areas.

My State is also one of the victims, and
the hon. Deputy Minister also comes from an
area where Asia’s largest aluminium plant is
coming up, viz. NALCO. The aluminaplantis
located in Mr Gomango's constituency, and
the smelter is located in my constituency.
This is a Rs. 2400 crores plant.
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The same is the case with the Rourkela
Steel Plant. | am sorry the hon. Minister of
Steel and Mines is not here. | would have had
the benéefit of his presence here. Whenthese
two plants came up, they not only uprooted
the tribal population from there; they are not
only exploited, they were not only made into
destitutes, their livelihood, their vocations
were taken away. They were illiterate; they
were simple folk. They did not have the
requisite qualification—education or experi-
ence-wise, and the aim of taking these big
industries there was to help in prosperity, so
that it would arrest the influx of the rural
people into urban areas. None of these
things has happened. On the contrary, we
have impoverished and made into destitutes
and drones people who were at least stand-
ing on their own legs.

Not even one percent of the cost of the
project is being spent on rehabilitation.
Should we not now ponder and see that
wherever such type of gigentic projects with
the aim of bringing in socio-economic prog-
ress are coming up, should also take placein
congnizance of the fact that rehabilitation is
an important integral factor, because this
gives rise not only to economic problems but
also to sociological, administrative and po-
litical problers; and as one of the hon.
members said, it leads to social tension. |
can not understand, with such gigantic proj-
ects and with such high capital costs, they
are not even willing to help in peripheral
development; they damage roads, bridges
and culverts by bringing in heavy machiner-
ies. Those roads, bridges and culverts are
not meant for that type of heavy traffic. But,
simply, they point black refuse to help.

Not only that, | know, last year | had
raised an issue here in Parliament itself. In
NELCO, eight tribals fell down from a scaf-
folding. A vehicle was not made available to
carry these eight tribals to the hospital in
ANGUL, which is less than 5 kms. But if an
officer sutfers from influenza, toothache a
vehicle willbe ready totake him to allthe way
to Cuttack Medical College, which is 75
miles away. This | had said last year and |
say itagain without any fear of contradiction.
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The fifth point he has mentioned is about
the question of bonded labour. About 80 per
cent of the bonded labour come from the
segment of our society known as SC & ST;
andthe Scheduled Tribes orthetribals being
simple and illiterate, being disciplined and
being committed to an etho of having given
a word, sticking to the word, are the ex-
ploited. Sir, this study has cited three ex-
amples. Oneis Bhawani-Patnainthe District
of Kalahandi in the State of Orissa where the
author says, “Coarse sarees has to be dis-
tributed before these bonded labourers
could come out their dilapidated huts.” It is a
crying shame seeing the amount of expendi-
ture we are spending on various develop-
mental projects in the country. This is a state
of affairs where people cannot come out of
their dilapidated huts because they do not
have the means, and this is their sorry plight.
He also cited another example of the UP
Himalaya, the hilly areas where serfs for
several generations now have to go through
the shameful state of selling their flesh in the
bazars ol Agra, Merrut and Delhi. The
women are the worst sufferers, who are
vulnerable to, what | may say, MCP (Male
Cahuvinistic Pigs).

The third one was in Medak, Andhra
Pradesh. He has also given the examples of
other States. lwould not like to take too much
of the time of the House, but the fact still
remains-nowwithstanding the laws, the land
ceiling laws, the land-reforms faws, the pro-
grammes for the weaker sections. Itis only a
couple of years back when there was an
acture femine. The Ministry of Food and civit
Supplies and the Ministry of Finance under
the instruction of our Prime Miniser, had a
package programme for supglying cheaper
food materials for the weaker sections of the
society to the ITDP blocks and the MADA
area. it was then found that most of the ITDP
blocks did not have the officer in charge of
the ITDP blocks. That means they were
headless organisations, where there was no
coordination, there was no responsibility
and there was no accountability and itwas all
Ram Bharose. So, immediately in Decem-
ber 1985 the State Governments had to be
told that they must post officers in the ITDP
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blocks so that the cheaper food for the
weaker sections of the society, the package
plan for which was endorsed by Parliament
here could be worked our so that the impov-
erished population can be saved from star-
vation and distress.

Having given you the salient features of
this study, | would like to give afew points for
thought, or food for thought for the hon.
Minister and the Ministry. Is it not high time
that these programmes which we have been
following, which we have been strengthen-
ing both financially and administratively, at
least in documents need a thorough review
as to their implementation?

Since we have a new Ministry of Human
Resource Development, which encom-
passes education, training, the cultural as-
pects as well asthe physical, welfare and the
physical health aspects, family welfare as-
pects, is it not high time that we had an in-
depth look into these aspects implementa-
tion. That is one.

How are our Ashram schools and Kan-
yashrams working? Are they adequately
equipped? Because, overthe years we have
seen Districts Collectors, SDOs, BDOs
when it was envisaged in 1957, the National
Extension Service blocks, they were pro-
vided some staff but that staff still remains
unchanged whereas there are multi-farious
activities and responsibilities which have
been given to those officers. So, are these
Kanyashrams and Ashram schools for
tribals’ properly equipped? Do they have
proper class-rooms? Or are they still having
the Scandinavian style of temporary living
sheds? Because in my own constituency,
but for the timely help | got from our Dy.
Minister Mr. Giridhar Gomango the Ashram
School in my constituency would be having
those tribal people comprising five districts
of Orissa living in huts and bamboo sheds,
temporary houses. It is only due to the timely
help | got from him that they have got at least
a pucca house over their head. But do they
have water facilities? Do they have black-
boards? Do they have the wherewithal for
their education? Do they have security
there?
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Second is the training. Do they have any
vocational training? We are trying to take
away their livelihood by spreading industri-
alisation and development? We are uproot-
ing them. Are we equipping them? Are we
preparing themto face the world? They were
following certain traditional practices. we are
taking away those traditional practices, their
means of livelihood. Are we giving them any
alternative source of livelihood or not?

The Human Resource Development.
Ministry is in charge of having cultural
centres in various parts of the country be-
cause it wants to keep the regional culture, it
wants to give a forum for the culture to flower
and develop. It wants to give a forum and an
opportunity forthe survival of culture and art,
which is fast decaying and dying out. Would
the Ministry now think whetherthe traditional
art and craft centres be put predominantly in
the tribal areas, where they could not only
have production centres, but also training
centres to upgrade and improve their skills,
because some of the skills which are dying
out will have a chance for survival. Just like
the Project Tiger for safeguarding our ecol-

ogy and environment and the entire Flora-

and Fauna, atime bound programme for this
Scheme is necessary.

In the case of culture, it is quite different.
We have Bharathanatyam, we have
Kathakali, we have Odissi, where the ar-
tisties who actually participate are one ortwo
and the whole audience acts as spectator.
Whereas in the tribal culture, the entire
community takes part. That only keeps the
culture going, because it is participated by
the entire community. Have we given them a
forum? Have we taken any steps to see that
this culture is not poliuted or adulterated by
the so-called modern culture? | am not, fora
moment, suggesting that we should encour-
age such type of culture such as shifting
cultivation, which destroys the very habitat
and the environment, in which the tribal
people live. But, we can certainly help the
traditional culture, which keeps them bound
together as a community and as a society.
Woe should also give them better types of
education. Instead of Jhum cultivation, they
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can get a better yield from the land.

Another questicn which has been haunt-
ing me is Sir, why is itthat even after 39 years
this is the fourtieth year-we have not pro-
duced people like Sri Jaipal Singh, who was
a very distinguished former member, who
led the Indian Hockey Team to its first suc-
cess in the year 1928. Late Jaipal singh is
revered Member of this House-an able Par-
liamentarian and a distinguished Barrister,
who had held the flag of India high. Is it
something wrong with IQ of our tribals? Have
we not had people like Late Mr. Karthik
Oraon, who never stood second in his life in
any technical examination, whom even the
British thoughtthat he should be good forthe
British Railways, Mr. Karthik Oraon had a
distinguished carrer in the British Railways
and was a distinguished Member of the
Council of Ministers here and a very able
Parliamentarian.

Today we have distinguished people
from the tribals-Shri P. A, Sangma, one of
the ablest Ministers and a very successtul
Advocate. We have our Union Deputy Minis-
ter Shri Giridhar Gomango, who has been
representing his constituency from the year
1971, and who is an authority on the aspect
of the tribal people, and who has enlightened
the Houses of Parliament on the problems of
tribals. We have Shri Arvind Netam another
former Deputy Minister of Sports and a
Members of Parliament who has repre-
sented the State of Madhya Pradesh. Why is
it that when we have had so many, still the
tribal education literacy is remaining where it
was? We must ponder over, we must see,
we must investigate and we must come up
with corrective steps, if we have gone wrong
somewhere. i

Sir, another problem which has also
been haunting me-| read in a book while |
was in the Public Accounts Committee Tour
that the tribal population has come down
over the last decade by one per cent.One per
cent means seventy seven lakhs.

This 77 lakh is at a time when the popu-
lation of India is growing by nearly 2 percent.
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what is the reason? Is it because our health
and family programme is a tremendous
success among the tribals? Or is it because
of the fact that tribals have been de-sched-
uled? | do not think that is so. Then what is
the reason that the tribal population is not
growing comparative to the rest of the popu-
lation? Has there been some study to find it
out? Is it due to mal-nutrition? Is it due to
environmental problems or ecological prob-
lems? Is itdue to biological reasons? Is it due
to bio-technology? We must look into this
aspect also.

Talking about de-scheduling, some hon.
colleagues have also mentioned names of
certain tribes which are described in certain
States by various nomenclature. | would like
to mention only four tribes because | know of
two myself. One is the tribe of Kora. In some
States it is known with the seplling Kora. In
my area it is known as Koda. In Orissa they
are not considered as tribes, whereas in
Madhya Pradesh and certain other States
they are considered as tribes. Same is the
case of Kalanga. In Madhya Pradesh they
@re considered as tribals whareas in Orissa
they are not considered as tribals. Same is
the case of Kuruwas. In Karnataka they are
not considered as tribals whereas they are
considered as tribals in Tamil Nadu and
Maharashtra. Same is the case of Banjaras.
They are considered tribals in some States,
~riminal tribals in some other States and not
considered as tribals in yet some other
States. Forthe last seven years from 1980 till
date | have been having correspondance
with the Home Ministry. | have seen at least
six Home Ministers. My correspondencae still
goes on. Only last week | spoke to one of the
hon. Ministers from the Home Ministry.
Committee after committee has baen set up.
I have got a file which is about two inches
thick. They say that they are asking the State
Govemment; they are consulting the State
Government about it. A committee of Se-
cretries has bean-set up. Then a committee
of Ministers has been set up. As the saying
goes ‘when the Rome was burning, Nero
was fiddling', it has taken me seven years. |
am my distinguished predecessor who rep-
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resented my constituency, must also have
taken up the same problem. 40 years in a
nation’s life are not much but in a tribal’s life
it is a generation. when the same tribes are
getting facilities, when they are getting other
governmental aid in other States, they are
being denied the same in Orissa, because
the committee cannot decide whether they
should be treated as tribals. It is not the fault
of the Government of Orissa. Government of
Orissa is pressing*for it. The definition of a
committee as described by awise crack is ‘a
group of persons who decide you cannot do
what you had already decided notto do’. | do
not know how long this Committee will goes
on. But these tribal people have been de-
prived of their rfacilities which are enshrined
in the Constitution of India. The Government
of India wants to help them; the Government
of Orissa wants to help them but the Commit-
tee is not taking any decision.

These are the people who, during natural
calamities like drought, floods and cyclone,
are the worst victims. these days, press is
galore with such new items. Everyday when
you open a newspaper you find the news
item captioned ‘spectre of drought’, ‘shadow
of drought’, ‘worst floods’, ‘worst drought’
and ‘tribals dying of starvation’, which is
quickly denied by the State Government no
matter of what colour or hue the State Gov-
ernment is. Right from Kashmir to Kan-
yakumari or to Andaman & Nicobar Islands,
every State Government will deny that there
is any starvation death. Some State Govern-
ments will say that it is because of over-
eating. Butthe fact remains thatthese tribals
out of impoverishment have been eating
roots and tubers which are somethimes
poisonous and are due to prolonged mainu-
trition-either dying of meningitis or gastroen-
teritis leading to death. In our own State,
Press reports say that in Kalahandi, Koraput
and Phulbani, wheih are predominatly tribal
areas, there are starvation deaths, some
numbaring them in thousands, some are
saying 500, some are saying 600. | shudder
to give any credibility to these reports be-
cause the State Governments are denying it.
But the truth is somewhere in between.
Whether it is starvation deaths, whether it is
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meningitis or whether it is gastroenteritis, the
factis thatthe tribals are dying, and specially
in an age group between 18 and 35, which is
not an age group to die. We can understand
infantile deaths where mortality is from zero
to five, but these are fully grown people, in
-the pink of health, pink of manlihood or pink
of womanlihood. What is the reason? Have
we tried to find out? Have we taken any
preventive action because prevention is
always better then cure? Our young and
dynamic Prime Minister has been sparing no
efforts in going to these tribals areas. He has
visited Madhya Pradesh, he has visited
Rajasthan, he has visited Orissa, he has
visited Kerala, he has visited Tamil Nadu, in
1985. After that, crash programmes were
put in. After the Prime Minister’s visit, there
were certain Government instructions that
officers and staff who will be posted in tribal
areas should be the best, the cream of the
bureaucracy, the cream of the administra-
tion. Have we found out whether the Prime
Minister's instructions are being followed by
the various States? Are we posting the best
officers? Have these officers taken their
tamilies with them because a tribe basically
is aunit? He likes to have his entire family as
one unit. Have their children gone there?
Have they tried to learn their language?
Have they tried to learn their culture? Do
they assimilate in their culture? Or are they
behaving like Moghul emperors? These are
things which we must find out because the
Prime Minister has taken his precious time
from his other duties and has taken the
trouble to go to these places, sometimes at
the risk of his life. if you have seen the TV
serial, when he went tn Orissa, his jeep
nearly capsized. But what is the follow up
action after that? Why are people still dying
in these areas which the’Prime Minister has
visited in September-October 19857 Isthere
any monitoring? Is there any effective re-
viewing of what is happening there? Have
we tried to look into the ITDP and the MADA
areas, th: socio-economic problems of the
tribals, because every month or every quar-
ter, MLAs and MPs are supposed to attend
these MADA and ITDP meetings? They give
various suggestions there. Are they being
implemented? The views reflected by the
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MPs are a reflection of the problems of the
tribals. Are they being looked into?

While talking on socio-economicfactor of
the entire thing, it is rather paradoxical. Most
of the tribal areas are richly endowed natu-
rally. Most of the forest wealth, most of the
mineral wealth of India is iocated in the tribal
areas. How is itthat there is poverty amongst
the richly endowed areas? Have we found
out whether development has reached
them? Have we found out that the money
which we are giving for their development is
actually reaching them?

Before | conclude, | would only like to say
that it is not enough to have legislation, it is
not enough to just make certain financial
allocations....what is necessary is an inte-
grated and systems approach with effective
monitoring and reviewing which should be
able to take corrective actions immediately
on identifying a problem. The administrative
machinery which is there in the ITDP Blocks
and the MADA areas there is no co-ordina-
tion atthe moment. There is no co-operation.
There is no accountability. Some heads
must roll if tribals suffer. Thank you very
much.

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF WELFARE (SHRI GIRIDHAR
GOMANGO): Sir, | would like to intervene at
this stage to give some points conceming
tribal development as well as the Resolution
moved by Shri Bhuria whereip he wanted
that Government must take some concrete
measures in regard to tribals economic
development, education, employment op-
portunities. Above all, he laid stress that
expert advice should made available to the
tribals.

The hon. members to-day as well as the
previous day suggested very good points on
different aspects of the tribal development.
All those points have been discussed and
debated. Government has also taken deci-
sion on thoss points. Such thingehave been
seen in the policies, programmes, adopted
by the State Governments as well as the
Government of India since First Five Year
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Plan upto the Seventh Five Year Plan. | am
not challenging the views of the Members
whatthey have shared. But honestly youcan
say since the First Five Year Plan upto the
Seventh Five Year Plan, the measures
.aken in this regard by the Government,
have been to uplift the weaker sections of the

population.

Sometimes we differ in regardto implem-
entation and allocations made for the tribal
development. In democratic set up be differ-
ence in certain respects is not unusual. But
we have to teke decision to give proper
directiontowards development. Therefore in
the Fifth Five Year Plan for the first time the
Govemment of India took decision to have a
new type of developmental approact. for the
tribal development which we call tribal sub

plan approach.

Shri Shahabuddin said Tribal India. |
differ with that word. He may be thinking,
presuming, that Muslim India type magazine

Tribal India. He referred to scheduled area. -

Yes, we have scheduled area. That area are
demarcated where certain rules and regula-
tions framed by the Government of india will
be executed In those aruas to protect the
tribals from money lending evils, alination of
land and other exploitations which are gen-
erally found in the scheduled areas. Sir,
there is a system followed according to
whcih the Annual Report is submitte to the
Government of India. Though the reports are
not submitted to the Government within the
stipulated time, the reports do come tc the

Ministry and they are in turn submitted to the.

President. Recently, we issued a set of
guidelines for the Administration to deal with
the tribal area. It is a part of the administra-
tion work to reflect and follow the guidelines
for the trihal areas and their development. |
think that this set of guidelines will go a long
way in the new line of approach in the im-
plementation of various tribal developmen-
tal schemes. The main thrust and emphasis
will be made on the State Govetnments. A
number of policies such as Personnel Pol-
icy, Excise Policy, Forest Policy, Education
Policy, Allocation Policy, Industrial Policy
and the rew Education Policy for tribals will
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be incorporated in the Five Year Plan and
the guidelines will be'framed for their im-
plementation. My friend Shri Singh Deo was
referring to the National Education Policy |
may point out here that we have discussed
allthe policies and they will be covered inthe
Five-Year Plan.

SHRI HARI KRISHNA SHASTRI
(Fatehpuri): May | know from the hon. Minis-
ter what the percentage of implementation
is?

SHRI GIRIDHAR GOMANGO: | will
come to that point afterwards. Now, all these
policies are there for tribal development.
Then we initiated the Tribal Sub-Plan ap-
proach. The tribal sub-plan scheme is basi-
cally an area-development approach as also
tribal development approach. if you go
through the Plan Outlay of the previous Five
Year Plans, you will find that for tribal devel-
opment, in the First Five Year Plan the
allocation was Rs. 19 crores only, for the
Second Five Year Plan, it was Rs. 42 crores,
for the Third Five Year Plan, it was Rs. 50
crores, for the Fourth Five Year Plan, it was
Rs. 75 crores, for the Fifth Five Year Plan, it
was Rs. 1182 crores and for the Sixth Five
Year Plan, it was Rs. 5123 crores. The
estimated plan outlay for the tribal develop-
ment in the Seventh Plan is Rs. 10,500
crores. Here, there are two types of alloca-
tion One is the allocation made by the States
for the tribal development schemes and
those schemes are implemented by the
States and the welfare of the tribal people is
looked after by the States. The second part
of the allocation is made by the Centre forthe
various tribal developmental schemes inthe
country. The fund allicated by the Ministry of
Welfare for the development of tribal areas is
to be spent for that purpose. So, the contri-
bution of funds towards the development of
tribal areas in the country coming from all
Sources including Central Ministries works
out to Rs. 10,500 crores during the Seventh
Plan. So, the fund allocation is made for this
purpose. But so far as the implementation
part of the schemes is concerned, | would
like to deal withthat. Now, there is a need for
creation of a new Ministry for the Tribal
Welfare and their development.
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| will just elaborate on this point later. We
‘are now planning to have a new type of polciy
in order to remove the discontentment pre-
vailing among the tribal people. They feel
that proper development is not taking place
in tribal areas. Keeping all these factors in
view, the BPE has issued new guidelines, to
be followed by.the Central Government in
regard to the public sector undertakings. But
what will happen to those projects and
undertakings which come under the State
Governments? We are therefore examining
some of the laws passed by the different
States as also their guidelines and the guide-
lines issued by the DPE so that a Natigpal
Policy could be framed for the rehabilitation
of the tribal people. At the moment the Min-
istry is examining this important subject.

SHRI HARI KRISHNA SHASTRI: | only
want to ask the Minister one thing. He is
talking of planning and thinking. We would
like to ask him to be more specific about
achievement, which they have made.

SHRIGIRIDHAR GOMANGO: Aboutthe
achievements, | am coming.

SHRI HARI KRISHNA SHASTRI: After
all, the discussion is only forthe welfare of
the tribal people. The Minister himself is a
tribal man. We would like to know, in his own
State, what development he has made.

SHRI GIRIDHAR GOMANGO: | am
coming to that.

The Welfare Minister has stated in the
House regarding SC & ST Commissioner.
This is another achievement. The Commis-
sioner Office has been strengthened.

The hon. Member who has moved the
resolution has focussed the attention of the
Government on TRIFED, national apex
body and ensuring minimum price for the
forest produce as well as identifying the
produce in wheih the tribals are interested.
This is the apex body. Apart from that, proj-
ect-wise quantification is being done. Thatis
avery important component of the tribal sub-
plan because the money which is being
aliotted has been increased. So, we review
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all those development plans. Unless the
money is earmarked project-wise, the
money cannot be spent properly. What we
have done is, we have got a number of
approaches. One is ITDP Second approach
is MADA. Third approach is cluster one.
Fourth one is micro project. Fifth relates to
dispersedtribals, forthe benefit of those who
ar living outside the tribal area. They should
be covered under Special Central Assis-
tance and State plan. Therefore, project-
wise contribution is needed. Unless the 2llo-
cation is made for the project, for aparticular
period, its implementation will be very diffi-
cult. Therefore, there are two lines of ap-
proaches which we have inniated in the Plan
period. First is, single line demand which is
relevant for tribal development. Some
States have already adopted it and some
States are ye: to adcpt it. The second one
which is most important in implementation
is, unless there is single-line administrative
structure under one ITDP authority, the offi-
cers who are working under ITDP will not be
accountable or answerable. Therefore, what
wa are thinking is of one umbrella approacn
where officers who are working under ITDP
should be responsible to a particular author-
ity. There will also be decentralisation of
authority in respeci of allocation and there
will be administration at the project level, so
that the deficiency could be identified and
removed. If there is no implementation, how
the money will be spent? The question
arises, whether the money reaches the
people or not. When we review, we find that
unless the project is indicated and the
money is allocated forthat particular project,
the project will not be implemented properly.
This is a new approach we have adopted.
The most important thing is project-wise
account which the hon. Welfare Minister has
already indicated. We are presuming that
the State would indicate the State Plan out-
lay which is earmarked for the Tribal Sub-
plan for the various projects.

The last part of my point in which every-
body seems to be interested is, that money
is there, but implementation is not proper.
Who will implement it? Therefore, the new
20-point programme is very relevant here.
The new 20-point programme is a guideline
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to the nation. That guide line is not only a
guide but also the line of approach. There
are sub-points which indicate how to reach
the destination, how to achieve the goal.
There is Point No. 11 which is forthe welfare
of Scheduled Castes and Scheduled Tribes,
which is very relevant because that taks
about protection to the Scheduled Caste and
Scheduled Tribe people.

[Translation)

SHRI BALKAVI BAIRAGI (Mandsaur):
The hon. Minister is drinking water. In the
meanwhile may | put one question? They are
supplying water into the river Ganga. But
how many have been despatched to
heaven?

SHRI GIRIDHAR GOMANGO: Water
flows in the river Ganga.The water does not
reach the heavens. Ganga is not in the
heavens. It is in the Puranas.

(Interruptions)
[English]

MR. CHAIRMAN: No cross talk please.
The hon. Minister may continue.....

(Interruptions)

SHRI GIRIDHAR GOMANGO: Point No.
11 of the 20 Point Programme is relevant for
the S. Cs and S. Tsbecause it gives the right
to protect the SCs and STs.

(Interruptions)

AN HON. MEMBER: Sir, he needs your
protection.

(Interruptions)

SHRI GIRIDHAR GOMANGO: | don't
need any protection. | will manage. Point No.
20 of the new 20 Point Programme-on which
we lay emphasise-is very relevant not only
for the S.Cs and S.Ts. but also for others.
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SHRI A. CHARLES (Trivandrum): Sir,
when we are discussing about the tribal
development, none from the Opposition is
present.... (Interruptions) We are concerned
with this. Our concern must be recorded.

(Interruptions)

MR. CHAIRMAN: Order please. Mr.
Minister, please continue.

(Interruptions)

SHRI GIRIDHAR GOMANGO: Sir, not
only Point No. 20 of the 20 Point Programme
is relevant forthe SCs and STs but the other
19 Points of the new 20 Point Programme is
also relevant. What that Point No. 20 says?
It says: a responsive administration. What
does it mean? It means simplification of
procedure and that procedure is financial
procedure as well as administrative proce-
dure. Then, there shotld be decentralisation
of authority which should be at different
lavels viz. at the national level, State leval
and it should, in turn, extended up #o the
block level, which is the unit of development.
The next component is: enforcing accounta-
bility. Government will not enforce accounta-
bility. That accountability has to come from
the implementing agency. The next compo-
nent is that of monitoring from the block level
to the national level. Here, | would like to say
that money is important for everything. But
money will become less important, if there is
no monitoring. So, monitoring should be
done right from the field level. We have to dc
it from the field level so as to ensure proper
implementation of our policies and program-
mes. Unless thatis done, | think the develop-
ment as well as achievement of any policy or
programme in our democratic set up-which
we want to have-will not be achieved to the
desired level. The other important compo-
nentis that of redressal of public grievances.
This should be entrusted to a particular
department. This redressal of public griev-
ances has been indicated in the 20 Point
Programme, which is very relevant. It is

-relevants not anly for SCs and STs but aiso
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for others. In this connection, | would like to
suggest that it is relevapnt for all the Minis-
tries, Departments in the Government of
India as well as in the States. At the end, |
would Ilike to come to tribal
development...(/nterruptions) Regarding
tribal development, hon. Members elabo-
rated it and they have made indepth study of
it. | have to answer all the points raised by
them. | will try to answer them. They know
well that whether that answer is correct or
not. They also know in which way the answer
will come because truth is truth. I know it.....
(Interruptions). Here, | would like to say one
thing. We have done something and what we
have notdone yet, that we may do itin future.
But it is not correct to say that it will not be
done. It is not the case.

The next important component for the
tribal development is: approach, allocation,
attitude, admipistration, appraisal and
achievement. Approach means-the psycho-
logical approach as well as right approach
for the tribal development which we are
ensuring now. Then allocation means
adequate allocation and it is not piecemeal
allocation. The thing is attitude. Attitude
means it must be a positive attitude. Admini-
stration-single line administration. Ap-
praisal-timely appraisal. Achievement-not
only monetary but also physical.

The last one is implementation. We all
say that the plan is very good, the policy is
very good, but the implementation is wrong.
Who are responsible for it? In a democratic
set-up, implementation has to be reviewed
atdifferent levels, and we, elected represen-
tatives, should be involved in the implemen-
tation part of it. The bureaucratic set-up,
starting from the national level....

SHRI HAR! KRISHNA SHASTRI: You
were talking about elected representatives.
Do you involve them?

SHRI GIRIDHAR GOMANGO: We have
involved them in the Committees, at the
Block level, at the projeect level....and district
level.
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SHR! HARI KRISHNA SHASTRI: It is
only on paper.

SHRI GIRIDHAR GOMANGO: They are
members in the project level Committee. But
whether implementation should be given to
them or not, that is left to the Planning
Commission and the Government of Indiato
decide. 'Involving’ means, the Members are
there in the Committees which are there at
the project level. But who is implementing?
The officers are implementing. We are not
the implementing agencies. ( Interruptions) if
we want implementation, then we have to
develop the infrastructure for implementa-
tion. What is thd infrastructure forimplemen-
tation? With these, | will conclude. One is
interpreation; the second is intention; the
third is implication; the fourth is impact; the
fifthis interest. These are components which
are not money-components but which are
components of the mind. These five points
are very important for the development and
upliftment of the tribal population. When we
talk about infrastructure, these things are to
be taken into account. The money-part is
important, but the mind-part is also needed.
| enclude my submissions by making this
request to my friends. Tribal development is
not a simple matter that we decide then and
there; the implications and the impact are -
also important._

With these words, | conclude.
[ Translation]

KUMARI MAMATA BANERJEE
(Jadavpur): Sir, Iwholeheartedly supportthe
Resolution moved by hon. Member Shri
Dileep Singh Bhuria in the House. So far as
the spirit of the resolution is concerned, it is
justified and is intended for the development
of the tribals. The objectives for which the
resolution has been brought in the House
are very laudable.

ions that t vernment have done a lot of
work for thé development of the tribals and
spenthuge sums of money so that they may
come at par with the rest of the society,

At the yztime, there are no two opin-
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Pandit Nehru, Shrimati Indira Gandhi had
taken active interest in this regard. Our pres-
ent national leaders are also taking active
interestin the development of the tribals. It is
also a fact that different kinds of Plans were
formulated in our country for their uplift, but
as has been told by Shri K. P. Singh Deo, our
achievement either in practive or in theory
has not been as per our expectation.

There is no doubt that our Government is
allocating huge sums of money for the devel-
opment of the tribals. A 20 point programme
has been chalked out for their development.
A number of other schemes likethe .LR.D.P.,
R.LE.G.P., D.R.D.A,, N.R.E.P., have been
launched and necessary provisions made in
the constitution of India, such as (1) Mainte-
nance of Ethnic identity, and (2) Preserva-
tion of the Areas are two important provi-
sions. Despite all these, we will have to pay
a little more attention towards the people in
the tribal areas, because the problems of the
tribals is not of general nature. There tradi-
tion, culture, customs and dress are all differ-
ent.

[Englist]

MR. CHAIRMAN: The hon. Member will
continue on the next occasion.

Shri H.K..L. Bhagat.

17.58 hrs.

BUSINESS ADVISORY COMMITTEE

[English]
Thirty-ninth Report

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND MINISTER D AND
CIVIL SUPPLIES (SHRI H.K{EBHAGAT):
Sir, Ibegto present Thirty-ninth Reportotthe
Business Advisory Committee.
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SHRI BHAGWAT JHA AZAD
(Bhagalpur): This shows how much interest
the opposition has in the development of
tribal and others.

MR. CHAIRMAN: Mr. Poojary to lay the
Paper on the Table.

18.00 hrs.
PAPERS LAID ON THE TABLE CONTD.
[English]

Notlification under Customers Act,
1962

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): Sir, | beg to lay
on the Table a copy each of Notification Nos.
285/87-Customs and 286/87-Customs
(Hindi and English versions) published in
Gazette of India dated the 7th August, 1987
together with an explanatory memorandum
regarding exemption to synthetic tracks and
artificial surfaces imported under the
*Scheme for Laying Synthetic Tracks and
Artificial Surfaces™ of the Depantment of
Youth Affairs and Sports, Government of
India, from the whole cf the basic, additional
and auxiliary duties of customs leviable
thereon, under section 159 of the Customs
Act, 1962. [Placed in Library see No. LT
4577/87]

MR. CHAIRMAN: The House stands
adjourned to meet again on Monday at 11
AM.

18.01 hrs.
The Lok Sabhathen adjournedtilt Eleven

of the Clock on Monday, August 10, 1987/
Sravana 19, 1909 (Saka)
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